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LOK SABHA 

Monday, May 1, 1961 1 Vaisakha 1 1 ,  
1 883 (Saka) 

The Lok Sabha met at Eleven of the 
Clack. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

11.epayment of Advance to TISCO 
and nsco 

+ 

I Shri Ram Krishan Gupta : 
I Shri S, M, Banerjee: 

"'1799, � Shri Pangarkar:  
J Shri Indrajit Gupta: 
L Sardar Iqbal Singh: 

Will 1,he Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question No, 
923 on the 15th December, 1 960 and 
l!ltate : 

( a ) whether the terms of repay
ment of the advance made to TISCO 
and IISCO have since been finalised; 
and 

(b) if so, the details thereof? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh) :  ( a )  and 
(b) . It has been decided that interest 
at 5 per cent per annum is chargeable 
on these advances from 1st July, 1958. 
The Tariff Commission is examining 
the fixation of fair retention prices for 
iron and steel for TISCO and IISCO 
for the period 1 960-62, The Tariff 
Commission has been requested to 
include in the proposed retention 
prices an element for payment of 
interest and repayment of the 
advances made to TISCO and IISCO. 
The terms of repayment will be settl
ed as soon as a decision has been taken 
457 (Ai)  LS.-1, 

1 4532 

on the retention prices to be allowed 
to TISCO and IISCO. 

Shrl Ram Krisban Gupta: The hon, 
Minister just now stated that the rate 
of interest has been fixed at 5 per cent 
from 1st July 1 958, May I know what 
is the total amount of interest charge
able from these companies from 1st 
July 1 958 and out of this how much 
has been realised so far? 

Sardar Swaran Singh: The advances 
to TISCO and IISCO are of the order 
of about Rs. 1 0  crores each. Five per 
cent on that can be easily calculated. 
I think this amount is being shown 
in their account, but I do not think 
that actual realisation has taken place 
yet, 

Shri Ramanathan Chettiar: May I 
know whether any interest-free loan 
to the extent of Rs. 10 crores was 
advanced to Indian Iron and Steel 
Company and a similar amount to 
Tata Iron and Steel Company? What 
has happened to those loans? Have 
they been repaid? 

Sardar Swaran Singh : These are 
those very loans. 

Shri Ramanathan Cbettlar: What 
about the interest-free loans? 

Mr. Speaker: At one stage 1t was 
said they were interest-free. Is inte. 
rest being charged from the outset or 
from a later period? 

Sardar Swaran Sill&'h: Interest ta 
being charged from the 1st of July 
1 958, 

Mr. Speaker: That is, how many 
years after the grant? 

Sardar Swaran -Singh: In July 1953 
Governme.nt entered Into an agree
ment with the Indian Iron and Steel 
Company by which a special advance 
of Rs. 10 crores was granted to the 
company, That means from July 1953 
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to July 1 958, :!'or about five years, no 
interest was charged. With regard to 
Tatas the loan o:I' Rs. 10 crores was 
given in May 1954. For that also :!'or 
about five years. 

Slir i  Ilem Barna: May I know, Sir, 
what are the special reasons :!'or grant
ing them loan interest-free for so 
many years? Was it part of the 
original agreement with them? 

Sardar Swaran Singh : The House 
may recall that this matter has come 
up more than once. An agreement 
han hPPn <'n f erted into as  far back as 
1953 about expansion. The terms of 
the advunce were settled at that time. 
It was also agreed there that the loans 
were to be repaid by including an 
element in the retention price payable 
to them. To charge interest and pay 
them the interest as well as the prin
cipal by giving them an element in 
retention price is more a mechanism. 
It does not go to the root o:I' the mat
ter. Wr, must recognise that regard 
being had to the various considera
tions the main considerat ion being the 
desir� o:I' Governnumt to expand the 
steel-making capaci ty in the country, 
this special arrangemen t had been 
entered into with the steel companies. 

Mr. Speaker: This has come up be
fore the House often. 

Shrl Hem Barna: It I may inter
pret it l ike this, was the retention 
price increased haphazardly in order 
to enable the company to pay the 
interest? 

Mr. Speaker: I am not going to 
allow these insinuations. Why should 
he make these insinuations? Re may 
put a question. 

Shrl Hem Barua: I shall put a ques
tion. May I know whether it is a fact 
that the retention price was increased 
In order to enable the companies to 
pay the interest? 

Sardar Swaran Sln�h: Not yet, Sir. 
We shoul� be prepared to face that 
position when the recommendation of 
the Tariff Commission comes. Let us 
understand tt very clearly that accord
Ing to the terms of this advance, both 

the interest as well as the principal 
wi l l  be repaid by including an element 
in the retention pric�. 

Shri Ram Krishan Gupta: May I 
know whether. the payment of this 
advance will depend upon the reten
tion price and the approximate time 
by which the retention price will be 
fixed? 

Sardar Swaran Singh : Retention 
price is fixed even today, For the 
current period, that is from 1st of 
April 1 960 for a two-year period, a 
reference to the Tariff Commission has 
;;!ready been made and a final reten
tion price wi l l  be fixed on the recom
m endations o! the Tariff Commission. 
There i s  an i n t er im retention price 
and payment is  be i n g  made on that 
basis and a final adjustment will be 
made when a fina l  decis ion is taken 
aftn the recom mendation of the Tariff 
Commiss i on 

Dr. Sushila Nayar : Is i t  not a fact 
that  according to a statement that was 
made  in th i s  House ,  the ret ention 
prices of TELCO are higher than the 
prices for the Chi ttaranj an locomo
tives .  and ,  if so,  whether it has been 
rectified by now? 

Sardar Swaran Singh : TELCO is 
different from TISCO. 

Purchase of Raw Materials for Steel 
Plants 

+ I Shri Morarka: 
•1800 � Shri Nathwani: 

L Shri Rajeshwar Patel: 

Wi11 the Minister of Steel, Mines 
and Fuel be pleased to state : 

( a )  whether it is a :!'act that iron ore, 
limestone and dolomite were purchas
ed from the contractors for the steel 
plants in the Public Sector as their 
own sour,ces o:I' supply were not ready 
since they went into production ; 

(b)  if so, the price paid for each 
item ; and 

(c) the estimated cost of these itema 
if they were supplied by the orieinal 
sources? 



14535 Oral Answers VAISAKHA 11 ,  1883 (SAKA) Oral Answers I4S36 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh) : {a) to 
(c) . A statement is laid on the Table 
of the House. 

STATEMENT 

( a ) The steel plant in Bhilai ob
tained about 64,000 tons of iron ore 
during the monsoons of 1 959. Except 
for this, it has been getting its supplies 
of iron ore, l imestone and 
dolomite regularly from its own sour
ces. Durgapur is pl anned to obta in its 
supplies of i ron ore partly from Bolani 
mines and partlv from thP market 
mines. Similarly, it has to obtain its 
wppl ies of l imestone from market 
mines. For Rourkela an iron ore 
mine h as been dPVC'l oped in Barsu a .  
There have been ini ti a l  d ifficulties in 
the operation crf th e mine  and the 
steel plan t, therefore, continues to 
obtain t.he bulk of its req uirements 
from othPr sou rc0, .  L im estone and 
dolom i ! E'  is  pl annpo to be suppl i ed 
par ' ly  from a new mine which Is 
beinc op( •n ed in Purnapani and portly 
from markc,t mines in Satna -Maihar. 
The mines in Purnapan i  wi l l  not be 
ready unt 1  I towards the Pnd of 1 962. 
Till th en.  Rcrurkela has to obta in  i ts 
l imeston e and dol omite en t i rely from 
other sources . 

(b)  The price of iron ore bought by 
Rourkela from alternative sources is 
Rs. l l · 50 per ton FOR. The price of 
limestone and dolomite ha� generally 
been from R.�. 9 to Rs. 13.50 FOR 
-depending on the qual ity of the lime
stone. 

( c)  While i t i s  difficult  to estimate 
precisely the l ikely cost of iron ore in 
Barsua and l imestone in Purnapani 
unti l after the mines have worked for 
some ti.me, it may have been roughly 
a little over Rs. 10  per ton FOR tor 
iron ore and shout Rs. 10 per ton FOR 
for limestone as against an avera� of 
about Rs. 1 1  :50 and Rs. 1 2  respectively 
for supplies from alternative sources. 

Shrl Morarka: The statement says 
that so far as limestone and dolomite 
supplies are concerned, the steel 

-plants' own sources would not be 
ready till the end of 1912. Most of the 

plants have already gone into produc
tion . May I know why there was 
lack of planning that these sourees of 
raw materials would not be ready till 
the end of 1962 when the steel plants 
have gone into production? 

Sardar Swaran Singh : If the hon. 
Member had said this with regaro to 
the supply of limestone for Rourkela 
I would have accepted that. But he 
has, in his enthusiasm, made it much 
too general .  I have given it in the 
reply itself that  so far as the supply 
of imPstone to Rourkela is concerned, 
it has ul timately to be from Purna
pan i .  That mine is being developed. 
Some delay has been caused. In the 
interval l imesto'.'le for Rnurkcla is 
bPin�  suppl ied from the existing sour
ces. I may add for the information 
of thP hon. Member that t he existing 
sources are also in that.  local ity, 
Bri-m i t rapur, which is quite near 
RourkPl a steel plant .  

Shri Morarka : I could not follow 
the answer of the hon . Min is ter, parti
cularly wha t  he  meant ny th<' 'pnthu
siasm · of the Member'. The statement 
itsel f says :  

"Ltmes,tonc and dol omite iR 
planned to be supplied partly from 
market mines in Satna-Maihar. 
The mines in Purnapani will not 
be ready until towards the end of 
1 962 ." 
My question was . . . . .  . 

Sardar Swaran Singh :  I would re
quest the h on . Member to read the 
next l ine which says-''Till then, 
Rourkela ha� to obtain its limestone 
and dolomite entirely from other 
sources." 

Shri Morarlta : In getting them from 
other sources, high prices have had to 
be paid. When the plant came Into 
production in 1959-60 the main sour
ces of raw material supply could not 
,be ready, and they will not be ready 
till 1962. That was my question . 

Mr. Speaker: Was it intended that 
that ought to be the main !IOUJ'Ce of 
supply of the raw material, or wu 
it thoulht of later on? 
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Sardar Swaran Singh: No, the in
tention from the very beginning was 
that Rourkela should get its limestone 
from Purnapani. It is about 20 to 25 
miles roughly frottn RotLl."kela. Al
read�, aibout 10 miles from Rourkela, 
or even less than that, we have the 
existing mines ot Brimitraipur area, 
as it is called. The mines in Purna
pani took longer to develop. A new 
railway line and all that had to be 
laid. Therefore, in the meantime the 
limestone for this plant has been ,pur
chased from the other sources. 

Shrl Rajeshwar Pa/tel : What will 
be the total quantity of limestone and 
dolomite that will be purchased from 
other sources till 1962, and what will 
be the total cost of the same? 

Mr. Speaker: The additional cost
if this had been put UJP earlier, whart 
would be the difference between the 
two? 

,Sardar Swaran Singh : So far as 
limes,tone is concerned, it is not so 
much the difference in cost, allhowgh 
thart is also very material . But the 
most important thing about limestone 
is on account of the qual ity and the 
short suwly. The limestone occur
rences ln our country are not as 
plentiful and as dispersed as one 
would wish them to be. Therefore, the 
intention from the very beginning was 
to develop special sources flc:no the 
supply of limestone. Nandini mine 
was developed for Bhilai. That is 
regularly supplying limestone for 
Bhilai. Simlilarly, a decision was taken 
about Purna,pani for Rourkela .  Near 
Dtu,gapur there are no proper lime
stone quarries. So we have to depend 
upon other sources. 

Mr. Speaker: Is the hon. Minister 
in a posttion to state as to what is 
the difference in cost ,between ·the 
existing source from which fhe sUJP
ply is taken and the other one that la 
d...:veloped? The only point is, if we 
t � 1ce so much ti,me and if so mum 
money has been spent, why could not 
all these things have been organJsed 
earlier? 

Sardar Swann Singh: I wish they 
ihad been organised earlier, but it 
takes time. 

Mr, Speak.er: What is the difference 
in cost? 

Sardar Swara.n Singh: The dift'er
ence will be 111bout a rupee or a ruipee 
and a half per ton. 

Shri Rajeshwar Patel : What is the 
total quantity that will  have been 
consumed till 1 962? That will give us 
an idea of the total money that will 
be lost . 

Sardar Swaran Singh: As regards 
the future I wil l require some calcu
lations to be made . The hon . Member 
is asking ti l l  1 962. 

Shri Rajeshwar Patel : Up to 1962. 
the hon . Minister has said himself. 

Mr. Speaker : Hon .  Members should 
th ink of a l l  such th ings before tabling 
a question . The hon . Member could 
have easi l y asked, "W'hat was the 
output or the quantity taken during 
the last year? What is the quantity of 
limestone consumed last year?" Then 
he could easily multiply it by as many 
years as have elaipsed and get the 
figure he wants . 

Shri Ranga : Were not al<l these 
considerations taken into account 
when the plans and estimates for the 
schemes were being passed? 

Sardar Swaran Singh: They were 
taken into consideration. 

Shri Ranga: Then why is it that 
after so many years Government is 
now considering wherefrom they can 
poss1bly get it, how mooh they have 
to spend, how muoh of additional 
haulage and so on? Does it not show 
that it is bad planning? 

Sardar Swaran Singh: So far as the 
conclusioo that the hon. Member 
wants to draw is concerned I cannot 
come in his way; he is entitled to 
draw any conclusion. But in the case 
of raw material supply, this is OllC
of the greatest headaches in any or
ganised industry like the steel plant,. 
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where limestone, iron ore ooal dolo
mite etc. have to be sup�lied in re
quisite quantity and qua1ity. Always 
searcll continues for locating even 
better sources, and therefore the 
House should be a little more indul
gent rather than j ump to hasty con
clusions. 

Mr. Speaker: They must be glad 
that at least now it has been dis
covered. 

Shri T. B. Vittal Rao: When the 
location was decided we were told it 
was because the important raw mater
ials necessary were nearby. Now we 
flnd that it is far away and it is not 
developed. 

Sardar Swaran Singh: I do not 
accept it , because Brimitrapur area 
from which i t  is being suppl ied is 
nearer than Purnapani to Rourkela. 

UNESCO Aid for Technical Education 
Programme 

*1802. Shri Ajit Singh Sarhadi :  Will 
the Minister of Education be pleased 
to state : 

( a )  how far the UNESCO aid has 
been negotiated or promised in foreign 
exchange component of the technical 
education programme and the Scienti
fic resi>arch programme;  and 

(b) _ the countries that have already 
prom1Sed aid in this regard. 

The Minister of Education (Dr. 
K. L. Shrimali) :  (a ) UNESCO has ap
proved assistance to the extent of 
$1,587,800 (Rs. 75,60,952.38) for the 
periOd 1961-62. 

(b) The assistance given by UNESCO 
under its various programmes is not 
identified with individual countries. 

Shrl AJJt Singh Sarhad.l: May I 
know if tlhis assistance is for particu
lar projects in connection with the 
�cal education programmes or 
the d1scretion is with the Goevrnment 
of India to spend it anywthere it likes? 

Dr. JL L. ShrlmaU: This assistance 
"?11 be given to the following institu
tions, namely, the Indian Institute ot 

Technology, Bombay-and if the hon. 
Member would also like to know the 
field in which the assistance is given, 
I can give that als�the field of assis
tance will be chemical engineering, 
electro-chemical technology, fuel tech
nology, silicate technology, electronics, 
machine tools, etc., the Indian Insti
tute of Technology, Khara�, and 
the field of assistance ls mechanical 
handling and civil engineering; 
Banaras Hindu University, in the field 
of metallurgy; Council of Scientiftc. 
and Industrial Research in the field of 
leather technology and electronics; 
Madras University, in the field of 
chemical engineering; Central Arid 
Zone Research Institute, Jodhpur, in 
the field of arid zone; and the Indian 
School of Mines, Dhanbad in the 
field of petroleum technology. 

Shrl Ajit Singh Sarhadl: What ls 
the cri terion kept in view for the 
allocation of these funds? 

Dr. K. L. Shrimali: The criterion 
is the maximum utilisation of the 
assistance available from UNESCO. 
The needs of the institutions are taken 
into account before they are recom
mended to the UNESCO. 

Shrl T. B. Vittal Rao: We are get
tin g  aid from West Germany for the 
Indian Institute of Higher Technology, 
Madras. May I know whether it has 
been independently done or routed 
through UNESCO-.becau.se the hon. 
Minister has not included that in his 
list. 

Dr. K. L. ShrlmaU: 
given is the direct 
UNESCO. 

What I have 
assistance from 

• t c: o � . 'lfT lf ffl ri;r : lflfT 

fffll'T iHt � � � � m fifi' 

(1'i' )  m � " t fifi'  '!Nfi'r �  
i'I' � fmrr �r� � � �  
to'r. it � � f� l'fT fir. � 3ITif 
� � it. R'!f m t� it t'1' ..,fit 
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i;f!lf, ;;if� ,..1 '!;T'T* fcr:r11 ar ,ti� fcq:;;; iif'nf1:: 
q;q"f q, �;r q;;_: � ;;:r �i· ; ,;fj;_: 

( � )  .:rfo: M, �fr 7-r �ilfrc: 'R cp:rr 
;r,pr<frr.:r <fir ,:;rr ,,ft � 7 

h-�i l:i 11' ( s1 0  ;;r,1 0 ;;f1 o �:ft .emi r ) : 
{ cf. )  �T, ?T I  

( 'of ) 'Sf'n °r 11',fr � ifi;lfTll' ir�r<: 
orri ;t,- mrr;r ;,rt 'lf flT•Jf fcf'-rr ::rr ?.:r ;r,r � 
m-, mrr ,:r,,:i � n:r <fir -.1-;;r �r rr� � 1 
� +rr ·�, � ��r t f;;n:i: 5}r .JR � 
ij'<fl'7.: ct�� t f� �"\t <f,'"l: <:? % ;;r) 
�,fm �'>l"T it �T if cf.T11" ij ,,� '.,f"T 
ff qi,: mq i-IT TI'J<:i'f Ft F'fl'l; ·,fr � 
� <f.T <iiT+r � ;tJ·i I 

I shall read it in English also. 

The Minister of Education <Dr. K. 
L, Shrhnall ) :  ( a )  Yes Sir. 

(b) Th address of the Prime Min
ister to the Central Advisory Board of 
Education has been sent to all the 
State Governments. We are also taking 
action to design an inexpensive kind 
of school haversack which can be 
brought into use in the schools in the 
Union Territories and serve as a 
model for the States too. 

�T �lt(l � iT.f : 11" �H.=rT "CT,:a"T � 
fcfi '3ft �'Xf ;:mq- �-.q- � t �� ofl iilP: if 
lfq� t '  '.3'if� ,;rn: � 'T  if<l 'Sfif.'P: ifi' $5' 
it cl'i),; it ml''HfT Ea1'rrT ? 

• r o ""o "'1' o ,,ftt11 ;;r r : �r �ri:rrt � .:i
q,Rf lf; �� i '3' iitT or;;� ?;Tlq' if m 
�� t ,;ri� �.J?f '3'ifilft � efr'cTr .rQ.r � 
� t, lfi-ir �� 111<: <fi-iT '3'<f<: �if."ITT 
t I �ifi � t � 1fm �iii' m<: �--iif'1:T 
ij'f<IT ' ij: ,ft, l!B 'ii�T t I 

�1 �lffl ·ui..- : lflfT lf'R.ifll" lf"IT 
-ti' •m �ir f.fi· � � � � �. ""� 
� � i� �� � cmfT t .. � 
ff, 'RT �  it � (l' m 1 

':To  � i o  <'i'T o  '!.l'T�T : 11" f;:rfr;� 
�q- � .-r@ ;r.i ,rr,-m t fcf,' �:;w'1 � 
�� � �r 1 �;; W<iir ii!R tmn� 

�t ,:fr � ef1-.: Q;r. <t, i'J t, �p:�ef'irtc 
;r i!' · z,: ,-fi': t , -tfrf� 'ff1• :;;n�r fcf.' 
f;r, :·.:j'\ 'STF"•fr {i •c�, � ar, ;;p # ;.rr 
ii!Tll' I 

�,tl <ra:- 1 ·rrrr� �m : if �r;cr.n '"i ' 'f,fr 
� fT 'T •,f, 1.f ".'PJT':f P: 'i'i'T "n:'ri i'n ;, :; cf !' 
lfiT f � ri; '3i:'r.T l:fT .-;t cfjrf qi; r.r·tr�;r '1 :- �r 
� 1': ?'TH �lf ,r:rr �FIT 7 

'.sf o <f.T o <"IT o ��li TZ-f"'\· : � 1TI of PT 
�1 rcp}{<T 1 � '.ffi 1.ffifmr <lh t 

fer, ':Tf� � -:Tfa- cf cl'Tii!T{ # m -ii' i 

Shri Chintamoni Panigrahi : Even 
for preparing a bag for school children 
does Government think it necessary 
to appoint a committee? What it 
the work of this committee? 

Dr. K. L, Shrimali : First of all, 
the haversack has to be designed. 
Also, it is our effort to find out the 
cheapest possible haversack. It will 
be a good thing if one or two persons 
go into it-not a large committee 
but a departmental committee. They 
are looking into matter. It is always 
useful to have this matter considered 
by more than one person. Therefore 
a committee was considered neces
sary. 

P.;J) " o 'ffi o ..,._q"R; : �T � .� 
'3ff1flf 1.fl.fT f<Pfr 'SIT�c ;pq-.:ft' 1ro 
� iifTlflT � �lie � A71ft � 
[FJ ? 

TI o "'1 o � o �limt'f : �i'f' � i:rrffl 
q.: � flfill"T iil'T � t I 

Shri Thlramala Rao: Are Govern
ment aware of the large number of 
books that little children are carry
ing on their shoulders or in their 
boxes, the number directly increaam, 
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along with the class? Have Govern
ment got any idea of the mm1mum 
number of books and notebooks which 
each boy is asked to carry to the 
school? 

Dr. K. L. Shrimall: That question 
does not arise out of the main ques
tion. 

Shri Thirumala Rao: How are they 
go:r, g to d?,i�n the haversack to 
carr.v all tho"c bo:>k0• with01:t know
ing the number of books iind notc
hoob that arc going to sit on the 
back of the boy? 

Mr. Speaker: F,vidP.ntly. what the 
t·.on. Mcm'lf'r wnnt!< to know is thi!-, 
wh(·ther if a h:ig i� stiched once, it 
will �o on C'xpandir•g according to 
the numbL!r of botiks and note-books 
that. in<'r,•,,:e ftom ye-or to year as the 
boy progresses. 

D:-. K. L. Shrimatl: The bag 
obviously cannot continue to expand 
but, certainly, the committee will 
take into account the nec•ds and re
q uircments of the school-children. 

Mr. Speaker: There may be some 
rubber bag which m"y go on expand
ing. 

Shri C. R. Patabhi Raman: Will 
G<>vernm�nt give instructions so that 
the bags mar be strong enough to 
carry the books, or see that the num
ber of books may be limited? 

Dr. K. L. Shrimali: Al] these factors 
will be taken in-to account ,by the com
mittee. 

Mr. Speaker: Next question. 

libri D. C. Sharma: What about 
tiffin-carrier? 

Mr. Speaker: There are many more 
Important questions t<> come. 

Dr. K. L. Shrimall: If hon. Mem
Members have any suggestions, they 
may kindly forward them to me, and 
I shall pass them on to the Directorate 
which is looJtinc into this matter. 

8llrt D. O. Sbarma: What la belllir 
daoe with reeard to the � 

Mr. Speaker: The hon. Minister 
does not know; he has appointed a 
committee. 

Dr. K. L. sa.rtmali: Nothing is to be 
done for the tiffln-<:nrrier. Tiffin can 
be carried in  the carrier itself. Where 
is the ncl"cl for another carrier tor 
tiffl.in? 

• \ ;, <' !t .  :-.i, q"�:,-it�· •.• q"W,° 
lf'Tr sn1r:�r irft � .r-:n� .ti" FtT q""7'ir 
rfi 

( �;) 'PTT Tf:;".?'!fFf �- f.-,,1;p- fJ:� 
�; �n-;; •F"'!:J7 I;·, 1 £ti'.!: ::fff-�l;->"t !:!':�
�.:{OT %.-: T-:fi"i� ,r,r ,.fni-n m.-w. q ir 
f rf �vr r,_r ii( � 

( : -r) <HT � ;_r-q � A7 V, &T"!f it 
':,fJ;{ ,. � i;i-·in � �f � .fr,n;n- t 
f;r,p� (1; � '3"'1\f eh" ?i mil qW, lll<fi 19ft 
::r-sr�· if: 7:�.--t it Tf";ilf � � f;r,r-
1.f�T c'f"41 ',.fTi�, .frr.l�"<: 19ft f�T<T-q"!f 
f� � 

(TT)  7.:f., ?.t, m � 1:f",t,.f it ro 
rm f<i7lfl � �  � : w. 

( 'Ef ) 7.ff � 7f6 
� � t .ir.� 
it � f."f."lrr � 

� � 7 

il'li:111'11 �� 

"l'P'. � � 
ITT � 1fit ffl 

srkiffll li'lft ii': "' � ( "' 
�� � ljjQijiqj• ) : (ir.) � 
lf.T 7'.T� it i iT it, � � 61'1l41'1 i 
�� � � ir.r m1-.:: t ffl 
� lff�·.Y ro;:r f�"<:!ffl � I 

(�) � (tr). � � 
t � � it; � � � 'ltrof �  
� tt4i Jr�..q,f � PT '"· 
ffl q �  � ... � f(qr1"1'f 
IQ 
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a) r-1rr=rr -srfmror � � it 
f� �fq it�or �i'I" cfi"T fi:fi'�r �r 1:ft";jf,TI 
it � �'lfl',fhr <!'Tfulft <.fiT fct'fqrFffi ... 
�AT ,;rf.,.fpt �TITT � , �r �� � 
or.rf.f� cfi"T tfl.Ttcff �r foo 
iil'Ta'T t 

( 'Ef ) q-ry;rr;;rr� ITTT it ,:N'{<f� �l!l'T.:r 
� 1TI;:t 'liT ��T i:r � <Ffo� .r@ � 1 
rri:� tr:f.t � i:r ri<TT ih:riifr� � �:r,;rr 
f1T7'" 'lF!T 'l;l"�lf".f �. ;;r) 'l;l"P: <f.fo
.rr{ifr � f�� �T , 

Some Hon, Members: In 
also. 

English 
' I  

Shri Fatesinhrao Gaekwad: (a)  
The Government of India have a 
proposal to set up in Raj asthan a 
field fi ring rnnge for the Army and 
cer ta in  al ternative s i tes are under 
consideration. 

( b )  and ( c ) .  A rcpn•sentation was 
received by the Government of India 
from the inhabitants of certain vil
lages in Bikaner District and was 
forwarded to the State Government. 

In any scheme of acquisition of 
areas for field firing, some displace
ment of local population is inevit
able . Adequate compensation is how
ever paid to such persons. 

( d ) In the event of a site being 
available in an uninhabited area 
which is suitable no difficulty arises. 
But it is not possible to find in our 
country totally uninhabited areas 
and which are free from other diffi
culties. 

"TI" q' 0 ffl O '"� ffllf ; iaflTT 11' 
irr,:r,ftq � � � �rf Wl><'fT � f<F 
� �r.rr -srf�el'JT eh it f� 
� it -sr� 'Tf�n: ·tit 'q"m � 
� ffl cfi"lf � cfi"lf � 
� f� � ? 

Shrl Fatesinhrao Gaekwad: The 
number of villages is 62, out of which 
40 are unpopulated. 

151'1' q"o �o iff�lfffi : Jl"t � 
<f.T �� � t f<fi 'Wf<fi � if,1 
cfi"lf � <fill �).: 'q"f!:fcfi" � 'l;l"fcfcf. f"fiff.fT 
lf'-TT<r'-'l'T f�trr �fll7TT �R 'i.fg: fern � 
it � 'm"zmT 
Shri Fatesinhrao Gaekwad: It ii 

too early to say that at the moment. 

Dr. M. S. Aney: May I know the 
alternative sites which are under 
consideration? 

The Minister of Defence (Shrl 
Krishna Menon ) : Now that the 
question is before the House, Gov
ernment would like to say that in 
regard to this area, certain represen
tations were received from a parti
cu br  part of that area, and parti
cu lar ly  from our h ,m. colkague, the 
Maharaj ;i of Bikaner. who is a Mem
ber oI th i s  House, that Government 
shou ld  \'C ry carefully examine this. 
ln v i ew of these representations, 
and even in spite of the fact that the 
State Government have agreed, they 
sent  out a nE'w rcC'onnaissance party, 
and that party has reported, and that 
report is under examination. On the 
face of it, the report is unfavourable 
for abandoning the s i te that we have 
at present. 

Dr. Sushila Nayar : In view of the 
fact that Government are drawing 
up so many schemes to relieve un
employment, may I know whether 
Government have any proposal to 
fix the amount of compensation and 
the mode of payment in such a way 
that i t  would rehabilitate the dis
placed persons and not just give 
them money which they can spend, 
and after they become destitutes. 

Shri Krishna Menon: There is a 
certain well laid-down procedure in 
regard to this matter. It is a matter 
for the State Government. 

Dr. Sushlla Nayar: There are some 
State Governments which are very 
careful about this matter. For ins
tance, in Punjab, they have generally 
rehabilitated those persons on some 
different lands. But in some other 
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places, they are just g1vmg them 
money. Is it not the responsibility 
.of the Government of India to see 
that all these projects taken up by 
them do not increase the number of 
destitutes and unemployed in the 
country, and that they give the neces
sary advice to the State Governments? 

Shri Krishna Menon: I have said 
that it is a matter for the State Gov
ernment. But it  is another question 
whether I can give directions to the 
State Government. Usually, all these 
things are taken into consideration. 
Actually, they are compensated on 
very generous terms. 

Mr. Speaker :  The Defence Minis
try of the Government of India is 
interested in acquiring the land, and 
they do so through the agency of the 
Sta.tc Government. They leave all 
the mom' :: t L at i ,: p; i i rl  for this pur
pos0 with t hem, and the State Gov
ernment '.'an organ i se and can give 
i t as tht•y l ike . What is the good of 
pursuing that matter? 

Dr. Sushila Nayar: In some cases, 
the Stotc Governments need extra 
mont•y to develop the land to be allot
ed to the displaced persons. Is the 
Defence Ministry prepared to give 
that necessary amount CYf. money to 
enable the Stat<' Government to do 
the needful? 

Mr. Speaker: We are going away 
from one subject to another. The 
general rehabil itation of all the 400 
mil lions is necessary and not merely 
of these dispalced persons. Of course, 
I am not saying anything against 
these displaced persons. I have oo 
individual opinion. But all that I can 
say i s that this question does not 
arise out of tlhe main question. The 
.questi0n is whether sufficient money 
is paid for purposes of their being 
rehabilitated; thereafter, it is the duty 
-Of the State Governments. 

Dr. Sushlla Nayar: May I just 
explain? . . . .  

Mr. Speaker: I have understood 
question. 

Dr. Sushi1a Nayar: The oornpensa
tion is paid according to certain ralea 
govemin,g the payment of. compensa
tion, and that money is not adquate 
to enable them to break new land 
and rehabilitate those persons. lt is 
necessary to do something in this con
nection. Otherwise, what is the point 
of our having schemes to relieve 
unemployment, if we go on increasing 
unemployment as we acquire land for 
one project or another? 

Mr. Speaker: The ihon. Minister 
will  take this suggestion into aocount 
that there must be alternative accom
modation or that land etc. for rehabi
litation must be provided, and com
pensati0n must be paid for that pur
pose adequately, 

Shri Krishna Menon: I ihave no 
authority to do that. It is really a 
matter for the State Government. 
There arc well laid down procedures, 
and if we did anything contrary to 
that, Publ ic Accounts Committee and 
the Auditor-General and everybody 
else wil l comment against it. 

Shri Ranga:  Have Government 
given any oonsideration to the sugges
tion made by Shri Kami Sin,ghji, one 
of our colleagues here, in the course 
of his speech here in this House, on 
the lines suggested in part (d)  of the 
question, and if so. whether that sug
gestion has been conveyed to the Rajas
than Government? May I know also 
the reaction of the Rajasthan Gov
ernment to this suggestion that alter
native sites are available where there 
no cultivated lands at present and that 
due consideration should .be given to 
that idea? 

Shri Krishna Menon: Yes, I 
answered that, even without the 
question being asked. In view of the 
questioner being a colleague or ours, 
Government had taken this initiative 
themselves. We have referred this 
matter to the Rajasthan Government. 
The Rajasthari Government did not 
think that we should change thia, 
because, to do justice to one, we may 
do Injustice to somebody else. In 
spite of that, the reconnaissance party 
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went there to look at any other parts. 
So far as firing range is concerned, 
so long as space is there, we do not 
mind where it is. The reconnaissance 
party has made its report. Prima 
facie, it does n ot seem to be in favour 
of changing the site but we are exa
mining it. 

l!.l'T !f o ;:rr o �fl!£lTI<l : <flfT -q t:rT-.,;:n,:f 
tj'�r ,ff q .,rr;, � t f,'7 'Z:T 'Tfrr
&T<Jf ��r;:- i:i" f-r.r;:r f:r,·1r�1 ,rr 'J.:l'p· "3'·1 $ 
,:�;; ifr o·m ·n f'l!'; ;;rr � r- fr i:rr 'i.Tf?.Tri:rr 
�;r')- ? <f'-D ?-, � f1i ffl .:f f,H 'llT 
iR� ;;rr-ctit ? 

Shri Krishna Menon : There are no 
trainees on a firing range . I t  is too 
dangerous to put trainees on a firing 
range.  I understand the question is , 
how many trainees will there be on 
that range. You do not put trainees 
on these ranges. It is for field exercise 
for the Army. It always arises from 
the nature of new equipment . 

Acquisition of Land at 
Jorhat by I.A.F. 

•1806. Shrimati Ma.fida Ahmed: 
Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that vast 
areas of private lands ihave been 
acquired by the Indian Air Force sta
tioned at Jorhat, Assam; 

(.b) if so, whether the land owners 
have been duly compensated; and 

( c) if not, the reason thereof? 

The Deputy Minister of Defence 
(Sardar Majithla) : (a) Private lands 
to the extent of 583 acres durine 
1942-44, and 40 acres during 1957 have 
been acquired for the Indian Air 
Force at Jorhat, Assam. 

(b) and (c ) . Compensation for 583 
acres has been paid in full. For the 
remaining 40 acres "on account" pay
ments amountine to Rs. 60,000 have 
been made pending scrutiny by the 
Military Lands & Cantonment. Service 

of the assessment recently made by 
the Collector, Jorhat. 

Shrimati Mafida Ahmed: May I know 
the amount spent so far for payment 
of compensation to landowners? 

Mr. Speaker : How much has been 
alrea� spent by way of compensa
non? 

Sarrlar Majithia :  Rs. 60,000 have 
been pa i d  on account ,  which roughly 
..imounis to 80 p er CC'nt  of the val ue 
,,1 th is  l a nd .  

Shri Sanganna : Wha t  i s  thP number 
of fam i l ies affeded'! 

Sardar Majithia : I am afra id I have 
n ot. got that i n format i on w i th me, j ust 
now.  

The Mini.'iter of Defence (Shri 
Krishna Menon) : This is an air fidd 
which has been in use for a long time. 
The issue now is one of a prop(>rty 
cla im.  We have completed the acqu i
sition of the whole area except 5 acres, 
that is to S(lY, al l  the area now in the 
a i r  fie ld is government property . What 
was not requisi t i oned and de-requisi
tioned has back to the owners. As 
rngards the claim in regard to 5! 
acres, there is some difficulty about it. 
That is being gone into. There is no 
question of rehabi litation . This is an 
old .air field. What is more, it is in 
an area which we cannot abandon . 

Shri Amjad All: Is it a fact that the 
landholders were-if I may be allow
ed to use the e�ression--over-awed 
by the defence department and the 
lands were taken possession of with
out starting acquisition proceedings? 
Also, what was the nature of the 
compensation, the rate at which they 
were given compensation? 

Sardar Majithia: There is no ques
tion of the landholders bein,g over
awed. Proper proceedings were taken. 
As I said, most of the land was acquir
ed in 1942-44 during the second world 
war. So far as compensation is con
cerned, as I said. it is the local autho
rities which give what compensation 
has to be paid which the Government 
ot India, atter du• acnatin.y, ace.pt. 
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Shri Amjad Ali: Was this land 
acquired under the local Acquisition 
Act or the Central Acquisition Act? 

Sardar Majithia: At the moment, I 
have not got that information. But 
as I said, due steps were taken, what
ever steps necessary, in this particular 
case. 

Shrimati Mafida Ahmed : May I have 
an idea  of the ru les un der whiC'h lands 
arc bt• ing rcq u isiti oncJ or acquisit ion
ed by the defence authorities? 

Mr. Speaker: The hon.  Member wi l l  
refer to the book in the Library. 

Shrimati Mafida Ahmed : The rele
vant documen ts which  I rt'l'f' i ved 
from the owner of the land show that 
an amount of about Rs.  1 7  l akhs is 
stil l lyin,g unpaid. 

Mr. Speaker :  Rs. 17 lakhs? 

Shrimati Maftda Ahmed : Yes. 

Shri Krishna Menon: That is not 
correct. The position is that compen
sation amounting to Rs. 1 .26,066 was 
assessed and paid in full. Portions o! 
the remaining requi,itioned areas 
were released from time to time. 
What remained was 40 acres . Out of 
these 40 acres, we acquired 35 acres, 
and 5 acres remain. There is no ques
tion of granting any other considera
tion or having an argument about 
money. The process is that we fell 
the local authorities that tfie land has 
to be acquired. The acquisition is 
done by the Collector who assesses it 
and the Government of India normally 
agree, unless there is something very 
unusual about it. 

Mr. Speaker: Next question. 

Sbrimati Maida Ahmed: In view of 
the fact . . 

Mr. Speaker: The hon. Member 
must know that land acquisition pro
ceedings are always taken by the 
local executive officers. · The amount 
is deposited in the district court. 
Whoever baa got a claim must apply 
to the d.i.trict court where the relatiw 

claims are decided. The money has to 
he dr�wn from the court. All that 
the Central Government can do is to 
sit the money with the district court. 
I do not think the Central Govern
ment have any more responsibility. 
What is the good of pursuing this 
matter? 

Shri Amjad Ali: There are two 
Acts .  01w is the local Act 
and lhC' other is the Cen tro] Act. 
The Minister is not in a position to 
,ay un der  w hich Act this action was 
takt· : 1 .  '1' ! 1 c  rate of compensation in 
bo th Ac '. s  varies . 

Shri Hem Barua: May I submit 
tha t the re is another trou.ble? 

Shri Maflda Ahmed: The lands wert 
not acquisitionc>d or requisitioned 
unrl c•r proper procedure. They were 
taken by force. Not only ordinary 
lands bu t tea plantation lands and 
pucca premises have also been acquir
ed by force. 

Shri Amjad Ali :  Over-awed. 

Shri Krisllna Menon: This was 
acquired in 1 942-44. A quE'S'ti0n was 
asked under what rule this action was 
taken and compC'nsation given. It Ja 
under rule  9 of the Requisitioning and 
Acquisition of Immovable property 
Act, 1 952 .  It says: 

"An authoritry to whom the 
powers ot the Central Government 
have been delegated shaU, as far 
as may be, associate with itself 
the local officer of the Central 
Government concerned with the 
property in fixing compensation 
under clause ( a ) ot sub-section ( 1 )  
of section 8, and obtain the appro
val ot the Centarl Government in 
the administrative Ministry con
cerned". 

That is all that it says, that is to say, 
we acquired it under the Requiaition
iq and Acquisition of Immovable 
Property Ad,. Actually, the whole 
work i8 done by the .state Govern-
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ment, the .Collector or other person 
responsible. 

Shri Ranga: It was acqiured i,n 
1957 and ,till now cornipensation has 
not been paid. Do I understand that 
the Central Government cannot be 
held to be responsible at a ll in any 
way to the people who have got to 
suffer due to non-payment of the com
pensation for all these years? 

Shrimati Mathia Ahmed: This is 
the telegram which I have received. 

Mr. Speaker: Unfortunately, none 
of the the hon. Members seems to be 
a lawyer. Now, all proceedings are 
taken n ot by the hon. Defence Minis
ter here but only through the agency 
of the local executive officers . There 
is no question of force, in that sense. 
As a matter of fact, land acquisition 
is always  by force ;  it is not by wil 
ling consent. 0 ·1 ly  those people 
whose prop!'rty is n ot worth anything 
art all will wil l i ngly surrender i t say
ing that i t  costs Rs. 10  lakhs when  it 
is actually worth only Rs. 10,000. All 
the others refuse to give. The noti
ficati on is issued, whether they l ike 
i,t or not.  If acquisition of property 
in this way is construed as taking 
it by force, they must submit to that 
force in the interest of the country. 

Then the money is deposited. 
Those who have claims must file their 
claims there, and get the money from 
the court. The money is not paid 
direct ,to the people concerned by the 
department here. The hon. Defence 
Minister was not in existence in 1944 
as Defence Minister. What is the 
good of pursuing this matter? There 
is no meaning in pursuing this matter 
further. Next question. 

Sbri Hem Barua: May I sub
mit . . . . . . ( Interruptions) 

Mr. Speaker: I have beard suffici
ently. 

Sbri Dem Baraa: The Minister has 
stated that he has deposited the money 
with the local officers there. But 
the wheels of the Assam Government 
are moving in a slow and slaggish 

manner and the money is not distri
burted. Therefore, I ask whether the 
Government of India have ascertained 
from the Government of Assam if the 
money is properly distributed or dis
tributed at all by them. 

Shri Krishna Menon: The district 
authorirties have the option to draw 
even to the extent of 80 per cent 
against our accounts without asking. 

Mr. Speaker: Next question. 

Shrimati Mafida Ahmed rose

Mr. Speaker: Order, order; I am 
not going to allow the hon. Member 
to put a quest i on . She may resume 
her scat. 

Dr. Sushila Nayar: I wish to raise a 
point of order, Sir. 

Shrimati Mafida Ahmed: A further 
1 1 2 acres are going to be acquired 
n ow.  This is a telegram . . . . ( Inter
ruptiuns ) .  

Mr. Speaker: Order, order. ls 
there no  rule? Sha l l  I have a differ
ent sC't of rul es for ladies as against 
men here? I sa id ,  the hon.  Member 
must resume her scat. 

Shrimati Mafida Ahmed: The v ic-
tims . . . . .  . 

Mr. Speaker: Each individual case 
cannot be taken up here. It  has been 
sufficiently explained. The local 
authorities are entitled to draw in 
advance up to 80 per cent without 
looking into these claims. Therefore 
all that has been done which is possi
ble. If individual cases are to be 
brought up here we will have a 
thousand individual cases to be 
brought. I have al lowed several 
opportunities to the hon. Member. 
She ought not to make bi� a small 
matter of her State. 

What is the point of order? 

Dr. Sashlla Nayar: Sir, my point of 
order is this. You were pleased to 
state that the matter related to 1944 
when the Defence Minister was not 
there. Is it implied that we cannot 
ask questions about thines which 
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have been started before the present 
Government of India came into exist
ence and inherited all the liabilities 
and responsibilities of the previous 
Government? (Interruption) . 

Mr. Speak.er: True. 

Otherwise, I would not have allow
ed this question at all. I have allow
ed this question; I have allowed a 
number of supplementaries also. If 
they still want to say that the Defence 
Minister is standing in ithe way as if 
he is committing a wrong thing I can
not allow it .  Incidentally, all this is 
a continuous process and Government 
is responsible for whatever has been 
done when it has taken up the Gov
ernment. There is no question about 
it. 

Next question. 

Suspension of Examinations of Utkal 
University 

+ 

•lB0'7 {
Shri B. C. Mullick : 

' Shri Kumbhar: 

Will the Minister of Education be 
pleased to state : 

(a ) whether it is a fact that the 
I .A. and B.A. examinations held 
under Utkal University in Orissa 
have been suspended sine die all of a 
sudden in the last week of March, 
1961 ; 

( b )  if so, the reasons therefor; 

( c )  whether any enquiry has been 
conducted for the suspension of the 
examinations; 

(d) if so, whether any responsi
bility has been fixed ; and 

(e )  the steps taken in the matter? 

The Minister of Education (Dr. 
K, L. Sbrlmall) : (a)  Yes, Sir. 

(b )  Non-receipt of printed ques
tion papers from presses entrusted 
with the work. 

(c )  to (e) . The matter is being 
looked into. 

Sbrl B. C. Mullick: Is it a fact that 
the Syndicate of the University hu · 
set up a committee to go Into thJa .  
question? 

Dr. K. L. Sbrlmall: I have no infor
mation; I have asked the Ministry to ,  
make enquiries into the matter. 

Sbri Hem Baraa: Are Government 
aware of the fact that because the
examinations are postponed like that, 
some of the students find great diffi
culties even if they want to get into 
other Universities? Is this aspect 
being examined or not? 

Dr. K. L. Shrlmall :  The examina
tions were held a little later, I admit, 
due to some bungling somewhere. 
All that we can do is to have the
matter looked into. 

Shri Chintamonl Panlgrahl: The 
hon. Minister has also been to Orissa 
after the introduction of President's 
rule. May I know whether he has 
had any consultation with either the 
Governor or any educational autho
rity there with regard to the bungling 
in the Utkal University for many 
years? Even the funds of the Uni
versity are being misappropriated. 

Mr. Speaker: This does not arise 
out of the main question. 

Dr. K. L. Sbrimall : This question. 
does not arise, Sir. 

Mr. Speaker: Examinations do not 
depend upon bungling. 

Sbri Chintamoni Panl(J'llhl: May I 
know whether these question papers. 
were given for printing inside the 
Orissa State or outside the State? 

Dr. K, L. Shrimall : I have no infor
mation on that. The University has 
written to us that certain dates had 
been fixed for the examination ; but 
the question papers did not come to
the Registrar by that date. There
fore, the examination had to be post
poned. I cannot at the present 
moment say where the mistake waa. 
I have asked the Ministry to look 
into the matter. That is all I cani 
say at the present moment. 
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Central Secretariat Service Officers 

+ 

•l80S { 
Shri D. C.  Sharma : 

· Ch. Ranbir Singh: 

Will the Minister of Home Affairs 
be pleased to state:  

( a ) whether i t  i s  a fact that officers 
belonging to Central Secretariat 
Service selected for appointment 
through U.P.S .C .  against temporary 
posts i n  th e  Government of India are 
required to res ign from the Central 
Secrrtariat  Service and have to  
forego their l ien ; 

( b )  whether this criterion is appli
cable to the personnel of other 
serv i cE's under the Government of 
India for rec.:ru itment to temporary 
posts ; and 

( c )  if  the reply to part ( b ) above 
be in  the nc•gative, wlwthcr  Govern
ment propose to rem ove thp d iscrimi
nation against  the Central Sc•cretariat 
Service Officer�? 

The Minister of State in the l\linls
try of Home Affairs ( Shri Datar) : 
( a )  to ( c ) .  A statem1-mt is placed on 
the Table of the House. f See Appen
. d ix VI , anneX"Ure No. 33 ) .  

Shri D. C . Sharma : May I know 
why there are double  s tandards, one 
standard for the general serviees and 
one standard for the Central Secre
tariat Services ? How is i t  that these 
two i rreconcilable standards have 
been allowed to go on in the Govern

. men t of India at the same time? 

Shri Datar : There are no double 
standards at al l .  What has been done 
is when an officer has been holding a 

•permanent post  in the Central Secre
tariat Service, if he wants to accept 
a temporary post, he cannot keep 
this post also temporari ly. That is 

-why he has to resign. 

Shri D.  C. Sharma: If this is what 
·is being done in the case of other 
Ministries, why is it not being done 

an the case of the Central Secretariat 
.:services? 

Shri Datar : The hon. Member pre
sumes that it is being done by the 
o ther Ministries. 

Shri D.  C .  Sharma: May I know if 
that does r:ol obtain-against F.R. 14? 

Shri Datar: That question has been 
ful ly  c.:onsidered. Now, here, in this 
case we have explained that when an 
officer i s  holding a permanent post 
and if  he wants to apply for some 
other post under the Government 
wh i ch is known as ex-cadre post, 
then, he cannot keep his lien here and 
accept •h"!: post. 

!\Ir. Speaker : That is the rule. 

Shri Krishna Chandra : It  is not a 
fact that many employees of this 
Central Secretariat Service are at 
prcse n ! ,  i n  contraven t ion of the prac
tice mcnt i rmnd in  the statement, 
working on deputation on ex-cadre 
temporary posts and may I know 
wl , etlwr 1 here i s  a 11y d iscrimination 
ob.,�crv0rl :1 m o n gs t  those on deputation 
as to the num ber of years each is 
al lowed to w ork on deputation? If 
so,  how io  this discrimination j u sti
fied? 

Shri Datar :  The hon. Member has 
read a very long quest ion. But, I 
woul d point out to him that going out 
on ex-cadre post on deputation is 
different from accepti n g  a new 
service under Government . 

Inter-State Sales Tax 011 Hosiery 
Goods 

+ 

,. 1 810 {
!-ihri A. M. Tariq: · Shri Ram Krishan Gupta: 

Will  the Minister of Finance be 
pleased to state :  

(a)  whether it is a fact that when 
hosiery goods are bought from 
Bombay for consumption in other 
States no inter-State Sales tax (Cent
ral Tax )  is charged on inter-State 
tn.nsactions; 

( b )  whether it is also a fact that 
interstate sale tax or central sales tax 
is charged on hosiery l(Oods when 
bought from Delhi and Calcutta for 
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consumptfon in other States by the 
customers of those States at the rate 
of 7 per cent ; 

( c )  whether Government are aware 
that to avoid this increase of 7 per 
cent which customers have to pay 
when goods are purchased from Delhi 
and Calcutta they now go for pur
chase of goods from Bombay ; 

( d ) whether t h  i, is not detrimental 
to the ho -: i er:v ma�ufacturers at 
Del hi and Calcu tta which are small 
i ndustrial concPrm ; and 

( e )  if so ,  what act i on is b , · ing taken 
to remove this d i sniminat inn  i n  the 
�dmi nistralion of Central Sales Tax? 

The Deputy J\Unister of Finance 
(Shri B. R. Bhagat ) :  ( a )  t o  ( c ) . A 
sta tement giving the in formation is  
la id  on the Tahle of the S:ibha .  

Parts (a )  and (b ) .  Under the  
C"ntral Sa i l's Ta x A ct ,  1 956 ,  i n t er
St ate sales to un rt>g i s tered dealers or 
co '.l�u mcrs arc taxable at the  rate of 
7 rer cent subject to the condition 
that i:t' a commodity is generally 
exempt from tax in a State, the inter
State sales of that commodity 
from that State would also be 
exempt. In Bombay, u'.lder •he local 
law, ready-made garments and other 
articles prepared from cotton, woollen 
and artificial silk fabrics are exempt 
from tax if they are sold at a price 
not exceeding Rs. 5 per piece. Con
sequently, inter-State sales of such 
articles costing Rs. 5 or less per piece 
to consumers of other States are also 
exempt. Such exemption is not 
available under the local Sales Tax 
laws of Delhi and Calcutta and there
fore inter-State sales from these 
places to consumers of other States 
are taxable at the rate of 7 per cent. 
Articles sold in inter-State trade at 
a price exceeding Rs. 5 per piece are 
liable for tax at the rate of 7 per cent 
in Bombay, Delhi and Calcutta alike. 

Part (c) . Government are not 
aware of any such movement to 

.Bombay. 

Parts ( d )  and ( � ) .  Inter-State trade 
is generally carried on between regis
tered dealers and sales to them are 
taxable at the rate of 1 per cent only. 
Sales to unregistered dealers or con
sumers taxable at the rate of 7 per 
cent are few. The small levy of 1 per 
cent in the case of inter-State sales 
to registered dealers is not considered 
detrimental to the trade. 
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Tickets for Admission to Taj Mahal 
etc. 

•1811. Shri D. C. Sharma: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state : 

( a ) whether a proposal to introduce 
tickets for admission to Taj Mahal, 
Fatehpur-Sikri, Akbar's Tomb, 
Etemad-ud-Daula's Tomb and Aram
bagh at Agra is  under consideration 
of the Department of Archieology ; 

( b )  whether it is also a fact that 
there is great resentment in public 
against this proposal ;  and 

( c )  if so, the steps taken or pro
posed to be taken in the matter? 

The Minister of Scientific Research 
and Cultural Affairs ( Shri Humayun 
.Kabir) : ( a ) Yes, Sir. With your per
mission, I would like to add that in 
the case of Akbar's Tomb fees are 
already being charged. 

(b)  Some letters have appeared in 
newspapers against the levy of 
charges. 

(c )  Every thing will be taken into 
account before a final decision is 
arrived at. 

Shrl D. C. Sharma : May I know if 
the hon. Minister has studied all the 

letters which have appeared in the 
Press and also the communications 
which he has received from the public 
and examined the reasons for which 
the public do not want any tax for 
a dmission to the Taj Mahal and other 
places in Agra? 

Shri Humayun Kabir: I have exa
mined all these matters and also dis
cussed this matter in the Consulta
tive Committee of Parliament. And 
the general consensus is that some 
fee should be charged, especially for 
entry into the Taj at night . 

Shri D. C. Sharma : May I know if 
this kind of fees is being charged for 
admission to any monument of his
torical importance in any part of 
India? If not, why is it being done 
in  the case of Agra? 

Shrl Hwnayun Kabir: I have j ust 
now told him that fees are already 
being charged for Akbar's tomb in 
Agra . If the  hon .  Member will refer 
to the Extraordinary Gazette Notifi
cation of October 15 ,  1 959, he will 
find a list of the monuments where 
fees have been charged for a long 
time. 

Shri Braj Raj Singh: What are the 
rates proposed for each place Taj. 
Maha l ,  Fatehpur Sikri, Akbar's Tomb, 
etc . ?  What is the estimate of the 
income which will accrue to the 
Government on account of these 
fees? 

Shri Humayun Kabir: We have 
not taken a final decision yet. My 
idea is, for entry into the Taj Mahal 
after sunset, the fee may be some
thing l ike 20 nP. It is a very insigni
ficant amount. The main purpose ts 
to see that the monuments are not 
damaged. It has been our experience 
that almost every full  moon night in 
the Taj there is so much of damage 
that this monument which is one of 
the finest buildings in the world, if" 
not the finest building, is in danger 
and therefore to control this it has 
become necessary to charge some fees. 
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Shri Humayun Kabir: My hon. 
friend docs not realise a very simple 
thing. At night there are a very 
large number of people who come and 
who are not always of a very desir
able type. WhencYcr there is any 
kind of control it enables us to keep 
account of the people who arc corning 
and we hav<' founcl that wherever 
this has been introduced it has an 
immediate and salutary effect. 

Shrl A, M. Tariq: Sir . . . .  

Mr. Speaker: 1 am not going to 
allow him. He may resume his seet. 
I have called Seth Achal Singh. 

Sbri Ramayan Kabir: 1 may add 
that if the hon. Member will himlelf 

'57(Ai) LS-2. 

visit Taj one evenln1, he will have 
the answer himself. 

ffl5 "� � : ffl lWl'.JJlJ ir.fr 
�Rlf � ii� lf>T � m flf> � 
lfRUTT � lfN� q� � ft� nf.1- �:r 
A� f'Flrr ;;rr �r t ? 

�i P'll" 'flt'« : lf. if I01l li\i.:it it 
� !FT ;;rcrrcr �T t 1 ( /nterrupcions.) 

Mr. Speaker: Order, order. The 
hon. Minister has just now said that 
he came to know tbat all sorts of 
people come there . . . .  (Interruption,). 

That is to say, there are persons who 
came for vlsiting Taj and there are 
other persons who have no such busi

ness: Local persons may also come 
there . . . .  (An hon. Member: Loefers). 
The hon. Minister says that if some 
tax is imposed, he will be able to 
restrict it. If any hon. Member has 
got a different suggestion, he may 
kindly communicate it to him. It the 
Government does one thing, then it 
is ask(id: why have you done this? 
If it has not Jone anything, then it 
i� asked: Why have you not done 
this? I am surprised at this . . . .  
(Interruptions). A small matter is 
made big. Next question. There are 
a large number of questions still and 
I want to call question No. 1820. also. 

Babina Tank Tralnlni Centre 

•1813. Dr. Sushlla Nayar: Will the 
Minister of Defence he pleased to 
state: 

(a) whether it is a fact that Gov
ernment have asked !or acquisition of 
some more land for the Babina Tank 
Training Centre; 

(b) if so, whether the compensa
tion has been paid for the land 
acquired already; and 

(c) how many families have been 
displaced by the land acquisition In 
this connection in the pa.at and how 
many more families arc likely to be 
displaced by the new acquisition? 
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The Parliamentary Secretary to the 
Mlnlster of Defence (Shrl Fatehslnh
rao Gaekwad) :  (a)  The Government 
of India have decided to acquire 
some more land for the Babina Field 
Firing Ranges. 

(b) Compensation for maj or portion 
of the land has already been paid. 
In respect of the remaining land, 
offers have been made or are in the 
process of being made to the con
cerned persons by the local civil 
authorities. 

(c) Information is being collected 
and will be laid on the Table of Lok 
Sabha as soon as possible. 

Dr. Sushila Nayar : Is the compen
sation that is being paid for the land 
now being acquired the same as com
pensation paid for the land that was 
acquired in  the past or is it more? 

The Minister of Defence ( Shri 
Krishna Menon ) : The compensation 
that will be paid for the land that 
has to be acquired will be what is 
1·ecommended to us by the local 
authorities working for the State 
Government. 

Dr. Sushila Nayar:  Is this compen
sation on par with that paid for land 
acquired in the adj oining area of 
Madhya Pradesh or is it different? If 
it is different, what are the reasons 
thereof? 

Shrl Krishna Menon: The reasons 
are that Madhya Pradesh is another 
State and they have another adminis
tration. The hon. Member has refer
red to the land acquired in the past. 
In fact we are not acquiring any 
land in  M.P. This firing range has a 
part of it in Madhya Pradesh and 
another part in the district of Jhansi 
in Uttar Pradesh. The compensation 
for the Madhya Pradesh part has 
been higher for reasons known to 
themselves. But I think it is only 
fair to say that inspite of the fact 
that we have no legal obligations, the 
Government of India have paid 
Rs. 31 lakhs in addition on the recom
mendation of the Uttar Pradesh Gov-

ernment. People who have built 
houses have been paid fully. Duriq 
the war when this land was not used 
they came back and occupied it. Thq 
were squatting in that land and they 
expect the Government to pay com
pensation. As the hon. Members 
know, it is public money and we 
have got to account for it some
where. 

Dr. Sushila Nayar: Is the hon. 
Minister aware that the compensa
tion paid during the war was one 
anna per square foot? Is the hon. 
Minister also aware that the people 
came back because the Government 
of India said that they did not require 
the land the State Government invited 
them to come back? They have re
built the houses. Is there any j usti
fication for the Government of India 
not to pay compensation for the 
houses built by them when they are 
asking them to vacate them now? 
They have bui lt  new houses after 
coming back. 

Shri Krishna Menon: The tacta 
stated by the hon. Member are not 
in accord with what we know about 
them . . . . . .  ( Interruptions) . 

Dr. Sushlla Nayar: Sir, I want to 
say . . . .  

Mr. Speaker : The hon. Minister 
does not agree with the correctness 
of the facts. Next question . . . .  

Sbri Krishna Menon: I may add, 
Sir, that we have now agreed with 
the U.P. Government that an arbitra
tor should be appointed as provided 
for in the Requisition and Acquisi
tion of Immovable Property Act of 
1 952 to whom should be referred all 
cases where compensation offered is 
not acceptable. A reference has been 
made to the U.P. Government who 
have agreed to this line of action. 

Shri Bqbunath Slncb: Sir, I 
request that question No. 1822 be 
taken up. It is a very important 
question. I gave notice to you 
already. It relatea to the visit of a 
former commander of Armed FOl'Cel 
of Pakistan. 
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Mr. Speaker: I will call question 
No. 1820. 

Arrangements for General ElectioDS-
198Z 

*1820. Sbrl Sbree !Narayan Das: 
Will the Minister of Law be pleased 
to state : 

( a )  whether it is a fact that a 
�ecision not to mention the name of 
the party to which any candidate 
might belong in the ballot paper to 
be used in the next general elections 
to the Legislatures has been taken by 
the Election Commission ; 

(b}  if so, whether the Government 
of India or the various political parties 
were consulted in this regard ; and 

(c)  what was the reaction of the 
Government or of the political parties 
in this connection? 

The Deputy Minister of Law (Shri 
Hajarnavis) : (a )  Yes, Sir. The Elec
tion Commission has taken a decision 
that the party affiliations of the con
testing candidates will not be shown 
on the ballot paper. 

(b) The representatives of the 
various political groups in the Lok 
Sabha were consulted by the Elec
tion Commission. 

(c} A suggestion that the names of 
parties, recognised or otherwise, be 
printed on the ballot paper below the 
names of candidates was made by 
some spokesmen. An alternative sug
gestion was also made by some other 
spokesmen that, if it is not possible 
to indicate the party affiliations of 
the candidates of the unrecognised 
parties also on the ballot paper, the 
party affiliations should not be shown 
at all even in the case of candidates 
aponsored by the recognised parties. 

Shri Sbree Nararan Du: What 
were the points that led them to t1m 
decision? 

·� 
Shri Bajamavis: Obviously, to treatl 

all the Parties alike. 

Sbrl Sbree Narayan Du: I want to 
know whether the views of the Gov
ernment were taken by the Electl� 
Commission? That has not been 
answered. 

Shrl HaJarnavls: The Government 
did not come in. The Election Com
mission consults the various parties 
and these Parties were there--Con
gress Party, the PSP, the Communist 
Party, the United Progressive P&JV, 
the Socialist Party, the Republican 
Party, the Ganatantra Parishad, the 
Hindu Mahasabha and the Swatantra 
Party. 

Shri Shree Narayan Das: What wu 
the consensus of opinion among the 
politir.al parties that were invited in 
this regard? 

Shri Bajarnavls: As I said, some 
representatives were of the opinion 
that the names of all the parties were 
to be printed but certain others felt 
that it should not be indicated at 
all. 

Shri Shree Narayan Du: I wanted 
to know the consensus of opinion. He 
had been saying something else. How 
many were for this suggestion and 
how many were against it? 

Mr. Speaker: Are the names of 
parties printed in the ballot paper? I 
do not know if it is so in the South 
India : I have not seen it betn1 
printed. 

An Hon. Member : It was so in the 
bye-elections held. 

Mr. Speaker: I do not know whe
ther the names of parties are printed 
in the ballot paper. Are they printed? 

1Z bn. 
Shri B.aop: This time, when a 

conference of the leaders of the 
parties was called by the Election 
Conunission, we got the impression 
that the Election Commission wu 
impressed with the suggestion made 
that the names of the parties should 
be indicated under the names of the 
candidates concerned. where the 

� parties are recognised for the pur-
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poses of symbols and so on. Now, I 
would like to know what the decision 
of the Election Commission is and 
what the Government wants to do in 
this matter. 

Shrl · Hajarnavis: The Government 
have no suggestion to make to the 
Election Commission, but the various 
parties made suggestions to the Elec
tion Commission and the minutes 
recorded by the Election Commission ' 
would indicate the following :  � J  

"A suggestion that the names - 1 
of the parties recognised or other
wise be printed on the ballot 
paper below the names of the 
candidate found almost unani
mous support. So far, the prac
tice is to give the names of the 
recognised parties only and show 
the candidates of other parties 
as Independents. An alternative 
suggestion was also made by the 
spokesmen of the parties that, if 
it is not possible to show party 
affiliations of the candidates of 
unrecognised parties also on the 
ballot paper, party affiliations 
should not be shown at all even 
in the case of candidates spon
sored by the recognised parties. 
The Election Comm ission has 
since taken a decision that the 
party affiliations of the contesting 
candidates will not be shown on 
the ballot paper even where they 
belong to recognised parties." 

Shri Ranga : So , may we take it 
that the names of the parties, whether 
they are recognised or not, will not 
be indicated below the names of the 
candidates? Is that the decision? 

Mr. Speaker: They will be shown 
as Independents. (Interruptions) . 

Shrl Ranp: Does that not, in fact, 
further create a disability in the case 
of those parties which are not recog
nised, because the parties which are 
recognised were already given a 
symbol? There is no need for their 
party names to be indicated. The 
difficulty arises only in the case of 
those parties which are not recog
nised at alL (Intemiptiona). 

Mr. Speaker: Order, order. All 
these suggestions could be made to 
the Election Commission. 

Shri Raghunath Singh: May I re
quest you to allow Question No. 1822 
to be answered? I mentioned it even 
half an hour ago. It is a very import
ant question . ( Interruptions) . 

Mr. Speaker: Order, order. I creat
ed an exception only in favour of one 
question. I am not going to allow all 
questions to be brought up. I thought 
that in the order of preference Ques
tion No. 1 820 should be called. Of 
course, I got notice that Question No. 
1 822 may be answered. But I cannot 
give preference to it over Question 
No. 1 820 . Only one question can be 
called in a day giving i t preference 
over other questions. 

Shri Raghunath Singh : Question No. 
1 822 is a very important one. I made 
a spr-l' i a J  request that i t  may be ans
wered. I t  C"Oncerns the defence of our 
country. 

Mr. Speaker : Order, order. 

Shri Raghunath Singh : I also gave 
n otice of my desire, in respect of that 
question , half an hour before. 

Mr. Speaker : There is a definite 
rule. I give exception in the case of 
any particular question which is very 
important, and with the consent of the 
House practically, I would allow one 
question to be taken up in this way. 
I am not going to allow al] questions 
which are in the Order Paper to be 
treated in this way, and create excep
tions in favour of a number of ques
tions ! One question was allowed to
day, which was earlier in point of time 
and i n  number. The hon. Member 
must rest sat isfied with the written 
answer that is available to him re: 
No. 1 822 .  

Shri Raghunath Singh: That is not 
enough. 

Mr. Speaker: That is all that he can 
eet. Nothing more. 
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WRITl'EN ANSWERS TO 
Qm:grJONS 
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Regional Vocational TraiDln&' Colleres 
•1804. Shrt L. Achaw SiDg'h: Will 

the Minister of Education be pleased 
to state: 

(a) whether it ia a fact that four 
regional training colle1es are beini 
lltarted in the country far tra.ininc 
in vocational counes with multipur
poae secondary schoole attached to 
them; and 

(,b) it ao, where these collepa are 
being opened and the number of 

tninees to be admitted in these col
leges annually? 

The MlnJster of Bdueatlon (Dr. It. 
L. Shrhnall): (a) Yes, Sir. They are 
intended for training the teachers re
quired for the subjects, parUcularly 
I.he subjects in the practical stream 
of the· mulUpurpo1e Secondary 
Schoo:15. 

(b) The details are being worked 
out. 

Lubricatlna' Plant 
•1809. Shrl Muhammed Ellas: Will 

the Minister of Steel, Mines &Del l"llel 
be pleased to state: 

(a) whether it is a fact that Gov
ernment have decided to ask Italy's 
E.N.I. and a private U.S.-Dutch ftnn 
to prepare project reports for the 
establishment of lu:bricating plant 
which is to come under public sector; 
and 

(b) if so, the details thereof? 
The Mlnlster of Mines and Oil 

(Shri K. D. Malavtya):  (a) No, Sir. 

(b) Does not arise. 

Prohibition 

*1812. Shrlmatl Ila Palchouclhurt: 
Will the Minister of Rome Affaln be 
pleased to state: 

(a) whether it is a fact that the 
Union Government have offered to 
those State Governments who have 
so far not introduced prohibition that 
it will beer the loss incurred by them 
in revenue if they introd�d partial 
prohibition; 

(b) if so, the details of the offer; 

(c) the names of States to which 
the offer has been made; and 

(d) their reaction to the offer? 

The Minister of Btate In tbe MiDIIJ
*'7 of Bome AJraln CSbrl Datar): (a) 
No. 

(b) to (d). Do not arite. 
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G� of Salea Tax Evaders 

*1814. Shri P. C. Borooah: Will the 
Minister of Finance be pleased to 
state: 

(a) whether the attention of Gov
ernment has been drawn to the news 
in the Hindustan Times dated the 13th 
April, 1961,  regarding the discovery of 
a gang of sales tax evaders ; 

(b) if so, how far is the report true; 
and 

(c)  for how much of tax evasion is 
the gang considered to be respoIU1i
ble? 

The Deputy Minister of Finance 
(Shrl B. R. Bhagat) : (a)  Yes, Sir. 

(b) Preliminary enquiries show that 
attempts have been made to evade 
proper sales tax by the misuse of 'C' 
forms intended to be used by register
ed dealers. 

(c) The exact figures of tax evasion 
for which the gang is responsible can
not be worked out till the investi
gations are completed. 

f�) � �flfflffl ��m ��r 
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Colleges in Delhi 

•1816. Shri Bal Raj Madhok: Will 
the Minister of Education be pleased 
to state: 

(a ) what is the total nwnber of re
cognised colleges for boys and girls in 
Delhi and what is the total intake of 
students annually; 

(b ) whether it  i s  a fact that 
thousands of s tudents have to go to 
neighbouring iOwns like Sonepat, 
Gurgaon and Ghaziabad for getting 
education for want of educational fac
i lities in Delh i ;  and 

( c ) the steps Government are 
taking to remedy this situation? 

The Minister of Education (Dr. K. 
L. Shrimali) : ( a ) 28. Sir. The total 
intake of students to first-year courses 
at the University in 1 960-61 was 
1 1 ,274. 

(b) The number of students seeking 
admission elsewhere is not known. 

( c )  The Report of the Working 
Group appointed by the Government 
to study expansion of school and col-
legiate education in the Capital is 
under the consideration of the 
authorities concerned. 

U.P,-Bihar BOundary 

•181'7. Shrl Radha Mohan Singh: 
Will the Minister of Rome Affairs be 
pleased to refer to the reply to Star
red Question No. 1334 on the 7th April, 
1960 and state the progress made in the 
fixation of permanent boundary be
tween the States of U.P. and Blhar 
near Balla? 



14575 Written Answers V AISAKHA 11 ,  1883 (SAKA) Written Answe,-s 14576 

The Minister of Dome Affairs (Shrl 
Lal Bahadur Shastri) : The question 
was di5cussed between the Revenue 
Ministers of U,P. and Bihar on 23rd 
January, 1961 ,  Further discussions 
are expected to be held shorty. 

Dates of lmplementa.Uon of Pay 
Commlllsi0n Recommendations 

*1818. Shri BraJ Raj Singh: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that the 
Pay Commission reconunendation re
garding the 'benefit of at least one 
increment at the time of promotion to 
a higher post' has been given effect 
to from the 1st April, 1961 , whereas 
the other reconunendations have been 
implemented with effect from the 1st 
July, 1959; 

( b) if so, the ceasons therefor; 

(c) whether it has been brought to 
the notice of Government that these 
orders have affected adversely all 
those persons promoted during the 
period between 1st July, 1959 and 
31st March, 1961 as their juniors pro
moted after 1st April, 1 961  would get 
more pay as a result thereof; and 

( d) if so, the remedial measures 
proposed in the matter? 

The Deputy Minister of Finance 
(Shrimatl Tarkeshwari Sinha) : (a )  
The Pay Commission's recommenda
tion regarding the 'benefit of at least 
one increment at the time of promo
tion to a higher post' has been given 
effect to from the 1st April ,  1961 . It 
is not correct that all the other re
commendations have been implement
ed with effect from 1st July 1959. 

( b) The reason for this decision i8 
that normally such benefits are not 
allowed with retrospective effect. 
Moreover, since all the departments 
are busy ftxinat the revised pay of 
{](,vernment employeea on the revised 
scales of pay, which in itself is a very 
big task, it would be unwise to com
plicate that pay fixation by lssuing 
fresh orders which would result in 

a recalculation of pay in a large num
ber of cues. 

(c) No. 

The Government are, however, 
aware that an offlcet promoted to a 
higher post after the 1st Apri 1961 
may, by the application of the new 
orders, draw more pay than an officer 
senior to him but promoted to a simi
lar post within one year before the 
1st April 1 961, if Increments are an
nual as is generally the case. A simi
lar anomaly will nevertheless, exist 
whatever be the date of effect. 

(d )  Government are examining the 
question of minimising anomalies in 
the application of the new order. 

M.E,S. Establishments 

•1819 { 
Shrl S .  M. Banerjee : 

· Shrl Cbintamonl Panigrahi: 
Will the Minister of Defence be 

pleased to state : 
( a )  whether it ia a fact that M.EJ!l. 

establishments in Kanpur and Chakeri 
1vrre closed on the 7th March, 1961 
en account of sad demise of Shrl 
Govind Ballabh Pant only for the non. 
industrial staff; 

(b)  the reasan why the industrial 
1:mployees were allowed to work on 
that day; 

( c) whether the industrial employee1:1 
In all other defence establishments 
were allowed to go out along with 
non-industrial staff; 

( d) the officers responsible for this 
di!'Crirnination ; 

( c )  whether 
i,>loyres were 
homage; and 

the industrial em
not allowed to pay 

(f)  the steps taken by Government 
i. 1 the matter? 

Tbe Minister of Defence (Shrf 
Krishna Menon) : (a) Yes, Sir. 

(b) It wu tor want of timely 
clarification by the subordinate for
mation concerned that these esta
bti.L'unents were not closed for In
dustrial employees, 
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(c )  Yes Sir, with the exception of a 
few establishments. 

(d) No discrimination wa" intend
ed. Non-compliance with orders was 
not wilful. 

(e) No request was received from 
industrial workers for permission to 
11ttend conrlolence meetings, 

(f) Stepg are being taken to ensure 
that clear instructions are conveyed to 
the installations on such occasions in 
future. An enquicy is also being made 
11� to why timely clarification was not 
given to the establishments concerned 
in this case. 

Visit or a Pakistani Army Officer 

•1821. Dr. Ram Subhag Singh: Will 
the Minister of Defence be pleased to 
state: 

(a)  whether it is a fact that a senior 
officer of the armed forces of Pakistan 
recently visited India;  

( b )  if so, the cantonments and other 
nrmy stations visited by him; and 

(c ) the purpose of his visit? 

The Minister of Defence (Sbri 
Krishna Menon) : (a)  Yes, Sir. 

( b) Ranikhet, Agra and Delhi. 
(c) Being an ex-officer of the 

Kumaon Regiment, he was invited by 
the Kumaon Regimental Centre to 
visit Ranikhet, in connection with the 
presentation of colours to a Battalion 
of the Kumaon Regiment. The officer 
incldentally visited Delhi and Agra 
for sight seeing, 

Visit of Former Commander of Armed 
Forces of Pakistan 

•1s2z. Sbrt Ragbunath Singh: Will 
the Minister of Defence be pleased to 
Stllte: 

(a ) whether it is a fad that an ex
Commander of Armed Forces of 
Pakistan, Sir Frank Messervy who 
was Col. Commandant of Jat Regiment 
before the partition of ndia, came to 
Ir.dia recently and stayed in Military 

barracks at Bareilly Cantonment in 
U.P. ;  

(b) whether it is a f� that he 
developed contacts with soldiers 81ld 
examined all the new weapons used 
by the Indian soldiers; 

( c )  whether it is a also, a faot that 
he had the uniform of General of 
Pakistan and while he was to take 
the salute in Pakistani uniform, the 
Indian Eastern Command cancelled 
the programme on receipt of this in
formation ; and 

( d) if so, the facts of the case? 

The Minister of Defence (Shrl 
Krishna Menon) : (a)  Yes, Sir. At 
Bareilly he stayed at the Officers' 
Mess, 

(b)  He met Army personnel at the 
Jat Re.izirnental Centre. No new wea
pon8 were shown to him. 

(c ) and ( d ) . No, Sir. He wore 
civil ian clothes throughout his stay. 
He did not take any salute, nor was 
any previously arranged ceremony 
cancelled, 

Cost of Production of Coins 

*1823. Shrl Ajit Singh Sarhadi: Will 
the Minister of Finance be pleased to 
stati:! : 

(a)  what decision has been arrived 
at about using alternative cheap 
metals e.g., Electrolyctic Chromium, 
Aluminium etc. :for use in the coma 
to bring down the cost of production 
of coins of lowar denominations; and 

(b) whether the methods and metals 
used in other countries have been 
studied: 

The Deputy M1nlster of Finance 
(Shrl B. R, Bhapt) : (a) Investigations 
are in ll8.Ild for developing a cheaper 
alloY based on indigenously available 
metals. 

(b) Metals and methods USed in 
other countries are stud.led. Also, 
officers of the mints are bein1 deput-
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ed abroad to study the different as
pects connected with the manufacture 
ct coins. 

f•nft �uf�tq¥1(1 •T � � 
SI'� 

*tc:.�'11'. Ill f.,-�ftf f'f11 : rn 
-.� IA'ifff� IA'� �-ffl 
�r lf� � ctiT y;qr If.tit f� 

( lfi) lfl7T � " t f!fi "ijrof �,ti� 

;t fcmrr ��ir.m ll'R f.Aroi;-1 .tt 
�1;1',if ctiT lf'fi'Tfuff rn lf.T 't':tf> i:r);:;r.rr 
� t  

(�) lT� �. ffT � lf�T ltiT 
�G'm lf11T t ; 

( lT) "tfT 'qof (l'1fi 'ltrof � � 

� lf!f.T� .tt ctiT( '.f.o'lf. lflf.rfw cti"t 
! ;  !RR 

(�) irk �t. ffT �'f.T ii � ?  

�fflf�� �.i:,{fifFf �,{ ��tifl'Ni·1'irrl 
if'ff ("'11' ''"'!'t 1'i'f;n:) :  (q;) ;;ft, ;,� I 

( �) it' ( \l ) . �� er �T .ref.r ifmr , 
Re-rolling Mills 

•1825. Shri Ram Krishan Gupta: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) whether it is a fact that nearly 
200 small scale re-rolling mills 
fr.rough out the country employing 
10.0'.)0 persons are threatened with 
closure unless the supply of steel bil
lets to them improves; and 

(b) if so, the action taken or pro
posed to be taken in this regard? 

The Minister of Steel. M.lnea ant 
FaeI (Sardar Swaraa. Slqb): (a) and 
(b). Small scale units have been 
allowed to be set up on condition that 
such units will use only local IC!'8P. 
Accordingly, these unita are not en
titled to allotment of scrap or bWeta 
rrom controlled eources. Neverthe
less, some of these unite have been 
askin« for supply of billet.. In view 

of .t�e comparatively easy supply 
position of billets for the time beine 
a quantity ot 15,000 tons of billets bu 
been placed at the disposal of � 
lopment Commissioner Small-Scale 
Industries on an ad-hoc' basis for allot
ment to small-scale re-rollers In va
rious States, Government are not 
a�are of the nwnber of such units. It 
wlll not be po.uible to make any re
gular allotment of billets to small
,,.ale re-rollers who should depend 
upon locally available scrap. 

Employment of Handicapped P91'Na8 

•1826. Dr. Sushila Nayar: Will the 
Min;ster of Educauon be pleased to 
st·ate: 

(a) how many handicapped per,ona 
were provided with employment 
through tt-e special Employment Ex
changes set up tor this purpose; and 

(b) what is the extent of unemploy
'nent among the trained handicapped 
oe::-sons suffering trom different types 
of handicaps as blindness, deafness, 
deaf-mutii:m etc.? 

The Minister of EducaUon <Dr. 
"{. I,. Shrimall):  (a) 258. 

(b) According to information avail
able, the incidence of unemployment 
among� trained handicapped person, 
is not large. 

Oil Exploratfon in lalalmer 

•t827. Sbrl P. C. Borooah: Will the 
Minister of Steel, Mines a114 Fael be 
pleued to state: 

(a) whether Mr. W. D. Cleveland. 
the Production Director of ESSO 
gtandard visited New Delhi to re
,umt- talks earlier initiated for oil n
plontion in Jaisalmer; and 

(b) if so, what was the outcome of 
the talks? 

The Minister of 111nea and OU (Slut 
K. D. Malaviya): (a) Yea. 

(b) The neaiotlatlons are continuinc. 
Ct is lnadvlable in the publlc interest 
to daclase the details of the cilac:u.9-
slon1 held with him. 
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f 1tt stimT•R �, 
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(�) ;;fl' �t I 

(ll) �*--W.: ·°]'17.r "l\.��1 [T<:f 
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�,ff f�H 1fro � <Ji'T T.:-?,TV':fT � 
� ftl�, �{T�o�r;; �f1fif�r.t, df.rir, 
� lfi"T 1.f'l�T 't:t � �r It� t 1 
�� �m it; � � �1 it 
� mffi'I' � itiT f� � 
fm <fl srrm !, � � � t 1111m: 
q� "fR � t fqa11Jr t m,r;ff � 
ffl'if.r � J({ {t � I � ff.:r!Ji 
� ij �ftmfr imil it, i� ifi .� .. 
�. � � ITU *'''lij1f\,uj " 
lfiT � � srftmTI' 1f"Jm\"2l ITU 
fBt 'ill I <,.ft., t I 

Dates ol lmplementat10n or Pa7 o..
mlssion Recommendations 

•JBZ9, Shrt BraJ Baj Slnch: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that certain 
promotions in posts other than those 
which had been merged into one, were 
m:ide in Offices and Departments of 
Government after 1st July, 1959 the 
date from which the revised, s• of 
pay had been introduced; 

(b) whether it is also a fact that as 
a result of the Central Civil Services 
(Revised Pay) Rules, 1960, announced 
on the 2nd August, 1960, the promot
ed porsons are going to suffe!' in their 
Pay and Allowances; 

(c) if so, whether Goverrunent arc 
con'iidering to give these persons pro 
I ection hy relaxing the Revised Pay 
R.ules or by giving a date of option 
other than 1st July, 1959; and 

(d) by what time a final decision in 
the matter is expected? 

The Deputy Minister of Fi.DaDce 
(Shrimati Tarkeshwarl Sinha): (a) 
Yes, Sir. 

(b) to (d). As t.hc Rules take effect 
kom the 1st July 1959, which is bene
ficial to Government srvants as a 
wltole, pay on the revised scales has 
to br! regulated according to the posi
tion obtaining on that date. Therefore, 
leg11lly the question of persons who 
have been promoted or appointed to 
other posts after the 1st July 1959, 
l!Ui!eri.ng a loss does not strictly arise. 
However, in some cases where pr'O
motions have been made after the 1st 
July 1959, there may be an actual drop 
In emoluments, when the pay of the 
per!IC'ns concerned ia regulated In ac
cOTdance with the Reviaed Pay Rules. 
Such cases have come to the notice of 
Government, aDd they are conaiclerlng 
thc question of ,ranting some relief 
and also the form In which it may 
be done, A declai4n, on th.la queation 
will be taken as earl7 a• poalble. 
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Sale of one Ton Trucks 

*1830. Shri Ajlt Singh Sarhadl: Will 
the Minister of Defence be pleased to 
state: 

� . 
(a ) whether one-ton trucks being 

manufactured in the Ordinance Fac
tories are being put for sale to the 
pul:>lic-; and 

(h)  if so, the approximate number 
of trucks available for sale yearly? 

The Minister of Defence (Shrl 
Krl'lhna Menon) :  ( a )  For the present 
one trm trucks are being manufactur
ed to meet the demands of the army 
an<l the Border Road Directorate. 

(b )  Does not arise, at present. The 
orders received from othet- parties 
will be considered at the appropriate 
time. 

Ankleshwar OIUle]d 

• 1831 J 81:.ri P. C. Borooah: 
• "\_ Shri Khushwaqt Rai: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether it  is a fact that the 
Oil and Natural Gas Commission has 
located another oilfield in the Ank
leshwar area apart from the main 
strata; 

(b) il so, its precise location ; and 

( c) whether drilling has since been 
undertaken at that place? 

The Minister of Mines aDd Oil (Shri 
K. D. Malavlya) :  ( a ) to (c ). The Oil 
and Natural Gas Comm.issi0n have 
�ocated a new structure near Olpad 
about 10 miles North-West of Surat. 
A location for drilling on this struc
tlH'C has been pin-pointed and drilling 
may commence within a month or so. 
It is, therefore, premature to say that 
a new oil field in Anltleshwar area 
apart from the main strata has been 
located or established. 

Certiflcatl0n of 'Krishak' Plane 

{

Shrl Ram Krlshan Gupta: 
� 1832 Sbri Bafhunath Singh: 

· Shrt Jlnaehandran: 
Shrlmati na Palchouclharl: 

WiU the Minister of Defence be 
pleased to state: 

(a ) whether it is a fact that the 
civil aviation authorities have with
held the certification of the 'Krishak' 
a small aircraft designed and produc
ed by the Hindustan Aircraft Ltd. for 
use in agricultural operations; ' 

(b )  if so, the reasons for withhold
ing of certificate ; and 

(c )  steps taken to get the plane tor 
civilian use? 

The Deputy Minister of Detmice 
(Sardar Majithla) : (a )  No, Sir. 

(b )  Does not arise . 

( c) These can be considered only 
after the plane is certified. 

Output of Steel 

4133. Shri D. C. Sharma: Will the 
�1inister of Steel, Mines &Dd Fuel be 
p:rased to state : 

( a )  the total output of steel during 
1 900-6 1 ; and 

(b) to what extent the per capita 
consumpti0n of steel has increued 
during 1960-61 as compared with 
1959-60? 

The Minister of Steel, MbMJa &D4 
Fuel (Sardar Swaran Slnp) : (a). 
About 2.42 million tons of finished 
steel. 

(b) . The per capita consumption of 
!.tcel during 1960-81 wa, 8.2 q .. 
compared to 7 kg during 1959-80. 
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�oan to Punjab University for Oon
structlon of Hostels 

4134. Shrl Ram Krishan Gupta: Will 
the Minister of Education be pleased 
to state the total amount of loan or 
grant paid to the Punjab University for 
the construction of hostels during 
1960-61? 

The Minister of Education (Dr. K. L. 
fihrimali) : Rs. 6 ·0 lakhs. 

Welfare of Scheduled Castes and 
Scheduled Tribes tn Punjab 

f Shrl Ram Krlshan Gupta: 
41S5. I.. Shrl D. C. Sharma: 

Will the l\.finister of Home Affairs 
be pleased to state the amount grant
ed by the Central Government in 1960-
H for the welfare of Scheduled 
Castes and Scheduled Tribes in 
Punjab? 

The Deputy Minister of Home Affairs 
(Sbrimati Alva) : The required infor
mation is given below :-

State Central Total 
Sector Sector 

(Re. in lakhs) 

Scheduled Castes 8 · 46 1 4 · 06 22 · 52 

Scheduled Tribes 2 · 84 2 1 · 87 24 · 7 1 

TOTAL 1 1 · 30 35 · 93 47 · 23 

Glngee Fort in South Arcot 

4136. Shrl Dharmallngam: Will the 
Minister of Scientiflc Research and 
Cultural AJralrs be pleased to state : 

(a )  whether it is a fact that entrance 
fee is collected at Gingee Fort in South 
Arcot District, Madras State; 

(b)  if so, the amount collected dur
ing 1960-61 ; 

(c )  whether it is a fact that certain 
fees are collected for shooting fllma 
inside the fort; 

( d) if so, the amount collected on 
that account during 1960-61 ; and 

(e) the amount of expenditure for 
the maintenance of the fort during 
1960-61? 

The Deputy Minister of Sclentulc 
Research and Cultural Affairs (Dr. 
M. M. Das) : (a) Yes, Sir. 

(h) Rs. 10,769:83 nP. 

(c)  No, Sir. 

( d) Does not arise. 

( e) Rs. 9,800 

Development of Lahaul and Spltl 

4137, Shri Hem Raj : Will the Minis
ter of Home Affairs be pleased to 
state: 

(a)  the amount of fiinancial assis
tance given in the year 1960-61 for the 
development of the Border District of 
Lahaul and Spiti in the Pwijab; 

(b) the amount proposed to be given 
during the year 1961 -62; and 

( c ) what is the percentage of ex
penditure that is borne by the Central 
Government and what percentage is 
borne by the State Government? 

The Minister of State In the Ministry 
of Hr me Affairs ( Shri Datar) : (a )  
Schemes for the development and 
better administration of Lahaul and 
Spi i i  involving a total expenditure of 
Rs. 34 :8 lakhs have been approved 
during 1 960-61 . This also includes the 
amount sanctioned from the allotment 
made for the Welfare of Backward 
Classes on account of which a sum of 
Rs. 2 ·64 lakhs has been paid. The 
share of the Government of India in 
respect of other items will be paid 
after the accounts have been made up. 

( b) This will depend upon the 
schemes approved and implemented 
during 1961 -62. 

( c )  50 per cent during 1 960-61. No 
decision has yet been taken regarding 
the percentage for 1961-62. 

Misappropriation of the Fund for Tri
bal Rural Welfare Scheme In Orlaa 

4138. Shrl Kumbhar: Will the Minis
ter of Home AJrairs be pleased to state: 

(a)  whether it is a fact that more 
than five thousand rupees toward.s the 
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Tribal Rural Welfare Fund for Sche
duled Castes and Tribes or Patnagarh 
Sub-Division in Bolangir District, 
Orissa, was misappropriated by some 
officials concerned from the Sub
Treasury, Patnagarah, Bolangir, Orissa 
in 1957; 

(b) whether this amount has been 
recovered from the persons concern
ed; 

(C) the nature of punishment award· 
ed to the employees concerned; and 

(d )  if the reply to parts (b )  and (c)  
above be in the negative, ·the reasons 
therefor? 

The Minister of State in the Minis
try of Home Affairs (Shri Datar) : ( a ) 

to ( d ) .  On 8th May 1 957, a sum of 
Rs. 5,050 was found short in the cash 
chest of the office of Sub-Divional 
Officer, Patnagarh, under susp1c1ous 
circumstances . Misappropriation was 
suspected. One official was prosecuted 
in this connection, but he was acquitted 
for want of evidence. Departmental 
inquiries against other concerned c,ffi
cials are in progress. No portion ot 
the loss is reported to have been re
covered. 

Indian Military Personnel for Trainln&" 
Abroad 

4139. Shri D. C. Sharma: Will  the 
Minister of Defence be pleased to 
state : 

( a )  the number of Indian military 
personnel sent abroad for training 
during 1 960-6 1 ;  and 

(b) the names of the countries 
where they were sent? 

The Minister of Defence (Sbrl 
Krishna Menon) : ( a )  309. 

(b) U.K. ,  France, Yugoslavia, West 
Germany, USSR, USA and Australia. 

Small Savlnc8 Scheme In Punjab 

4140. Sltrl D. C. Sharma: Will the 
:Minister of Finance be pleased to state 
the total amount collected under the 
Small Savings Scheme during 1960-61 

in Gurdaspur District in particular and 
in Punjab in general? 

The Minlltter of Finance (Sb.rt 
Morarjl Desai) : The information re
quired is gtven, below:-

Approximate net collections 
during 1960-61 

(Rs. in thousands1 
Gurdaspur District 
Punjab State 

Burmese Students in India 

4141. Shrl D. C. Sharma: Will the 
Minister of Education be pleased to 
state the number of Burmese students 
studying in India at present? 

The Minister of Education (Dr. E. 
L. Shrimali) :  The number of Burmeee 
students studying tn various univer
sities and colleges in India was 101 
during 1 958-59 ( the latest year for 
which statistics are available) . 

Interest on Foreip Loan 
4142. Shri D. C. Sharma: Will the 

Minister of Finance be pleased to state 
how many rupees in foreign exchange 
were paid on account of the interest 
on loan during 1 960-6 1 ?  

The Minister of Finance (Sbri 
Morarji Desai) :  Rs. 24 ·65 crorcs. 

Schools in Delhi 

4143. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
state : 

(a )  the total numbc·r of primary 
basic middle and high schools at pre
sent in Delhi ; and 

(b) the number of students and staff 
in the schools? 

The Minister of Education (Dr. K. 
L. Shrimall) :  

(a) Primary 
Junior Basic 
Senior Basic 
Middle 
Higher Secondary 

47 2 
27 
79 

127  
26� 
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in the�c schools. 

Total number of staff 
employed. 

4,26,408 

16,196 

Children's Book Trust 

4144. Shri D. C. Sharma: Will the 
:Minister of Education be pleased to 
state: 

(a ) whether the Children's Book 
Trust has submitted any report since 
.it was established; and 

(b) if so,  whether a copy thereof 
will be laid on the Table? 

Tbe Minister of Education (Dr. K. 
L. Shrimall) :  (a) Yes, Sir. 

(b) The latest report for the period 
ending 31-3-1 96 1  is as follows :-

Manuscripts for about 8 books are 
ready and have been illustrated. The 
Trust's proposal and plan to construct 
a five storey building on the plot of 
land allotted to it on the Mathura 
Road have been accepted by the 
Municipal Corporation of Delhi. Ap
proval for the same has been obtained 
from the Land and Development Offi
cer also. 

The construction work has started 
and it is hoped that the building will 
be completed towards the ('J1d of 1 962. 

Part of the press unit has been ob
tained and will be installed in the 
premises On the Mathura Road in due 
· -course. 

Fresh additions are being made from 
time to ttme to the international lib
racy which the Trust maintains. The 
library is being made use of by the 
'Trust's illustra,tors and text writers of 
children's books. 

Reorpnlsation of Hlmachal Pradesh 
Admlalstration 

4145. Shrl Daljlt Singh: Will the 
Minister of Home Affairs be pleased 
to state: 

(a )  the names of departments re
organised in Himachal Administration ;  
. and 

(b) if so, the details thereof? 

The Minister of State In the Minis
try of Home Affairs (Shrl Datar) : (a) 
and (b) . Information is given in the 
statement laid on the Table. [See Ap
pendix VI, annexure No. 35] . 

Free and Compulsory Education ID 
Punjab 

4146, Shri Daljit Singh: Will the 
Mini,sf er of Education be pleased to 
state: 

( a )  whether it is a fact that the 
Punjab Government have carried out 
compulsory primary education and 
free education upto Matric standard; 
and 

( b )  if so, what amount has been 
approved for Punjab Government in 
t h i s  regard ? 

The Minister of Education (Dr. It. 
L. Shl"imali) : (a )  The Punjab Primary 
Education Act, 1 960 provides that 
Education at the Primary stage is to 
be compulsory and free. PrecisE: in
formation is not available yet regard
ing free f'ducation upto Matric stand
ard_  

( b )  In the Third Five Year Plan of 
the Government of Punjab a sum of 
Rs . 720 · 96 lakhs has been proposed to 
bt� provided for schemes in the ele
mentary education sector. 

Hostf'ls for Girl Students in Punjab 

4147 .  Shrl Daljlt Siqb: Will the 
Minister of Education be pleased to 
state: 

(a )  whethe the Punjab Govern
ment have applied for financial assis
tance for construction of hostels for 
middle and secondary is.chools for girls 
in the State during 1 960-61 and 1961-
62; and 

( b ) if so, the amount approved and 
given so far? 

The Minister of Education (Dr. IL 
L. Shrlmall) : (a)  Yes Sir, for 1960-Cll 
as they were asked to submit appli
cations only for that year . 
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(b) The Central contribution ap
proved and sanctioned a.mounts to 
Rs. 1 ,54,694. 

Northern Zonal Council 

tH8, Shri Daljit Singh: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether the time and venue of 
the next meeting of the N orthem 
·zonal co1.mdr has been decided by 
now; and 

(b) if so, the agenda fixed for the 
meeting? 

'l'he Mlnlster of State in the Minis
try of Home Affairs (Shrl Datar) : (a)  
The Council is  likely to meet in 
Ohandigarh in the near future. The 
State Governments are being consult
ed regarding the date of the meeting. 

(b) Suggestions for inclusion of 
certain items in the agenda have 
been received. The agenda is being 
finalised. 

Roads in Punjab 

fH9. Shri Daljit Singh: Will the 
Minister of Home Affairs be pleased to 
state: 

(a) the amount allocated from the 
State and Central sectors separately 
on tribal welfare 9Cheme for construc
tions of roads in Punjab State during 
the Second Five Year Plan period; and 

(b) the number and names of roads 
-completed or under construction? 

Tbe Deputy Minister 
Affaln (Shrlmatt Alva) : 
Sector-Nil. 

of Home 
(a) State 

Central Sector-Rs. 77 '.54 lakhs. 

(including some bridges and build
ings) . 

(b) The following roads have been 
completed or are under construc
tion:-

(1 ) truckable road from Man.all 
to Rehla; 

( 2 ) Rohtang Pass Koksar Rou; 

(3) Koksar Zing-Zing Bar Road; 
( 4) Gramphoo Kunzam Pass Road; 
(5) Kumam Pass Dhankar Road; 
(6 ) Inter-village paths. 

Fall in Central Tu Oollectlon in 
Rbnaohal Pradesh 

'1.50. Shri DaJJit Sia&'h: Will the 
Minister of Finance be pleased to 
state: 

(a) whether there was any fall in 
the collection of Cellltral Tax.es in 
Himachal Pradesh during 1 959-60 ; and 

(b) it so, the reesons therefor? 

The Minister of Finance (Shri 
MorarJl Desai ) :  (a)  and (b) . The re
quired infonnati<>n is ·being collected 
and will be laid on the Table of the 
Sabha as soon as possible. 

U.S.A. Loans for Private FlrlDll 

4151 . Shri Daljlt Singh: Will the 
Minister of Finance be pleased to 
state: 

(a) whether any Indian firms have 
received any U.S.A. loan for the 
estab!ishment of Industries in India 
in the Private Sector during the 
Second Five Year Plan period; and 

(b) if so, the names of such firms 
and the amount of loan? 

The Minister of Finance (8hrl 
Morarjl Desai) : (a)  Yes, Sir. 

(b) A statement is laid on the Table 
of the House. [See Appendix VI, 
annexure No. 36] . 

S.C . and S.T. in Kerala 

r Sbri Kunban: 
W2. � Shrl K.ocllyan: 

L Shrl Warlor: 

Will the Minister of Home Atraln 
be pleased to state: 

(a) the amount allo11t.ed to the 
Kerala Government in 1959-60 and 
1960-81 for housing ache.mes for 
Scheduled Castes and Scheduled 
Tribes separately; 
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(b) the amount aakied: for by the 
Xerala Government during that 
period; and 

(c) the amount so far sanctioned? 

The Depu� Minister of Home 
Affairs (Shrlmatl Alva) : (a)  to (c) . 
The annual plans for 1959-60 and 1960-
61 for the welfare of Backward Classes 
in Kerala were finalised in the Plan
ning Commission by a Working Group 
consisting of representatives of the 
State Government, Ministry of Home 
Affairs and the Planning Commission. 
The allocation made for housing 
schemes for Scheduled Castes and 
Scheduled Tribes for these two years 
were as follows: 

Category of backward 
Classes 

Amount allotted 

1959-60 1960-61 
(Rs . in lakhs) 

Scheduled Castes 6 · oo 5 · 047 
Scheduled Tribes 1 · 63 3 · 16 

Non-Payment of Salaries to Orissa 
Government Employees 

4153• J Shri Chintamoni Panig-rahi : 
"\. Shri P. G. Deb: 

Will the Minister of Finance be 
pleased to state :  

(a) whether Government are aware 
that there was some delay in payment 
of salaries in the Government offices 
in Orissa for March, 1961 ; 

(b) if so, the reason for this un
usual del1ay ; and 

(c) the remedial measures taken to 
avoid recurrence? 

The Minister of Finance ( Shri 
Morarji Desai) : ( a l  No, Sir. The sal
aries for the mon t h of March, 1961,  
were paid in exa l· t ly the same man
ner as in previous years. 

(b)  and ( c ) .  Du not arise . 

Wells for Scheduled Castes in Punjab 
41M. Shri D. C. Sharma: Will the 

Minister of Home Affairs be pleased 
to state: 

(a) the number of wells that have 
been sanctioned under Centrally spon
sored schemes during the year 1960-
61 for providing water facilities t.o 
Scheduled Castes in Punjab; and 

(,b) the amount of e)IJl)enditure in
volved therein? 

The Deputy Minister of Home 
Affairs (Sbrl.mati Alva) : ( a) Nil. 

(b) Does not arise. 

Murders in Delhi 

4155. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the number of murders com
mitted in Delhi during t.ihe months of 
December, 1960 to April, 1961 ; and 

(b) the causes thereof? 
The Minister of State in the Minis

try of Home Affairs ( Sbri Da ar ) : ( a )  
1 5  cases of  murder were repor lecl in 
Delhi from 1st December, 1960 to 20th 
April, 1961 .  

(b) ( i )  Previous enmity-5 . 
( i i ) matters connected with sex--3 . 
( iii ) Disputes over property or 

money-3. 

( iv ) Not yet known-4. 

Statutory Status to Jamia Millia 
Islamia, Gurukul Kangri, e'tc. 

4156. Shri D. C . Sharma: Will the 
Minister of Education be pleased to 
refer to the reply given to Unstarred 
Question No. 2374 on the 23rd Decem
ber, 1960 and state the progress made 
in the consideration of the proposal 
to give statutory status to Jamia 
Millia Islamia, Gurukut Kangri and 
the School of International Studies? 

The Minister of Education (Dr. K. 
L. Shrimali) :  Legislative proposals for 
the Jamia Millia Islamia and the 
Gurukula Kangri Vishwavidyalaya 
are expected to be introduced in 
Parliament during the current session. 
The proposal regarding the Indian 
School of International Studies is still  
under consideration. 
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Translation of Urdu Books by Sahrtya 
Akademl 

4157 . Shri D. C. Sharma: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state :  

(a )  the names of  the Urdu books, 
!he translation of which into other 
modern Indian languages is pending in 
Sahitya Akademi for moru than a 
year; and 

(b) the reasons therefor? 

The Minister of Scientific Research 
and Cultural Affairs (Shrl Bumayun 
Kabir) : ( a )  ( i )  Muqaddama-e-sher-o
Shairi by Hali. 

( i i )  Mirat-ul-Urus by Nazir Ahmed. 

( b )  Hindi translation of Mirat-ul
Urus has already been published . 
Hindi translation of Muqaddama-e
Sher-o-Shairi is under rev1s10n . 
Marathi kanslation of Muqaddama-e
Sher-o-Shairi is ready for publication. 
It is stated that want of suitable trans
l·ators has delayed their translations 
intlo other Modern Indian languages. 

Post-Matric Scholarships to S.C. and 
S.T. in Punjab 

4158. Shri D. C. Shanna: Will the 
Minister of Education be pl!•ased to 
state: 

(a) t� number of a,pplicationa re
ceived from the Scheduled Caste, 
Scheduled Tribe and other Backward 
class students in Punj111b State for the 
award of post-Matric scholorships for 
the year 1960-61 ; and 

(b) how many have been awarded 
scholarships in each category upto the 
31st March, 1961?  

The Minister of Eaucatlon (Dr. K. 
457 (Ai) LS--3. 

L. Shrlmall) : (a)  and (b) . A state-
ment is given below: 

STATEMENT 

Castes 

Scheduled Castes 

Scheduled Tribes 

Other Backward 
Classes 

TOTAL 

Number Number 
of applica- of acholu-

tlons ahipa 
received awarded 

from to 

4,107 4.0$4 

S4 ,. 
2,563 S9 

6,724 4,167 

Suppression of Immoral Traffic In 
Women and Girls Act 

{ 
Shri Ram Krlshan Gupta: 

4159. Shri Panprkar: 
Shri D. C. Shanna: 

Will  the Minister of Home Alain 
be pleased to refer to the reply given 
to Unstarred Question No. 1 189 on the 
2nd December, 1 960 and state further 
pro�ess made for making more eff
ective the working of the Suppression 
of Immoral · Traffic in Women and 
Girls Act, 1 956? 

The Deputy Minister of Home 
Affairs (Shrimatl Alva) : The varlou, 
suggestions made are under the con-
5iderati0n of Government. 

Abolition of Office of Treasurer In 
Central Universities 

4160. Shrl Ram Krishan Gupta: Will 
the Minister of Education be pleased 
to refer to the reply given to Un
starred Questi0n No. 1877 on the 15th 
December, 1960 and state lllf. what i,tage 
is the propc)981 to abolish the office of 
Treasurer in the three Central Uni
versit ies of Banaras, Aligarh and 
Vishwabharati? 

The Minister of Education (Dr. K. 
L. ShrlmaU) : The matter 11 .UJ I 
under consideration. 
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Allotment of Steel to Gujarat 

4165. Sbri M. B. Tbakore: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether the Government of 
Gujarat have requested the Central 
Government to allot some more Steel 
and Iron for building purposes in the 
year 1960; 

(b) if so, the actual requirement of 
the State and ftna1 allotment to it by 
the Central Government; and 

(c) whether it is a fact that the 
prices of corrugated sheets and iron 
have gone up nearly four times re
cenilyf 

The Minister of S'teel, Mlnea and 
Fuel (Sardar Swann Slnp): (a) and 
(b). There is no separate quota of 
steel for construction of bulldinp. 
Quotas are allotted to State Govern-

menta under several heads classlfted 
according to their purpose, viz. Agri
cultural, Non-Agricultural, Govern
ment Development Schemes Steel 
Processing Industries and �all Scale 
Industries. The State Governments 
can utilise the quotas according to 
their discretion. The quota system 
has, however, been abolished alnce 
1960-61 for all categories of steel 
except sheets (thinner than H gauge) 
and wire and ell demands for steel 
except for sheets and wire are accept
ed in full and planned accordingly. 
The following are the demands for and 
allotmenit of sheets and wire, to 
Gujarat, in the Second half year of 
1960-61:-

(1) Demand--36,926 tiOns. 

(2) Allotment-19,069. As the 
State came into being only in 
,the middle of the First half 
year of 1980-81, figures for 
9eCOnd hall year only are 
avallable. 

Laboar Oolony In the Jnclla Security 
PNIIII 

'186. Shrl Ajft Slnrb 8arbacll: Wlll 
the Ml.nJster of Finance be pleaaed to 
state: 

(a) how tar the 9C'heme to have 
Labour Colony In the India Security 
Press with a view to bul1d 504 wor
ken' quarters has been implemented; 
and 

(b) whether It would be complete 
by the end of Second Five Year Plan 
as targeted? 

The Minister of Finance (811rf 
Morarjl Desai): (a) and (b). Ad
ministrative approval and expenditure 
98Jlction for the construction of 504 
workers' quarters at Nasfk Road were 
fr.rued 10me tlme ago. Tt"ndf!!'S were 
caned for fmmedlatelv thereafter and 
the work of construction bu recently 
been awarded. Jt wilt take IOffle more 
time to oomplete the Labour Colony. 
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Fall In Bank Deposits 

4167. Shrl Rarhunath Singh: Will 
the Minister of Finance be pleased to 
state: 

(a) whether the Bank deposits are 
falling considerably; and 

(b) i! so, the reason of such fall? 

The Minister of Finance (ShrJ 
Morarjl Desai) : (a )  and (b) .  There 
has been an overall increase in bank 
deJ)OSits during the year 1960-61 ,  
though the pace of growth slackened 
during the latter half of the yP.8.1', 
The slackening was due, among other 
reasons, to a redudi0n ih the level 
of deficit financing, increase in the 
balance of payments deficit, and the 
reported diversion, to some extent, of 
investible funds outside the banking 
sector. 

AU India Rural Survey 

4168. Shri Damani: Will the Minister 
of Finance be pleased to sta.te : 

(a)  whether new All India rural sur
vey is proposed to be conducted by 
the Reserve Bank of India; and 

(b) if so, the details thereof? 

The Minister of Finance (Shrl 
MorarJI Desai) : (a )  and (b) .  The Re
serve Bank proposes to undertake an 
All India Rural Debt and Investment 
Survey covering the year 1961 -62. 
The survey is intended to collect data 
regarding the level of debt, capital for
mation, investment and similar items 
of assets and liabilities of the rural 
household sector. 

Sale of Plots in Colonies In Delhi 

4169. Shrl M. B. Thakore: Will the 
Minister of Rome Affalra be pleased 
to stiate: 

(a) whether it is a fact that quotat
ion of prices of land in colonies like 
Green Park and its extension, South 
Extension, Kailash, Greater Kanash 
I and II in N� Delhi rang from Rs. 40 
to Rs. 90 per sq. yard and the sale and 
resale of plo\9 in those colonies is 
going on; 

(b) whether in view of rising price, 
Government propose to isst1e orders 
asking the plot-holders in the above
mentioned colonies to construct hou;;es 
within a period of one year from the 
date of issue of the orders in order to 
end the speculati0n going on in plots; 

(c )  if not, what other steps Govern
ment propose to take to bring down 
the rising prices of land in these col
onies; and 

(d ) how many plots have been lying 
unconstructed in the above colonies 
and the reasons therefor? 

The Minister of State in the Minis
try of Dome Affairs (Shri Datar) : (a )  
It is difficult to indicate the exact 
quotation or prices of land in these 
colonies, where the prices vary from 
plot to plot depending upon its loca
tion. The data gathered from the pro
perty dealers and from some of the 
sale deeds, recently registered, reveal 
that in Green Park proper and Greater 
Kailash n the prices of l'lmd ll'ange 
from Rs. 60 to Rs. 65 and that in Green 
Park Extension and Greater Kailash 
I the prices range from Rs. 40 to 
Rs. 45 and Rs. 50 to Rs. 55, res-
pectively. 

(b) and ( c ) .  It has been decided 
that vacant plots in these colonies 
should be acquired if construction of 
houses is not completed with a period 
of three years from 1st July, 1960. 
Other measures which are propos� 
to be taken to bring down the prices 
of land in Delhi are specified in the 
Statement laid on the Table of the 
Lok Sabha on the 23rd Marc1'1. 11161, in 
connection with the Calling Attention 
Notice by Shrl P. G. Deb under Rule 
197. 

(d) The information is not readily 
available. 

Re-Sale of Plots In Colonies In Delhi 

4170. Shrl M. B. Thakore: Will the 
Minister of Rome Affairs be pleased to 
state: 

(a) whether Government propose 
to impose ban on resale of plo� in 
newly developed colonies along with 
Ring Road; 



146o3 Written Answers V AISAKHA 1 1 , 1883 (SAKA) Written Answers 14004 

(·b) whether the plot-holders will 
be asked to construct houses on these 
plots; and 

(c )  if not, what other steps Govern
ment propose to take to construct 
houses/shops on these· plots im
mediately? 

The Minister of State In tile Minis
try of Home Affairs (Shri Datar) : ( a )  
There is  no such proposal under 
consideration at present. 

( b) The plot-holders have been ad
vised to complete construction of 
houses within a period of three years 
from 1 st July, 1960, failing which their 
unbuilt as well as partly built plots 
would be liable to be acquired by 
Governmeillt. 

( c )  Does not arise. 

Scheme for Aid 'to S.C. f'JT Kerala 
Government 

4171. Shri V. Eacharan: Will the 
Minister of Home Affairs be pleased 
to state: 

( a )  whether any scheme has been 
submitted by the Kerala State Gov
ernment to give aid and ioan for cu : 
tivation of l ands for the SchedulE,d 
Castes under the Third Five Year· Plan 
period; and 

(b) if so, the details thereof, a!ld 
how much amount has been allotted 
for the year 1961-62? 

The Deputy Minbitier of Home 
Affairs (Shrimati Alva) : (a )  A scheme 
to give aid and loan for cu!Uvation of 
lands fo;- Scheduled Castes under the 
Third Five Year Plan was included in 
original proposal s, but has not been 
included in the Third Five Year Plan. 

(b) Does not arise in view of ( a )  
above. 

Selmre of Smugrlect Watches 

4172. Shrl A. M. Tariq: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact tha t during 
the last five years, watches worth 70 

lakhs of rupees were seized by 
Customs authorities while 
watches were being smuggled ; 

I.he 
these 

(b)  whe1lher it is a fact that out of 
the above watches worth rupees 36 
lakhs were seized only in one year; 

( C) whether it is a fact that accord
ing to customs authorities only 10 per 
cent. of the smuggled goods are: seiz
ed · I 

( d )  whether it is al90 a fact that due 
to this there is�huge loss of revenue; 
and 

( e )  if so, what concrete steps Gov-
ernment propose to take to c.heck 
t his heavy loss of revenue? 

The Minister of Finance (Shrl 
Morarjl Desai) : ( a )  and (b) . It is a 
fact  that during the years 1 956 to 
1 960, watches of a total vRh1e of 
approximately Rs. 70 lakhs were se1z
ed as smuggled by the Customs, Land 
Customs and Central Excise authori
ties, and that out of these, watches 
valued at approximately Rs. 3:1 lakhs 
were seized during 1960. 

(c) and ( d ) .  Undetected '!muggiing 
necessarily involves loss of ruvenue. 
Although it is not possible to make 
any exact estimate, Government have 
no reason to believe that only 10 per 
cent. of the smuggled goods nre seiz
ed. 

(e) Government have adoptP.d vRr
ious legislative and executive meas
ures to combat smuggling. These ln
clude ( i )  the enhancement of the 
powers of investigation of Customs 
officers engaged in anti-smuggling 
work ; ( ii ) systematic rummaging of 
suspected vessels and aircraft (:ii) 
regular as well as surprise pa trol l ing 
of vulnerable sections of coastl ine and 
land borders and ( Iv) closer follow• 
up of information, (v)  in addlt.ion to 
heavy penallties imposed under the 
Sea Cu<itorns Act, which include t':le 
confiscation of the contraband, prose
cutions are also launched In deserv-
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ing cases so as to render the punish
ment really deterrent. (vi) A Direc-
torate of Revenu.e Intelligence has 
also oeen functioning at the Centre 
to consolidate more effective the 
anti-smuggling activities of the var
ious field organisations. 

New Delhi Bye-Eleotion to Lok Sabha 

41'73. Shri Kalika Singh: Will the 
Minister of Law be pleased to state: 

(a ) whether the candidate of the 
Swatantra Party in filie New Delhi 
bye-election to the Lok Sabha was 
allotted one of the symbols prescrib
ed bye-Election Commission for 
Swatantra or independent candidates ; 

(b)  if so, how the electorate cculd 
distinguish between the candidate of 
Swatantra Party and the real Swatan
tra or non-party candidates ; and 

(c) whether the Electton Commis
sion has asked the Swatantra Party 
to modifiy the name of the party suit
ably for purposes of election to eli
minate the possibility of misrepresen
tation? 

The Deputy Minister of Law ( Shrl 
Rajarnavis) : ( a ) The candidate be
longing to the Swatantra Party in the 
recent bye-election from the New 
Delhi Parliamentary Constituency was 
allotted the symbol "SCALE" which 
is one of the 'free5 symbols. These 
'free' symbols are not exclusive,y re
served for independent candidates but 
are available to all candidates otiher 
than those officially sponsored by a 
political party recognised by the 
Election Commission for the purpose 
ocr reservation of a symbol. 

(b) Since only the name of the can
didate and his symbol are printed 
On the ballot paper, there cou;d be no 
occasion for any confusion between 
independent candidates and candi
dates belonging to the Swatantra 
Party. 

(c) No, Sir. The Election Commis
sion does not consider that there is 
any possibility of fraud or misrepre
sentation. 

Books with Metric Measures and 
Welchts 

41'74. Shri Kalika Singh: Will the 
Minister of Education be pleased t-0 
state: 

(a) whether new text;...books have 
been introduced on the subj ects o! 
Arithmetic, Algebra, Geometry, Geo
graphy and other books prescribed in 
Arts and Science classes from primary 
stage to the College and University 
stage using new metric measUi'es and 
weights 1n the Union Territories ; 

(b) if so, to what extent ; 

(c) whether the old prescribed 
books are being modified and repub
lished or entirely new set of books 
are being introduced; and 

(d) what is being done in State 
areas in this regard? 

The Minister of Education (Dr. K. 
L. Shrimali) : (a) , (b) and (c) . ln 
Delhi, the new text-books were pre
scribed last year for Classes l l, III and 
VI. These have been written keeping 
the new metric system of weights and 
measures in view. New text-boks for 
classes I, IV, V, VII and VIII are ex
pected fio be prescribed with effect 
from the next academic session. These 
books will also be based on the 
metric system. For the Higher Sec
ondary classes no text-books in 
Science and Mathematics are prescrib
ed· and the Board of Higher Second
ary Education, Delhi only lays down 
the sylla,bus, leaving the choice of 
suitable text-books to the heads of 
schools. The Board has, however, 
issued instructions for making the 
maximum possible use of the metric 
system In illustrations and exercises 
in all subjects. 

In other Union Territories the books 
prescribed and recommended by the 
Boards of the adjoining States are 
used. Generally speaking, new chap
ters On metric weights and measures 
have been added to the existing text
books fihough exercises in the old 
measures and weights have not been 
altogether discontinued. 
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The books used in the colleges are 
prescribed/recommended by the uni
versities which are autonomous 
bodies. 

(d) InformatiOn is being collected 
and will be placed on the Table ot 
the House. 

f� fir·� � � 
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Be,rars In Delhi 

{ 
Shrt Ram Krishan Gupta: 

4176. Gianl G. S. Musaftr: 
Shri Madhusudan Rao: 

Will the Minister of Home Affairs 
be pleased to state: 

(a )  the number of beggars mopped 
up so far in Delhi since the introduc
tion of Bombay Prevention of Beggary 
Act; 

(b) whether the work of mopping 
up of beggars is going , on satisfac
torily; 

( c ) it so, the nature of difficulties 
met; and 

(d) the steps taken to solve tJhemT 

The Deputy Minister of Home 
Affairs (Shrimatl Alva) :  ( a )  438 upto 
15th April, 1961 .  

(b) Yes. 

( c) No particular difficulties have 
been experienced. 

(d)  Does not arise. 

Seizure of Smu,rled Gold 

"1'77 { Shri Ram Krishan Gupta: · Sbri Ramesbwar Tantla: 

Will the Minister of Finance bt! 
pleased to state: 

(a )  whether it is a fact that the 
customs authorities of Dum Dum air
port se zed huge quantity of gold on 
the 1 7th March, 1961 from an air 
passenger; 

(b ) if so, the quantity and value of 
the gold seized ; and 

( c )  the action taken against the per
son concerned? 

The Minis'.er of Finance (Sbrl 
MorarJi Desai ) :  ( a )  and ( b ) .  The 
customs authorities at Calcutta seized 
about 31 ·27 Kg. of go ld valued at 
Rs. 3 .73,000 approx imately on the 
17 th March, 1 96 1 ,  from en air passen
ger who had arrived at Durn Durn air
port from Hong Kong. 

( c )  The gold has been confiscated 
qnd a personal penalty of Rs. 1 ,000 im
Posf><i on the passenger under section 
1 67 (8 )  of the Sea Customs Act reed 
with section 23A of the Foreign Ex
changP 'Regulation Act, 1 947 . The 
passen�er is also being prosecuted in 
a court of Jaw. 

Formula for Fixation of Wares 

4178. Shri Kumbbar: Will the Min
ister of Finance be pleased to state: 

(a ) whether any formula has been 
evolved in Government Departmenta 



Written Answers MAx 1, 1961 Written Answers 

to fix the rates of daily wages and 
monthly salary of U1" industrial and 
non-industrial employees, male ana 
female grade-wise according to their 
daily dutlies; 

(b) if so, the nature of the formula ; 
and 

(c)  the action being �ken on it? 

The Mlnlster of Finance (Sbri 
Morarji Desai) : (a) No. Daily wages 
and monthly salaries of industrial and 
non-industrial employees of Govern
ment Departments are ordinarily fixed 
on the the basis of duties and res
ponsibilities cxf the posts held and the 
quali.fk:ations and experience required 
tor the same. 

(b)  and (c) . Does not arise. 

Foreirn Collaboration for Development 
of Coal Mines 

{ 
Sbri P. c. Borooah: 

,1179. Shri lndrajit Gup� a :  
Sbri Narayanankutty Menon: 

Will the Minister of Ste�), Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
729 on the 10th March, 1 96 1  and state :  

Ca)  how many offers have been re
ceived, for loans to India for the de
ve1�pment of deep coal mines from 
foreign countries; 

(b) the names of the countries and 
the amount of loan offered; 

(c) what is Government's decision 
thereon, if any has since been taken; 
and 

(d)  whether a scheme for deep coal 
mining has since been drawn up and 
If so, what are ifs details? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh) : (a) to 
Cd) . There have been no offers of 
loans, as such, from any foreign coun
t!'Y for the development of deep 
mines in India. However, technical 
assistance has been offered by the 
United Kingdom and the Polish Gov
emments for development of deep 

mines by the National Coal Develop. 
ment Corporation. Negotiations are 
presently in progress with a view to 
evolving suimble arrangements, both 
technical and financial, for the de
velopment of certain deep mines by 
the National Coal Development Cor
poration in collaboration with these 
countries. No scheme has so far been 
finalised. 

fu:�1 � �111 1fiT �"° ttq,qr� 

{
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)I' ' I:; 0 .  1>,lTl@") ,� ,mr,i(""�' : 

(if, )  rn ll'� � ! fiti' mm it 
f;; :�� fflii � <:ITT\1: � wr "' .., 
�fu �;; i!lffi' m � � ;  

( lei' )  �� n slfm ro t �� 
( � ) {i!l' ltiT �tcp l � fri lfltT :a'tfT1I' 
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fcffl lf11T ( 'l1t q) .,uft mf ) 
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� � � � q � t 1 
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;;f � 
Loans for Construction of School 

Hostels in Madras 

4181 . Shri :t:Iayaperumal: Will the 
Minister of Education be pleased to 
state: 

la )  whether the Government ot 
India have sanctioned any loan to the 
Madras State Government for the con· 
strucUon of school hostels during 1960-
61 ; and 

(b) if so, the total amount sanction
ed for each institution? 

Tbe Minister or Education (Dr. IE:. 
L. Shrlmali) : (a) Yes, Sir. 
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(b) (i)  Palaruammal Basic Train
ing School, Coimbatore.-Rs. 72,000. 

(ii) A sum of. Rs. 2,50,000 has been 
sanctioned to the Madras State Gov
ernment for advancing loans to the 
Secondary Schools and Training Col
leges during 1960-61 .  The progre56 or 
e�diture and details of institutions, 
1f any to which loans have been ad
vanced have not yet been intimated by 
the State Government. 

Assistance for Bostel Buildings for 
Backward Class and S.C. Students In 

Madras 

'182. Shrl Elayaperumal: Will the 
Minister of Dome Affairs be pleased 
to state: 

(a)  whether any amount has been 
sanctioned for the construction ot 
hostel buildings for the Backward 
Class or Scheduled Caste students in 
Madras State during 1959-60 and 1960-
61 ;  and 

(b) if so, the extent thereof? 

The Deputy Minister of Rome 
Affairs (Sbrimati Alva) : ( a )  and (b ) . 
The informati0n is being collected 
from the State Government and will 
be laid on the Table of the House as 
soon as it is received. 

Re-Insurance with British Companies 

4113. Shrl L. Achaw Sln,rb: Will the 
Minister of Finance be pleased to 
staite: 

(a) the amount of drain on foreign 
exchange through reinsurance or 
Indian or Foreign insurance compan
ies with the British Reinsurance Com
panies in India; and 

(b) the amount of profits on re1n-
1Ul'ances placed abroad which are not 
taxed in India? 

The Minister of Fina.nee (Shrl 
Moral'jl Desai) : (a)  There is no draln 
of foreign exchange directly involved 
In placing reinsurances In India with 
British reinsurance companies. 

(b) The amount of profits on rein
surances placed abroad is not known. 

Prohibition In Manipur 

4184. Sbri L. Achaw Sin&'h: Will 
the Minister of Rome Affairs be 
pleased to state: 

(a ) whether all the liquor shops in 
Manipur are being closed down in 
pursuance of the prohi.bition policy Of 
Government; 

(b)  whether the country liquor 
shops are also affected by this policy; 

(c) whether the tribals in the valley 
have made representations against the 
measure; 

(d) whether any action was taken 
on the representation; and 

(e )  the effect of the policy on the 
people? 

The Minister of State In the Minis
try of Home Affairs (Shrl Datar) 1 c a ) 
to C e ) . The information is being col
lected and will be laid on the Table. 

Madrassas in Trlpura 

4185. Shrl Dasaratha Deb: Will the 
Minister of Education be pleased to 
state : 

( a )  whether the privately run 
Mad�s of Tripura get any financial 
aid from the Government; 

(b) wnether f'he Madrassas of Purba 
Rajnagar (Dharmanagar), Salgarh 
(Udaipur) , Mirza (Udaipur) ,  Nalchhar 
(Sonomura ) , Chandranagar (Sadar) 
get any financial aid ; 

(c ) whether representations have 
been made for such financial aid ; and 

( d) if so, the steps taken in the 
matter? 

The MlnJster of Education (Dr. K. 
L Shrlmall) : (a) Financial aid has 
� given to eleven Madras11111 on an 
ad hoc basis. 

(b) No, Sir. 
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(c) Only from one Madrassa in 
Belonia Sub-Division. 

(d )  The matter is under consider
ation of ·the Administration. 

Land Disputes In Tripura 

4186. Shri Dasaratha Deb: Will the 
Minister of Home Affairs be pleased 
to state: 

(a )  the �tal number of 1ana dis
putes that took place in the various 
Divisions of Tripura during 1959-60 
and 1960-61 ; 

(b) the causes of these land dis-
putes; and 

(c) the steps taken to eliminate such 
disputes? 

The Minister of State in the Minis
try of Hmne Affairs (Shri Datar) : (a )  
to ( c ) . The information is being col
lected and wiu be laid on the Table. 

Tribal Zumias In Tripura 

418'1 . Shrl Dasaratha Deb: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the number of tribal zumias who 
were rehabilitated in P.S. Fatik Roy, 
Tripura; 

(b) the number of such zumias who 
deserted tihe plots on which they were 
rehabilitated; 

(c)  the causes of desertion, i! any ; 
and 

(d)  the steps taken to bring them 
back to these plots and land? 

The Deputy Minister of Rome 
Affairs (Shrimatl Alva) : ( a )  1565. 

<b> as. 
(c) The reason for desertion is pre

sumably the ingrained habit of some 
tribals, � to Jhumia cultivation, to 
change the loca,tion of their cultivation 
as well as their habitation. 

(d )  Efforts are betng made to bring 
back the deserters through persuasion 
with the he� of Sardars as well as 
through Government officials wher
ever contacts are possible. 

Ex-Servicemen in Tripara 

4188. Shri Dasaratha Deb: Will the 
Minister of Defence be pleased to 
state: 

(a) the number of ex-servicemen 
(mainly ex-milit.ary) m Tripura; 

(b)  the number of such ex-service
men rehabilitated by Government on 
land or otherwise; 

(C) the number of ex-servicemen 
who made petitions for rehabilitation, 
but did not get any ; and 

(d)  the steps taken to rehabilitate 
iliem? 

The Minister of Defence (Shrl 
Krishna Menon) : ( a )  5680. 

(b)  835. 

( c )  and (d ) . The information is 
being collected and wia be laid on Ille 
Table of the House. • 
Bengali as the Official Language In 

Tripura 
4189. Shri Dasaratha Deb : Will the 

Minister of Home Affairs be p,eased 
to state: 

(a ) wheth& it is a fact that Bengali 
was the official language in Tripura 
during Maharaja's time; 

(b) wheilier the Tripura Territorial 
Council made a request to declare 
Bengali as official language of Tripura; 
and 

(c )  if so, what step has been taken 
so far? 

The Minister of State In the Minis
try of Home Affaln (Shri Datar) : ( a )  

to ( c ) .  The Territorial Council had 
requested that Bengali should be 
adopted as the official language of 
Tripura, and that business in the 
Council and in its Committees may 
be transacted in Bengali. Bengali was 
adopted as the official language of 
Tripura by legislation during the 
Maharaja's time. It continues to be 
used in local offices and can be used 
for transacting the business of the 
Territorial Council or its Committees 
under the existing rules. The Council 
has been informed of the position. 
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Collection of Central Tues In Tripura 

4190. Shrl Dasaratha Deb: Will the 
Minister of Finance be pleased to 
state: 

(a )  the total amount of 
taxes collected from 'I'ripura 
1959-60 and 1960-61 ; 

Central 
during 

(b) whether conection of such taxes 
Is increasing or decreasing; and 

(c) if decreasing, the reasons there
for? 

The Minister of Finance (Shrl 
MorarJi Desai) : (a)  The required in
formation is given below:-

1959-60-Rs. 10,59,000. 
1960-61 .-Rs. 10,05,000 (Provis-

ional figures) . 

(1b) and (c) . The main reasons for 
the slight decrease in the revenue col
lection in 1960-61 as compared to the 
year 1959-60, are C i ) liquidation or 
lncome-tax arrears in earlier years, 
(ii ) more Wealth Tax assessments 
were completed towards the end or 
the year but part of the demand aris
ing out of such assessments did not 
ran due for collecti<>n during 1960-61 ,  
and ( iii ) less clearances of Matches, 
Vegetable non-essential oils, Tobacco 
and Tea. 

Cases ln Tripura Courts 

4191. Shri Dasaratha Deb : Will the 
Minisber of Home Affairs be pleasea 
to state: 

(a )  the total number of cases insti
tuted in the courts by the employees 
and the public against Tripura Admin
istration dwring 1958-59, 1959-60 and 
1960-61 ;  

(b) the number of cases in which 
the decision of the court went against 
Government; and 

(c) the total amount of costs in
volved in defending these cases? 

The Minister of State In the Minis
try of Home Affairs (Shri Datar) : (a)  
to (c) . The information is being col
lected and will be laid on the Table. 

Workinl' of co-operative Societies in 
Old Rehabilitation Centres, Tripura 

4192. Shri Dasaratha Deb: Will the 
Minister of Home Mairs be pleased to 
state: 

(a) whether Tiripura Admlnistration 
has started any official investigation 
into the working of the co-operative 
societies started in tne 41 oid Rehabill
ta ti<>n Centres, Tripura; and 

( b )  it' "16; the reasons f<>r starting 
such an investigation? 

The Minister of State In the Minis
try of Home Main (Shri Datar) : (a) 
Yes. 

Cb) The industrial schemes were 
underitaken by the co-operative societ
ies with the help of loan m-om Gov
ernment to provide gainful employ
ment to the partially rehabilitated dis
placed families. Official investigation 
into the working of the co-operative 
societies has been undertaken with a 
view to seeing how far the purpose 
behind the schemes has been fulfilled. 
The intention is to revitalise the 
workable schemes, to weed out the 
unworkable ones and to formulate 
new schemes having possibilities of 
creating gainful occupations for the 
inmates of the colonies. 
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Boat Seized in Andaman Islands 

4194. Shrl Raghunath Singh: Will 
the Minister of Home Affairs be pleas
ed to refer to the .reply given to 
Starred Question No. 1324 on the 5th 
April, 1961 and state : 

(a )  whether information regarding 
the origin of boatis captured near 
Andaman Islands in December, 1960 
and make of the engine and equipment 
on the boats has been ascertained ; and 

(b) if so, the details thereof'? 

The Minister of State in the l\llnis
try of Home Affairs (Shri Da(ar) : ( a )  
Yes. 

(b) The details of t'he two captlla"ed 
bOllts are given below:-

Boat No. S.M.F. 195 

(a) Origin of the boat 
(b) Make (engine) 

(c) Hone power 
(i) Cylinder 
(,) Equipments 

Singapore 
M/a Kobe Hatau 
Doki Ltd., Tokyo, 
Japan. 

IOO 
2 

List of properties re
covered on board ia 
laid on the Table 
of the HoUIC. [ S• 
Appendix VI, 

�rc No. 37] 

Boat No. S.M.F. 392 

(a) Origin of the boat Singapore 
(b) Make (engine) M/s Kobe Hatsu Doki 

Ltd., Tokyo, Japan. 
(c) Horse Power 
(d) Cylinder 
(e) Equipment . 

us 
3 
List of properties re

covered on board 
is laid on the Table 
of the Houae. [Su 
Appendix VI, 
annemre No. 38.) 

Colonies for S.C. and S.T. in Orl5sa 

4195. Shri B. C. Mullick: Will the 
Minister of Home Affairs be pleased 
to state : 

( a )  whether it is a fact that the 
State Government of Orissa sanction
ed about Rs. 80,000 during the year 
1 956-57 for the construction of colonie� 
for Scheduled Castes and Scheduled 
Tribes at Baragadia, Jubri and Gobar 
Ghati in Sukinda P. S. of Cuttack 
District ; 

( b )  if so, who were entrusted to 
take up the construcflon work, 

( c )  whether it is also a fact that 
after the construction of the colonie9, 
they were destroyed by the official.a 
concerned; 

( d )  if so, the reasons therefor; 
( e )  whether the Scheduled Castes 

and Scheduled Tribes for whom the 
colonies were constructed have made 
representations to Government; and 

(f)  if so, the action taken thereon? 

The Deputy Minister of Home 
Affairs (Shrimati Alva ) :  (a) to Cf) .  
Information is being collected from 
the Government of Orissa and will be 
laid on the Table of the House as soon 
as it is received. 

f\!Distance to Flood-stricken In Orlssa 

t196. Shrl B. C. Mallick: Will the 
Minister of Home Affairs be pleased 
to state: 

(a )  whether any financial assistance 
has been rendered by the State Gov-
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ernment to the family members o1 
those who have lost their lives by the 
devastating floods in August, 1960 in 
Orissa; and 

(b) if so, what amounts have been 
granted to each individual family ot 
the decea� l)ersons? 

The Minister ot State in the Ministry 
of Home AJralrs (Shri Datar): (a) No 

(b) Does not arise. 
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Coal finds lD Bhlr District 
(Maharashtra> 

'198. Sbrt Raghunath SID&'b: Will 
the Minister of Steel. Mines and Jruel 
be pleased to state: 

(a) whether it is a fact that coal has 
been found while digging wella at 
Bhabhalgaon and Khaparton villases 
near Dharampuri in Moninabad Taluka 
of Bhir District of Maharashtra; and 

(b) if so, the details thereof? 

The Mi.nister of Mines and Oil (Sbrl 
K. D. Malavlya): (a) The Gov.:rn
ment of India is not aware of any such 
find. 

(b) Does not arise. 

Conference of Sports Gooda Manulac
taren 

'199. Sbrtmatl Da Paleboadhart: 
Will the Minister of EdncatJon be 
pleased to state: 

(a) whether it ls a fact that tht 
Ministry of Education has called a 
conference of leading sports cood� 
manufacturers of India; 

(b) if so, the purpose ot confereuce; 
and 

(c) when it is likely to be held! 

The MJ:nlster of EdacaUoa (Dr. K. 
L. Sbrtmall): (a) Yes, Sir. 

(b) To impress upon the sports 
goods manufacturers the need for pro
ducing standard quality goods and 
equipment, and to undentand their 
difficulties, If any. 

(c) The Conference waa held or, 
l 7tb April, 1981. 
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Engineering College at Anantapar 

4200. Shrl Raml Reddy: Will the 
Minister of Sclenti.flc Research and 
Cultural Affairs be pleased to state: 

( a )  whether there is a proposal to 
Introduce post-graduate course in the 
Engineering College at Anantapur in 
Andhra Pradesh; 

(b) if so, what is the estimated ex
penditure of the scheme; and 

(c)  the number of students that 
would be admitted for this course? 

The Minister of Scientiflc Research 
and Cultural Affairs (Shrl HumayUB 
Kabir) : (a ) to (c) . The Anantapur 
Engineering College has submitted ti 

scheme for Post-graduate Course in 
Civil, Mechanical and Electrical En
gineering at an estimated cost of 
Rs. 6.5 lakhs for buildings and equip
ment and Rs: 1.8 lakhs recurring per 
year. The scheme em•isages 30 candi
dates per year being admitted to the 
courses. 

The scheme is under the considera
tion of the Post-graduate Development 
Committee. 

Indian Anny Men in Congo 

4201 { Shri Shree Narayan Das: · Shri Radha Raman: 

Will the Minister of Defence be 
pleased to state: 

(a )  the nature of work entrusted to 
our army men so far who were sent 
to Congo under the U.N. Command; 

(b) whether our army men were 
Involved in any clash with the local 
army there ; 

(c) if so, whether there were any 
casualties; and 

(d)  if so, the number and na•t\ll'e of 
them? 

The Minister of Defence (Shrl 
Krishna Menon) : ( a )  Army personnel 
sent to Congo in August-October 1960 
were for non-combat duties such as 
supplies, hospital work and lignals. 

A brigade group of combat troops 
was sent this year. It will carry out 
duties assigned to it by United Na
tions Operational Command in Congo 
in pursuance of the resolutions passed 
by the Security Council and the Gene
ral Assembly of the United Nations. 

(b) to (d ) . Four Indian Army Offi
cers and three Other Ranks were in
volved in incidents in Congo with 
Congolese troops. tn one of these 
incidents which took place 01 1 22nd 
November 1960, two officers (Majors 
M. V. Gore and M. S. Kathavate)  
were roughly handled by the Congo
lese troops. Majore Gore rPCeived 
injuries on his back and Major Ketha
vate was hit on his face and left ear. 
Both the officers have since been dis
charged from the hospital and have 
been attending to their normal work 
in Congo. There were no casualties in 
any of the other incidents. 

Srinagar and Chandigarh Al.rport!ll 

4202. Shrt Assar: Will the Minister 
of Defence be pleased to state: 

(a ) whether it is a fact that Srinagar 
and Chandigarh airports have been 
withdrawn from the control of the 
Directorate of Civil Aviation; 

(b) if so, when this decision was 
taken ; and 

( c) the reasons therefor? 

The Minister of Defence (Shrl 
Krishna Menon) : (a )  to (c) . The 
control of the airfield at Srinagar has 
all along been W'ffll the Air Force and 
therefore the question of taking over 
its control from Civil Aviation Depart
ment does not arise. 

By agreement with the Ministry of 
Transport and Communications the 
airfield at Chandigarh ls being taken 
over by the Indian Air Force from the 
Civil Aviation Department. The deci
sion was -taken recently in the overall 
interests of the country, 
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Unauthortiecl Colonies la. Delbl and 
New Deihl 

4203. Shrl Bal Raj Madhok: Will 
the Minister of Dome Affain be pleas
ed to state: 

(a) the names of unauthorised colo
nies in Delhi with the following 
details: ""Wi 

( i )  the number of houses; 
(ii) the number of vacant plots of 

land; 
(iii) whether the colony came Into 

existence before or after the 
Delhi Municipal Corporation 
Act; 

(b) the particulars of unauthorised 
colonies regularised and approved dur
ing the last three years; and 

(c)  the principles on the ba!!is of 
which the colonies referred to in :r,art 
(b) above were approved? 

The Minister of State In the Minis
try of Home Affairs (Shrl Datar) :  
(a )  A stat"'ment showing the names of 
colonies and number of houses and 
vacant plots in them is laid on the 
Table of the House. [Placed in 
Library. . See No. LT-2913/61 . )  

( iii) All the colonies came Into 
existence before the promul
gation of the Delhi Municipal 
Corporation Act, 1957. 

(b) The foJlowlng unauthorised 
colonies have been regularised and 
approved by the Delhi Corporation 
during the last three years: 

1. Raja Garden 
2. Meenakashi Garden 
3. Sant Nagar. 
4. Majlish Park. 
5. Hari Nagar G Block. 
6. Shiv Nagar. 
7. Shiv Nagar Extension. 
8. Virender Nagar. 
9. Krishan Nagar, 

10. Kuldeep Nagar. 
11 .  Motl Park. 

12. Harkrishan Nagar. 
13. Manohar Park. 
14. Friends Colony, G. T. Road. 
15. Krishan Nagar, G. T. Road. 
16. Adarsh Nagar. 

(c) The principles on which the 
above colonies have been taken first 
are--

(i) the colonies which are beavUy 
built up; 

( ii ) takinR approximately equal 
number of colonies from each 
zone; and 

(iii) the colcmies for which there 
are well laid out plots and 
the �uh-division is generally 
in order. 

Reflxatlon of pay of Govttlllllen& 
Employees 

4%04. Shrl Bal RaJ Madhok: wm 
the Minister of Finance be pleased to 
state: 

(a) whether it is a fact that in case 
of Class II Gazetted Officers whose 
existing scale of pay Rs. 350--800 
was revised to Rs. 400-900, the finan
cial loss resulting from reflxation of 
pay under the Central Civil Services 
(Revision of Pay) Rules, 1960 has been 
compensated by applying the princi
ple of 'notional minimum'; 

(b) whether in the case of Assistants 
in the Central Secretariat �ervice, 
whose existing scale of pay of Rs. 160-
450 has been revised to Rs. 210- 530, 
some financial loss occurs as a result 
of reflxation of pay in the revised 
scale; 

(c) it so, whether like Class II 
Gazetted Officers referred to in rart 
(a)  above, Government contemplate 
to apply the principle of 'notional 
minimum' that is flxin( the pay of the 
present Assistants on the basis of a 
minimum of Rs. 220 p.m. in the case 
of Assistants to obviate financial loss ; 
and 

(d) if not, the reuona therefor? 
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The Minister of Finance (Shrl 
Morarji Desai) : ( a )  to (d)  the revised 
seale of Rs. 400-900 prescribed for cer
tain categories of Class II Gazetted 
Officers was not specifically recom
mended by the Pay Commission to 
replace the old scale of Rs. 350-800, 
which was a segment of the standard 
Class II scale of Rs. 27!5-800. Govern
ment, however, evolved the revised 
scale of Rs. 400-900 in conformity with 
the revised minimum recommended 
by the Commission for the Class I 
scale, which was also previomly 
Rs. 350. It was subsequently noticed 
that while the revised Class I scale 
with a minimum of Rs. 400 did not, 
on the whole, involve drop in emolu
ments, the revised scale of Rs. 400-
�00 for Class II Officers involved a 
loss at all points of the revised time 
scale. This is due to the different 
patterns of increments in the Class II 
and Class I scales respectively. Gov
ernment considered that there was 
justification for invoking the &pecial 
provisions of the Revised Pay Rules, 
and decided that in the case of per
sons who were in service on 1st July, 
1 959, the pay on the revised scale of 
Rs. 400-900 will be fixed on the prin
ciple of 'national minimum', i .e . ,  at 
the stage where the emoluments in the 
revised scale are equal to the emolu
ments at the minimum of the relevant 
existing scale, or if there is no such 
stage, at the stage next above. 

The revised scale of Rs. 2 10-530 
has beeri specifically recommended by 
the Pay Commission for A�sistants in 
the Central Secretariat Service, in 
rep1acemcnt of the old scale of Rs. 160 
-450. It involves a drop in emoluments 
at only two intermediate stage3, but, 
on the whole, it is beneficial. To 
avoid the drop in emoluments at these 
stages the individuals concerned have 
the' option to retain the old scale until 
such time as thev found it suitable 
and t'Tlen come over to the revised 
scale. As in the case of Class II Offi
cers referred to above, there is no loss 
at the minimum stage, as the total 
emoluments under the old pilttern 
were Rs. 225 (basic pay Rs. 160 plus 
dearness allowance Rs. 65) and under 

the revised pattern they are Rs. 230 
(basic pay Rs. 210 plus dearness allow
ance Rs. 20 ) .  Actually, at this stage 
there is a gain of Rs. 5. 

Government are satisfied that the 
case of Class II Officers for whom the 
revised scal,e of Rs. 400-900 has been 
prescribed is clearly distinguishable 
from that of Assistants. They have, 
therefore, come to the decision that 
there is no justification for fixing the 
pay of Assisfants at a higher minimum 
on a notional basis. 

Licences to S.C. in Delhi for Coal, Iron 
and Steel 

4205. Shri B, K. Gaikwad : Will the 
Minister of Steel, Mines and Fuel be 
pleased to state : 

(a)  whether it is a fact that in 1959 
and 1 960 several Scheduled Caste peo
ole applied for licences to run coal 
depots or sell iron and steel in Delhi; 

(b) whether any member belonging 
to the Scheduled Castes wns issued 
l icence for iron. steel and coal during 
the above period; and 

( c )  if not, the reasons therefor? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh) : (a)  and 
( b )  Appointment Of Controlled/Regis
tered Stockholders of Iron and Steel 
as well as Controlled Scrap Merchants, 
or quota holders for running coal 
depots are not made on any commu
nal, religious or caste basis . It is, 
therefore, difficult to say -,vhether 
there have been any applicants from 
the Schcl!uled Caste. ; 

( c) Does not arise. 

Linguistic Mlnorltleis 

4206. Shri P. C. Borooah: Will the 
Minister of Rome Affairs be pleased 
to state : 

( a )  whether a meeting of the Chief 
Ministers of West Bengal, AIISam and 
Bihar and the Govel'!Il.or of Orissa was 
held to discuss an inter-State agree
ment on the treatment of linguistic 
minorities in the four States repre
sented by them; 
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(b)  if so, what was the sum t&lld 
substance of the talks; and 

(c)  what was the result of the dis
cussions? 

The Minister of Home Affairs (Shrl 
Lal Bahadur) : (a )  Not yet. The 
Committee is likely to meet shortly. 

(b)  and ( c ) .  Do not arise. 

Thefts of Taxi Meters 

4207. Shri D. C. Sharma: Will the 
Minister of Ha.me Affairs be pleased 
to state: 

( a) whether it is  a fact that there 
have been a large number of thefts of 
taxi meters in Delhi ; 

( b )  if so, the number of such thefts 
during 1 960 and 1 96 1  so far;  

(c)  the number of persons appre
hended on this score ; and 

( d )  the action taken against them? 

The Mi.Dister of State In the Minis
try of Home Affairs (Shri Datar) : (a)  
and ( b ) .  No. 8 such cases were report
ed in 1 960 and 5 in 1961  ( upto 31st 
March, 1 961 ) .  

( c )  2 in 1 960 and 7 i n  1 961  (upto 
3 1st l\farch, 1 961 ) .  

( d )  4 persons were prosecuted of 
·whom one was convicted and one ac
quitted; cases agaimt 2 persons are 
pending in Court. One person was 
released after investigation. Cases 
against the remainiing four persons are 
under investigation. 

Dharara Mosque In Banaras 

4208. Shrl D. C. Sharma: Will the 
Minister of Scientific Research alld 

· Cultural Mairs be pleased to state : 

(a )  whether it is a fact that Govern
ment have decided to pull down the 
minar on the north-eatern corner of 
the Dharara l\fosque in Banaras in 
view of the verdict of three expert 
committees on the condition of the 
mosque;  
457 (Ai ) �S-1 .  

(.b) whether there i s  a proposal to 
construct two small minars in place of 
this and the one already fallen; and 

,, ( c) 'the amount to be spent on the 
same? 

The Deputy Minister of Scientillo 
Research and Cultural Affairs (Dr. 
M. M. Das) : (a)  and (b) Yes, Sir. 

(c) The likely cost has not yet been 
worked out. 

M.E. School at Jtala (Oriasa) 

4209. Shri P. G. Deb: Will the Min
ister of Education be pleased to state: 

( a )  whether the Government of 
Orissa. has sanctioned to convert the 
M.E. School of Kala into a high school 
during 1961 ; and 

(b) what steps Government pro
pose to take in meeting the public 
demand of making it a fully Govern
ment-sponsored high school? 

The Minister of Education (Dr. It. 
I,. Shrimall) : (a ) and (b) .  The infor
matiion is being collected from the 
Government of Orissa and will be 
furnished in due course. 

TripS to Hill Stations by Government 
Employees 

4210. Shri D. C. Sharma: Will the 
Minister of Rome Affairs be pleaaed 
to state: 

(a) whether the trips arranged for 
Central Government employes to hill 
1tations during summer have been a 
success in the past; and 

(b)  if so, tihe steps taken or pro
posed to be taken to popularise them? 

The MlnWer of State In the MlnJs
try of Home Affairs ( Shrl Datar) : (a ) 
and (b) . Yes. These trips are qui� 
popuiar and the employees are taking 
full advantage of the facilities offered 
with the co-operation of State Gov
ernmeats, Railways, etc. 
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Stores Purcliased by C.0.D. Delhi 
Cantt. for Indian Troops in Congo 
4Zll. 8hri S. M. Banerjee: Will ttw 

Minister of Defence be pleased ffi 
state: 

(a) whether it is a fact that C.O.D. 
Delhi Cantonment had ,to purchase 
Iooally stores wonth Rs. 25,000 for OUll' 
troops which went to Congo recently ; 

(b) if so, whether no provision for 
these stores was kept ready ; and 

( C )  if so, the reason for the same? 

The Minister of Defence ( Shri 
Krishna Menon) : (a) Yes, Sir. The 
actual amount spent by C.O.D. Delhi 
Cantt. on local purchase is 
Rs. 27, 147 ·29. 

{,b) and (c) . Provision action was 
taken in the nonnar manner. As the 
stores had not materialised against 
certain sUpplementary demands, it 
was necessary to effect looal purchase 
for meeting emergent requirements . 

Public Relations Drive in Oil Industry 
r Shri P. C. Borooah: 

4212. �· Shri D. C. Sharma : 
L Shri Kumbhar : 

Wil l the Min ister oS Steel Mines 
and Fuel be pleased to state ;  

(a)  whether a public rel a t ions d rive 
is being launched by the public sector 
of the Oil Industry in India ; and 

(b) if so, what are the outlines of 
the scheme? 

The Minister of Mines and Oil 
( Shri K. D. MaJaviya) : (a) and ( b ) .  
A proposal has recently been mooted 
for the establishment of a Petroleum 
Information Bureau in Delhi in col -

Outstanding 

laboration between .the Oil and 
Natural Gas Commission, the Ind.itlll 
Oil Company Ltd., and the Indian 
Refineries Ltd. The outlines of this 
scheme are being worked out by those 
organisaUions and have not been settl
ed. 

Criminals in Manipur 
4213. Shri L. Achaw Singh: Will the 

Minister of Home Affairs be pleased 
to state the number of cases in Mani
pur during the past two years where 
criminals who could not be detected 
by police reported to the Magistrateti 
and sunendered themselves? 

The Minister of State in the Minis
try of Home Affairs (Shri Datar) : 12 
persons in 5 cases in 1959 and 10 per
sons in 9 cases in 1960 sut1rendered 
themselves to law courts for offences 
registered against them. As police 
action to apprehend them was still 
proceeding, it cannot be said that the 
criminals could not be detected. 
Decline in Foreign Assets and Increase 

in Reserve Bank Advances 

4214. Shrimati Maimoona Sultan: 
Will  the Minister of Finance be pleas
ed to sta t!' :  

( a )  whether there i s  of  l ate a sharp 
decl ine in foreign assets and notes and 
coins and a sizeabl e  increase in other 
l oans and advances of the Reserve 
Bank of India : and 

( b )  if so, to what extent? 
The Minister of Finance (Shri 

Morarji Desai ) :  ( a )  and (b) . Recent 
variations in foreign a�sets, notes 
and coins and other loans and advances 
of the Reserve Bank of India are 
given below : 

_ _____ ___ _  (Rs. i n  crores) _ 
Variat ions 

amount on --Ove r , he Over the OvC"r the 

Foreign assets 
Notes and coins held in 
the Banking Department 
Other loans and advances 

2 1 -4-6 1 week 
----

128 . 80 +0 . 8 1  

22 , 27  + u . 50 
126 . 27 -16 . 34 

month year 
(ended 2 1-4- 1 96 1 ) 

-24 . 75 

-1 . 8 1  
-46 . 90 

-- -- ·------
-55 . 52 

- 2 . 47 
+24 . 68 
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Removal of Lepera to a New CQlony 

U15. 8hrlmatl Ma1moona Sultan: 
Will the 'Uinister of Dome Affairs be 
pleased to state: 

(a )  whether there is a scheme for 
moving the lepers including those re
siding in J amwia Bazar in Delhi to a 
new colony; 

(b)  if so, how many of them will 
be settled there; and 

(c) where the color.y has been de
veloped? 

Tbe Deputy Mbdstar of Home 
Mairs"'"( Shrlmati Alva) : (a ) Yes. 

(b)  500. 

(e) lt ia proposed to develop the 
colony at village Tahirpur near 
Shahdara. 

Journalistic Posts in Defence Ministry 

'216. Sardar A. S. Saipl: Wil l  the 
Minister of Defence he pleased to re
fer to the reply given to Unstarred 
Question No. 1 999 on the 22nd Decem
ber, 1 959 and state : 

(a ) whether it is a fact that  the 
present rules of recruitment and pro
moti0n applicable to the Editorial Staff 
of the "Sainik Samachar" deny aven
ues of departmental  promotrion to 
Assistant Editors/Sub-F,ditors ; 

( b )  whether it is a fact that a l l  the 
Assistant  Editors and Sub-Edilms ful 
fl l  .the condiitions of minimum quali
fications and experience required for 
the text post i.e. , Editor and Assistant 
Editors respectively;  

(c)  whether it is also a fact that in 
Information and Broadcasting Minis
try, according to rules of Central In
formation Service, 50 to 75 per cent. of 
posts in each cadre in I. & B. Ministry 
are to be filfed in through departmen
tal promotions; 

(d )  whether it is a fact that the 
staff in I. & B. Ministry can get the 
benefit of. the posts to be filled in 

througfi departmental promotion -� 
can also compete for the posts to be 
filled in through the U.P.S.C. while 
the staff in "Sa.inik Samachar" can 
only compete for the posts filled in 
through the U.P.S.C. ; and 

(e) whether the Government would 
take necessary steps to remove this 
dispari<ty? 

The Minister of Defeaoe lilhrl 
Krishna Mellon) : (a) The Sainik 
Samachar has one post of Editor and 
2 posts of .A5s.ietant F.ditor. All the 
three posts are filled by direct recruit
ment through the U.P.S.C. However, 
as explained in reply ,to Unstarred 
Question No. 1 999, such of the incum
bents of the posts of Assistant Editor/ 
Sub Editor as Ii.ave the requisite quali
fications ·and apply for the higher 
posts are considered for recruitment 
through the U.P.S.C.  

(b )  Out of 12  Assistant Editors and 
Sub-Editors , all except 2 Sub-Editors 
fulfill the minimum conditions for the 
next higher posts. 

( c )  Yes Sir, but recruitment to the 
last grade, namely, Grade IV Class II, 
in the Central Information Serv ice is 
1 00 per cent. through the U.P .S .C .  
whereas recruitment to the posts  of 
Sub Editor in Sainik Samachar  i s  
1 00 per cent . by promot ion .  

( d ) Ye : .  S i r. The staff in  S:m i k  
Samachar can a l so compete for posls 
in Sain ik  Samachar to be filled through 
the Un ion Public Service Commiss ion. 

( e ) The Editor and the Ass istant 
Editors are the highest posts in  
Sainik Sama.char. I t  is considered ! hat 
a high stiandard of candidates c;in  be 
selected for these posts only  if s.-e
cruitment is made from the open mar
ket. To protect tht' interest,  of 
Assistant Editors/Sub Editors . i hose 
with requisite qual ification � ' 1 1 '( • a lso 
considered for h igher posts r) n me>rits 
along with ot'hf'r cand ida,t r · s .  No 
change in the present system is  th er,•
fore considered necessary . 



Written Answers MAY 1, 1961 Written Anl1Den 

Automat.lc Fire Alarms in Deihl 

4217. Shri P. C. Borooab: Will the 
Minister of Rome Affairs be pleued 
to state: 

(a) whether there is a scheme for 
setiting up 100 automatic fire alarms in 
Delhi; and 

(b) if so, what is the progress in its 
implemenitation? 

The Minlster of State in the Minis
try of Home AJrairs (Sbrl Datar): (a) 
The Municipal Corporation of Delhi, 
who are responsible for the Delhi 
Fire Service, have only a scheme for 
setting u� about 100 Street Fire 
Alarms in Delhi and New Delhi. 
There isr no scheme for automat:ic fire 
ala-rms. 

(b) 'nle arrangements regarding the 
installation of Street fire alarms in 
Delhi/New Delhi are being finalised 
by the Telephone authorities. 
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�<lil� WR-� Q'ff �r q; +1�1�(q141�1 
i �q �r it Q"':f-�· � � 
t ;  

( �) cm im 7f'i f1'iefr � �� n: 
iro fRr it G'�-� rn � �� 
�� � llfTq'ffl � 'fT 

(ir) � � � (�) <FT 
� qr-FRTf'Ai �' ITT ro � � 
� qr ;  ,;rh-

('cl')  �� ��qr !fl'-r � ;;i"Tliit'T f� 
� � � � ;nt. �) � �-

?tlqJ41\1 'ITT: f� '1�1'1'41-� 
it; ffl'f �')' it tf � � �i ? 

f� �t ( �1 if)mln mt) 

(1'>') ::;ft �  I 

(�) ;;ft, � I 

( l'T) � �� CfGT if� {rar I 

('cl') � it; HXX it; � �. 
;;r) l'T� � .tt � �I �€.X X �  ' 
�.ff � �ij'o !lITTo mo � � t � 
t � ;;m:r � irm t. �.r � 
� iti ffl?f  lt'-' � rn t �. 
� � lfi1 �-� it, � if 
� cf\\ ffllTf �, � ,rm t �m 
�r mtn t � � � � �r 
� :.rr �r t , 
ii� �,fffilf ij �� IJTI'{lfilf�) lfif 

�m,-,. 

r �) sr'fiffl � �1 
¥�tt. � �t � ... t� �"{�1 

L "TI •�ra f� 

<t<IT 1!�-m � � c@T,f ,ti- �r 
� flt; : 

( iF) ffl � ifiemn if;" �T� 
if; � it ';3',Ai f<mnr if,"� it � 
�<i � f.ffffl � g� � 

(�) l!ft �. ITT f<Fa� ; � 

(if) '(if �,rotr lfi1 m-�-r 
� lfl'lll � l'Tli � ? 

'!f{·1'ilf{ it�,� It "{1�-1'�t ( �t 
fflm'.) : (�) � � lfl'T � .... 
� Wtf� � i �r -I' �  ..-R 
lfl'�-i41fori � � � �lIBi if;" A'1f 
� �fu� ifiT �e: if\'@ i 

{@) � �lfl'f� � :.rr � t 
� ��'fl!' �-� � � � 
"ITTtift I 
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(lf)  'If ffl� l� � � 
� m � q'tt � � it; if>"1t
� i � � i �a
����� ' 

f� � qqfq11u,ft m• 

{ 
lltl Jl'lfiffl ffl �) 

'(��o. It\ �of � �  : 
.. P 'U� � :  

ffl f m{T 1'� � iffi'Ti'r "'1' f,'(fT 
rn fif. :  

(<ti') �i fm fcnn;r � �  
t �  IITTf � �r � � � "'1'  
� � ;i-�r �i fffl fiR"r f1'lfTlT 
a,m: f� ffl Wi � ; �"( 

(�)  w �ip:r �Tlf �r f-1'!511\.Jll 
� IITTf �� � �� � � � � 
r�r Cl'll'Tll' a,m: m � ? 

fa�, 'I{ "T (.:TO lfil O l'fT O "l�T<'l"T ) ; 
(ifi)  �'h: (l<l") . 'llrn �T"( t 
�n,in it f :jj,i rnfnnfifcf. ��f if>T 
-snrm f� � � cf w !;l..m: � : ( 0 
mi:rr:� �mwr � i:rm:m� 
� f::;r,:r.r,r �ITilr � tf•'ll�ll-i it 
�T.f � � �"rar t � ( � )  �Rll' 
� it � fcrq'lf 11\'T <f,'Tlf � �) 
m- � � � , 

oq.f � f� m1if it f� 
tf'lmrfisA>' � ir,f � �. ( � fcmn, 
W:111{141 � � � � ifiTlf ff � 
;;rf.f � �<ti � �r �f•tif�a 
t)  �r � �'IJT..qr,:r � � � 
[•1" qf(f:lilSl �. � �1.fl � �1 
� lt � 'T'( � I  

llmf � T"( it; it� �lft �rain 
;t � � �iRf � �  if; 
41fOIIM!fi � � t ffi' �if: 
�t ilft � � � if; �  

fmn � � � (t � I �;;q � 
"\�e:\ � � ""' qlft  f'Rr 

it � .,-� � � t � � �  
'4fii4ifiii!I � � � � g� � l 
�' t � f�l1T � r��r 1'>T "'·" 

J lltf 1'iffl �� im"'·1 : 
¥��t .
1

1ltT lfl{-f f� lHlf'�Ql : 
"'' •� r� 

ffl ,��7.f � � a@l;:t 1'\"l' :PIT 
<f>'tir f\1i' 

( cfi) �i91 � � f�"l1J7T t 
if,"""1-qY=�q-'i it �i:rr �?.fT �ar � <ti"T 
;;rf.f qffi t rr �;r,;-fr <tir m � .rrrr 
;;rf.f r:n: f.ti'JJr "{ �ri �r �f;;f.nr� 
�'111T"(T it �rr-a- �) �.f. ; 

( �) if!:fT �r �f<,ffl' if." f r··ft 
;;n.f.r <f� ctiihnf-nn � �� .rra 'f.T '.�:: 
� fcti � �r<r if.� if � "'1' � 
fa�T 1'\"T ':3":P:iTTr cfi"( �i; J;f)T 

( lf ) llR ""tfU<ffl �r:r ( 1lf) cf.'f 
'3'ff"( .f<fiTT�ifo �r, a-) �� rn cf.'1.-ur 
� ? 

'J�·-�Jti i:f�l�<f '{ �tH -ll3J; 
( "' ��) : ( ifi)  11'� � ;;i-e7:r 
m -ill � � I 

(�)  �h (ir) . f�:;;r ...,- �rit if 
f�r ifi' � if; f� q'� � �  
� imTT irt � I � f<fTFcf � fir.:r 
� � illG �� fcnrm � •t,111 JI l�ii 1t 
� <li'T w:frrr �<-rll' ir � , 

f� �f��f �lf� �T f(:�I �" �� 

r "1 JI'�� •rr '""' 
¥�� 'i ,  � "'' �" f� lf,if',::n : 

L "'' warmf f� 

rn f'llf1t � � � .f.l' r.rr. 
ffl fil;" : 

(<1i') ffi, Hq ff. � lP-fT-
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<1'lf qi !mf � � t � �  � �� � 'lil'li � � t ; (�) � � � � � 
� �� f-rlflf �ff�a,cfi m ifi'T 
� '[U ffl � ,tq4f..,4'j � m fw t  � 

( 71') ;;rr m ,,pft n � m <fit( � � f� ffl � �&'lllcf.ff � ? f•f1t \3'� ( '°"' �"'H-'ff) : (...-) � f.f4'in m t  ,tx � 1 � � m-{ ffi ;ft' � �  ( �) !lf'ITI' � �ff�a ,,ii ,;fr-r. tnritl � �  f.f4'in 'l"1ft i ,� m 
lliT � it ';I'� � fw l'l<fT t � � � �� '1�.,.,..,q'i � �r 
4'i) "lR" f� � � I 

{ 71') ,rill' � g'Q'. ct\"Tlf � f .r:rm 
�r '1� � �,rm �T<T � ifi'� .fr �� if � �  lliT � �
� ti W,f: ,rift �� afd"RT � "� 

i fifi' � ct,11, f.t;� f.frn om� a<li 

�- � � I  fafq 1''lfT� � f�) llf'J1";{ 

{"'' sr�m •� �m,t 
't � � � . 1!ff llf·�.f f� 'lft'lfti:n : 

tot) W31"mf f�� 
ro r�r.. -q;:�'f lf� <1"".fl';J � � "'�ir f..r. 

( ifi') �� �q'q' i'fifi' T-1'� lf;'!ifri� it; 
mf IA' ip.m,ift � � it; ffilf � � mlfl � � � ..,-if)fff � � � � ;  

(�) �� � �-rt � if 
� m t f�<l f<Fcr;r �imu .. 
� !  

(71') �� � �ifi' ij' m m� 
� � t �'Im ...,. � � �mft' 
! ffl ffl � it; 'f'!ffl lfi'jlf' (T 

� t= 
(�) (161qfa ;ti' ,\9 �, H�o 

� � t � -ill � 1fM'T 
afwf;f ffirT t �1ft' � if � � IF1' 
� � t; ffl ( y.) lfi'if � � 'fmff if; � ffl � �+fic:M I t ? 

r.r� ffl'lff ( "'' I<"" v,..i�) : 
(�) �,oo  I 

(�) 't olfm I �� � 
�ff(llri ( � �) ifi'T � � ifi'rf .ft <1ivfT �T ! I (7r) m �ill' � m lfm 
�� � 19 � ...,. � ...,. ;-;rm t I 
� ct\"Tlf �,ft- ifi'rnif if; � � 
\� � I  

(tr) � (t:). 'fTlntT t � � fcfffl �"' " .rrm t �� ·Gm � f�il ffl � m cf win ...,. fcfm '(R"-mimn � sirar .. � �r;r � 1 
'fd': �� \ll <WFfi' 'f'T W � �lflf if \� � � � fifi'!ff � I �  � � ro� ifi'� if m m-4TiT � fu'c1 �f.ffl ��flt' llfTR 'fl;r if fifiR!f �r 
� 9'lfffi' � I � � �00 mR � 
m if !lfRf1f f.fllf!t eft� � �r� ,m;fT � ffl ��� cJ:"r':f <ITT: � "'1'4Tff R'l!<ffl <1i\ fro�� 1 �n: w m t �  
��� i w mtftq � � ;;rm .r,:rr fw � �n: � ll'Tlf� if 1'irf �r� �u °'�!{ ! 

Enaineeriq Colle,e at Palchat 4U4. Sbri Kuahan: Will the Minis
ter of Sclentic Reeeareb and Cultural Affairs be pleased to state: 

(a) whether any representation has been received from the ci.tizena al 



14639 Written Answers V AISAKHA 11 ,  188S (SAKA) Written Answers 14640 

Palghat district regarding the mis
management of the Engineering Col
lege at Palghat run by the Nair Ser
vice Society; and 

(b) i! so, what action has been taken 
by Government? 

The Minister of Scientific Research 
and Cultural Affairs ( Sbri Humy4aun 
Kabir) : (a) Representations were re
ceived from several .individuals re

garding collection of donations from 
students as a condition of admission 
to the College. 

(b) At the instance of the Central 
Government, the State Government 
appointed an Enquiry Conumttee 
which has reported that the allega
t i ons are umounded. 

.Jeeps for Punjab for Food Production 
Drive 

4225. Shrl D. C. Sharma: Will the 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that the 
Punjab Governmel'llt. have placed an 
order for the Supply of 10,000 jeeps 
for USe in its campaign to double the 
food production; 

(b) if so, the details of their pro
duction plan; and 

(c) whether the demand has been 
agreed to? 

The Minister of Defence (Shrl 
Krishna Menon) : (a )  No, Sir. 

(b) and (c) . Do not arise. 

Imphal Sporting Club 

4226. -Sim L. Achaw Singh: Will the 
Minister oif Education be pleased to 
state : 

(a) whether a sports ground was 
allotted to and developed by the 
Im.phal Sporting Club at Lamphelpat, 
Manipur; 

(b) whether the ground has been 
requisitioned by itihe Manltpur Adminis
tratiion for construction of Govern· 
rnent builclings; and 

(c) whether any alternative site has 
been offered? 

The Millister of �ucation (Dr. K. 
L. Shrimall) :  (a) Yes, Sir. 

(b)  Yes, Sir. 

(c) The Club will be allowed to use 
another play-field which is bednl 
constructed by the Admindstration near 
the pologrowid in Imphal. 

Recommendations of Committee oa 
Protective Clothing 

4227 . Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to state: 

(a)  whether it is a fact that re
commendations of the Committee on 
Protective Clothing appointed by Dir
ector General, Ordnance Fa�, 
have not yet been implemented in 
O.rdnance Factories; 

(b) if so, the II'eason for the delay; 
and 

( c) the main recommendations of 
the Committee? 

The Minister of Defence (Bhrl 
Krishna Menon) : (a) ,to (c) . The re
quired information is given in the 
statement laid On the Table of the 
House. [See Appendix VI, annexure 
No. 40] . 

fr;q) -q �f�qt '.l{"h' llfiH{ 

't � � i::. �r SflfiT� �� �'.'ll'T : �'IJ'J 
tJi?:-lfilli ir;;n- � .rnf.t <tiT Fl, m 
fr. 

( ir. ) f.Tfw.:r irnmrlf1 � t t 'J, t �� 
� t � o if ,;rm a-�1 � mil' r�r mfl� 
,;fl/fcfT tfm fl!fi.q 

( <Cf )  � �Nlfl 'lf'{cfT � 

� fira;r • � it '¥ft' � 

fir,.q 1f .q ; 

( 11' )  � �1 lfi'T � if �� 

<I' rn 'fl m ltil.:u!' i ;  �n: 
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(") � � ij mfr � 
"1fT � 1ttt � it 'TT lftm: � 1lfl' 
f.m'iffl � � ,irt t � 1'>'\' ;;ff 

� t ?  

'I'� "'JfflN " u;,Q'-�i ( '1i 
ffll'R) : (lfi) � (ir). �.r..i � 
� � � t 1m: lNT � �-mr � 
� it "'1� I 

('f) � � �f�t � lfi-UU 
lfiT f�T � ijif\T. ferny iif'@'T t:_ 
f�t mm �rwr< �1!lffl �\� 'fil'lf\� 
it��r it. m � t  1 

�'Nnll 1'iT q�ttA 
"��t. q) 5'� �� �T : �T 

't�-�tti � � <@"(�<FT <Fl'I �ii' f'f. . 
( 'f.) <tllT 7:f�i�;, 'ITTtfi �fit�

� �  it, �  � cfil lf� 
� ifir �,If, fm �¥ff t m 
� t;flcWJ!f, t f'f. � �� it. ml 

�;;r �- iiihr1 if �1 �· 

(lif) � H \0 it �* it. u,,r
�� � � mq�f lfit a.r � �
� � ti' �lfi� � fti:rr � alfi flfi 
� � f�j A'!fR cfiT �� �� 
.r i; � 

(if) � iffil" 1'iT ;pff � fif.1'T ;;ry 
� �flfi �T*qf�q';,fl..,<01 it � 
;n,fT m � t;ffm q'� ;r � 
�t fit; � fcl'm;; � if t ? 

'!�-m "�tf ii ��"'"' ( J.Tt 
�ra�) : (lfi) ;;fr, � I 

( lif) lfirt .ft � I 

( ir) sr�;; �r � '3o('fT 1 

��t ii qjf1f 
't� � o. '1f 5'1fiT� �� � : �T 

'!�-lfitti ip.il'f � iffi'A' ifiT 1'i1' f'iT 
llfii'ir flri : 

( lfi) � ittt � lih: �.; 
"1fT 'lf!fi� � t � � 1ft' 
1fi11f f� �� it; f\lfll """' "1fi" 

� �r f-,ati11E1u 111Rr f.fN 1i?l!T-· 

� it;qm ;,� ��· irirr t ; 

( l<f) trft �. �'t � lfl1T lfi]\'Gt 

t i  111'< 

(tr) � m llfiiT f;flfi i�r �r 
�irr ? 

'!.�-m 1f'f1� "' � 1''Jff ( '1f 
�m�) : ( 4i") �h: ( lif) .  srrtr: �r 
�€on ;;r;,�� q;rif � f�m f�� 
<FT � iifT �it, � I f.Nm)l1 IJintT 'tiT �

cfT� ':3'.;ir �.rn f�r �T tjftmll'l 
it. ,;r,:{ql� ili' �� flfi'llT � I "' 
� ,;rrcr��lfi ;;�' trr, � q;rq"'f lfiT � 
� fvr.:C m:m l'r <i;;,-r ;:;n,:r, 1 

( ir) �1 mh,, H q i:i!f. , lfv� 
� if; �� q� �� l!f.l'l{'!fill" ij iil<f-"' 
?ill"lf.cil t �.:rn: t�-: <f tj�r�Fi ,:ft 
f lPIT iif T �lf.cl'T t I 

tt�r ,r �-�.-�� 

'I{�� t.  '1T R� �� 'm�f : <tll'l 
11�-m ll"?JIT � .ref.t ... r fi'G'r lfi.ir 
f<F 

(IF} ct� ':a'o!it. �� if ffl
iiff.flf. ��1 lfiT 'q'f� t � t;fr� ir. 
�Tcf � t f'f. f� ij -srri:� G"it, �
�T <l>r � � � � <r.nr.<ilfr 
mT � � � f� it �lTT "'1.fl 
�; t;fh: 

( �) w Sflli'R lfiT citl'q�T <tiif � 
ifi1 ;;rr� <i@r t ? 

'!.�-m "'Jl'l"q 1i' ,1�q·-1i�r < '1l 
fflITT) : ( IF-} ;;ft, W I 
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(�) ��m if; �hr if; � 
,if) � rn� fimr �r t m � 
o�'ff 3' f'fi � t t q-\,  if; � �  
� iJ'fi � {t m f� q'if ctit � 
f�r it e:1 fm � 1 

Import of Petroleum Products 
WZ. Shri P. C. Borooah: Will the 

Minister of Steel, Mines and Fuel be 
pleased to state: 

{a) whether Government are con-
sidering import of more petroleum 
products; 

(b) i! so, to what extent; and 
(c) what countries have been made 

an offer for the supply of petroleum 
products? 

The Minister of Mines and Oil 
( Shri K. D. Malaviya) :  (a) and (b ) .  
To  meet growing demand, some in
crease in imports of deficit products 
may be necessary even after one new 
refinery goes on stream by the end 
of 1961 ; it is too eairly to state pre
cisely what will be the extent of such 
increase. 

(c) A contract already exists since 
last year for imports of deficit petro
leum products On rupee payment from 
the U.S.S.R. and quantities being im
ported under that contract can be in
creased as and when needed. Further, 
import of deficit petroleum products 
from Rumania on rupee payment is 
aiso envisaged under the new Trade 
Agreement with that country. 

Mazagon Dock Ltd . Bombay 

4233. Shri P. C. Borooah: Will the 
Minister of Defence be pleased to 
state: 

(a ) whether Mazagon Dock Limited, 
Bombay have placed an order for 
marine gear with Mckie and Baxter, 
a Scottish engineering firm; 

(b)  if so, at what cost it is to be 
purchased; and 

(c) when is this order stipulated to 
be complied with? 

The Minister of Defence (Shrl 
Krishna Menon) : (a)  Yes, Sir. This 
machinery is for iJWtallation in two 
tugs being ,built iby Mazagon Dock Ltd, 
for the Vizagapatam Pol't. 

(b) At a total F.0.B. co9t of Rs. 20 :8 
iakhs. 

(c) One set in 12  months and the 
other in 18 months. 

Canadian Defence TM.Ill 
4234. Shrimati Maimoona SuUan: 

Will the Minister of Defence be pleas
ed to state: 

(a) whether a Canadian Defence 
Team consisting of 1 6  officers of the 
National Defence College, Canada, 
visited New Delhi in the Middle of 
April , 1 961 ; 

(b)  if so, what places they visited; 
and 

(c) what was the purpose of their 
visit? 

The Minister of Defence (Shri 
Krishna Menon) :  (a) A team of 1 6  
officer students from the National 
Defence College of Canada were in 
India from 14th to 22nd April and 
from 28th to 30th April, 1961 . 

(b) Delhi, Agra, Palwal, Kanpur, 
Calcutta and MadTas. 

( e )  As pari!l of the College course, 
in order to acquaint the ·students of 
tlhe College with foreign countries, the 
Government of Canada every year 
arrange visits outside their country. 
This has included India in past years 
and the cuITent year. The recent 
visit to India was in pursuance of this 
normal practice. 

Military Schools 
f Shri Mahagaonkar: 4235• L Shri Bhakt Darshan: 

Will the Minister of Defence be 
pleased to state : 

(a)  the number of Mi litary 
(Sainik) Schools and the places 
where they have been established so 
far in the country;  
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(b )  whether any reservation of 
seats has been made for the children 
of civilian employees working in 
Defence establishments and for other 
military personnel in the country; 

( c )  if so, the seats allotted to each 
.of them ; and 

( d) if not. the reasons therefor? 

The Minister of Defence ( Shri 
Krishna Menon ) : ( a )  Five Sainik 
Schools are proposed to be established 
,during the year 1 96 1  at the foll owing 
places : 

( i )  Satara in Maharashtra State, 
( i i )  Chitoorgarh in Rajasthan 

State, 
( i i i )  Jamnagar in Guj arat State, 
( iv )  Kunjpura ( Karna! ) in  the 

Punjab State, and 
( v )  Kapurthala in the Punjab 

State . 
( b )  to ( d ) .  Approximately one 

third of the seats in the schools have 
been reserved for tlw sons of 
Defence Services personnel . No seats 
have so far been reserved for the 
ch il dren of c ivi l ian employees work 
ing i n  Defence establishment s . They 
are e l ig ib le  to compete for the remain
ing seats under the terms and condi
tions applicable to the children of 
other civilians . This matter can be 
however examined. 

Free Education for Children of 
Defence Employees 

1 Shri Mahagaonkar: 
42S6. � Shri Bhakt Darshan : 

L Shri M. B. Thakore : 
Will the Minister of Defence be 

1>leased to state: 
( a )  whether Government have 

under consideration the scheme to 
award free education to deserving 
anct intelligent children of civilian 
employees working in the Defence 
establishments and to other military 
personnel who are drawing between 
Rs. 150 and Rs. 500 per month and 
who come out successful in the 
-entrance examination of the Sainik 
Schools; 

( b )  if so, the detai ls thereof ; and 

( c ) if  reply to part ( a )  be in the 
negative the reasons therefor? 

The Minister of Defence (Shri 
Krishna Menon ) : ( a )  Certain pro
posals for instituting scholarships to 
enable deserving students but whose 
means are inadequate to prosecute 
their studies at these Schools are 
under examination by the various 
State Governments where the Sainik 
Schools are being established. Pro
posal for extension of Central Gov
ernment Scholarships to students in 
these Sainik Schools for the children 
of Defence Services personnel is also 
under consideration by the Defence 
Ministry. 

(b )  Details of the Scholarship 
Schemes wil l  be furnished as soon 
as they arc finalised. 

( c) Does not arise. 

Sambalpur District of Orissa 

4237 . Shri P. G. Deb :  Will the 
Min i ster of Home Affairs be pleased 
to state : 

( a )  whl't lwr Government are aware 
of the fact that the Sambalpur District 
is too big to be administered properly; 

(b)  if so, is there any proposal to 
split the district into two districts; 
and 

( c) if so, the areas to be detached 
to the new district? 

The Minister ol State in the Mlnl.9-
try ol Home Affairs (Shri Datar) : 
( a )  No .  

(b )  and ( c ) .  Do not arise. 

Legal Aid to Scheduled Tribes and 
Scheduled Castes 

4238. Shri P. G. Deb: Will the 
Minister of Home Affairs be pleased 
to state : 

(a )  the amount which has beer& 
given to Scheduled Tribes and Sche
duled Castes people for legal aid in 
1960; and 
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l b > the amount sanctioned for 
1 96 1 ?  

The Deputy Minister of Home 
Affairs ( Shrimati Alva) : (a ) and ( b ) .  
I t  is presumed that the information 
.sought in parts ( a )  and (b) of the 
-ques,tion 1·elates to the years 1960-61 
and 1 96 1 -'12 respectively. The infor
mation in regard to the year 1960-61 
will be laid on the Table of the House 
as already promised in reply to Shri 
K1.ST1bhar's Unstarred Question 
No. 1408 dated the 1 0th March, 1961 .  
As regards 1 961 -62, the annual plans 
from all the State Governments/ 
Union Terr�tories have not so far beE'n 
received. Hence, it is not possible to 
-furnish this information to the House 
.at this stage . 

Pending Cases in Orissa 

4239. Shri P. G. Deb : Will the 
Minister of Home Affairs be pleased 
to state : 

( a )  whether it is a fact that a 
number of cases are not disposed of 
for years together in different districts 
.of Orissa ; 

( b )  whet/her Government have 
given d irectives to Distri ct Magistrates 
to d ispose of the cases quickly;  and 

( c )  if so, whether a copy of the 
d i rect ives wi l l  be la id  on the Table? 

The Minister of State in the Minis
try of Home Affairs (Shri Datar) : 
( a ) to ( c ) . The information is being 
collected from the Government of 
·Orissa and will be laid on the Table 
of the House in due course. 

Seizure of Illegal Mint in New Delhi 

4240. Shri D. C. Sharma : Wi l l  the 
Minister of Finance be pleased to 
state : 

( a )  whether it is a fact that an 
illegal mi:r.·t and several counterfeit 
coins were seized on the 1 7th April, 
1 96 1  from the house of a woman in 

· west Patel Nagar, New Delh i ;  

( b )  the details of  the seizure ; and 

< c) the action taken in the matter? 

The Minister of Finance (Shri 
Morarjl Desai ) :  (a ) to (c) . Certain 
materials . and implements used for 
counterfeiting coins as also some 
counterfeit coins of various denomi
nations were seized from a house in 
West Patel Nagar. One person wu 
arrested. The case is Wlder investi
gation. 

I.A.S. Officers 

( Sbri C. M. K.edaria: 
4242. � Swami Bamanand Shastri : 

L Shri Uike: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) ithe st.rength of the cadre M 
I.A.S. Officers and other- -Class I Offi
cers, State-wise; 

(b )  whether any recruitment from 
the State services to th& cadre of 
I.A.S. and other Class I services has 
been done during 1 958 to 196 1 ;  

( c )  i f  so, the number of officers rec
ruited to I .A .S. , and the cadre of 
State service from which they were 
recruited ; State-wise ; 

(d )  the number of posts for l.A.S. 
and other Class I services reserved 
tor Scheduled Castes [Tribes and how 
many were recrui ted against thes(' re
served posts State-wise ;  

( e )  whl.4.her any recommendat ions 
were made by the Government of 
Gujerat for recruitment from Sche
duled Castes lTribes to I .A.S.  services ;  
and 

( f )  if so, how many were recom
mended and how many have been 
recrui ted against reserved posts? 

The Minister of State in the Minis
try of Home Affairs ( Shri Da'tar) :  ( a )  

The strength of. the cadre, State-wise, 
of I.A.S. Officers is given in the state
ment laid on the Table of. the House. 
[See Appendix VI, ennexure No. 41] .  
Th e  information relating to Class I 
Officers employed under the variou<; 
State Governments, asked for in this 
and other parts c,f question , is not 
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available with the Govenunent of 
India, as they are not administratively 
concerned. wi.th the same. 

(b) In accordance with the LA.S. 
(Recruitment) Rules, 1954, 2.,% of the 
number of :.enior duty pos� borne on 
tlle cadre of a State is to be filled 
�om amongst the substantive mem
bers of State Civil Service1State Ser
vice Officers. No recruitment is how
ever, made to Central Servk-es Clasa 
I by promotion from amongst State 
service Officers. 

( c )  The number of officers recruited 
to I .A.S. from State Services against 
the promotion quota is  given in thE, 
statement laid on the Table of the 
House. [See Appendix VI, annexure 
No. 42] .  

( d )  The l.A.S. (Recruitment ) Rules, 
1954, provide for reservation in favour 
of candidates belonging to Scheduled 
Caste:; and Soheduled Tribes to the ex
tent nol exceeding 1 2 � % and 5% res
pectively of the number o:f vacancies 
to be filled thr01igh competitive exa
mination. Tile number of candidates 
o:f these categories recruited against 
the reserved vacancies, and the Statea 
to which they have been allotted is 
given in the attached Sta1 ement laid 
on the Table of the House. [See Ap
pendix VI, annexure No. 43] . No 
reservations are made in the vacan
cies to be filled in the l.A.S. by pro
motion from amongst State Services 
Officers. 

(e) No. 

(f) Does not arise. 

Murder of Milkman in Delhi 

4243. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state : 

(a) whether it is a fact that the 
House of one Chatar Singh of Gandhi 
Nagar, Shahdara, Delhi was raided by 
dacoits on the 17th April, 1961 who 
killed Chatar Singh, beat his wife and 
sister-in-law to know the where
abouts of. valuables and escaped with 
Rs. 2,000 in cash in addition to clothes 
and other valuables; 

(b) whether any arrests have been 
made in this connection; and 

( c) the action taken so far in the 
matter? 

The Minister of State in the Mblis
try of Home Affairs (Shri Datar) : (a )  
to ( c) . On the night of the 17thJ 18th 
April, 1961,  some persons entered the 
house of Shri Ohatar Singh in Mohalla 
Chand. Raghba.r Pura. Shri Chatar 
Singh was shot d-ead by them and the 
culprits decamped with property 
worth about Rs. 6,000 1 - ,  including 
Rs. 2,0001 - in cash. A case und& Sec
t ion 460 .... I.P.C. has been registered by 
the .police and is under investigation. 
No arrests have yet been made. 

Quotas for Stainless Steel 'to firms In 
Jagadhari (Punjab) 

4244. Shri Aurobindo Ghosal : Will 
the Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) the names of firms in Jagadhrl 
(Punjab )  which were allott ed quotas 
of stainless steel during the period 
ending 3 1 st December, 1 960 ; 

(b )  the purpose for which it was 
granted; 

(c) t'he quantity sanctioned in each 
case; 

( d) what machinery the Govern
ment of India devised to ensure that 
such quotas are not misused and the 
units to whom these have been saIIIC
tioned have got the necessary plant 
and equipment to process them; and 

(e) whether as a result of check 
exercised. by the Government of India 
themselves and not the State Govern
ment concerned they have come across 
any case where malpractice has been 
resorted to? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh) : (a) 
and (c) .  Statement is laid on the 
Table of the House. [See Appendix 
VI, annexure No. 44) . 

(b) For manufact\lre of utensils. 
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(d )  and ( e ) .  Central Government 

have no machinery to check up a11 the 
cases where steel is allotted through
out the country. It is for the State 
Government, i .e. the sponsoring autho
rity, on -·whose recommendations, the 
releases are made, to check up that 
the stainless steel is utilised for the 
purpose for which it is imported. 

Govunment Co-educational Rig-her 
Secondar

y 
School. Sarojini Nagar, 
New Delhi 

4245. Shri Ram Garib: Will tihe 
Minister of Education be pleased to 
state :  

(a)  whether it is a fact that work of 
{)Onstruction af the building for the 
Government Co-educational Higher 
Secondary School, Sarojini Nagar, 
New Delhi was to be completed dur
ing 1 960-61 ; 

( b )  if so, what is the progress there
of  and by whPn the bui lding wi]]  be 
completed ; and 

( r )  whether adequate provision for 
play grounds, Library, bathing tanks, 
hall-cum-auditorium and science labo
ratory ctr. have been made in �he 
plan ? 

The Minister of Education (Dr. K. L. 
Shrimali) : ( a )  Yes, Sir. 

(b)  The construction work will be 
taken in hand shortly. lt will take 
nine to ten months to complete. 

( c) Yes, except for the bathing 
tanks. 

Government Girls B . . 8. School, 
SarOjini Nagar, New Delhi 

ffl6. Shri Ram Garib: Will the 
Minister of Education be pleased to 
state: 

(a )  whether it is a fa.ct that a Gov
ernment Girls Higher Secondary 
School is siltu.asted in front of the 
Sarojini Market in Sarojini N8.i'&r, 
New Delhi; 

(b)  if so, whether it is also a fact 
that unsocial elements continue to 
throng the hotels etc. and other shops 

there and create difficulties in the 
proper discharge of duties both by the 
teachers a.nd the taught of the said 
school ; 

(c ) whether it is a fact that the 
School authorities and the parents of 
many girl students have requested the 
authorities to shift the Girls School to 
the other tiu1'tding nearby in which 
the Boys School is situated as a mea
sure to purt a stop to this menace; and 

( d )  if so, whether this would be 
done by tlhe time the new academic 
session starts? 

The Minister of Education (Dr. I. L. 
Shrimall) : (a )  Yes, Sir. 

(b)  to ( d ) . Information is being col
lected and will be laid on the Table 
of the Lok Sabha in due course. 

·q'l!'19. ·•,ft Sfifml' �1� mnf; : "rrr 
f�� JP:.fT � :;rrrr';'r ef.T "f'1T �i-�11" fq; 

( 1.f, ) <f1l"J iff .:f'q t fi.r, 'nlT<r it 
� it� o7:rffififf !f:r q m  ;;ran· � f�r.r 
�r � mcrr � � f�r t ; 

( � ) ifUT u� t,r,; fu;rcf •lrr. ,r;"t 
�qfu � f.r-rr � Ai1l°T il'liT f ; 

(if )  flfief.t w�1 ii' � Sllf.T"{ 
tr.I' "!fl"a flfiU1 t ; ,q).: 

( 'cf ) � -a-q 1 ir � Sflfil "{ it, If 
� � � � � -q ifUT ""1iiq1(1 
lliT t' ? 

f� i:fllfr ( "lT ift�r .-mi) 
( ifi )  � (ff) . irr;r,ft.r �lf �: 

� � �  f fllfi <FT tfiifN it �  
m ifiT �1 � �"{� a1<: q � tr.I' 
� � � , � IFT �.:� a1<: 
q"{ tr.r � ;;rf.t ifi" � � lf.T qm 

� t i 
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Dictionaries in Bepoaa1 LaJl&'llaps 

ws. Shrl Ajlt s1q11 Sarbadl: wm 
the Minister ot Sclentlflc Research 
aad Cultural Affair& be pleased to 
state: 

(a) whether any scheme has been 
draWn. up iO have Dictionaries in 
different regionar languages with 
English and Hjndi equivalents; and 

(b) if so, the details thereof? 

The Minister of Scieatiflc Belearch 
lllld Cultaral Affaln ( Shrl B11D1a711D 
Kabir) : (a) No, Sir; but proposals for 
multilingual dictionaries are oonslder
ed on merits. 

(b) Does not arise. 

Publlc Employment (Requirement as 
to residence) Act 

( Shri Hem Raj :  
4%49. -{ 8hrl S .  N .  Ra.maul : 

L Shri Naval Prabhakar : 

Will the Minister of Home Affairs 
be :,,leased to state 

(a )  whether the Pulbic Empl oyment 
(Requirement as to Residence) Act, 
1 957 is due to lapse in 1962 ; 

(b )  if so, whether Government pro
pose to extend i ts  life for another ten 
years, as the people of these backward 
areas have not bee_n able to come up 
to the standara of the progressive 
areas of other States ; and 

(c )  whether Government propose to 
extend its provi9ions to the Backward 
Hilly areas of Punjab? 

The Minister of State in the Minis
iry of Home Affairs (Shrl Datar) : 
(a )  Ne. 

(b)  and c) .  Do not arise. 

1Z hrs. 

CALLING A'ITENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 
AccmENT TO HOWRAH-Pulu EXPRZSS 

Shri Hem Barua (Gauhati) : Under 
Rule 197, I beg to call the attention of 
the Minister of Railways to the follow
ing matter of urgent public importance
and I request that he may make a 
statement thereon: 

'The recent accident to the 8 Up 
Howrah-Puri Express re.,ulting in 
the death of one person and ia
juries to many others." 

The Deputy Mlnlster of Railways 
( Shri S. V. Ra�amy ) :  It is a one
page statement? Shall I read it, or 
shall I ,place it on the Table of the 
House? 

Mr. Speaker: He can always make a 
summary of it. 

Shri S. V. Ramaswamy : It is just 
one page. 

Mr. Speaker: Then he may read it. 

Shri S. V. Ramaswamy : On 16th 
April, 1961 , at about 00 ·20 hours while 
train No. 8 Up Howrah-Puri Express 
was passing through Contai Road Sta
tion, on Howrah-Waltair Broad Gauge 
single l ine section af South Eastern 
Railway, a few bogies on the train 
were hit by the proj ecting portion of 
the lad der of the Down Starter Signal . 
The train wa,s stopped by pulling the 
alarm chain by a Passenger from a 
bogie in which some passengers had 
rece ived serious inj uries. As a result 
of this accident, one passenger was 
ki l led on .the spot and 21 passengers 
sustained injuries, out of whom 14 
were grievously hurt and other seven 
with minor injuries. There was no 
major damage to Railway property. 

The injured persons were rendered 
first aid on the spot. 

I am skipping over the second para
graph . The Government Inspector of 
Railways has held a statutory enqu · ry 
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into this accident on 18-4-61 . His 
findings are awaited. 

1883 (SAKA ) Shortage of Power r4656 
in Calcutta; 

Shri A. C. Guba (Barsat) : If the 
hon. Minister can make a short oral 
statement. now as to the overall posi
tion at present, and make a long state
ment tomorrow, it would be all right. 

I am laying the statement cm the 
Table ot the House. 

[The second paragraph of the State
ment is reproduced below-Ed.] 

The injured persons were rendered 
first aid an the spot. Three seriously 
injured persons and the remaining 7 
with simple .injuries were allowed to 
continue their journey wider the care 
ot a Railway dootor as they insisted to 
proceed to their destinations at their 
own risk. Out ot the remaining 1 1 
seriously injured persons admitted into 
the Railway hospital at Kharagpur, 
two pe1'SOns have been discharged on 
their respective risk bond and the re
maining nine .injured persons in the 
hospitals are ,progressing well. 

12:8S hrs. 

RE: STATEMENT ON SHORTAGE OF 
POWER IN CALCUTTA 

The Minister of lniration and Power 
(llaftz Mohammad Ibrahim) :  Before 

laying the Statement, I want to bring 
to your notice one thing, and would 
like to know what we should do in 
such circumstances. Just now, I have 
received information which is at 
variance with the in!ormabon which is 
contained in this statement. It is to 
the effecL that the second W1it also in 
Durgapur power station has been set 
right and that it will commence gene
ration from today. But in the state
ment it is stated otherwise, namely, 
that it will take a week oo- so. So, shall 
I make an informal amendment to the 
statement or what? 

Mr. Speaker: He may make a revis
ed statement tomorrow. 

Batiz Mohammad Ibrahim: So, could 
I lay a revised statement on the Table 
of the House tomorrow? ( lntP.1'1'UP
tions) . 

Mr. Speaker: He can correct the 
statement and revise it and place it on 
the Table tomorrOIW. 

Sbri Prabhat Kar (Hooghly) :  It is 
a very important and urgent matter 
Sir. According to his last statement, 
the hon. Minister said th.at the second 
unit would come into operation in 
about a week or so. Now, he has got 
the Wormaition that it will commence 
work m a day or two. How are we to 
know the exact position unless he gives 
us an idea about the latest position? 
( Interruption. )  

lla8z Mohammad Ibrahim: What I 
said was that this morning that unit 
has also sta-rted giving power. In the 
statement, it is said that the genera
tion ot power will take a week or so. 

Several Ron. Members rose-

Mr. Speaker: Order, order. I am , 
sure all hon. Members are interested in 
seeing that the unit starts working. 

Shri A. C. Guba: I think it will be 
important to know what is exactly the 
overall position today. Something has 
bPen mentioned in the written state
ment which he is nc,t laying on the 
Table today. But something is 3dded 
to that statement which will be placed 
on the Table tomorrow. It is desirable 
that we know today's position . ( Inter
ruption. ) 

Mr. Speaker : Order, order. I am 
not going to allow such things. There 
is an end or limit to this kinrI  of 
enquiry. The hem. Minister says that 
he agreed to make a statement today, 
but after coming here, he gives good 
news to the House that the engine is 
working. He wants, in the light of 
that, to revise the statement. What 
will happen tomorrow, till he makes 
a statemenrt? I am afraid some hon. 
Members proceed to make merely com
plaints against the Minister rather than 
get information. 
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PAPERS LAID ON THE TABLE 

ANNUAL REPORT OF INDIAN OIL 
COMPANY LIMITED 

The Minister of Mines and Oil ( Shri 
K . D. Malaviya ) :  I beg to lay on the 
Table a copy each of the following 
papers :-

( i )  Annual Report of the Ind ian 
Oil  Company Limited !or the 
peri od from 30th June 1 959 to 
the 3 1 st March.  1 960 along 
with the Audited Accounts 
and the Comments of the 
Comptroller and Auditor 
Genera! thereon, under sub
section ( I )  of Section 639 of 
the Compa nies Act, 1 956 . 

( ii )  Review by the Governme:1 t  of 
the work i n g  of thC' above com
pany .  [ Placed in Library. See 
No.  LT-2905/6 1 . l 

ACTION TAKEN ON E�:TJ J\11 ;\' ft:s 
COMMITTEE REPORT 

The Minister of State in the Ministry 
· of Home Affairs ( Shri Datar) : I beg 
to lay on the Table in pursuance of 
the recommendation contained in :µara
·graph 28 of the Ninety-second Report 
of the Estimates Committee, a s ta te
ment showing the ex•tcnt of operation 
, of ban on recruitmen t  in various 
Ministr: es/Departments during the 
year 1 960. [Placed in Library. See 
No.  LT-2906/6 1 . ]  

ANNUAL REPORT O F  CSIR 
The Minister of Scientific Research 

and Cultural Affairs ( Shri Humayun 
Kabir) : l beg to lay on the Table a 

.copy each of the fol lowing papers :--
( i) Annual Report of the Counc.i l 

d Scientific and Industrial 
Research for the year 1 960-61  
a long with the Audited Ac
counts for the year 1959-·60, 
under Rule 79( iv ) of the Rules 
and Regulations and Bye-laws 
of the said Council. [Pieced in 
Library. See No. LT-29()7/61 . ] 

:i ii ) Annual Technical Report of 
the Council of Scientific and 
Industrial Research for the 

year 1959-60. [Placed in Lib
rary. See No. LT-2908/61 . ]  

REPORTS O F  LAW COMMISSION 

The Deputy Minister of Law ( Shri 
Hajarnavis) :  I beg to lay on the Table 
a copy each of the foJJowing Reports 
of the Law Commission :-

( i )  Sixteenth Report on t.he Offi
cial Trustees Ac:t, 1 913 .  [Placed 
in Library. See No. LT-2909/ 
61 . J  

( i i )  Seventeenth Report on the 
Trusts Act, 1 882. [? Laced in 
Library. See No. LT-29 10/6 1 . )  

12 ·08 hrs. 

MESSAGES FROM RAJYA SA BHA 

Secretary : Sir, I have to  report the 
following messages rece : ved from the 
Secretary to Raj ya Sabha :-

( i )  ' I  am directed to inform tne 
Lok Sabha that the Hajya 
Sabha at i ts sitting held on 
Thursday, the 20th April . 196 1 , 
adopted the following motion 
concurring in the recommen
dation of the Lok Sabha that 
the Rajya Sabha do agree to 
nominate seven members from 
the Rajya Sabha to 1he Public 
Accounts Committee for the 
period commenc:ng en the 1st  
May 1961  and ending on the 
30th '  April, 1 962 :-

"That this House concurs i n  
the recommendation of th e  Lok 
Sabha that the Rajya Sabha do 
agree to nominate seven mem
bers from the Rajya Sabha to 
associate with the Committee on 
Public Accounts of the Lok 
Sabha hr the period commenc
ing on the 1st May, 1961 and 
ending on the 30th April, 1 962 
and do proceed to elect, in such 
manner as the Chainnan may 
direct, seven members from 
among the members of the Hcuse 
to serve on the said Committee." 
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:Z. I am further to inform the Lok 
Sabha that at the sitting of U1e Rajya 
Sabha held on Friday, the 28th April, 
1961, the Chairman declared the fol
lowing Members of the Rajya Sabha 
to be duly elected to the said Com
mittee:-

1. Dr. Shrimati Seeta Parmanand. 
2. Shri Lalji Pendse. 
3. Shri V. C. Keeava Rao. 
4. Shri Mulka Govinda Reddy. 
5. Shrimati Savitry Devi Nigam. 
6. Shri Rajes:hwar Prasad Narain 

Sinha. 
7. Shri Jai Narain Vyas 

•(ii) 'In accordance with the pro
visions of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha, I 'lm direct
ed to return herewith the Fin
ance Bill, 1961, which was 
passed by the Lok S:itha at 
its sitting held on the 22nd 
April, 1961 and transmitted to 
the Rajya Sabha for its re
commendations and to stat<' 
that this House has no recom
mendations to make to the 
Lok Sabha in regard to the 
said Bill.' 

PRF.SIDENT'S ASSENT TO BILLS 

Secretary: Sir, I lay on the Table 
following three Bills passed by the 
Houses of Parliament during the cur
rent session and assented to by the 
Presjdent since a report was last made 
to the House on the 17th April, 1961:-

·<I)  The Appropriation (No. 2) 
Bill, 1961. 

,(2) The Orissa State Legislature 
(Delegation of Powers) Bill, 
1961. 

·(3) The Finance Bill, 1961. 

,ll.l57 (Ai) LS-5. 

12:18 hrs. 

POINT OF PERSONAL 
EXPLANATION 

Sbrimatt Maftda Ahmed (Jorhat): 
May I crav,e your indulgence for a 
few minutes io clarify my QUe8tion? 
You were pleased to remark referring 
to my question that indiwdue.,l cases 
cannot be brought up in :this House 
and the Government can take as much 
land as :required for defence purposes. 
I walllt to say that foreign exchange is 
equally important to implement the 
defence schemes and tea is the biggest 
foreign exchange earner of the COWl
try. Moreover, tea gardens cater em
ployment to thousands of labourers . . . .  

Mr. Speaker: Order, order. She will 
kindly resume her seat and hear me. 
Then, if she thinks there is somethin1 
more to be said, I will allow her. Dua:-
ing the Question Hour, I make various 
remarks allawing or disallowing a sup
plementary question. When I am 
satisfied that a question has been ans
wered sufficiently, I pass on to the next 
question. There is no meaning in any 
hon. Member now try1ng to convince 
me ithat I should have allowed more 
opportunity during the Question Hour 
to put a number of supplementaries. 

If she has not been satisfied with the 
answers alld the elucidatian, certainly 
she can ask for a half-hour discU.98ion. 
If I am satisfied, I sh.all allow one. 
There are various methods in which 
this matter can be brought u-p to the 
notice of this ·House, if ahe i.s not 
satisfied with the answers and if I am 
satisfied that there is something more 
to be elucidated. I do not want th11t 
the other work in the Hause should be 
interrupted. by what has already occur
red and for which there may be 
.another remedy. 
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COMMITTEE ON THE ABSENCE OF 
MEMBERS FROM THE SITTINGS OF 

THE HOUSE 

TWENTY-FOURTH REPORT 

Shri Ram Krishan Gupta (Mahen
dragarh ) : I beg to presen t the Twen ty
fourth Report of the Committee on 
Absence of Members from the Sittings 
of the House. 

I also lay on the Table a copy of the 
statement &howing the names cf Mem
bers who have been continuously 
absent frcim the sittings of the House 
for 15 days or more from the 14th 
February to 3 1 st March, 1 961  during 
the thi,rteenth session. 

12·12! hrs. 

PRIVILEGES COMMITTEE 

TWELFTH REPORT 

Sardar Bukam Singh (Bhatinda ) :  I 
beg to move:  

"That this House agrees with the 
Twelfth Report of the Committee 
of Privileges presented to the 
House on the 28th April, 1961 ."  

There was a resolution adopted in 
this House M the 20th April that the 
question of breach of privilege be 
made over to the Committee of Pri
vileges. The committee met the very 
same day-on the 20th-and they 
issued a notice to the editor and to the 
correspondent that they should appear 
on the 26th before the committee and 
they might submit any explanation 
that they might have to make to the 
committee. It was also conveyed to 
them that if they wanted to appear 
and give some oral explanations, they 
could do that by appearing at 4 o'clock 
before the committee on that very 
date, viz., 26th. 

We got an intimation from Shri 
Ka.ra·nj ia-it was a ICll'lg letter that has 
been pr'nted in the report-that he 

· was suffering from a malignant att!lr-k 

of influenza. He enclosed a medical 
certificate also from a doctor. It says� 

' 'Certified that Mr. R. K. Karan
j i a  is under my treatment re : an 
acute influenzial bronch attack 
with very marked constitutional 
symp ioms. Is a little better but 
has been advised to take rest and 
not to expose to physical strain for 
at least a fortn ght." 

Shn Karanji.a wan ted that he might be 
given six weeks' time to give his ex
planat1:::in .  From the long letter that he 
has sent, it seems that probably he 
wan ts to s t udy the authorities and fight 
out his case. He has, of course, quoted 
one hon.  Member here, Shri Nath Pai, 
that he had made certa in observations 
that the freedom of the Press is  as 
essential as the prestige of this Parlia
ment and he has just argued on that, 
saying that unless enough opportunity 
is given to him in which he could 
prepare his case, it is not possible to 
avail of this opportun:ty that has been 
given to him. Therefore, he wanted 
s ix  weeks' time. The committee con
sidered all that and as they wanted 
that adequate opportunity should be 
given to .him, so that he could say 
whatever he wanted to, ,they have 
agreed and made the recommendation 
that the House be requested to give 
that time of six weeks. The commit
tee have asked that they might be 
alk•wed to submit their report by the 
last day of tihe first week ot the next 
session . This is so far as the case o:I 
the editor was concerned'. 

The local correspondent here, who 
is assigned to the lobby of Parliamen� 
Shri Raghavan, pleaded that because 
the editor had taken upon himself the 
whole responsibility and said that he 
had edited the despatch that was sent 
from here, perhaps no resprnsibi J '  ty 
was attached to h im and he might be 
absolved of it, but if the committee 
thought that still he was responsible, 
he also migh t  be given six weeks' time. 
The committee did not agree with that. 
The committee thought that th's  time 
could not be given to Shri Raghavan, 
who was here every day. He ought 
to have appe!ll'ed before the c:ln'lmittee 
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and given the explanation tha t he 
wanted to give. The committee have 
asked him to appear before them on 
the 5th of May to give any explana
tion that he desires. 

Under these circumstances, the com
mi� tee have made a recommendation 
and asked for time so that the final 
report may be submitted to the House. 

Shri Narayanllnkutty Menon 
( Mukandapuram ) :  I want t,i make a 
submission regarding the two recom
mendations on page 2 of this report. 
Regarding the procedure, I wish to 
point out that the House has referred 
the matter regarding the editor and 
also regarding the correspondent to 
the committee. Both the committee and 
the House in deciding th is quesh n act 
as a tribunal, and are bound to take 
evidence and decide matters judicially. 
The editor has said that he owns the 
ent ire responsibility in the matter and 
the committee has been pleased to 
grant six weeks' t ime to the edi tor. 

At the same time, as far as the cor
respondent is concerned, the commi t
tee has asked him to appear before it 
on the 5th May. My submission is, in 
a matter like this in which both the 
correspondent and the editor have to 
appear before the committee for joint 
defence and the subject-matter to be 
decided is a singular one,  it is an 
accepted principle of jurisprudence, 
where a tribunal is  bound to take evi
dence and decide matters judicially, 
the cases of both, the subject-matter 
being common have to be decided in a 
single trial or' in a single proceeding. 

Secondly, the committee is propo.sed 
to meet on the 5th, i.e . ,  the last day 
of the sitting of the Lok Sabha, when 
the corresponednt has been asked to 
appear before thE committee. I submit 
that no useful purpose will be served 
by having a trial on that particular 
date against the correspondent alone, 
demarcated from the prcceedings 
aga :nst the editor, because the report 
can be made only in the next session . 
Therefore, I submit that in fairness the 
pro::-eedings against both the corres
pondent and the editor should be ini-

hiated and conducted in one single 
proceed1ngs, especially when the com
mittee considered it flt that time 
should be giveri to the editor and also 
in view of the preliminary defence by 
the editor owning the entire respon
sibility for the publication . I submit 
that no useful purpose would be serv
ed by the committee deciding the 
question against the correspondent 
alone, when the report against him 
can only be made along with the re
port on the editor in the next session. 

Shri Naushir Bharucha (East Khan
desh ) : I think the House would be 
setting up a bad precedent if it inter
feres with the procedure that the Pri
vileges Committee propose to adopt in 
carrying on its r,roceedings from day 
to day . The Privileges Committee has 
decid ed on a part icular procedure. I 
think the House shcni.ld not interfere 
with it. On 5th May, the explanation 
of that particula1 correspondent will 
be taken . We do not know whether 
the committee will  arrive at a con
clusion.  If it doe5 let it arrive at a 
conclu�ion . Why should this House 
interfere with the day�o-day proce
dure of the comm ittee in this matter? 

Sardar Hukam Singh: I do not agree 
with Shri Narayanankutty Menon that 
both the cases are j ust the same, that 
both are being tried jo · nuy and nothing 
could be done against the one sepa
rately from the other. Rather the two 
are quite distinct. What the comm1.ttee 
would do ultimately is a different thing. 
It might come t<J a dec ision jointly 
afterwards. But the committee wants 
to see what was the despatch rea l J .V 
that was sent by Shri Raghavan him
self and what was the editing that was 
done. Before Shri Karanj ia comes 
here, we want to be ready with the 
facts as to what was the difference 
made by Shr( Karanj ia in the despatch 
that was sent by Shri Raehavan from 
here. Shri Raghavan should appear
this is the opinion of the Committee
and tell us what is the real report that 
he made from here and what are the 
editing changes that have been 
brought about by Shri Karanjia there. 
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We ought to be in possession of that 
real despatch that was sent from here 
and that is why we want him. Fur
ther, he is available in Delhi and 10 

we see no justification why he should 
not be called, In the case of Shri 
Karanjia, as he says that he is ill, that 
must be a justification and we have 
agreed to give him time. But, so far 
as Shri Raghavan is concerned, there 
is no justification for his seeking six 
weeks' time when about the facts he 
can tel] us in a day or two. Even then 
we have given him some time, up to 
the 5th, when he might appear and 
give us all the facts that we want to 
be in possession of. We propose that 
he should submit to us the real des
patch that he sent from this place . 

Shri Ansar Harvani (Fatehpur ) :  
Will it be possible for the Committee 
to reach any decision by callin� the 
correspondent alone when both the 
Editor and the correspondent have to 
be examined simultaneously on the 
same subject? ( Interruptions ) . 

Mr. Speaker: I do not know whether 
Shri Narayanankutty Menon is a 
lawyer. It is well known that civil 
responsibility is not the same as 
criminal responsibility, In the civil 
side, if there is an agent, the principal 
ts responsible for all the actions of the 
agent. But, in a criminal case, the 
agent is independently liable, apart 
from the principal. The agent cannot 
escape by saying that the principal, in 
this case the editor, has done so. 
Neither can the editor say in this case 
that all was done by Shri Raghavan, 
who wrote it and caricatured some 
hon . Member. Therefore, these two 
types of cases are distinct and 
separate. 

There are four recommendations by 
the Conunitfee. The first recommen
dation is to grant time to Shri Karan
j\a , as required by him. The second 
recommendation is that Shri Raghavan 
must appear on the 5th of May before 
the Committee ·and give whatever 
�xplanation he can and it is for the 

Committee to decide what further 
steps ought to be taken, Thirdly, the 
Committee had been asked to report 
to this House by the end of April. It 
wants further time till the first week 
of the next session. Fourthly, before 
the next session the Committee may 
be reconstituted. So, the question is 
whether there should be a fresh refer
ence to the Committee. It is open to 
this House to say that the new Com
mittee, which would be constituted, 
might go on from the stage at which 
the previous Committee left. These 
are the four points that have been re
commended by the Committee in its 
Report. The question is : 

"That this House agrees with 
the Twelfth Report of the Com
mittee of Privileges presented to 
the House on the 28th April. 196 1 ." 

The motion was adopted. 

Shri Naushir Bharucha : I would 
suggest that it might be specifically 
mentioned that the new Committee 
might start from the stage where pro
ceedin,s were left off by the present 
Commi�.-e. 

-, 
Mr. Speaker: The rast recommenda-

tion of the Committee in para 6 is as 
follows :  

"The Committee also recom
mend that in the event of re- con
stitution of the Committee of Pri
vileges before the presentation of 
their final report to the House on 
this question of privilege, the 
matter may be considered by the 
re-constituted Committee." 

The House has accepted it. Further, 
I do not propose to reconstitute the 
Committee. I will allow the existing 
Committee to proceed and dispose of 
thi5 matter. 



VAISAKHA 1 1 , 1 883 ( SAKA ) Income-Tax Bill qo68 

12 ·24 hrs. 

INCOME-TAX BILL-Contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
motion moved by Shri Morarji Desai 
on the 27th April 1961 to refer the 
Income-tax Bill to the Select Com
mittee. Shri Jhunjhunwala was in 
possession of the House. But he met 
with an accident and could not be 
present here. Shri N aushir Bharucha. 

Shri Naushir Bharucha ( East Khan
desh ) : I welcome the motion to refer 
this Bill to ii Se1ec1 Committee . The 
revision of the Income-tax Act became 
inevitable in view of the numerous ' 
amendments that were made from 
time to time, and I think the Bill is 
an attempt in the right direction in 
simplification of a very complicated 
statute and I hope ultimately the 
Select Committee will look into some 
of thw loopholes that even the revised 
form of the Bill presents itself to us. 

Throughout the speeches in this 
House, and particularly in the speech 
of the hon.  Finance Minister, I noticed 
one particular lacuna which I propose 
to make good, and that hi the absence 
of any reference to the arduous \ 
labours of the Law Commission which 
has examined the various statutes and 
made numerous reports. I am sure 
this House will pay a spontaneous 
tribute to the legal acumen, industry 
and wisdom of the Law Commission 
which, after so much labour, has pro
duced a series of reports on many of 
our complicated Acts, and made valu
able and useful suggestions for simpli
fication as well as for streamlining 
them so that these Acts may serve as 
more effective instruments of a wel
fare State we have in view. 

Naturally, the basic structure of the 
Act has been maintained as it is, and 
though efforts have been made to 
aimpli!y the Income-tax Act, by the 
very nature of the statute itsell and 
the types of cases it must naturally 
provide for, it is bound to be that some 
sort of complexity must inevitably 

remain. The Finance Minister has 
broadly referred to the three categories 
in which 'these amendments fall, name
ly, those that deal with removal of 
difficulties of the assessees, those that ' 
provide for a better procedure for the 
administration of the Act and, thirdly, 
that category of amendments designed 
t.o deal with evasion of income-tax 
There are only certain points to which 
I can refer in the very brief space of 
time allotted to me, and I am sure the 
Select Committee will look into many 
more difficulties, a few of which only 
I am pointing out. 

With regard to the set of amend
ments rationalising the provisions 
relating to levy of tax on capital gains, 
it has been stated that under the 
existing Act any distribution of 
capital assets on partition of a joint 
family or by way of gift or any trans
fer of capital assets by parent com
pany to its subsidiary are not regarded 
as transfer for the purpose of capital 
gains tax. Now it is proposed by this 
new Bill to add to this category distri-

t bution of capital asset,S on liquidation 
of companies or dissolution of firms. 
Of course, it has been provided that 
shareholders receiving on liquidation 
of a company assets of value in excess 
of the cost of acquisition of the shares 

' will be assessed capital gains tax on 
such assets. In this:,smmection, may 
I invite the attention ' of. the House to 
clause 47 of the Bill, which refers to 
the distribution of capital assets? This 
requires some careful consideration. I 
am not quite sure about how the posi
tion will be, but the wording of this 
clause is as follows : 

"Nothing contained 
45" (section 45 refers 
gains ) "shall apply to 
ing transfers : 

in section 
to capital 

the follow-

( i )  any distribution of ·capital 
assets on the dissolution of a 
firm;" 

I should like to know why this 
exemption has beert' made in case of 
dissolution of a firm in the matter of 
capital assets and what is the purpose 
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of exempting the firm i n  case o f  assets 

. exceeding the value of a partner's 
\ share. Such excess should be taxed. 

Coming to the second question, namely, 
uniform procedure for computing the 
cost of acquisition, I think the new 
Bill does well in giving option to the 
assessee whether he will prefer the 
actual cost of acquisition or fair 
market rate. 

On the question of payment of 
interest by Government on delayed 
refund, a period of six months has 
been given to the Government to pay 
without interest. I do not know why 
such a long period is required. I think 
normally that as soon as an assessment 
is over, the refund cheque should 
accompany the assessment order an d  
this period requires t o  be very much 
curtailed. 

With regard to the question of re
opening of assessment of escaped in
comes, whil e I welcome the provisions 
that are there, I certainly contest the 
view which has been expressed by one 
of our Communist members here, who 
has stated that all cases where any 
income has escaped assessment must 
be most severely dealt with. I do not 
agree with the view that an income 
escapes assessment in view of the 
dishonesty of the assessee only. Such 
is not the case because often ca�es 
occur which are on. the border line 
where the assessee believes bona 'fide 
that the particular portion of his in-

"' come is not assessable or that even 
after presentation of facts before the 
income-tax officer assessment is not 
made. But in view of the fact that a 
very technical definition has been 
provided as- to what is meant by in
come escaping assessment it becomes 
necessary to reassess that particular 
aesessee. 

'rake for instance a person writing 
a book and getting income therefrom. 
If it is a single inltance of writing a 
book, it will not be assessed to in
come-tax being casual income; but if 
a person writes several booq and he 

is a professional author, his income 
' will be assessed. But there will be 

cases in between where he has written 
a few books only and it may be a 
doubtful point whether that constitu
tes a regular income of the assessee or 
not. In such cases as also in cases 
where depreciation has been over
calculated all these things technically 
mean an income which has escaped 
assessment. Therefore a guilty con
science or a guilty mind is not always 
associated with incomes escaping 
al>sessment. 

I am, therefore . of the opm1on that 
particul arly where an assessee has 
placed al l  the books before the income
tax officer and made his accounts clear, 
the limit within which reassessment or 

, reopening of the case can take place 
should  be restricted to eight years 
only an d not more. In fact, I am 
inclined to bel ieve that it should be 
much less a period because, after all , 
the assessee must also have a finality 
of decision on this point  as to how far 
he is liable  and it will not be desirable 
to see that the assessment is made to 
l inger on in certain ca!'es for as many 
as 1 6  years . I . therefore, think that 
the issue with regard to reopening of 
assessment should be considered first 
on the basis whether there is a guilty 
mind associated with income escaping 
assessment. If it is not so, the period 
should be very much shorter. 

Coming to the question regarding 
the provision for recognition of 
gratuity funds etc. ,  I welcome those 
provisions. Then some amendments 
relate to procedural matters. There, 
the Law Commission had recommend
ed abolition of the Appellate Tribunals 
which the Government has not accept
ed. I think the Government should 
consider more seriously the suggestion 
of the Law Commission contained in 

� pages 44 to 53 of their report regard
ing the abolition of the Appellate 
Tribunals. The Law Commission has 
quoted extracts after extracts from 
judgments of High Courts showing 
how the Appellate Tribunals very 
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frequently misses the point at issue. 
Therefore it is very necessary that the 
suggestions made by the Law Commis
sion should be reconsidered by the 
�oint Committee. 

Coming to the question of recovery 
procedure. it is very necessary to 
standardise it. I welcome the change 
that has been embodied in the Bill. 

There is one point to which I parti
-cularly invite the attention of the 
House because it relates to the ques
tion of income of charitable trusts .  
By a n ew provision incorporated in 
this Bill-it is clause 1 1  on page 
20-it has now been stated that the 
exemption now available in regard to 
income of .  charitable trusts will be 
taken away in that it is now proposed 
that any accumulation in excess of 25 
per cent of the income of the trust in 
any year will be brought under tax. 
With due respect to the framers of this 
Bill and to the Government, whatever 
they may have thought, may I point 
out that this is  a very mischi evous 
clause? How the mischief wil l  work 
I shal] presen tly �pecify. 

Often it does happen that before a 
charitable trust there i5 a long-term 
objective which cannot be fulfilled 
with the income of one or two years. 
As you must be aware, there are many 
trusts intended for building housing 
accommodation for poor people. I am 
a managing trusts of one such smal l  
trust of  which the deed of trust pro
vides that the trustees may accumulate 
the income and construct more houses 
for the poor people out of that. Unless 
the income is accumulated over a num. 
ber of years you cannot have sufficient 
funds at your disposal to be able to 
construct houses for the poor people. 
Therefore I submit that thi11 particular 
clause will virtually nullify thousands 
of trusts which are bona fide and 
genuine trusts and which have got 
long range objectives, such as, conj 
struction of houses. If the Govem 
ment step in and say, "Unless you 
defray 75 per cent of the income of the 
trust every year, we shall charge you 

income-tax", the object of the trust is 
defeated. This is only one case where 
a long-�rm objective of the trust is 
there. I submit that there are many 
more trusts, thousands of trusts which 
will come within the mischief of this 
clause. I appeal to the Government 
to look into this matter partic1,1larly 
and see that this provision is suitably 
modified. 

I quite agree with the view that 
where a trust carries on business 
which is not associated with imple
menting the primary objective of the 
trust, such business income should be 
taxed. 

I now come to the question of asses
sees being bound to disclose income 
without waiting to be called upon to 
file a return. This is clau5e 139. I 
think: this is a salutary clause. But in 
this respect may I invite the attention 
of the Government to the fact that 
often it becomes extremely difficult 
for asses�ees to get the necessary blank 
forms? The other day I had to obtain 
blank forms for obtain ing exemption 
from estate duty in the case of a client 
and I had to carry on considerable 

I ' correspondence with the estate duty 
commissioner in order only to get 
b lank forms. I do not see why the 
Government should not issue admini
�trative orders to all officers that on 
demand immediately the necessary 
forms of return shouJd be sent to the 
as.�essees. 

Also, I approve of the provision 
made with respect to section 23A 
companies where the liabil ity of the 
directors or shareholders has been 
fixed in respect of payment of tax in 
cases where they have voting power 
exceeding 10 per cent. I think that 

• this is a very salutary principle. There 
is no reason why these 
section 23A companies should be let 
off l ightly. 

Another very nice provision has 
'been incorporated ·here. Often persons 

• acquire companies with substantial 
losses with the object of settinl them 
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off against profits and thereby evading 
payment of income-tax. That loophole 
has been very properly closed. 

There is one point to which I shall 
draw the attention of the House 
before I close and that is the question 
of launching prosecutions over and 
above the payment of penalty. While 

11 am at one with all those who say 
that dishonest evaders of income-tax 
must be severely punished, I am of the 
opinion that in all cases where in
come-tax has not been paid it is not 
necessarily dishonesty. There are 
cases where there is a genuine differ
ence of opinion, where the assessee 
has produced the books before the in
come-tax officer and he has not been 
assessed and yet technically it may 
amount to this that the man has either 
concealed his income or something. 
A very peculiar provision has been 
incorporated in the Bill, namely, 
where the assessee produces books 
from which after due diligence the 
income-tax officer can find out as to 
how much he is to be assessed, and if 
the income-itax officer does not find 

.'that out, even then such a case can be 
' reopened. I can understand the ad
ministrative difficulties of income
tax officers before whom a pile of 
books may be placed. An income-tax 
officer has neither the time to go 
through all these voluminous ac
count books nor the energy. It may 
be possible that it may be said that 
nomin·ally the books were produced 
which the income-tax officer had no 
time to look into. But aparit from 
this fact, since it is possible that there 
may be cases of income escaping as
sessment, which are not necessarily 
dishonest, I think that Government 
should frame the law in such a way 

' 1hat prosecution does not necessarily 
follow. Of course, if it is a case of 

1'plain dishonesty, prosecution must be 
launched. But in other cases the pro
cedure of compounding should be in
creasingly adopted and its scope en-
1arged. In r�gard to punishment for 
tax-evasion, I do not know how it is 
going to be practical . But one has no 
quatTel with it. 

I have only touched a few of the 
points which on a first reading of 
this voluminous Bill· struck me as re
quiring attention. There are many 
more similar matter., which I hope 
the Select Committee will look into. 

Mr. Speaker : May I know how 
long the Deputy Minister proposes to 
take? 

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha ) : Not 
more than tw�p tv-five minutes. 

Shri N. K. Sanghi ( Nagaur ) : Sir, 
the lncome�tax Bill, 1961 ,  has been 
hailed both in the House and outside 
a,  a must laudable piece of legislation. 
The Bill has made many radical 
changes. As the hon. the Finance 
Minister has rightly mentioned in the 
course of his speech, the Bill has 
been brought forward with a three
fold purpose. 

The Bill aims at better and easier 
understanding of the income-tax 
machinery assesses, it is designed to 
provide a better procedure for the 
administration of the income-tax 

' machinery;  thirdly it is designed to 
check evasion and avoidance of in
come-tax. It is a matter for congra
tulation for this Ministry that this 
comprehensive Bill has been brought 
before the House and I am sure that 
when it emerges from the select Com
mittee it will be a landmark in the 
matter of direct taxation in the 
country. However, there are certain 
points which require the serious con
sideration of the Select Committee. 

Hon . Members who preceded me 
have raised various important points. 
I would first l ike to mention the case 
of refunds. The new Bill lays down 
that the refund of the excess tax paid 
would be mad1> payable to the asses-

, see within a period of six months. Iri 
case of delay, unless the assessee him
self was responsible for it, interest at 
6 per cent would be payable to the 
assessee. I feel that when the law is 
going to be made stricter and more 
effective, payment of refunds should 
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be quicker. Refunds should be made 
to the assessees within a reasonable 
period of time, say within a month's 
time, rather than a period of s ix , 
months. As is well known, income-tax 
officers are usually very chary about 
giving these refunds. They take a very 
long time in giving them wherever 
they are due. There have been cases 
where refunds have been pending for 
years together. No doubt we should 
be strict in recovery of taxes and also 
see that avoidance of tax is eliminated 
to the maximum ext ent possible But 
at the same time we should see that 
wherever a legitim11tc refund is due to 
the as�essee, :� shou!d be paid prom
ptly. This will give confidence to the 
people in the country. It will be a 
source of satisfaction to them that just 
as tax is recovered, similarly refunds 
are made promptly. 

With the increas; ng  tempo of deve
lopment under th<> 'T'hird Five Year 
Plan, the incidenc ! of taxahon is 
bound to increase. We have. therefore, ' 
to impart a certai r1 dynamism to the 
administration. As is well known al l 
over the country fr.ere is a sort of 
phobia in the minds of the people to
wards the Income-tax Department. 
We have different sections of asses
sees : the low-income asse,- sees ; 
middle class assesse,,s and the high 
income assessees. I would confine 
myself to the middle class assi>,;sees. 1 
When they are called to the Income
tax Department they have a sort of 
terror. They do n ::t under�t.and why 
they are called. I pcr �onally fee1 that 
some sort of eduration shouM be 
imparted to the citiz�n.,; of this country l 
through the Community Developmen t 
projects. This will go a Jong way, 
The income-tax offlc�rs should have 
some sort of under.-itanding of · ,e as
sessees' problems, s.:> that t,.:tey may 
tackle them properly and recover the 
tax due from them. 

As is well known, the small tax
payer when he goes to the Income
tax officers, is subjected to so many 
harassments. There are officers who 
keep them waiting for hours to
gether. These assessees who do no: 

understand the technicalities of in .. 
come-tax law are not extended a 
nelpful 'attitude with the resul t  that 
they try to keep away from these 
offices. It is not basically with a view 
to evade tax, but ignorance of the Jaw � 
on the part of the assessees and dis
courteous treatment and unruly be. 
haviour on the part of the officers, that 
in a democratic country like India 
really makes them avoid the tax, as. 
long as they can help it. 

I am very glad ihat the Fmanc1: 
Ministry has accepted most of the re
commendations of the Tyagi Com
mittee. One of the most fundamental 
recommendations to my mind is tha� 
the office of the Appellate Assista; ,t 

Commissioner should not be con
tinued under the Finance Ministry. 
An appellate machinery like the Ap
pellate Assistant Commissioner ,hould 
be under the Law Ministry or under 
an Appellate Tribunal. It has been 
argued that majority of cases have 
been decided nicely by the Appellate 
Assistant Commissioners and there 
have been no appeals. It is quite true,. 
but one should realise the amount of 
expenditure that one has to undergo 
in placing his cases before appellate 
tribunals for some quantum of justice. 
It has not always possible for the poor 
assessees to go to the tribum1ls. The 
placing of the office of the Appellate 
Assistant Commissioners under the 
Law Ministry would create a sort of 

- confidence in the people. There should 
be some judicial machinery which i11 
not under the influence of th.is Minis
try. The very fact that the first stage 
of appeal is being heard by a judicial 
machinery would go a long way in 
giving confidence to the assessees. 
I would request the Select Committee 
to consider this matter, and I would 
suggest to the Finance Ministry to ac
cept one of the fundamental recom
mendations of the Tyagi Committee. 
I would even suggest that the office of 
the Assistant Appellate Cornmisisoner 
may be done away with and many 
more tribunals may be set up so that 
justice may be ava i l able to assessees 
near their place of word. 
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12 ;49 hrs. 
[ SHIU J AGANATHA RAO in the Chair. ] 

Then we have the question of tax 
.evasion and tax avoidance. To my 
mind both th,::, terms connote the 
,same thing and same mean ing to the 
common man.  In ei ther case Govern
ment stands to  lose the money. We 
must take up th is mattE'r ser iously .  
We mu, 1 see that the  ioopholes are 
plugged . A man may get a certain 
amount of beneftt3 but should pay 
wha tever tax is due from him. The 
provision should be put in such a 
manner that whatever is avoided 

• should be treated as evasion. The ques
tion of tax evasion has assumed 
serious proportions during the last few 
years with the increase in taxes as a 
result of the changes made in the 
Income-tax Act of 1 922. There have 
been so many changes and evas i o:i 
has also been increasing tremendous
ly. The question that come to my mind 
is as to what the way to reduce it in 
the years to come . We must educate 
the people so that they may rea l i se  
that there is a responsibi l i ty on them 
to pay the tax which is meant for the 
maintenance of the State. The phobia 
under which people suffer should also 
be eliminated.  It is only by doing 
this that ca,es of tax evasion could be 
reduced to a large extent. . I am not 
talking of the big tax-evaders, the 
capitalist class, who have been syste
maticaly avoiding the payment of tax 
for one reason or another, but of the 

. thou;ands of pepole in the vilages 
r and so on who do not understand and 
who have to be trained. They are not 
averse to payment of the tax, but the 
thousands of people in the villages 
very treatment, the method of app
Toach to them and discussion with 
them has to be different. As we see 
from experience, a phobia is created 
On account of being autocratic about 
recovery of a few hundreds of rupees 
bere or there, with the result that as 
time passes they run away from the 
taxing department. 

There is another very important 
point. In the present Income-tax Bill 

we find that the time limit kept for 
opening a case 'is six t een years, 
whereas under the Companies Act of 
1 960, under Section 209 (4A) the 
books of account of a company have 
to be kept for eight years .  This is 
rea l ly  a hardship. Whereas the period 
is eigh t  years under the Companies 

\ Act, i t  is sought to be kept at sixteen 
years under thL; Bil l .  There should 
be no contradic tion between the two 
and I hope that the Select Committee 
will go into this question and that 
Government will a lso suitably amend 
the provision in this Bill. The Finance 
Min ister has also ,,aid in his speech, 
which I repeat, that "for the enforce
ment of the levy of a Central tax l ike 
Income-tax, there should be uniformity 
of procedure and identity of conse
qul' : 1 ces of  non -payment ." If a case 
is reopened after sixteen years I per
,.ona ! ly think that i t ·becomes v ery 
hard ,  because the second generation 
has t o explain on behalf of their 

" fathers or legators. So the period 
should be reduced and brought to 
eigh t years or t en years or any suit
abl e period decidPd upon by the 
Sclec l Committee .  

In regard to charita ble trusts the 
provi ;; i on has been b roadened and 
some l imitations have been placed. I 
would suggest to th i s august House 
that the idea of the chariabl e tru.,ts 
doing business should be completely 
done away wi� h.  Charitable trusts 
are formed with the object of do in g  
some good work in the country. Their 
doing business is a thing which 
should not be allowed. And their 
funds should be invested in govern-

• ment securities or in interest-bearing 
deposits. Investing them in  business 
d i·rectly or indirectly shoul d  be barr
ed by the Bill. 

Then we have questions about re
gistered and unregistered firms in 
this Bill. This has been a question 
in the Income-tax Act, 1922 also. But 
in the Indian Partnership Act there 
is nothing like a registered firm. I 
feel that the question of having 
'registered firms' so far as the In
come-tax Jaw is concerned, should be 
done away with and I hope this will 



1 4679 Income-Tax Bill  VAISAKHA 1 1 ,  1 883 ( SAKA ) Income.Tax Bill 1 4680 

be taken away in the future In,::ome
tax Bill that will be brought before 
the House, because the Partnership 
Act provides sufficient statutory safe
guards in this matter. This will  save 
a lot of botheration, and the Indian 
Partnership Act should be regarded 
as competent enough to take care c.f 
the problems. 

Another important problem is the 
inclusion of minors in the partnership 
firms. The Bi l !  provides that minors 
can be included as partners in a busi
ness. If a minor is taken in the same 
business, his income is clubbed, 
whereas if the same minor is a partner 
outside his !lather's business he is 
assessed separately. Here you will  see 
that the law is circumvented. 'A 
takes the minor children of B as part
ners in his business ;  similarly B takes 
A's minor chil dren as his partners. I 
think, t i l l  a per.wn becomes major 
and understands law and what his 
responsibilit ies are, to make him a co
partner in business and give him a 
share is simply ridiculous. The ques
tion of inclusion of minors for In
come-tax purposes, making them 
beneficiaries, should be done away 
with completely, 

A statutory aTl owancc of one-s ixth 
for repairs to buildings was contained 
in the Income-tax Act of 1 922 and 
since then there have been no changes 
to this percentage in spite of the grow
ing eeonomy and r1smg prices. The 
cost of repairs to buildings has gone 
up tremendously. Especially in res
pect of bui ldings in occupation of · the 
owners themselves I would request 
the Finance Minister to give thought 
to this matter and give a greater 
allowance. 

In conclusion I would say, that when 
we see that the tax evasion in our 
country has gone so high, a healthy 
climate has to be built and a feeling 
C"reated in the minds of the citizens of 
the country that these taxes are being 
recovered for their good. For creating 
this healthy mind there has got to be T' 
a dynamism in the revenue officers. 
Unless this sort of dynamism is bro
ught in, such a climate cannot be creat
ed. I would like to say this, that un-

less they adopt a "May I help you"� 
att i tude we will not be going very · 
far in sp1te of this amending Bill wh :ch 
l:las been brought on the floor of this 
'House. I would again emphasise some 
of the most important things I have 
poin ted out and request the Select 
Committee and the Finance Minister to 
reconsider the matter and see that the 
Assistant Ap�llate Commissioners are 
placed either under the Law Ministry 
or under the TrLbunals. 

Shrt Auroblndo Ghosal (Uluberia ) :  
The present Bill is the outcome of the 
efforts of the Law Commission, ap· 

• pointed ['!f the Government in 1956 to 
simplify the basic structure of the 
Income-tax law, and the Direct Taxes 
Administration Enquiry Committee, 
appointed to consider measures design
ed to minimise the inconveniences to 
assess and prevent evas ion of Income
tax. In a S>ense the present Bill is an 
attempt to codify the Income-tax law 
wh i ch has emerged in the form of am
endments for the past forty years since 
the passing of the Income-tax Act in 
1 922. 

It may be mentioned at the outset 
that the present Bi ll does not seek to 
change the basic structure of the ln
comr-tax Jaw but it seeks to provide 

· for a better procedure and a logical 
arrangement of c lauses with a view to 
srmpUication of the assessment proce
dure and to prevent evasion of tax, as 
recommended by the Law Commission 
and also by the Direct Taxes Adminis
trat ion Enquiry Committee. 

In the sphere of Income-tax there 
are two di st inct sections. One is the 
legislation and other the implemental 
apparatus. It is good that thi, Bill 
has been brought to codify the legisla
tion for simplifying the procedural 
matter. But at the same time Govern
ment should divert their attention to 
reform the administrative section of 

' the Income-tax Department which, I 
think, is an Augean stable full of age
old reactionary procedures and con·· 
ventions. The Income-tax Department 
is a veritable den of corruption and 
malpractioes which have been venti
lated from time to time in press and 
platform, without any remedy. 
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At every step, from assessment to 

realisation, a tussle goes on between 
\ the assessees and the Income-tax offi

cials , and ultimately the assessees have 
to succumb to the Income-tax officials, 
not by paying the taxes assessed but 
by evading the taxes by paying black 
money for reducing the assessment 
and sometimes for evading assessment 
altogether. In the Calcutta Income-tax 
office the pleader who has got no pull 

� with the Income-tax officers cannot 
'give any relief to his clients. Only the 
pleader who has intimate connection 
with the Income-tax officeTs can com
mand briefs, and nobody else. The 
big industrialists have got fixed agen
cies through whom they maintain re
gular contact with the Income-tax 
officers and wield immense influence 
over them. U any honest officer at any 
time ventures to detect the tax eva
sion, he is victimised. This has hap
pened in my State. One of the Income
tax officers who was audacious enough 
to detect evasion by one big firm was 
sacked, and that is the reason why the 
honest officers do not venture to detect 
evasion by these big industrialists. 
Naturally, if the high-ups of the 
Department and the Government do 
not interfere, I think there are still 
many honest income-tax officials who 
can realise a big amount of taxes 
which are being evaded by these busi
nessmen. The big industrialists and 
capitalists are out of reach of the in
come-tax officers, and the small busi
nessmen and traders are the worst 
v ictims. These persons have neither 
got the machinery to maintain accounts 
nor money enough to set up any 
machinery for that purpose. Natural
ly, there are delays, and the accounts 
are also full of mistakes, and  they are 
easily detected, and for that reason, 
they become the easy victims of these 
income-tax officers. I personally know 
Of many small businessmen and traders 
who, though they are honest in giving 
all the details, still, due to the defec
tive way of keeping accounts, have 
had to pay a big amount of income-tax 
which was not due horn them, and 
they had to liquidate their business 
in the long run. 

13 hrs. 
My complaint seems to be justified 

becau.se I find that the number of 
assessees in the lower income brackets 
has gone up, whereas the number of 
assessees in the higher income brackets 
has gone down. It sounds paradoxi
cal, but it is t rue, when we hear that 
the collection:s from income-tax had 
been on the decrease during the past 
decade though admittedly both the 
p1·oduction and the national income 
have gone up ; and, again, the national 
income is admittedly concentrated in 
a few hands. This is also one of the 
main reasons why the divisible pool 
has dwindled down, and it has been 

' complained of also by the Chairman of 
the Finance Commission. . The arrears 
o! income-tax have been increasing 
gradually. On the other hand, the 
expen diture on tax collection has in
creased by about three times. So, I 
request the hon. Minister to see that 
the administrative machinery of the 
Income-tax DPpartment is put in order 
and also stroeamlined. 

Further, I would request the Select 
Committee to provi'de for a deterrent 
punishment to the tax evader, as re-

� commended by the Tyagi Committee. 
This is an important factor which has 
to be taken into consideration along 
with the problem of plugging the loop
holes. 

Income-tax matter is intimately con
nected with audit. In many cases, 
assessable income has been detected 
even in the properly audited balance
sheets. Nowadays, even the auditing 
companies do try to make up the defi
ciencies of these companies, in order 
to please their clients. So, I request 
the Joint Committee to consider this 
suggestion that if the balance-sheet of 
any company, audited by an auditing 
company ls proved to be false or de-

\ fective subsequently, that auditing 
company should be blacklisted under 
the code of professional conduct. 

Lastly, regarding the privy purses, 
I do not know on what principle Gov

l eTnment have exempted the princes 
and the kings from taxation. This is 
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a regular income without any labour. 
In the age of sweat and blood, I do 
not know why a permanent category 
of these parasites should be nurhued. 
Either give them money at a time so 
that they can be rehabilitated in pro
per quarters or impose taxes on their 
privy purses, as we are imposing on 
the income of those persons who are 
earning by the sweat of their brow. I 
request the Joint Committee to consi
der this point alao. 

Sbrl Warlor (Trichur): I want to 
draw the attention of the Select Com
mittee to just one point. Of course, 
the Select Committee may themselves 
consider whether provision is made in 
this behalf or not, but I am not very 
sure about it. 

My point is this. Certain companies 
are operating in certain areas, but 
their headquarters are located at other 
places. For instance, the Kannan 
Devan Hills Produce Co. is operating 
in the Kcrala State, and that company 
has extensive cultivations of planta
tions there. About one-fifth of the 
arable land of Kerala is under that 
one monopoly tea company. They have 
shifted their head office and also their 
accountant to Bombay. Similar cases 
are also there in Bombay. After the 
bifurcation of the State of Bombay 
into Maharashtra and Gujarat, very 
many companies are shifting their 
offices from Bombay city to Ahmeda
bad. The assessment is made where 
the accounts are submitted, and where 
the head offices are situated, and when 
the collections go into the divisible 
pool, naturally, those States in which 
the head offices are situated get the 
benefit of it and not thos,c States 
where the entire operations are done. r 
Formerly, those States had bc·�'n get
ting, but because of the shifting of the 
head office, they are losing that share 
of that pool which they ought to g,et. 
The company is operating in the 
Kerala State, and their plantations are 
there, and they have nothing to do 
with Bombay, except that they keep 
an office there somewhere in a ftat. 

This point must be looked into. If 
this sort of shifting takes place, natu-

rally, many backward States would 
stand to lose. 

I think that some provision must be 
made in this Bill in this behalf or 
some other way must be found so that 
those States which have a right to get 
their share of the divisible pool are \I 
assured of that share. 

Sbrlmatl Tarkeshwarl Sinha: Let 
me, al the outset, thank hon. Members 
for generally welcoming this Bill and 
for the thoughtful and useful sugges
tions that they have made in regard to 
it. I am sure these will receive very 
careful consideration at the hands of 
the Select Committee. The way the 
hon. Members have spoken and the 
points that they have made about this 
Bili definitely indicate that they have 
been able to understand the implica
tions of this Bill clearly. I really con
gratulate them on their intelligence 
and understanding. But, I would also 
like to take a little credit for Govern
ment for bringing this Bill in such a , 
simpl<' manner. 

This simplification has been mainly 
due to the efforts made by the Law 
Commission, and, therefore, I wish tn 
place on record our appreciation and 
thanks to the Law Commission tor 
having rendered this valuable assis
tance. 

I do not think that it is necessarv 
for me to deal with all those SUi�
tions which have been put forward in 
this House on the merits o.f the Indi
vidual clauses of the Bill. These will, 
no doubt, be carefully considered by 
the Select Committee. For the pre
sent, I shall confine my remarks to 
certain specific points raised by hon. 
Memlx?rs and also some points that 
they have raised about the general 
nature and administration of the in- . 
come-tax laws as well as its adminis
tration. 

l'he first important point that was 
raised by many hon. Members was in 
re.e:ard to tax evasion. They have 
made suggestions as to how to meet 
this problem, and I am sure that these 
suggestions will come up before the 
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Select Committee and will be examin
ed by them. But when they criticise 
Government and say that Government 
have not been able to plug the loop
holes of tax evasion I would like to 
stress this fact that this is not a pecu
liarity of India only. All the tax
J.evy ing countries have got to face this 
malady or disease, and they are trying 
to do their best in order to plug the 
loopholes and also to win the battle 
of wits which is constantly going 011 

between the tax-gatherer and the tax
payer ; the tax-payer is necessarily in 
a little advantageous position because 
of undisclosed commissions, un dis
closed incomes that he may have, and 
the undisclosed omissi,ons and com
missions which he always points out 
as excuses. As I have said, this is a 
common feature in almost all tax
levying countries, and attempts are 
-regularly made al] over the world by 
t.he tax-levying countries to ·find out 
various means by which to plug the 
l oopholes. We have been greatly bene
Ned by the experiences of other 
countries, but those experiences have 
had t.o be translateil Into activn in the 
liyht of our own experiences, and on 
the basis of the working of our own 
'.ricome- tax laws here and also looking 
+o our own environment and back
£l"Ound. 

I would like to tell the House that 
as early as 1 920, the Royal Commis
sion on Income-tax in the United King
dom drew attention to the existence 
of tu: evasion in that country. In the 
United States also, the Joint Commit
tee on Tax Evasion and Avoidance, 
Ht up in 1956, found that efforts at 
avoidance and evasion were widee
pread and amazing both in theiT bold
ness and in their ingenuity. I t can 
never be claimed that tax evasion has 
been completely eliminated in any 
country of this world. But I certainly 
like to tell the House that tax evasion 
does not exist in this country in that 

- large scale as some hon.  Members have 
tried to point out. Much of their com
ment perhaps arises due to lack of 
information about the basic structure 
and the operation of these taxes. We 

know that there is evasion. From time 
to time we hear from hon. Members 
themselves, huge figures being quoted 
in this House ; figures are also quoted 
by hon. Members on the basis of cer
tain suggestions made by persons  else
where. By this, an impression in cre
a tcd that there is such a huge amount 
of monev in arrears by way of evasion. 
I do n ot deny that there is evasion, 
but I do not also accept that there is 
such a huge-scale evasion as some hon. 
Members have tried to point out. But 
that does not mean that the Govern
ment are not keenly aware of the 
necessity of fighting tax evasion. Gov
ernment are in fact consistently 1'ak
ing steps to see that the legal loop
holes are plugged. Secondly, they are 
taking steps to see that we strengthen 
the administrative machinery of the 

• department so that  we can have betteT 
enforcement and detection . From time 
to t ime a number of important legis
lative amendments have been made to 
the Income-tax Act as for example 
the removal of the

1 

time- l imit for as� 
sessment of concealed income and 
conferment of powers of search and 
seizure on the income-tax authorities. 

These legislative measures were in
troduced as a result of the accept·ance 
of the recommendations of the Taxa
tion Inquiry Committee. As the House 
is aware, this was one of the main 
subjects referred to the Tyagi Com
mittee and on this they have made 
certain very useful recommendations. 
The Tyagi Committee have already re-

. commended provision of a minima for 
\ penalty, punishment for abetment or 

tax evasion and other remedies also. 
The House should really know that 
these recommendations of the Tyagr 
Committee have also been incorporat
ed in the Bill and these will receive 
al ]  careful consideration by the Select 
Committee. 

The Tyagi Committee made certain 
other recommendations in regard to 
better collection of arreaTs and better 
imposition of taxes, besides providlng 
for punishment for abetment of tax 
evasion and levy of heavy penalties. 
Because these were very useful recom
mendations, they have been accepted 
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by Government and the necessary pro
v isions incorporated in the Bill. There
fore, theTe should really be no appre
hensions on this score. 

Here I would like to refer to the 
opening remarks of the hon. Finance 
Minister. He �aid that one of the 
main purposes of this Bill is to tigh
ten up the provisions of the income- ) 
tax law for dealing with tax evasion. 
This was the most important point on 
which he spoke quite comprehensively, 
He gave instances of such provisions. 
I need not take the time of the House 
in elaborating or repeating them. I 
can assure the House that Govern
men t have shown keen awareness of 
the need for fighting tax evasion by 
strengthening and enforcing the de
tect ion machinery and trying to gear 
up the administrative set-up and plug. 
ging all the administrative loopholes. 
Following the setting up of the In
come-tax Investigation Commission in 
1948, we have now the Directorate of 
Inspection ( Special Division ) . This • 
Directorate was brought into existence 
to deal primarily with evasion cases 
of war profiteers. Hon. Members 
knoW the function and jurisdiction of 
the Directorate of Inspection ( Special 
Division )  and have commended its 
performance from time to time. Apart 
from this ,  there are two central 
charge5 at Bombay and Calcutta and � 
28 special circles located all over India 
working under the immediate super
vision of the Directorate of Inspection 
( lnvestigafion Division ) . These are 
the two wings working in this behalf. 
The main function of these bodies is 
to detect tax evasion by going into 
the details of the functioning of the 
companies, individual firms or indivi
dual members. Their achievement 
has not at all been meagre ; they have ' 
doue very very satisfactory work. 

Besides these, it should not -be for
gotten that the regular officers of the 
department themselves are constantly 
being geared up. Here I must take 
some credit when I say that our 
officers have been trying to do their 
best to see that evasion is reduced to 1 
the minimum extent possible. They 

have also been successful in bringing 
in a considerable amount of revenue, , 
and this amount has gone on in
creasing from year to year, because, 
they have not only been able to col
ket back date duty but have also 
been able o reduce the arrears on a 
yearly basis. When they were given 
powers under section 34 of the In
come-tax Act, their hands were 
strengthened quite substantially, and 
that  is why their performance has 
been very very satisfactory, 

Suitable action has also been taken 
in the past years to strengthen the 
man-power of the department as also 
to provide adequate training to officers 
when they join the department so that 
they may be competent to detect and 
tackle tax evasion efficiently. The 
training given to officers to fight tax 
evasion and collect the maximum re- 1 
venue is only one part ; the other part 
of the training which is as important 
as the first part is to maintain cour
teous behaviour with the assessees. 
Some hon. Members who spoke raised 
this point and said that income-tax 
officers do not bother about the asses
sees. In this connection, we have been 
issuing circulars and also directing \ 
them to take action where complaints 
have been received and giving all our 
attention to the remarks made in this 
House or representations made by 
people outside in the country. We 
have been trying not only to see that 
they collect the maximum revenue 
possible and catch the tax evaders but 
also to insfat that they must maintain 
courteous behaviour with the asses
i;ees. Even when a small, modest as
sessee comes to the officer. he has to 
be shown the maximum courtesy pos
sible.  These two points have been 
the fundamental objects of the train
ing, 

However, in view of the particular 
nature of income tax and the problem 
of determining liability, we are 
great)y dependent on facts which are ,, in the personal custody of the assessee 
himself. That i� exactly the reason 
which makes the task of detecting 
concealment particularly difficult. 
Direct taxes are not collected then and 
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there like indirect taxes ; they are 
levied and then collected. In this res
pect, the income tax officer who col
lects dilrect taxes suffers from one 
disadvantage. He has to go for assess-

' ment of accounts which are one year 
old. He can only assess after one year 
has passed and the man has earned 
the income. So the time that lapses 
may give advantage to the tax evader 
who wants to keep duplicate accounts 
and so on. It is very difficult for the 
.officers to find out which of the ac
counts and  papers provided by the 
a�sessees are the correct accounts. 
They have to exercise their judge
ment, commonsense and intelligence 
to find out from the assessees' own 
books what is the truth and what is 
not the truth. Where is the money 
actually lying in h is own account?  
Therefore, we suffer from this  initial 

" disadvantage. Stil l ,  I can assure the 
hon. House that Government is doing 
-everything possible to plug tax eva
sion. The varions suggestions that 
have been put forward by the hon. 
Members will be taken into considera
tion, I am sure, by the Select Com
. mittee. 

Another problem which was referr
..ed to by some of the hon . Members 
related to the recovery of arreas. It 
was said that the arrears of income
tax were quite substantial and a l l 
possible measures should be taken to 
·gP.ar up the collection machinery. In 
this connection, the position has been 
explained in this House on several 
occa�ions .  I would, however take 
this opportunity of repeating that the 
position is not as bad as sometimes 
it is made to appear. The effective 
arrears as on 1 -4-60 are only Rs. 1 33 .6 
-crores; that is to say, they are about 
half a full year's amount. 

As I have said, unlike indirect taxes.  
· the direct tax system suffers from a 
hflndicap. Unlike customs for ex
ample, where the assessment and col -
1ection of duty takes place before the 
goods are cleared, in the direct tax 

system the Income-tax officer comes 
on the scene at least one year after 
the income has been earned. In some 
cases the income earned during that 
period is spent away. In other cases, 
assessees who make large profits con
ceal a portion of their profits and hide 
the assets representing the concealed 
profits. That income goes into large 
profits which are concealed and the 
profit goes to those types of assets 
which are not visible to our eyes
which are not before the eyes of the 
Income-tax Officer or the adminis
trative machinery of Government. 
The assets relating to the concealed 
in<'ome are unknown because . there 
are various forms in which these 
people transfer or transform them
known and unknown-and it is very 
difficult. 

As some hon. Member pointed out 
the collection takes place in some 
State and the assessment is made in 

' another State. Under the present 
system the assessee has the freedom to 
distribute his income in any way he 
likes ,  al l  over the country .  Therefore. 
sometimes, it is impossible for I .T.0 . 
visit ing that area to find out in what 
ways the assessee might have diverted 
his additional income or hidden in 
come-to certain assets which are not 
visible to the naked eye. 

Our difflcui:ty is that even though 
the concealed income is assessed. the 
assets representing that concealed in
come are not fully known. Therefore. 
we start with the initial disadvantage. 

Shri Bharucha raised the point as 
to why we have not been able to re· 
duced the arrears and why we take 
so much time to make assessment, 
and to give refund of money. Some 
other hon. Members also raised the 
point. This is exactly the difficulty. 
The process of col lection of taxes is 
a lo !1g  process and we are trying to 
reduce the time of the colection But 
because of the nature of the things 
existing today we have to see that 
we do not leave any sources which 
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we come across, uninvestigated. 
Therefore, we have to check up all 
sources-possible or impossible---if 
ihey come to our knowledge. We 
might have made an assessment ; but 
later on some very useful information • 
may come for further assessment. · We 
cannot leave that information unnotic
ed. So, this question of giving refund 
after assessment is made takes some 
t ime. We are trying to reduce the 
t ime and that is exactly why we have 
-accepted the recommendation that 
Government also should suffer some
thing .  If we delay from our side we 
shal l also suffer by pay ing interest. We 
are expected-and the assessees also 
-to pay interest if we make lapses. 
Government must also put themselves 
in the same position as the assessees. 
We have taken a little more time be
cause of the nature of things ,  The 
i ncome as such has to be looked into 
only after the lapse of some t ime.  
Therefore, we must have a l itt le time 
so that we might have enough latitude 
t o  go and do the dPtai l t·d inv0stiga
t ion 

There is another problem before us . 
Th a t  s i n  rega rd t o  /Jp 111 i 1 , i i  t 1 an,;ac
tion s .  Shri Tangamani and some other 
ho :1 . 1\/Iemb(•r, have referred to this 
poi n t . They hav(' expressed concern 
about that. In order to fight the pro
blem of benami holdings specific pro
visions have been made in thp In� 
come-tax Bil l .  I t  ha s also been pro
posed that the transfer of propert ies to 
defraud revenue,  wil l be void against 
any taxes to be paid except when 
made for valuable consideration or 
when made without notice of the 
pendency of income-tax proceedings. 
It is also proposed that interest at the 
rate of 4 per cent shall be chargeable 
on income-tax which remains unpaid 
wi th in the time allowed. We have 
also adopted a uniform procedure for 
recovery of income-tax in all the 
States. We have accepted this re
commendation as proposed in the 
First Schedule of the Income-tax Bil! 
which has been further so designed 
that  the work of recovery can be 
457 < Ai) LSD-6. 

taken ov&r by the Central Govern
ment  officers at a suitable t ime in 
future if it is considered necessary.  

So far as the point raised by the 
hon. Member who spoke last is con 
cerned, we have ourselves been very 
much aware of this and this problem 
has been before Government for a 
:ong time and we have been trying to 
see that we avoid such complications 
as far as possible and reduce these 
difficulties to the minimum. But there 
are certain practical difficulties before 
us which we cannot check by law. 
Income earned in one State wiU 
mostly go to another State if the 

• assessee finds it more profitable to 
locate his business there. Our ad
ministrative burden increases very 
m uch if we start maintaining our 
office at 10 places. We shall have to 
keep our accounts at 1 0 places. But 
if you have the accounts in one place 
you can easily go into the question of 
total assessment and the chances of 
evasion are reduced. You can real ly 
ca tch hold of a l l the account books. 
If the account books are located at 
different places, it wi l l  be impos:' ible 
to co -ordinate al l  the account books 
and bring them into a total whole. 
That has been our  difficulty whereby 
we have not been able to locate the 
accounting posit ion of the units them
selves. 

I am in great sympathy with the 
hon. Members who have raised this 
point ;  but we have certain basic d iffi 
culties. Nei ther can we real ly a sk the 
assessee to maintain 100 accounts in 
1 00 places nor wil l  i t be possible a1 1d 
practicable for us to get hold of al l  
the accounts collected at one place a1 1d 
make the proper assessment and see 
that no evasion is possible. We h 1we 
alfo to depend to a certain extent on 
thf' accounting done at one co-ord inat
ed place. 

I will now take up some specific 
points raised by some hon. Menbers . 
Shri Nayar, in  his speeca, wanted to 
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know what has happened to the In
vestigation Commission cases which 

, were affec ted by the 3 Supreme Court 
'. judgments del ivE-red in 1 954 and 

1955. The hon . Member is not here, 
but I may inform the House that there 
Wf:'re not real ly three j udgments but 
t here were 4 judgments which affec t 
ed the cases disposed o f  by  the In vest : 
eation Commission after 26th January, 
1 950, the date on which the Consti
tution of India came into force. The 
fourth case which the hon . Member did 
not mention was that of Mr. Bislwsh
war Nath versus the Un10n of India .  
�lw j u dgment for  which was del iver
ed in 1 958. By these four j udgments .  
probably , 1 462 cases were affected .  I t  
was only to tackle those case!'I that 
section 34 of the Income-tax Act was 
amended in 1 954 and 1956 as poin t ed 

, out by the hon . Finance Min i ster in  
his opl'n ing spe0ch . A specia l  organ 
isation !'let  up on the pattern of  the  
Investigat ion Commission was  crea ted  
to di�pose of  these cases . The n am< • s  
of the organ isations set up have a I 
ready been mentioned i n  m y  speech 
earlier .  These arc the Directorate o f  
Special  Invest igation and certa in  othc · r 
subsidiary organisations working un
der the Directorate. The D i rectorate 
took l'harge of the cases affef'tPd 
which had been reopened under  the  
amended section 34 and made a re
assessmen t  in  a l l  but a very frw 
croups of cases .  I would l ike  to i n 
form the House that on l y  G groups 
consisting of 47 cases are outst an r1 -
ing t i ! J  now. Anc1,  that is a lso not  
brcause the Directorate has not  been 
able to tackle those cases but 'be
cause i nj unc tion�  frnm cou rt, l i :tve  
b""en pending and the Directorate 
l'annot move in thi5 matter t i l l  i t is  
df:cided by court. 

Hon. Members Shri Nayar and Shri 
Tangamani also referred to the point 
th:it our collections have been going 
down in spite of the increased expendL 
ture on the Plan projects. 

If a proper analysis is made it will 
be seen that such a eeneral conclusion 

does not really give a correct picture 
of the whole situation .  Mr. Chair
man, Sir, you will yourself realiEe 
1 hat the collectic,ns in the years fol 
low i n g  the end 0f war included subs
tar, t ial amounts of  revenue by way of 
,xcess p rofits tax on earnings during 
the war. In the years following the 
war, the assessment of these amounts 
!'tarted and they were completed by 
the end  of 1 9 5 1 .  So, in the early 
periods such as 1 9 5 1 -52 the revenue 
got a good boost  when the assessment 
was done on the profit earned during 
the war time. During that period, 
exceptional profit was earned but 
their assessment was made after the 
end of the war. Therefore, there was 
such an abnormal  r i ce in the income
tax rPtu rn s  and the excess profit  t ax  
returns . That was  primarily due to 
the war profits . When these assess
men ts were completed, the rcvenuf, 
gradua l :,- decl ined from 1 95 1  onwarcls .  

There was a further reason for  thi,  
dl'c l i n c· .  We dE.•c ided to h ave a Plan 
and in  order to implement the ba:' i e  

) th ings o f  our Plan ,  we started giv i n;:  
certain tax  inct> n t ives for increa,ing 
industr ial  produC't i o:1 which in the 
beginning stages kd to a shrin kage o! 
revenue to a grea t ex tent . I may i n 
form th1, Hou3e that  after such  an  
in i t ial  shrinkage ,  the reven ue s tarted 
l ooking up a :s was expected normal l y  
and from the  yea r  1 955-56 there ha s  
been  a r i s e  in reven ue.  The  rcvenuP 
from income-tax in 1 956-57 was R, . 
201 . 59 crores, in 1 957 - ;iS,  Rs . 220 .27 
crores, in 1958-59 ;  Rs . 226.30 crores ; 
i n  1 959-60, Rs . 253 ,77 crores .  The in 
�·ame-tax and super-tax collections had 
gone up by Rs . 1 60 . 1 5  crores and i t  
stood at Rs. 272 .36 c rores in  1 960-6 1 .  
I n  fact, we fi n d  that there has been a 
steady rife in the earnings and in the 
period of six years there has been a 
rise of Rs. 1 04 crores . contrary to what 
the hon. Members have stated . Due 
to the drive of the clearance of arrears 
and the start of discl06ure cases, 
!'everal outstanding big revenue-yidd
ing caFes of war time, were settled . . . . 
( Interruptions. ) 
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Sbri Chintamoni Panig-rahi (Puri ) : 
Are the arrears also included in these 
figures given by the hon. Deputy 
Minister? 

SJuimati Tark�shwari Sinha:  What
ever I have given are the net collec
tions. A number of times this has 
been explained to the House by the 
hon. Finance Minister that al l  the past 
arrears cannot be effective arrear,. 

Mr. Chairman : Do these col lec-
tions include part of the past arrears 
also'? That is the point. 

5-hrimati Tarkc!..hwari Sinha : The 
recovery of the past arrears was main
ly done in the year 1951  or before 
1 95 1 .  I have said already that cc1iain 
big revenue yiel ding cases were com
pl Ptcd after the war years and  they 
�re not in existence today. The other 
l'asef which are being completed from 
year  to year cann ot real ly y ie ld  much 
revenue .  Of course, we arc dispos
ing of these arrears from time to l ime . 
1 f  i l  were a l l  arrear col lect i ons , then 
th i s  wou ld  not  have shown this much 
increase. 

Mr.  Chairma n :  Can the hon . 
M in ister give a break-up of current 
revenue? 

Shrimati Tarkeshwari Sinha : I t  
w i l l  take a Jong t ime for me to give 
i t . 

Shri Chintamoni Panigrahi : If 
the House could get the break-up .  w 1 ,  
cou ld  have known how the revenue 
has bee :1 increasing or whether only 
the pa,t arrears have been included in 
them and they show a big increase be
cause of that . . . .  ( In terrupt.ions. ) 

Shrima"ti Tarkeshwari Sinha :  I can
not give a break- up  how much of 
thfm have become fictitious arrears 
and how much a re effective arrears 
a nd so on. But I may say that these 
c:-. l ' ect ions includt• arr ear col lect ions 
al�o . We have a l ready shown a de
c l ine of revenue in the years 1 954-55, 
1 953-54 and 1 951-53. In these three 
yean we have ourselves shown a 

dec l ine in ·revenue and I gave the 
hon. Members the reason for this 
decline .  Certain big revenue yielding 
L::::t : :es were finished and some taxes 
v, c re collected on the basis of the 
,:xcess profits tax which did not exist 
then .  But from the year 1 955-56 we 
have gone on . Even if we accept 
:l 1 i s fact and even if  we have been 
abl e to col lect lbe arrears, that also 
s:,ows that our performance is better. 
If our  revenue has got a boost up by 
1),c" t. ter col l ection of the arrears, the 

• credi t i s  given to the Government. 
That shows tha� we have not only 
grme on makino; better collections but 
... ,. have also gone on tapping better 
u \· c nues and resources for our taxes 
a nd we have a lso improved our posi
t i cm in respc•c t of 0ur arrears ; we have 
improved our pRtlern of col lection. 
E i therway, I cl o  not think it is any 
cl i sadvan t age to lhl Government .  On 
Lhe oth0r hand, :t  gives credit to our 
d cp!ll' tnwnl t hat  We> have been able to 
ru:luce t he inc irlence of arrears. 

Shri Heda ra ised th i s  point as to 
whether the 'Ind ians  abroad cou'.d 
rem i t  their accumulated profits wi th
c u t  fea r  of be in� taxed on any portion 
th ereof u nder any poss ble interpre
tat '  on of tlw provis i ons of . the new 
B i l l .  I may assure the hon . MembEer 
tha t  the· m:w Bill leaves no doubt in 
this  mat ' er  and that 3uch profits wi l l  

• not  be l i able to tax on remittance 
basis .  

Shr i  Muniswamy who spoke n c•xt 
asked whv in  India , h usband and 
wi"fe a re �ssessed separately whereas 
in  the U K. both of them have to file 
a jo int  re' urn of the i r income. The 
Indian practice according to him has 
led to evas · on of taxes by the hushand 
transferring his property or inc-ome 

· lo his wife or minor children so as 
to reduce hi� own l iability . s · r, m 
the U.K. the pract ice of 1he  hushwd 
and  w ' fc being assessed togetht>r 1s 
due to h istorical reason3 and thPrt' is 
really no necess · ty for takil l g  that as 
a model for our use. We hav'! to 
j udge our context and make our own 
rule, and regulations according to 
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conditions operating in Indi·a. Fu!·
ther in our Act we have specifically 
provided that any income arising 
directly or indirectly from any assets 

,. transferred to wife or minor children 
withou� adequa1.e consideration will 
be inc1uded in the assessee's income, 
and will be assessable. I would invite 
the attention of the hon. Members to 
!>ection 16(3) of the existing Act cor� 
rer.ponding to clause 64 of the Bill 
br.fore the House. 

Shri Muniswamy also observed that 
1f evas· on ot tax was proved in 11.riy 
case, not onJy ·a penalty must t,e 
1mpo3ed but then: must be .;;ome 
o'her punishment also. This is ex
actly what has been proposed in the 
Biil. The Finance Minister, in his 
openint speech, had pointed out that 
even if penalities are levied for ccr.
cealment of income it will be open to 
the department to launch any pru-

�ecution in suitable cases if thP rtc
Partment think, that it is a fit n�e 
for launching prosecution. 

H.41 hrs. 

fMR. DEPUTY SPEAKER iri tlte Chair) 

Then, some hon. Memb1·rs ruisNI the 
)'.'Olnt as to why penalty shou · rl be 
impo,ed in additior. to the inten";t in 
the case of default by the assesser., i 1 1  
mak · ng pl) ment of th(• taxes. Bu! the 
explanation is very simple and \'('ry 
clear. It has been made very l'l!!ar 
in the provisions of the Bill i • :;ell. 
Interest i, proposed to be leviPd for 
not pa� ing the tax on the due date 
rllowed ·n the demand notice. Thi:; 
interest is automatic, and will be pay
ablt• even if the assessee ge's ll"! ex
tension of lime from 1.he ITO,�. Even 
i! the as.,es;ee is permitted to .!'lav � 
r. · ittle extens·on of time to <;u'Jmn 
his re'urns or accounts, that int:>res: . 
after the lapse of that period, w: 1 1  bz 
chargeable on th'il amount automa . 
tically. It has nothing to do 'V1t11 
punishment. Punishment has bec1: 
provided if an assessee does not pny 
the tax on the due date or with1,1 
the period al!owed bv the tTU,. 
!mmed:ately, by virtu� of the defauit 

in payment, he is liable to pur:ish
ment. So, we should not confu,0 the 

_provis'on for punishment and th� pro
vision for interest. Interest wi:l 
accrue automatically after the 91Jow
ing of a certain time and even ar:u.r 
the extension of timP prov:ded by the 
·;Tos themselves, while punisl1,r.enc 
or pena:ty will lx: imposed on the 
Pssessee when he pauses and wnen 
he does not pay �ven after the nxpiry 
oi the due date or even after the 
<·xtens:on of the time-limit prov'de.1 
i.ly the ITOs. Therefore, there ;,h0u1.:1 
be no confu3ion. The HouSl' or 
course has been very much co:--ccrr: . 
ed about the penalties to the '.ax
clodgers and about the delays that have 
heen causl·d in paying the taxes. The 
Tyagi Committee has rccomme:1ded 
the sugges' ions and we have uc-1.ep�
Cd the Tyagi Committee's recorr.rnen
dations in th:s regard. 

Before I concludf, I would lil,e to 
deal with a few more point;; ri>isea 
by ,;ome hon. Members, in thr. dc'.iate. 
All the suggestions made by the!T' ""1t! 
h1. pu' up bC'fore the Jo'nt (;om .. 
mittee. There was ::> suggestion mad� 
.ibout charities and that point wa:; 
raised by Shri N,iushir Bharuch,L 1 
:,dmit that t.hc pqrposes of charily 
f!J'e such tha! thf'y can bt� fL:lfill,•<t 
c.n·y after some yrarf and so ac:-t:mu
Iation becomes •l�l'essary. I odmlt 
that point. But I !'till do not SP� wnv 
tax should not br paid first, and th�� 
the amount allowed to accumulate. 1 

, hav<' not been able to convince :ny
sclf about the re11�ons made out l.Y 
Shri Naushir Bharucha. I do not see 
why. even if th� cnarities are �rncn 
n,at they have to be accumulated for 
some years. a tax cannot be paid on 
them; and after the payment o! tax 
the sum can be accumulated. 

Shri N aushir Bh11rucha: May I point 
out the incomes from charilir.s are 
ex<'m?�. which is the basic priaciple 
of the Act? I mP!ln the genuine chari
t 'r:,., 

Shrimati Tarkeshwari Sinha: That 
if true, but what the hon. M�mbcr 
1 ai,ed was the point that certain accu
n ulations become necessary ar.d on 
them there may be some h11rd�h1p. 
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Sari Na11shir Baaracha : That is 
c nly one iLustration of a l c.mt-t.:-rm 
,,J- jective of a trust. Tht>rc are 
thousands of trusts with J onr-term 
r,t,j ectives and all t h ese will b :� pay
i 1 , �  tax. 

Shrimati Tarkeshwari Sinha: I 
d0 not say that we sha l l  no'; examine 
1 h i s suggestion p1J t  forward by 
the hon .  Member. But wh:i1  he 
s11. id was about the accumulation . My 
idea is that the tax can be paid on the 
amoun t  and after that the amoun t caI1" 
be accum ulated. How<-'Ver, the sug
gl· :i t i on  of the hon .  Member wil l  be 
exam ined and i t  will be placed before 
the Jo int  Committee ; and if we find  
ihat there are certain genuine cases o! 
ha rdsh ip, we sha 11 see that the hard
sh ip is rcnwdied .  

Then there have been some po in t s  
ra ised about the amount d istributed to 
thl" States . I cannot say anyth ing in 
this matter because that matter is be
fore the Finance Ccmmission . The re
marks of some hon.  Members on this  
matter wi ll probably be taken note of 
b:v the Finance Commision,  and they 
will examine the propriety of the dis.: 
tribution, the whole basis of distribu
t i on of taxes and the propriety of the 
divis : ble po'.)] and see on what basis 
the divisibl(, pool should function • 
have nothing to say about it .  It is for 
the Finance Commission to deal with 
and I think the Finance Commisison 
will take note of the concern that hon. 
Members of this hon. House have ex
pressed. 

So far as the question of the appe
llate tribunal is concerned, I really 
have no need to mention ft or go w to 
the details of that question , because I 
would like to refer hon. Members to 
the speech made by Shri C. D. Desh
mukh, wherein he said he could not•  
accept the proposal in this regard. lie 
really made a very convincing case 
why the Ministry could not accept the 
proposal. I would like to refer hon. 
Members to his speech. They will do 
well to go through the speech and 
know what were the basic or the prac · 

tical d ifficulties that we had in accc:r,
tine the proposals regarding the appe
l late tribunal .  I would a&ain request 
hon. Members to go and read that 
speech and find out for themselves 
whether those ,arguments are convinc
ing or not. At that time, I was a non
offic al Member of the House and I 
know tha t the whole House was VC'fY 
m ueh eonvinced with the arguments 
made by the then Finance Min ister. 
Hon . MPmbPrs may have again an 
opportun ity to explain their point d 
v i ew at thp Join t Committee bu t .;o 
far as I am concerned I fail to see 
t h a t  l hNe is  any argument about i t yet. 
I ,: 1 • 1 ,  t ha t  there is hardly any neces
s l h· for reopening the issUP wh ich has 
been  c l osed .  

Then a poin t was made about the 
cos l  of col lect ion .  Some h ,,n . Members, 
t o  my mind, made a very fallacious 
argument and completely misrepresen
ted thp pict ure .  They said that the 
rnst of col lection has gone up very 
m uch .  The cost of collection has al
ways to be j udged in relation to the 
in crease in revenue. The coot of col
l C'c t ; on as  a percentage of net rev<:?nue 
was only J · 96 per cent i n  1 953-54 ; in 
1 9 .54-55 i t was 2 ·  19  per cen t ;  in 1955-
56 i t  was 2 .4 ;  in 1 956-57 it was 2.08 ; 
i n  1 957-58 it was 2 · 04. So, actually 
there has been a decline in the cost of 
col l ection .  In 1958-59, from the 
figures that are available, it is seen 
that there has been a slight increase ; 
it was 2 ·  1 6  per cent. But this, com · 
pared to the revenue that was collec• 
ted , is nothing. After all, it does not 
go PVen to 2!  per cent .  It is less than 
2� per cent .  So, there should be no 
,.pprehensbn in the minds of hon. 
Members that we spend huge moniPs 
in order to collect the reven ue. 

With these remarks, I commend the 
motion for reference to the Joint 
Committee to the acceptance of the 
House. 

Mr. Deputy-Speaker: The hon. 
Minister has some facts which hon. 
Members have not eot. Therefore. 
the Members are likely to be m isled 
in their co.nclusions and their auess
ment of the situation. But the hon. 
Minister should not be so haTsh ia 
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judging hon. Members-that they 
have misrepresented the facts, etc. 
Rather she might say that they have 
been misled by certain facts which 
were not correct, and that they had 
not f!<J� �he correct facts in their pos
se.,sion. 

Shri Braj Raj Sin.ch (Firozabad) :  
R1,:aJly, will the figul'cs just quu1,�d 
by the hon. Deputy Ministt·I' p:-0\·e 
her case or our case? 

Mr. Deputy-Speaker: She said. 

that the cost of collection has not 
gone uo very much. Mt'mb:.!rs rnn 
argue that because the :imount t0 U" 
collec'.ed was high anc( much bi�;:.:l·r. 
the percrntai?e in collection has gr,nc 
down or that the ro;;t has gonl· up. 

Shrf Ch;n1:.imoni Panirrahi: Slw· 
i;aicl it was 2· Iii per rent. Has it nnt 
gone up" 

Shrimali Tarkeshwari Sinha: Ir 
they do not listen, what C'an I ctn·: 

Mr . . Dt'puty-Spcaker: Evl'll when 
'Jhl'_\. do not listen. she· ii- cc,ntinui1:;:: 
the hammering in the same ;;1.,1<-. 

Shri Tyagl (Dehra Dun): Since it 
is an important measure, I would 
suggest that you may kindly ring 
the bell so that all Members could 
come in at the time of voting. I am 
sugge$ting this only to keep, the good. 
name of the House. We must hav•.
full quorum. It is a very importa.'Jlt 
measure. 

Mr. Deputy-Speaker: My difficulty 
is In the interval, � are generally 
n� asking for the quorum. This is 
now the interval. 

Shri Tya(i: Our convention has 
been that votes are not taken in the 
interval that is, during the period 
betwee� 1 ·30 and 3 or 90. But since 
this is an important Bill, let votes 
be taken when many Members are 
presen_t. It is a matter of a few 
minutes only. 

Slarlmatl Tarkeslawari Shalla: There 
la no opposition to the measure. 

Shri Tyari: That is true, l'r,t .-nn 
so 

Mr. Deputy.Speaker: Does he leel 
that there will be a difference in \he 
result'? 

Shri Tyarl: I am not raising any 
·objection. l think that the Bill is 
ralther important and therefore we 
may have a quorum. 

Mr. 'Deputy-Spe.aker: If he is not 
n1ising any objection. haw can I take 
-cognizance of it? 

Shri 'Braj Raj Sinrh: It Shri Tyagi's 
name is included in the Select Com
mitlCL'. th(' commiltel' might. be bene
'fl1l·ii by his advic-e, bec·ause he headed 
·tht· Din•(·t Taxes Administration En
,qui1·y Committl'c. 

1\1r. l)epi:ty-Speaker: The hon. 
-:-McmbC'1· wou'd l'ealisl, thnt it was fQr 
lh1: Minist('r to include other names 
,or lo  subslilulc some mimes by others. 

Silri T�·.1i:-i: ThC' Government have 
bt•c11 genl'rous enough in having ac
·l'Cptcd our ndvice. What more do we 
want"! 

Shri Br:1.i R.;1j Sin�h: The House 
·can include some names. 

Mr. Deputy-Speaker: That should 
have bC'cn donl' much t•arlier and not 
at this stage when I am going to put 
th<! motion to the vote of the House. 
Prob-ably Government prefer that the 
u,rnmittt>e should have a dispassionate 
v·iew. without the Chairman of thllt 
.:>th.·r commillee which made those re
t"ommen<lations. 

Shri Na1nhlr Bharucba: As would be 
clear from the Finance Minister's 
speech, it was a mistake on the part 
of the whip. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill to consolidate 

and amend the law relating to in
come-tax and super-tax be referr
ed to a Select Committee consist
ing of 30 members, namely, Shri 
K. R. Achar, Shri P. Subbiah Am
balam, Sbri AmJad AU. Shri Prem
ji  R. A,sar, Shri Bahadur Sinch, 
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Shri Prafulla Chandra Bocooah,  
Shri D . R. Chavan, Shri Shree 
);arayan Das, Shri Mulchand 
Dube, Shri M. L. Dwivedi, Shri 
D. A. Katti, Shri P. Kunlian, Shrl 
Bhausaheb Raosaheb Mahagaon
kar, Shri Mathew Maniyangadan, 
Shri M. R. Masan i ,  Shri T. C .  N. 
Menon, Shri Radheshyam Ram
kumar Morarka, Shri Narendra
bhai Nathwani. Shri C. D. Pande, 
Shri Naval Prabhakar, Shri Ram 
Sh ankar Lal , Shri Shivram Rango 
Rane, Shri Jaganatha Rao, Shri 
K .  V. Ramakrishna  Reddy, Shri 
Asokf' K. Sen , Shri Laisram 
Arhaw Singh, Dr. Ram Subhag 
Singh, Shrimati Tarkeshwari 
Sinha.  Shri Radhel al Vyas and 
Shri Morarj i Desai  with imtruc
t i ons to report by the last day of 
the first week of the n ext session ." 

The mution was adopted 

1 3 . ,"i3 hrs . 
DELHI ( URBAN AREAS)  TENANTS' 

RELIEF BILL 
The Mini!'tcr of State in the Minis

try of Hom,. Affa i rs ( Shri I>atar ) :  I 
b i ·g  t o  move : 

"That the B i l l  to provide rel ief 
to the tenants of land in the urban 
areas o f the Union territory of 
Delhi , be taken i n to eonsid!'ra
t i on . "  

I t  i� a mearnre o f  limited application . 
As vou are aware, the then Part C 
Stat� Legisla ture passed a detailed 
law deal ing with the land reforms and 
investing the tenants and occupants 
with substantial proprietory rights in 
1 954. Certain vi l lages wen• further 
added by an amending Bil l by th is  
House . But in both these Acts, the 
urban ares wa� purposely excluded 
for the reason that the urban area, as 
the expression shows, was not an agri
cultural area. Therefore, all that 
area was excluded from the operation 
of these land reform Acts which ap
plied to areas entirely rural in 
character. 

So far as the urban area is con
cerned, if was subsequently fownd that 

Bil l  
there were agricultural lands, though 
the extent was not very great. But 
all the same, there were agricultural 
lands a�d there were tenants also 
spread over a number of villages
about 50 villages and parts of about 20 
villages. Inasmuch as the actual ur
banisation has not taken place com
pletely in the sense that all that pro
perty h,3s not yet been completely ac
qu i red by the Government, it was 
considered that until the property was 
duly acquired, the occupants in these 
areas should a lso be entitled to certain 
rights . 

The qu {'St ion then arose a� to whe
ther the l and reforms Act of 1 954 pass
('d by the Delhi Legislature itsel'f 
should be applied or whether a por
tion thereof should be applied or whet
her a new Bill should be brought 
forward taking into account the urban 
cond it ions of this area . As I stated 
the u rban area extends over 50 vi l
lages and parts of  "20 vi llages . The 
actual agricultural land in this area is 
abou t 4.000 acref' .  The total number 
of t enants is about 1 700 i n  this area. 
B u t  actual ly 1 200 are n on-occupancy 
ten ants . In this case, i t  was necessary 
that  some relief ought to be given. 
In t he  case of the rural area, as you 
are aware what  the Legislature did 
bv pass i ng  the Act was to confer 
, ubstantial proprietory rights over the 
t , · n r:n t s  for the reason that it was a 
ru ral a rl'a and the agriculturists or 
the  ! 0nan t s  and occupants were enti-
1 1 ed to s ubstan tial rights as a perma
ll t' n t  mea ,ure . 

So far as the present urban area is 
concerned, as I have pointed out 
already, notifications have been issued 
by the Chief Commissioner of Delh i 
for the purpose of acquiring the lands 
in most of these villages, because 
Delhi has been developing and often
times it was expressed on the ftoor of 
the House that the prices were goine 
up, there was speculation and Gov
ernment ought to acquire more land 
for the purpose of housing or other 
purposP.s. Therefore, last year the 
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Ch ie f  Commissio�er issued a notifi
cat ion under which he told the 
world that about 34,000 acres and odd 
would be u ltimately acquired by Gov
ernment for pub l ic purposes .  I may 
point out that  the urban area that is 
the subj ect-matter of this Bi l l  is  
almost wholly covered by this noti
fication . But the whol e land will not 
be acquired immedia t ely . I t  will be 
acq ui red in certain stages. 

As I answen·d some questions a 
few days ago, then• are certain 
phases. In the first phase, about 8 ,000 
acres are going to be acq uired for the 
purpose for which th i, notification 
.llas been issued. Under thPse circums
tances, we have to make a distinction 
between agricultural land in the rural 
ar r · :1 , for which substantial provision 
.has a lready been made and the ten
ant11 have been given substantial pro
prietary rights and the tenan ts in  
these vi l l ages, whether they should 
also have simi lar rights or ,  whether 
i t  shoul d be of a different type, in 
view of the fact that some rel ief has 
got to be given to them. After cons i
dertng the whole thing and taking 
into accoun t the most important con
sideration , viz., that some time or 
other, either in the immediate future 
or at least in the near future, al l  these 
lands w ill have to be acquired, Gov
ernment considered that it was neces
sary to deal with the question of trans
fer of substantial rights in the urban 
areas, to which this Bi l l  wil l be made 
applicable. 

There were certain difficulties even 
in respect of urban areas where there 
were agricultural lands of over 4,000 
acres in extent and the tenants were 
entitled to certain relief. That is  the 
reason why as the title shows, this 
Bill is brought forward to provide 
rel ief to the tenants of land in the 
urban areas of the Union territory. 
This relief is more or less of two 
types. It is naturally confined to 
agricultural lands in the urban areas. 
The relief that has to be givell to 

them would be generally two--fold in 
nature. Firstly, inasmuch as there was 
no law so far as this area was con
cerned, for preventing evictions, cer
tain agricultural tenants of these lands 
have been evicted . So far as their 
n umber is concerned, 19 tenants have 
actually been evicted through courls, 
and 477 tenants have been evicted 
private ly, because there was no law 
against  f'Viction as such. So, either 
by way of arrangement or otherwise, 
477 tenants were privately evicted. 

Shri Braj Raj Singh ( r'iruzabad ) :  
What is the land affec t Pd  by that ? 

1 4  hrs .  

Shri Datar:  Only 4 .000 acres ,  no t 
much . 1 , 700 a re the total number of 
1.Fnants and the extent of land is 
4,000 acres. Out of 1 ,700 t enants ,  thc�e 
an· some who have got some occu
pancy r ights .  1 , 200 tenants have nut got 
.my oceupancy rights. They are non
occupancy tenants .  Therefore, as I 
was poin t ing  out, in 1 9  cases there 
have been evicti ons th rough courts .  i n  
4 7 7  cases thPre have been evict ions 
pr ivately and 78 cases have now been 
pending before the courts . Under these 
circumstances ,  Governmen t considered. 
tha t. some sort of relief aga inst  evic
t i on ough t to be a l lowed to these 
people so long as these lands are not 
acquired at al l .  I hope the House will 
k indly take into account this fact that 
un ti l these l ands are acquired, some 
rel ief will have to be given to the 
.tenants, more or less during the inter
vening period, as they are agricultural 
tenants. Therefore, this is the first 
type of rel ief that i s to be granted to 
them. The second question is  equally 
important. 

Shri Braj Raj Singh : How much 
land has been affected by th is? The 
hon .  Minister was referring to cases 
of eviction, 477 cases privately and 
1 9  cases through courts . But what is 
the acreage? 

Shri Datar: I have not got that 
figure. I shall try to find it out. But 
the total acreage is only 4,000. 
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Then, the rent that was being re
covered by the l andlords in respect of 
tllese agricultural lands was fairly 
heavy. Generally, as in the rest of 
India before the reforms were intro
duced, the l andlord took one-half of 
the total produce, either in kind or 
in money . This was naturally con
sidered as harsh and unconscionable. 
For that purpose, Government have 
made provi ., ion i n  this Bil l  for l imit
ing the extent of ren t that has to be 
pa id  by a tenant to his l andlord to 
ene-fifth of the produce. As the 
House is awan' ,  when some Act was 
before Parl iament we went in t o  the 
whole question and, a t  the  suggestion 
of a n umber of hon . Members of 
Parl iament,  in stead of giving the 
rf'nt in  terms of assf'ssment of land 
reven ue .  it was given in terms of one
tlfth of the actual produce . The 
same princ ip le  has been followed here 
also.  

Then ,  I sha l l  very br iefly takP the 
House through th is Bi l l .  As i t has been 
pointed out in clause 1 , i t  extends to 
the areas in the Union terri tory of 
Delhi wh ich , immediately before the 
! s t  day of November 1956, were in
cluded in a municipality or in a n oti
fied area under the provisions of the 
Punjab Municipal Act ,  1 9 1 1  or in  a 
can tonment  under the provisions of 
the Cantonments Act, 1 924, but shall 
not apply to the  areas owned by the 
Central Government or the Delhi 
Development Authority constituted 
under the Delhi Development Act, 
1 957. Naturally, when the land has 
been acquired for developing Delhi, it 
ought to be exempted from the provi
sions of this Act. 

Then some definitions have been 
given . Here I would invite the atten
tion of the House to the definition of 
"person under disability", in whose 
cases, for personal cultivation,  the 
land can be taken possession of or, as 
it is technically called, the land 
can be resumed. There are a number 
ef persons who come under "person 
under disability", namely, a widow, a 
minor whose father has died, a 
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woman who is unmarried or who, if 
married• is divorced or judicially 
separated from her husband, a mem-
ber of the Armed Forces,  a person 
incapable of cultivation of land by 
reason of  some physical or mental dis
abili ty, a person prosecuting studies 
in a recognised institution and not 
exceeding 25 years of age and a person 
who is under detention or undergoing 
imprisonment. Na t urally, persons 
under the above categories , cannot 
cu l t ivate land.  The word "tenant" has 
a lso been ddlnC'd. 

Now I would invite the attention of 
th<' Hous<' to c lause 3 ,  which i� 
of th e' opt>ra t ive provisions , 
say� : 

one 
which 

"After the commencl!'ment of 
th is Act,  n o  person shal l be liable 
to be ej ected from any' land held 
by him as ten ant except on one 
or more of the fo l lowing rounds," 

Then the grounds have been given. 
They are : 

"that a decree for arrear of rent 
due in respect of the land remains 
unsat i sfied after the expiry of the 
period al lowed therefor ;"  

We had a similar provision in the 
Land Reforms Act also .  The other 
grounds arc : 

"where rent is payable in kind, 
that he has without sufficient 
cause failed to cultivate the land 
in the manner or to the extent 
customary in the locality in which 
the land is situated : " 

It is one of the objects of land reform 
legislation that the land ought to be 
cultivated. Then , sub-letting is 
considered one of the irregularities. 
Another ground is :  

"that he has used the land in a 
manner which renders it unfit for 
the purpose for which it was let." 

Then, I would invite the attention of 
the House to sub-clause (2) of clause 
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3, particularly i tem { a ) . In the land 
reformli Acts a reference has been 
made to rel ig ious and charitable insti
tutions , and thereunder what has bee!'I 
done is that the rent  that was then 
available to them has been protected 
and the tenants are also protected 
from ejection. Here, in this case, we 
have to t ake in to account two circums
·tancPs . One is  that there ought to be 
sufficien t income for religious and 
charitable i nst itutions to carry on their 
work. Therefore , a prov 1s10n was 
made that  the rent that was then 
a\'a i l able to them ought to be cont inu
ed in the i n tere., t s  of the rel ig ious and 
charitable i nst itutions ,  and the 
ten ant would rema in  in possc�sion . 
Here , in the presen t case, you w i l l  
_find that W t• do  no t  dea l  wi th the 
q lwstion of  trans fpr of t i t le at all . 
All  tha t  we d( ·a l  with is the two-fol d 
rel id-re! id agains t ,  l'V i c t i on and  the 
regulat ion of rent .  

Now, so far as n.• l igious and  chari 
table  inst i tut ions are concerned,  some 
amendmen ts have been given not icP 
of by some hon .  Members.  Possibly , 
they arise from a misapprehension of 
the position in this respect. A sugges
tion tha t  has been made is that all 
the lands i n  the possession o� these 
religious and charitabl e insti tut ions  
.should be exempted from the operat ion 
of this Bi l l . Now, that wou ld  
work harshly upon the tenants if  the 
land has been in pos,ession of the 
tenants . But  we have made a very 
important departure, to which I may 
invite the attention of the  hon . House, 
and that is  in  sub-clause ( 2 )  ( a ) . 
"This is of an entirely d ifferent type . 
The religious and charitable institu
tions have been given some sPt'cial 
right, and i t is like this :  

"In any case where the land
holder is a religious or chari
table institution, on the ground 
that the institution requiries the 
land bona fide for use for a non
afl'lcultural purpose". 

Bill 

This m · ght kindly be noted because 
there are religious and charitable 
inst itution , ,  Hindu, Christian or 
Muslim, who sometimes might 
require this Jand bona fide not for 
the purpose of getting the tenant 
evicted. If the land i s  required bona 
fide for the purpose of the religious 
or char i table institution even though 
that purpose is non-agricultural ,  it has 
been al lowed in th ' s  case for the 
reawn that this is an urban area . So, 
rel ig ' ous or charitab'.e institutions in 
wh ose favour thi s part'cular right has 
bel·n given are entitled to take pos1e1-
sion of land for non-agricultural 
pu rposes .  

There i s  n o  q ues t ion of th e ir taking 
po;;spss i on  of lan d for any agri 
c u l t ura l p u rpose because a rel ' gioui 
or char i tabl e i nst itution, as  you are 
a w :uc,  c annot cult ivate the l and  at al l  
l' Xcepl through i ts st •rvonts .  If at  a l l  
f o r  an agricu tural purpose such a 
resump t i nn  i s  a l l owed it wil l be to the 
dt 'tr ment of the tenant actually in 
pos, l, ;;s i on .  So what has been done so 
fa r as re l ig ious and char i tabl e ins t i 
t u t i on s  are concerned i s  that  the l and 
will con t i nue with the tenant subj ect 
to  t wo restr ict ions as I have pointed 
ou t  and t h c,y w i l l  not be otherwise evi 
cted and the rent w i l l  be duly regu
l ated .  

So,  so far as the tenant 's  rights are 
concenwd, they are safeguarded and 
so far as  the requirements of a 
re · ig iou,  or charitable insti tut ' on are 
concerned, they are also safeguarded 
by g iv ing them the special right of 
taking possession even for a non
agr  · cultural purpose. Th is should be 
noted. 

!\Ir. Dep:1 / y-Speaker : Should it be 
'even for a non-agricultural purpose' 
or only 'for a non-agricultural 
purpose'? 

Shri Datar :  Only for a non-agri
coltural purpose. In the case of an 
agricultural purpose, the difficulty is 
that they cannot cultivate the land 
personally. 
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Mr, Deputy-Speaker: In that case 
why should the tenant be ejected? 
If they want it for agricultural 
purposes, they would have to have it 
cu tivated by somebody. 

Shri Datar:  Here we had to take 
into account two purposes. One is 
that the agricultu ra l  tenant is in 
posse$sion and his rights of possession 
or his rights against evict ion have to 
be protected. Secondly, in this case ,  
i t i s  not a private person ; here you 
have got a religious or charitable 
ins t i tuti on and i t  i s  qui te l ikely that 
it may req u i l'l' thC' po: ;sL·ss iun of this 
land or a port ion  or th i s  l and  for the 
imp lemen ta t ion of a purpos,, wh eh  
111 '1 )  be a n on -agr i c u l t ural  pu rp )Sc' .  
So th i s  i s  a special exempt ; on mack .  
In  the  c a s e  of o the r  l and s  no suc.:11  
exception was made at a l l . Th i s  ha s  
been made  here because t•ven though 
it is Ggricu l tura l  l a nd  i t  i s  i n a n  1 trbJ 11 
an�a . 

Shri Braj Raj Singh : It has been 
m a c! L'  ,:pc• c i a l ly  for De lh i a nd  for n o  
o t her  place i n  1ndia .  

Shri Dala r ·  I t has  bt·cn done in  t l w  
interest oJ lhp rel ig ious and  char  t .1b l e  
inst i tut ions .  In  other cases what  w e  
h n v e  done is tha t we have i::uarantl'ed 
to them the ren t .  The hon . Member 
w i l l  k ind y note that so far as tn" 
La n d  Reforms Acts are concerned, 
we have safeguarded the intcrc ,ts of 
rclig ous and charitable in s t i t u t ions  
by guaranteeing the quantum of ren t .  
In th i s  case, as  i t  i s  an urban area. a 
further c:onc:ession has been allowed 
for enabling them to take po.sses., ion 
of the land provided i t  is regu · red 
bona fide and for a non-agricu · tural 
purpose in furtherance of i ts objects . 
These two expressions may kindly be 
noted. 

Then clause 3 (2) (b)  is in connec
t ion with the disabled persons .  In 
the case of disabled persons the provi
sion is as follows:-

. where the land-holder 
was a person under disability at 
the commencement of the 
tenancy, on the ground · that he 
requires the land bona "fide for 

Bill 
cul tivation by h :mself or 
buifding a dwelling house 

for " 
Again, that also has been included 
because it is an urban area. 

" .  . . a ca tt :e  shed or business 
premises for use by h "mself or any 
member o·f his family and the pro
ceeding for ej ectment is instituted 
within two years from the date 
when he ceases or has ceased to be 
a person under disabi l ; ty . "  

As to when  such  a person under 
disab i l i ty ceases to be disab led has 
been made c lear in the Explanat ion 
which n'ads thus-

"For the purposrs 
t i on ,  thP d i ..;abi . i ty 
�ha l l  cease,-

of this sec
of a person 

1 11 the case of a widow, if she re-
me.rnes . . . . . . . .  . 

: n  the case of a minor, on the 
da t e  of h : s atta ining maj ority ; 

i n  t he t:ase oJ a woman who is 
unmarired or who is divorc
ed or j udicial ly separated . . .  
on the date of her marriage 
or re-marriage, as the case 
may be, . . .  

i n  thp ease of a person who ; s  a 
member of the Armed Forces 
of the Union, on the date of 
his d ischarge from ser
vice 

in the case of a person suffering 
from a physical or mental 
disabi l ' ty ,  on the date on 
which the disability ceases 
to exist ;  

m the case of  a person who is 
pro£ecutlng studies in a recog
rused institution,  on the date 
when he ceases to prosecute 
studies in that or any other 
recognised institution ;" 

The House will find that these con
cessions have . been allowed in yiew of 
the urban nature of this particular 
locality, as I stated. Then the 
disability shall cease in the case of a 



Delhi �AY 1 ,  1_ 961 ( Urban Areas ) 1 47 1 4 

[ Shri Datarl 
pcrso:1 under detention when he is 
re eased. 

Then, clause .( is important in the 
sen ,e that whenever any proceeding 
ill .!tarted for eviction, because i t  could 
formerly be started, that  proceed i ng  
sha l l  be  abated.  I t  provides : -

"Save as provided i n section 3 ,  
n o  tenan t of land shall ,  whether 
m execution of a decree or order 
of a court or otherwise, be ejected 
from the  l and ,  and i f  there i s  any 
proceeding . . " 

'1 need not read the rest , but  i t  say s  
taat the proceedini: shall abate . 

Clause 5, the next clause, says : -

"Where, after the commence
ment of this Act, a person under 
disability or a religious or chari
table institution has taken pos3es
sion of land by ej ect ing the tenant 
therefrom under sub-section (2 } . 
of section 3 . . . " 

They must carry out the purp-0sc 
within one year. If they do not carry 
out the purpose within one year "from 
the date on which such person or ins
titution took possession thereof", the 
land might be given back to the person 
from whom they have taken it .  It 
say1 :  

the tenant shall be 
entitled to be restored to posses
sion of the land from which he 
wa!! ejected, on the same terms .. 

etc . 
Some sort of a retrospective ope

ration has been allowed in that if 
after the 1st July 1958, some peraon 
has been evicted, he can be restored 
to possession as laid down in clause 
5, sub-clause (2) . 

Then, I pass on to clause 6. This 
ii! most important. It says : 

'-i:be rent payable by a tenant 
in respect of land held by him 
as such shall not exceed one-

Tena,its' Relief 
Bi l l  

fifth of  the produce of  the land 
or the money equivalent thereof, 
or where a lower rent i!! agreed 
upon between him and the land
ho lder, the agreed rent . "  

As I said, this is a great and  a sub
stantial relief. We found that actu
a l ly the land l ords were recovering 
about ha l f  of the actual produce as 
ren t. The rules etc .  have to be made 
and they will have to be p laced 
before Parl iament. 

As a result of this , there has to be 
a repr' :i l i ng c l ausl" repeal i ng  cert a rn  
Acts . C l auc;e 9 is the repeal ing 
c l a u.,C' .  I t  i s not necessary to go into 
this except to point out that when 
Delh i  Province was formed some area 
was taken from the Punj ab and some 
area was taken from UP. So far as 
the Punjab area wa, concerned,  it 
contin ued to be governed in this 
partic u lar  respect  by the Punjab 
Te11ancy Act. The  area t aken from 
UP was governed by the Agra 
Tenancy Act. When th i s  special Act 
is passed iiving two substantial re
l iefs certain provisions of those Acts 
arc not necessary. Therefore they 
have to be repealed . 

Thus, to conclude, what has been 
done in this case is to extend some 
necessary relief to agriculturists of 
l ands situated within the urban area 
of the Delhi territory. As I stated, 
this relief has to be for a certain 
pUJ.'IPOSe, or you may call for an in
terim purpose, because in course of 
t ime, earlier if n ot later, all these 
lands will have to be acquired under 
the notification that has already been 
issued for the purpose of developing 
Delhi .  

Mr. 
moved: 

Deputy-Speaker: l\lotion 

"That the Bill to provide re
lief to the tenants of land in the 
urban areas of the Union terri
tory of Delhi, be taken into con
sideration." 
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�hri Warior ( Trichur ) : 
Bill ,  as the hon. Minister 
.said, has come too late. 

Sir, this 
himself has 

An Hon . .  '\'lember : Better late than 
never. 

Shri Wari<Jr :  The reason why this 
Bill has been brought forward has 
nlso been stated in an indirect way. 
The development of th e urban areas 
of Delhi is proceeding very fas t and 
the Governmen t cannot C'ope with it. 
Gove :-nment is moving very s lowly 
and the development  is overtaking 
it by leaps anq  bounds . In order to 
checkmate that  Government is brin
gin g forward this Bi l l .  Hence the 
B i l l  i _; named in a wrong way. It is 
ca l l ed Delhi  ( Urban Areas ) Tenants' 
Rel ief  Bi l l .  It does not carry much 
mean ing .  The relief is on ly for a very 
l i m ited in terim period . Th t• ree l fact 
i, that unless someth ing is done im
mediately ,  the va lue of lan d wi l l  in 
crease t o such an exten t that  by the 
t i m e  the s low movin g  government 
mach inery come, to tackl e it  for ac
qu i s i t ion purposes i t would havP 
gon e beyond normal l imits . HencC' 
th i s  measure has been brough t for
ward .  In a way ,  even as an i n terim 
rt'l i d  i t i s WC'lcome 

When we l ook into th l· provis ions 
of th i ,  Bi l l ,  we see that this i s  j us 1  
l ike any  oth er land reform measure.  
When the hon. Minister was speaking 
you had occas ion to clarify certain 
poin ts .  If the relief, at least for the 
in terim period, is to go to the tenants 
them certain provisi ons contained in 
this Bi l l must be radically altered. 

I do not wish to go into the de
tai ls of th i s  Bill .  Clause ( 3 ) pro
vides for guaranteering fixi ty of 
tenure for the tenants. But all  the 
other clauses provide ample scopP 
for evicting any tenant on some 
ground or other. For example ,  sub
clau 0e ( I )  ( a ) of clause 3 says :  

"that a decree for arrear of 
rent due in respect of the land 
remains unsatisfied after the ex
piry of the period allowed thc>r!"
for :"  

Bil l  
Why should a tenant be ejected 

from th� holding when he can bi:= 
made to pay arrears of rent ei ther 
from h is  personal property or from 
the crop raised? The crop raised 
can be attached. Or he may havt! 
some personal pcoperty. That can he 
attached. Why should you be so 
particular that the tenant must be 
ej ected from his land. Once the tenant 
is ejected from the land, it would not 
be restored to him. 

Mr. De11uty-Speaker: If he has 
other property, why can't  he pay it 
himself? 

Sh �i War i!lr:  Arrears of rent arise 
through variou3 reasons. 

Mr. Depn t:r-Speaker :  A decree has 
been passed .  

Shri Warior : Why should a 
decree be executed on this land?  
I a m  a l l  for  the  recovery of arrears 
from h is persona l  property . Why not 
:1.dopt  some such measure? Why 
shou l d you be particular about h1., 
lan d .  It is not even provided that J t  
shou ld  fi rst be seen whether h e  has 
any private movable property', or 
crop avai lable to be auc tioned. lhn,• 
can you recover the arrears by ' eJe,
t ing the tenan t? Then i t  has  to be  
given t o an other tenant ;  that tenant 
may also be ej ected, when it  mi.y 
have to be given to a third tenant . 
The same story might be repeated. 
The fM'st ren t might be one-tenth or 
one-fifth the actual produce. Now it  
ha,  eome by changing on e tenant 
after another for recovery of arr!"ats 
of ren t to 50 per cent. This 50 p::r  
cen t  i s  n ot the  initially fixed ren t  of 
any plo t of land. That hai; coa1c 
as a result of the change of successive 
tenants .  This is called black rent ,  not 
ordinary or fa i r rent . If fa i r  ren t ., are 
fixed this will  not come about. Be
cause there is so m uch o f  l a nd-h un,:::cr, 
cultivating people will be a lways look
ing forward to some ejeclment. As 
soon as one of their kith is  ejected an
other fellow jumps in  and offers an in 
creased rent. The ]and will n ot yield 
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[Shri Wal'ior] 
and he will not. be able tc., pay. Ti1e 
OWncr WOUid &O lO the -=ourt a:1d 
get a decre:,. That decree cannot be 
executed because the rent is still 
hich. Thi.; is an endless .. tory and 
the rent has now come to 50 per 
cent. Government now steps in a,1d 
says that it is not fair to havi: 50 
per cent of the produce as the rent. 
If the idea is to protect the right of 
the tenant to keep to the land and 
not be a beggar in the streets of our 
capital, the tenant must be n:1ikd 
down to his own land. But the Gov
ernment is pulling out whatevct 
nails there arc. That is why I oLj,,ct 
to this clause. 

Now clause 3 ( I )  ( b )  sayi, : 

"Where rent is pay;.ible in 
kind, that he ha.; without s•J:,'\. 
cient cause failed to cultiv.ilt' 
the land 

To so mu::h 1 agre�. But :11e l'Jause 
continues 

"in the manne:· or to the exknt 
customary in the loca:ity in 
which the land is sit•.rntccl." 

What is the meaning of ihe J.•tlcr 
provision I cannot unders'&nd. Sup
pose today one tenant is cultivating 
in a certain manner. Can't he cha11ge 
that cultivation. With improved 
methods of cultivation coming in, 
can't he change his n1ode o( culti · 
vation? Will that be a �round for 
ejectment? This is too much. I 
think the clause should have slop
ped with the word 'land' and t'1e 
words "in the manner or to the extent 
customary, etc." should b1, dclled. 

I now come to the most important 
clause re la tin& to religious in -:�itn
tions. The hon. Minister was very 
eloquent about protecting the rights 
of these religious institutions. I 
would say that the relieious instllu
tions are taking advantage of their 
peculiar position. · I have known 

Tenants' Relief 

Bin 
hundreds of lenan,s who had been 
ejected for extendin& their institu
tion�. a small medical hospital, or 
dispensary, or some such thing, e-;
pecially in our place. We have seen 
certain ins itutions takin& advantage 
of thesi: loopholes in the enactment 
and evict tenants. I do not see why 
we must be �o over-enthusiastic to 
protect these religious institution� 
where these institutions have to 
suffer, if at all, by fixing a fair rent. 
It is not in the interest of the tenant; 
nor is it in the intcre.,t of the insti
tutions als:> These in�titution., are 
called charitable institutions. Why 
should charity not begin with their 
own tpnants? Why !lhould the poor 
tenant be ejected and made to roam 
the whole land as a beggar. Why 
crea!t· ht•/:(l{Qrs at home and extend 
d1ari · y to some other begging people 
outsidt'? Let those who arC' m;iking 
a living on that land remain then: . 
If the in�titutions want to have new 
premisc•s construC't('d, new dispen
sarie.; oprned or new colleges .;tart.rd. 
they will have suffi:--ient funds 10 
purcha�<' land and construct thesc. 
Many a time- thry will comc :i�ain;;t 
thi· int.ercs·s of the devcloprnent of 
the urban areas. rven th<' devlop
mC'nt plans of the Governmt·nt. Delhi 
is going to have a ma ,l(>r plan. 
Suppose, in-brtween a religious in
stilution is coming along wi!h i{!; 

cow shed. Can it b(! allowed in the 
name- of religion? I cannot �mder
stand how thinis are stretched to 
such an extent. 

Mr. Deout�·-Speaker: First, charity 
i-hould begin with the surrender of 
the proprietary rights in favour of 
the tenants. 

Shri Warior: Yes, Sir, If it comes 
to that. a tenant has his proprietary 
rights much more than an in�titution 
which might have invested money 
in it: because the tenant might have 
been there not becau;e this institu
tion has purchased the land but be
cause he was always there. The in
stitution might have taken him also 
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along with the title deed of  tbe 
land. That docs not mean that these 
institutions should be given the right 
either (0 have an unfair or abnormal 
rent or the right to evict the.;e 
tenants from their land. They can 
ind out other sites if they want any 
individual inst i tutions to be brought 
in .  This is a very wide power given 
for these religious institutions.  

I fea r something more. S uppa e 
somebody does n o L  tind a way to c Jec t  
a ten ant . He h as simply to donate 
that mu<.:h portion to  a re l igious in 
s t i  ution,  a n d  the religous inst i tu ion 
can be made to evict that tenant .i n d  
he can g<' t compensat ion . A l l t h ese 
s ubterfuge , are resorted to by people  
who own land .  This  prov is ion shoul d 
n ot be the :·e and th is cover ,;h ou ld  
not be use d  by anybody t.o cj i>c t  any  
tenant . Because,  thP  bas i c  q u c s t ; o n  
i s the peasant .; '  q u est ion . And when 
ten ancy kgisl a t i on  is enacted ,  the 
first and foremost obj ective,  1 he 
supreme object ive must be h ow to 
protec t th e tenan t an d n ot to see how 
he is not protected but certa in  J ther 
inter!.'sts arc protected i nstead. 

In c lause 3 ( 2 )  a lso a very wide 
provis ion i s  made.  I do not know 
how many tenants wil l remain .  Item 
(b ) of sub-cl ause ( 2 )  of c l aus(• 3 
runs l ike this : 

"In any ca ,;e where the land
holder was a person under disa bi l i ty 
at the commencement of the tenancy 
on the groun d that h e requ ire., the 
land bona .fide for cu l t ivat ion by 
himself" That we can un derstan d .  
Suppose he loses his  job and goes 
bark. Suppo e he was a j a mcdar or 
• peon in 1 he employmen t of Govern
ment. and  he loses his  employment ;  
'>r h e  was i n  some mercan t i l e  job 
and loses the j ob.  He has a plot of 
land in the urban area and he wants 
to cult ivate it for his own living. We 
can understand that. Let him do 
so. But please see what follows in 
that clause : " . . . .  for cultivation by 
himself or for building a dwelling 
house, a cattle shed". 

BiU 
-a pig s t� is no'. provided hert). 

An Hon. !\.lember: You can su&-
�es t it .  

Shri Wari o r :  Very well .  I t  
reads " . . . .  a cattle shed or bu - iness 
premises for use by himself or e.ny 
member of his family etc". i'or that 
reason the person cannot be ejected. 
Anybody can have several members 
in the family ; especia l ly in a Joint 
Hindu family there are severa l 
members of the family. One of t hem 
wil l  say, "I will make a cow shed 
here". And the tenant is evicted for 
that purpose. 

With regard to ' 'business premi.,es" 
also t he hon . Minister lud :i lso 
sta ted that  the busines, premises are 
com i n g  up l i ke mushrooms because 
Delhi  i s fast developing .  You wil l  
see so many busines.-; premises which 
are not  in a ve :  y good order, wh:ch 
a re not ac:ording 1 o  the plan but 
which are com ing  up here and there, 
in a h aphazard manner, w ith that
ched roofs and so on . Can We a l low 
that in the interest of t he protec t ion 
of 1 h e righ t of the owner? T'. 1 i .'; is 
not  protc e '  ion anyway of the right 
of the tenan t ;  le t  us be clear about 
i t .  If i t i s  protect ion of the  right of 
the  t enant ,  I can understand and we 
can sacrifice certa in  of these ',h i n gs , 
but if it is . . . . .  . 

Mr. Dep11 ty-Speaker : The hon . 
Member should  apprecia te that the 
reason beh ind this provision is  that 
there was a d i sabi l i ty in a person 
and probably on account of that dis
abi l i tv he a l lowed the tenant to 
cu l t i vate . Now that disabil i ty is 
gone, and hP  wants i t  for his own 
use . The poin t  is  whether the hon. 
Member would a l low i t to him after 
that d isabi l i ty has gone and he 
wants it now. 

When this  d isabi-
that person , namely 

Shrl Warior : 
l i ty was with 
the owner, 
h imself? He 

how did he maintain 
m ;ght have main tain-

ed himself 
Even after h i 3  

without cultivating. 
recovery from the-
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[Shri Warior] 
disability, I am willing to go to that 
much extent so far as his own culti
vation is concerned. But for build
ing premises, for cow sheds and !or 
so many other purposes, that wide 
clause should not be provided. If 
it is for the same purpose as the 
tenant is using I can understand. 
The tenant is also debarred from 
constructing business houses, •.·ow 
sheds or other things, that is to say, 
from changing the character or tne 
feature ·of the land. So much a dL
abled person who has recovered from 
the disability may go; he may also 
cultivate. If it is necessary, let him 
resume it. But for purposes ot!l<!r 
than cultivation of the land, it should 
not be allowed. This is my humble 
·wbmission. 

With regard to the other clauses. I 
more or less support them. But 
coming to sub-clause (3) of clause 5 

1 wLh to say that this is a very im
portant clause in the backi:round of 
what the hon. Ministf'r has said a:1d 
what is actually happening. In 
today's Hindust;an Times then:� is a 
very interesting report about the 
meeting of these unauthorised coio
ni ;ts- it is a Federation or something 
like that. They passed a resolution 
urgini the Delhi Administration to 
de-notify the land in about 150 
"unauthorised" colonies recently 
frozen. It was passed at a convention 
of the residents of the colony :ind I 
think one M.P. presided over thal-
1 do not have his name. The resoh1-
tion sta'ed-this is a very significant 
report-"that the development or 
these colonies had been retarded owing 
to the order of the Chief Commis
sioner by which about 34,000 acres or 
land, including these colonies, was 
notified for acquisition by the Govt>
rnment'" 

This is the wav in which things 
arc moving here. There are unautho
rised coloines numbering about a 
hundred and fifty. The Government 
will not be able. at this rate, to 
cope with such a developing situatl_on. 
Hence, thi; clause is a very vital 

clause affecting these persons whe 
ere evicted, and at the same� tiane 
new ventures are made in the very 
same area where they were former
ly operating. The clause reads: 

"Nothing in this section sh.ill 
be construed as entitling a tenant 
to be restored to possession or 
any land if it is under cullivatlo• 
by the owner who is a person 
under di;ability or has, 'On or 
before the 28th day of Marr:h, 
1961, ceased 10  be used for aert
cultural ,pul'poses." 

This is in agreement wilh what has 
been provided for in the previeus 
clause also. and under this provision, 
thi, land can be resumed by the dis
abled owners on recovery. 

Herc. it must bt• pointed out that 
th:'st• lands arc used for purpo$cs 
other than agricultural purpose,- also. 
When these colonies are springin� up 
at such a fast rate, the�e people are 
going to get so much by way of f'n
hanccd prices for these lands, after 
acquring them from the tenan' .,, but 
the tenants are not going to get any 
,hart: of that increase at all. In 
The Statesman of today, there is an 
interesting sketch by the Delhi 
diaryist. He says that becau:,e of 
these unauthorised colonies and buil
ding, springing up and bN·aw;e of 
the ral(, 11t which land price, are 
racketing, a peon working in an ol'fice 
is an owner of a first-class car t•
day. Ht' is going to his office in 
his car and returning in his 
car. But out of humility, ju :t be
fore nearing the gate of his office, he 
geti; down from the car, park$ the 
car a few yards away from the ga•e, 
and then he goes to his office. 

An Hen. Member: You are envy
ing him. 

Shrl Wartor: 1 am not envying 
him. The facts are there as presented 
in the pres3. This is not what I ·,m 
sayine. So many people like that 
are making much wealth out of those 
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unauthorised buildings and colonies 
now sprinlng up everywhere. Thai 
report also has come in the pre.;s. 
From that, we understand that things 
will go on . . . .  

Mr. Deputy-Speaker: If he has 
got so much of money why shoultt 
he stick on to that post ? 

Shri Warior: That is another 
matter. He alone konws it. So many 
taxis are now plying in Delhi, anc! 
the owners of these are people who 
have become rich all of a sudden 
on account of this speculation In 
land in and around Delhi. 

My only contention is that the 
tenants aho should have a share or 
enhanced rates which the owners are 
having when they are resuming the 
land for purposes other than that of 
cultivation. 

With these observations, I hope that 
the hon. Minister will accept at least 
some of our suggestions, and re
model the Bill. 
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; ;;�r I '3"� t f;;rq- �� �.f it 
m m :;;r,fT 'fiT if{ ;re � '¥, o o o t:t� 
i;f+fr-T it;' m it, fiiffi lfiT f�""('f'T !.l11T1 �  
� � t f.:rir ;;)fci:fi�s f ;p:n- g"m t 
q-).:: f� ifi" f<ilf lfi� 'jf'fi:fT � f<f> '3'� :.r.r-
f� it f .:ri:rr '511' � � <f'TI1'1i f �T cf.T 
fcfE!il� �r � , �� �"z .:rm i 
f<iir irr.r;; iifi�, � •f.Fimr �r. 
��r Wcr{ ""� , �lir it '!:ft lfiW �<RriiT "' ;;�r t , ll'. ll'Ff'm � r� � �� � � 
f;rcr,rn if,Tf er,�� lliT mor� 11�ifr 
� � iifi:rr.r "'!Tf�ir �r , mq;;; iifq' 

iif'JR' "'!Tf� ar i:r� �f'q,;J "'!Tf�· f<fi f(iffi 
l!fiT iil'+fR tf� �. '3'lir lfiT .fr iiTT f�� �) 
�r t i>TT .:rPT f� �r t ro '3"l:l' m.r 
� <tir{ f�m f� iiTT �T � i:rT � I 
1!lf � �, ,;rn:: �� � lf"(T � fflqfu 
l, f<ti fi!f'!:i� � fcrm; �)iif.il'if � ��r 
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�. f� i:rr �r �r it � �  
i f.:ril mcr � f<fim 11 <tiT i!f'1TR � � 
� '3'if lfiT mq- l!,;rR� � � � , c; t ':( 
ifi" �'s iJ;mf ;;ro;; n;ctc t lf ITTf iiflfi f� 
it �T � e:rT flfi f� � 1J1ifcfiiTT 
f� �ITT, mcfiif f;:;r,:r � 
ifi"t m11 i�� rn t f<i" 
cfi'@" � ;q-).:: <ti@ � f lfi � '3';; if,T f iiflfirn 
�ii', '3'if � ffl'l 11!� 1!<fl"liT '3'offi � i:rT 
� lfiT lifn � t f;:;r,:r lfiT <f.PfRT(� 
�T iiTTITT � I � ;; f� f�T it i:rT � 
�) it �r �) -q'.T i GJ"f� � +rr �) 
�T � � � �R C<ifrc �if Gil � 
t iii'� U:jI.f lf.T cifgi:f �T �;; q-f � 
�� ';3"�),r) 1t <i<T �T � I 73;; '3'�M 
t f� :.r) iiTlfR <i'T i;fli:fT � '3'"9" lfiT q;p:m 
f �r <fir ;;�'r llg':.rer t �'t ;;rm lfiT, 
iiTT ffl it ma- �, '3';; <fiT 11�:.rar � 1 
lT. m;,m t fcn f<fim;ff <fit .rr.rrzriiT 
q;p:m f�i'I' lf.T +rrf>r .r�r �r,=rr 'if1ft� 
if1:fff <fi f ��cif'T f�., ifi'T ,:r::;p,n;;r � 
i:rn: ,'._f;r, U::ifcfT.fT �R it ;;m � lf.T 
f;ri.fif� �r �r E �-r f�ir f;r,m.:rt <fir 
m� ;;{f �).rr ,rn'� f ;r, � ;q-q;;r 
iif+fR <fir ;;r::ii1�::;r 1hn �, �fct-:.r ifl'ijj"Jl:fiif 
q;:� <fir iiffa i:fT � ��r �. � <fir :.r� 
q'm f� ��. �� <Ti'T <tit{ oi::r;rfq-r ro 
m-m: 'ifi"T ;q-� � lfiT iiTT ��r � ? 1!!lf 
'lli [ffi �@T � f<ti �� � <fit' <fir{ 
o�fqr �"I' fiiR1 it ;;�"f � I iif<f � ¥, o o o 

t;<F9 ::;rqr., if; f� i;ffif 'fir 'F.ffllrrr lfiT 
� ViT a<f �� iiff:I' ifif "'� � ?.fT f<fi 
::;r) J� +rr �) �T t f :;r.r <fir ::if+fR �r 
::;rr ��r t-3'.r lfir � lfiT qm r� iiTT�irr, 
q-).:: '3'<:f lfiT �� f� f<Pli-1' <fiT +l'T 
"'!Tf� I <fitT ;r:rf f<fi ��� t f;rcfiT� it. 
f� f� if; lfofiT.r � �it '3'rf irifirfT 
if; f;;q '3';; <fi'T 1!,;rr;ri;ff iir I � 'q"Tiif � 
� � � � I �f;r,;; i;fof f�t � 
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{'I' iil1ft.r i� m � lfiT it�r � 
t c. t � t iw it� � t �rfiAi 
a'lf � I f� �iifT a'lf � ;Jf�f 
� Hq it �� <t't � � tc;t� 
it; � iti° 'lfiJ� ,t't irf t I lj· � 
�, flli � flfim-r * � m 'If� 
t f� � f� ifil � T �  t I 
f� IIT;Jf �� 'if� <tiT � ... � � 
�<ti t 'U� 'lE'(f � �� .rt,' f, 
liR '(� r�' � {� <tir f<Rl'f.f � � 
ffl I �<ti-I' ;;i.r � �� �111', :;;r.i' � lfiT 
'(ij' � ,t't f�r �r, a-r � � �<J:ij' 
m flt; '(� � i � '(ij' cr,rn <tiT 
� iii' f<tio:t ififlf � i f� fcf.'lf 
'f I -q· � � � f;r, '(ij' fer�� 
ij 'lft '(ij' � i 14rq Ii� c;{oj 'Rl'ui' � I 
mf�lf'� � '(� fcrffi it ctliT �r 
�r 'ifl� � 1 '(� f� <tiT ;:;r) \Tm 
� ( n (�) t ��f it � rm t. : 

'That a decree for arrear of 
rent due in respect of the land 
remains unsatisfied aftter the 
expiry of the period allowed 
therefor;" 

gpft Gr.r � flf'r ,.if �f� .r"n:r � 
" {� fmlf. � or ��� {� � it 
J� � if� 1 ii· �;:rr � � lf!IIT 
ir�� � fcti ro f�-r it <ti)°{ � 
'(� � !fiT lfili!-1' t fit; � ... � �. 
lffii4!ul'm -r � �. �� i fffr )ff f� 
if f� <tiT �� � iifT � t ? 
ii' � � � fcti �T � � ft.�r� 
it IIT;;J" fqy;:r � q-y ir�;;n�r -1' 
��ll>"T cf� ij' -!{� �f� ii!T �  
�� f� IITlf � 'nffii Jt «itfii,q, 
� tf� Ji ...,f;;rq-, �T -t\T I� 
lf;')f�-q-, � -� ,, <tirfiil'q' � 
'(�� f� � � ;;rift;f ij' t� � 
� � �m ltirf �" f�.:r t 
f<t;-«T )ff � it �1 t 1 �<ti-I' f!{�ii(f if 
� t fir, lf'l\ � q-y �ii3!'1it ;r � 
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Bill 
� ft1'lt fflftMil\l � ln '3'{t 
if� � � � I � ffl Jfftrf'JfillT
� � t IITT '(ij' Jr� ...-r � 
lfilf � lfilf ri� � H q it or � 
'1ft iiWfi 'ifl� liR' flfi if� '� 'lfl'1T 
ill � t 'lfR � 'iRlfT it � � i I 
'lfnl' � � ... � !ft � 'ifl� fifi 
lf'l\ it;)f fltim.,- � q-y irm1iil'rtt 
-I' t or ':a'�-1il' � fltiliT iil'r � t I 
it· � � fcti � izdt a�r ,t't 
GfT ��r t, '4f'tt � 'lft f� it � 
'lfnl' ,jfinif .tt <ti� '(rr.fi � \{T t I 
lf'l\ � it;�;r i:t t� � <t't �r 
�mr ") � � f�f� �1 ;;niift, 
� f <fiffl.:r � w 'lft �r � !fllflTT, 
� � f�r f� �r fer. � mfc�
'n1'� �r 'lf°R �� � f� if.'T t� 
lfi1: f� GfW1T I 

� ¥1313 irrlfiill if f iif.Ai f � 
� � � � � Pf> f� 11'tt nmi 
ir �m �r tfll'T �. ii. �or � f�; 
fifi*'T �r ffR!fr 1� rm � 1 1t' � 
"IT� � f,t; �ij' �� it f.r.m.J !fir 
irf�etT, QR, �" lfR �T 
!fiT ffi U '3oTlrr ;;rfffi t I r-.r.r iti° tfT� 
·m t, �.fffl t � �� � ij" tfill:RT 
�offi � I 

lftf IIT'Cf � f If> tiro � ( n ( �r) it 
� rm � 

''That he has used the land in 
a manner which renders it unfit 
for the purpose for which it was 
let". 

oqm m !f>�r qq;ft itflil qq;;J �l'. 
�iil' t f� (:{lti' � m �r � f� 
� �� (:{If> fTllT f) iifTlf1TT cm- rm"'i:i: 
;a-a·,ft � ��r if; q-"rnf ;rt,' '$fr, 
'" w ilTl'f q,: �� � f ;pn iifT 
ffl!T t I lf'l\ q: �m lfi«fT t err �if.r. 
f� ll'A � � i � � ifTl'f t 
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['lft � fq]  
�flF;:r ��) (R f� ;;r,� �� In:'. aT 
IIT31' � lTI' -I'� f cfi?fl' ;;rJ ITTiol I 
wrn rn � ��ft it � m;;r ;;rift.r <tiT 
{aiff �l:ra t � (� � � ���� 
-I'(\' f<Flrr ;;fl.ff � I 

� it; ffl � � t f.t; ,� itft 
1f� if tffliAi �f'lDfl t fuit �T 
iif � f<lilfT t I ml' � ( ,  )t:to it 
� 'f7iT l : 

"in any case where the land
hilder is a religious or charitable 
institution, on the ground that the 
institution requires the land bona 
ftde for use for a non-agricultural 
purpose in furtherance of its 
objects". 

� t1 ��':T itl" � oirmr 
� 1'ft tflft t I � � t f.t; 'li)t tffliAi 
� 'fflif � tnn!lt it; f� if'm:r 
� ;nt 1m � t � si!lfTi cm� 
'lf1l ITT � � ff1fT � f.fim.f lfi) •;tf9' 
AiltT ;;rJ ff1fT I ffl � � � �� 
Nrl' iti !lffi11'� t � t � � 
n ffl "'1 � t fuq ,Hitlr � 
lflfT � rn "Tif.f; �� � � � 
� qf(lll'4j � <tt t I lfR � if' 
q-;t� �� .ni � � ' f.t; � it; 
� it; .fflf q-( �  � � �  � 

� , � � ffl "'1 � �� �lfT 
1Tl1T t I -q· at � �  Ai' �  
1fffi:A; a'f'JA' ltiT � srm: 'liT � 
-rf � � Ai �  �l � 1ti1 
q-m � it; � Aiit fifim.f ltiT � <tft 
� t ��-l � �  I 'CJlR: � �  
"""' �im "'1 "lm' rn � t ITT 
qq' . .ft �-i 11 n � lfi'< t 'qr tj ..- f.t; 
� � "'1 � <tft � � -� 
� t I � TffllAi 1:#ro;f ltiT it'irf ffl-
lfm: t-t � m m� '¥n' ..-(f i3fT ffcft , 
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mrr lf>� 1f1fT t 
"in any case where the land

holder was a person under disa
bility at the commencement of 
the tenancy on the ground that 
he requires the land bona fide 
for cultivation by himself'. 

wn: l'':T � "'1" �T" it �T 
;;fl lfr err r ... � � � �, it � � �1 
it � �Tlll f.t; ;;rir"\zj.: $T flf> "f<f lf. 
fg�f<i(":S ... � �T � t;fR "f<f 1!i ;;rift;J 
cfTQl;f :tf ;;rril I �'lf cr,f ;rat;;rr � �Tlll flf> 
f;r,m;r ;;rr f<F # hr � t ;;rr � 
� ;;;n: cf,1' 1-.f!'ITT � � ffl � f fm: 
� ,;rr;ft' q;fr efurr � t cw. 1:'l -rm lf>T 
tfll'� ..-� lTfffi q-'\� i� .rr f<F f$�
� 'ff � '(lf olfcWn lf;"f .ff� 
'liTlTGT '3'o"l:rT I lfin: � �� if  f-s�fof("� 
.,. �rar·�� ,;rr;ft' ;;rift.r '3'oT m ITT �  
1ti1 cfTQl;f � <f.T � ... �rar, � 
f� �r.r �r � � � lfit � ffl
� ITTT GIT � t I i'rtt � it � 
1!,rfuor .f ii:T l I 

't;fj1f � � � lf>� � 
"on the ground that he requires 

the land bona fide for cultivation 
by himself . . . .  ". 

� fri i;fi <tt fr -rm ... � t 
,;fjlf � � � � � 

"or for building a dwelllng 
house". 

"f<f ;;r� cflf> !' l ;l;rir � ltiT � t, 
� ITT �:RT if�T � if-I' �ITT t � 
� f.l; '4'1<\M �ITT t I lf� ... � 
�lf it;� � � � lfi� f f.t; � ;;rift.I' 
it� n ! in- �� ;rnm;;r i mi 
lO' � ;;rf �<T,'� t I � � ! :  

"a cattle shed or business pre
mises for use by himself or any 
member of his family and the pro
ceeding for ejectment is instituted 
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within two years from the date 
when he ceases or has ceased 
to be a person under disability", 

IR � � tfT � �) �T t al � it; 
� � it; �  � t � ?IT.ft  
� H q ffl H ,  � if � �� 
{If � � cfiT!fcfT� � t fcr,m.r cfi1 
��� � �  I if·� � � f.f;  
f�·$H11'1 if; q'R �lfT if �')zj� cfi1 
� ij" � � � � @':li f.filfT i;!T 
'flil t I � met � T � iTT it mlf � 
cfi'T � Ai"!f I� � �  mlf ,, � I fuct 
� Fifi' fmiT � � �tT:-rr t ,� 
rn7:f �� it; fnr.ft liT �ti" .,.� ��fir 
!lfNTI: q"( ;.,,r 'iii"'r ;;pft ,"f ij' � � f.filfT i;!T 
�i I ii· � � � Ai" � �  
�af�� nN<Ai t fifimrl' ifi1 if� 
IITT:i � flf"<f !fcfi' t I 1f cfi'� � t 
Ai" � ITT<Ai � cfi''r � ;:rrfu cfi'T 
��<ti t � J if; \ ;J;;;rF � ct jff� cfi1 
�n �� t 1 � "� cfi'T lf1ifiT 
� � � ct ;ft'm �) .rim � � 
� ft.fit fwft it ;;rir�'r cfi'T � 
�� cfiT Sl'!wf f<FlfT i;!T W ! I � q"( 

m ¥ 0 0 0  �;r,� if..r cfi'T llTlf<1T t � 
� if � '{ ;ftm cfi1 � q'TTI 
� � t a,f.t;" � � m � m� 
IITI: � ,;ff � �<fij' QTlf I ��ft � 
� q"( ij" \if 't')f G I <l cfi'T J elf "i'IF fcfi'lIT ;;r, 
W ! ilfFr. �ft 0��r tt � �cP" t Ai" 
� .,. fit;it � Aim-I' cfi1 (�� � 
6ft � I 

IITI: � 'ITTT X ( '� )  if � � 

1rtfT t : 
"5(3). Nothing in this aection 

shall be construed as entitling a 
tenant to be restored to posse,,sion 
of any land if it ls under cultiva
tion by the owner who is a person 
under disability or has, on or be
for the 28th day of March 
1961, ceased to be used for aaricul
tural purposes". 

Bin 

� � � � �""'�,� 
�� it; rn7:f lt� � � � � t 
al � t fcfi'm-1' 1'i1' cfi')f m,f � � 
� l � � t mif �  al �  
f4ijfij�'5 � !ITT, �  !ITT �  t 1'il'f 
m,f � � �  1 1' � � , 
Fifi � � � 7tft' .ftftr t I ffi � firl;f 
fcfimrl' t � t fti' � ! I � � 
mlf f'tini � � � � � Ur cfi'T nAT� 
� f� � i;!T � t I iru � 
t f.t;" ����itilroifill!dcifii( 
.tJ cfi'� m,f � � t mt� it �
cfi'rCT q"fura 'I' V'fT � I �� m' ij' � 
� � cfi1 f.;.m;r � i;!T.fT � 
f;;m it � � lll"NTI: q"( � lfiT 
��� i (��i;!T�t, 
� � � cfi1 � it ij' f.;.m;r � 
� f;;rn" iti nu fm.f Iii) ";ft ;;i'ift;r 
cfi'T iU � fffl t � f!filrr i;!T � 
t I -q· !!fTm � f.fi it� lf'Jfl' � -� 
q"( � ffl ffl fuct -� � q"( Ai 
� cfi'T fqcfi'T� �)wt ffl � � � 
� .ft t, irtr.r �� lliT ;,;;r lift' � 
q�� it; f� � � fcifi11T iil'nf'JT I 

1Rr it 1t· � �iT� i � 
t Ai" �  -4" �m pr t 'ffl 
\!rm rn t � it ffl � ;l � m 
lift' llirfmr lift' t f.fi � m lift' ili'ifA 
� ,c;t� t � t qlft;f � 'Tiff 
f;;m it Ai' � � � 'Pf � i5l'fflT t, 
ffl ;,;;r lfiT f�·�,., t � � 
it ;;i'ift;r � 111ft ffl IJlrr,JI' � fiRr � 
� ffl 'q'q'� � �tmA ifi't � f I 
;,;;r if t � ij' � � f m f(.,m 
;ray ifi't lfCRT ffl ffl � � qn,.r 
ffl11 ifi't � I I � �)f iirs-� � 
� � � Ai !'J. � mt ll\'l'  
� � ifi't ;,;;r cfi1 � ifi't � ffl 
� ;,;;r ll\'l' �  � � � � ;nrftf 
t m t � �  I if � � i f• 
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["TT A"U..r r��l 
;:r�r� ;:ri:ri:r �� �i'llfr oq-).: :H f ;;r, it 
�T ��T!f-, i'fit'TT fer. f;;rn- � 11"� fip'ff<f lti'T 
e.f"{if�T lf:T i'fiT'71ll' ., <ii� I 

15 hrs. 
Shri Tyagi (Dehra Dun) : Sir, I 

have nothing to oppose in this Bill. I 
think it is well-intentioned. But, Some 
somehow or other, I have not been 
able to reconcile myself to the langu
age-whether that language really re
presents our views. Since I am a lay
man it may be I am wrong. But I 
always believe in expressing myself 
because since my boyhood I have 
learnt a good lot from wise men. They 
have a weakness to correct any fault 
committed. If you express yourself 
as you feel, and if it is wrong, wise 
men will always put you on the right 
track. It is from that point of view I 
am approaC'hing the hon. Minister to 
correct me if I am wrong. 

We have had the pleasure or pride 
of enacting the first Zamindari Aboli
tion Act in the U. P. during the 
British days. Since then I have been 
interesting myself in the problem of 
tenancy and the landlords and the 
zamindars . We had also given exemp
tion to the categories like the widows, 
minors and those who are in the ser
vice of the Army or suC'h other in
capacitated people. We did something 
positive to them. 

As I read the Bill, the meaning is 
that during the course of the disability, 
the zamindar or the owner does 
no get any benefit except that he can 
go on getting the rent. It is only after 
the disability is removed, or over, that, 
he can eject the tenant. That is what 
I felt. I thought, perhaps, the tenant 
was insecure only so long as the dis
ability continued, so that during that 
period the tenant could be ejected. But, 
�ter that period is over and the minor 
has become a major-you are giving 
two years' further period beyond 
he could not get the benefit. The bene
fit could rightly accrue only during 
the course of the disa.bility of the 
person. 

Tenant&' Relief 
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During the course of the disability 
the person is disabled to manage, So, 
somebody, his cousin or somebody who 
is not entitled to the land looks after 
the disabled person's interests. After 
all even disabled persons have some
body to look afte;r them in this world 
yet. Things have not yet come to 
such a pass when there is no person 
to look after them. They have some 
cousin or distant relation to look 
after them and their interests. So, 
during the course of the minority his 
guardian or somebody must have the 
benefit of ejecting the tenant or build
ing a house, or do something for the 
minor. I can understand that. During 
the period when the wife is left alone 
while the husband has joined the 
Army, the wife must have the benefit 
of the law so that she may do what 
she wants to do. But after a man has 
returned from the Army there is no 
logic in giving that benefit. The 
words are that proceedings for ejert
ment can ibe instituted within two 
years from the date when he ceases 
or has ceased to be a person under 
disability. Only within those two 
years and not during the disability. 
This is something which I cannot 
understand, unless the meaning is 
something different. The Law Minis
try or the Home Ministry are having 
all types of ideas, and it is some
times difficult to follow them. 
They are going at a high speed 
towards socialism. I do not know 
any kind of socialist meaning 
other than the literal meaning, the 
meaning as it is known in society. 
People also go on defining the 
meaning. Ordinary people like me 
understand the meaning of 'within 2 
years' to be beginning from that date. 
That means to say taking it from the 
date on which the dis111bility ended. 
Then only ejectment can take place. 
When the man becomes a maor or free 
from the disability, immediately, the 
tenant comes unde;r danger; not d•1r-
1ng the days when the man was d.15-
abled. 

There is another point which may 
not be well appreciated by lawyen. 
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Bill 
They give some different interpreta
tion. But a widow deserves considera
tion and mercy in Indian society, in 
Hindu society and practically every
where. Poor lady is left alone and 
she deserved to get the benefit dur
ing here widowhood. But, you say, 
'No she can get the benefit only after 
he/ disability ends. If she re-marries 
then only she can eject a tenant and 
not during her widowhood. After shi. 
re-marries and she is happy with a 
good husband, and she has left that 
widowhood, within two years from 
that date-during her marriage days 
of enj oyment-she can eject the 
tenant .  

Mr. Deputy-Speaker: The widow 
rented that portion of land because 
she could not cultivate it herself. 
According to the hon. Member, now 
she has got a gnod husband who can 
look after the land, therefore she 
wants the land. She may ge:t it cul
tivated through her husband. 

Shri Tyagi: So my hon. friend, 
Shri Datar advises the widows not 
to remain widows but to get re
nm ried so that they can eject the 
tenants and ,be happy. This is whal 
the Government advises. 

Mr.  Deputy-Speaker: What would 
the hon. Member advise the old 
widows to do? He is himself a 
widower. 

Shri Tyagi: I am myself a wid
ower, Sir. ( Interruption) .  

When we passed our Zamindari 
Abolition law we definitely said 
that no tenant shall get or obtain 
any hereditary rights or some such 
rights if the land is owned by a 
widow until she ceases to be a 
widow, that is until she re-marries. 
I would very much prefer something 
put in that very positive way. Dur
ing the period the landlord or the 
zamindar is disabled, no rights sh:ill 
accrue. I can understand that. But 
here you say the rights are there ; 
during disability they have no right 
and the right starts only after the 
disability is over. You give two 
Years also after that. This is some
thing which I cannot understand. 

There is some defect either in the 
ideas or in the language. I am not 
going to be convinced because a 
fatwa may be issued from ,the other 
side, the ministerial fatwa. My 
complaint is that Parliament is los
ing its glamour because the views of 
Parliament, howsoever reasona·ble 
they may be, are not respected 
because the Treasury Benches are 
now tending to respect the advice 
tendered from behind the curtain. 
They believe in curtain lectures and 
not lectures given in the House. 
That is my bother. 

Let us look at the things. When the 
person is under a disability, when a 
person is a widow or minor and 
somebody is looking after them, 
their rights would accrue in that 
land and their rights should be 
secured till after 2 years after the 
removal of the disability. The 
whole p: -ricd should be covered 
EvC'n after attaining majority, if the 
person does not care, then the tenant 
gets the right. He too must be given 
yrotL..: lion. This is how I would 
l ike the Bill to go. 

This is what occurred to me by a 
casual reading of the Bill. When 
one thing comes to my mind I 
cannot keep quiet; I must give 
expression to it. I think you can 
bettter judge this thing. 

In the case of a widow, ;particular
ly, to give her the benefit or right 
nf ej ecting the tenant only after she 
re-marries is something Tery queer. 
This, society would not accept. The 
same is the case of a lady who 11 
married and ,gets divorced. After 
divorce, within 2 years, she can 
get the right and not before. From 
this point of view, the language of 
the Bill should be examined. 

Now, the hon. Minister is consult
ing. It seems now that my point has 
some sense because . 

Mr. Deputy-Speaker: It could not 
be otherwise. 

Pandit K. C. Sharma (Hapur) : He 
is serioualy taking note of it. 
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Bill 
llhri Tyap: Another point which 

t 'Want to know is this. Do Govern
ment also undertake to gwe suffi
cient compensation to the tenants 
Whan they acquire lands, cannot we 
be just and fair to them? That is 
the· problem, As far as Government 
eoffers are conx:erned, we try to be 
stingy; but we are spendthrifts 
otherwise. It is my personal expe
rience that the Government is wast
ing money in many ways but in the 
matter of giving compensation 
which is a rightfully due for the 
lands which belonged to the people 
VNlO have been cultivating it for 
centuries, they will try to show off 
as if they are very economical and 
they will say that th.is must be exa
mined thoroughly and judicial pro
ceedinp must go on. They cannot 
afford to be liberal with these 
people because these villagers have 
not yet fully justified their citizcn
slu,p by coming forward to force the 
hands of the Government. I do not 
know whether the villagers will 
have any salvation until they exert 
their influence on the Government. 
My feeling is that the villages and 
the villagers are getting neglected. 
Their lands are acquired for any 
project or for some other good pur
pose or even for mahfil or tamasha 
Bhawans or ajaibghar or luxury 
buildings. But they are not given 
their rightful compensation. But m 
the · case of many buildings hired or 
requisitioned, huge amounts are 
given to urban people. Things are 
coming to a pass where, my fears are, 
the urban people are like the 
Roman citizens of the olden days 
and the villagers are rustics, as 
if: they have no rights of citi
zenship · because they cannot agi
tate or make their influence felt as 
effectively as the urban people do. 
By our neglect of the villagers, we 
are indirectly asking them to orga
nise and agitate for their rights. 
Then only they shall be heard. That 
seems to be the position. My hon. 
friend, the Home Minister who Is 
here, is very generous towa'!'ds the 
hon. Members of Parliament. I must 
lay thia. 

Shri Datar: You may directly ask 
your question without this preface. 

Shrl Tyarf: My question is 
whether the Government is going to 
acquire quite a lot of land in due 
course and whether it has acquired 
some. Will the Government see to 
it that the compensation or benefits 
.proposed to be given to the ryots, 
etc. which are guaranteed under the 
hands of the proprietors of the }and 
will continue to be given to the ten
ants when the ownership is changed 
over from the landlord to the Gov
ernment? When the lands are acquir
ed, will the Government be prepared 
to give to the tenants the same 
amount of compensation or benefits 
as they desired the zamindars to iive. 
. . . .  ( Interruptions) . The same land 

may be acquired by the Government 
for some charitable purpose or some 
S tate buildings or mansions or palaces. 
I remember a story in the old Persian 
history. A king wanted to build a 
palace. But there was a small hut 
in the neighbourhood which belong
ed to a poor lady, The palaC'e could 
not be built because that lady pro
tested. The king did not touch that 
hut, although it looks odd that in 
the neighbourhood of a palace there 
should be a small dirty hut. Even 
tha t dirty hut was allowed to remain 
until that lady remained there. These 
are the days of progress and socia
lism. The huts could be demolished 
and lands could be taken. But will 
the Government see to it that the 
poor girl or the poor youngman who
soever it is who lives in the hut is 
given PI'O!Per compensation? Or 
shall he or she go without any care 
because the land belonied to a land
lord and the landlord has been given 
compensation and so the tenant 
may go to dogs? Will that be 
the attitude? I, therefore, want 
to emphasise that point. In case 
the same very land of the 
neighbourhood is acquired for Go
vernment purposes or for any otner 
purpose, Government must uncter
take to look to the rights and pri
vileges of the tenants on that land 
in the same manner as they were 
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guaranteed in 
zamindars. 

tihe hands of the 

Mr. Deputy-Speaker: Shri Radha 
Raman. There are a large number 
of hon. Members who want to par
ticipate and so I will request the 
hon. Members to be as brief as pos
sible. 

Shri Radha Raman (Chandnl 
Chowk): Si.Ir, J shall .Jimit myscll 
to a few points I have in my mind. 

�ll� lf�rof. ;;rT fcfcli:rcti �� �i'I' 
it <�r 'TliT t � .tl' ��fir ij llf1\ 
�'.f �V<f it � q,: ;;rr f�fo .:f t 
w <tiT �"c it � � w t �-� 
�) ctil �� lffr m�lf<fcfl ! I � ij 
� i'I'� flti � f.r<i � Sl'cfil\ � lf,n:m:f 
""� � ;;n � ,;JR �� -rt irrm 
fi;,Jr) if w ill� it ;;ft � �m<f � i. 
�i'I' it � � � ;;n irrl'l'if �lf<f. �r m 
� 'l;fR � ... lti'T irr.:rr ;;ry � ! I M;r.;r � 
q,: ;;r" wrfo � t � If;) mlf� � 
� g:q U � � "iflf.:?i I 

�: irrl'l'.frzr �·=!ft ctiT l''T .rm 
!fi'T � � f.t; � it ir· if. "tr ;;rifr.n 
'FT ifgl €f.ft it �Tlf ��Jl' f� 
'TliT I � qcffi IJT f;r, f� �if>� if� 
� �u � ;;nft;; lliT fri � � 
� � �� �-��ft � � � 
ltifl.i il'.:rr m-T 'TliT I �;-orifl.r 1t1: � 
qm � � � �  'iT R'fflr 
� �� llil' � � cfiT � fira 
� 1fJ � "I' 1tT rii I � 
cfiT � � gm, ;;r·1 Ai � W 
� it � ;;ry � t. Ai � f.t;m;rf lli1 
� � i tf.ra � Cf'1 m w  
11\"T���r.f'fin;r � J·:s<'f1i� 
lli1 fiw.r �� mri{ q � �; � 
;l lfiPm -aom, ;;r) f1ti � lT � 
'll'T � '" � � � � �  

Bill 
� q,: � � tl llf°R W IFT �  
1f"fT � �� � lff�\ iA' ;;i-m � I 

� � rr,r; � �� rn -;m  
'fi ;;iftq � � � fcr.m-r liT cfiT�\ liT 
IITTof m � � �� � � "'  
�� � tfq f;;m q,: �cir � t � "� 
ofgIT <fi"'IT � tf I � � � t X � lfR t t X \ 
t ffl if g'J;ff I ;;ref �� of§� H� 'Tm 
� �'Jf � �,r il'if � q'l\ 'ql'fl-�!1ft 
� f� 'FT �<-W<i � oo 'Tlil, 
ffi ifs� mt fm;n � �ft �. 
�rzrr 1r'h: �;r ,m(fr i mir,, � mn: 
'{�: r.r. -?ift m � ;;rr llf� <tiTlf �' 
;;rr � 'fi, -?� 'FT ��t •� � 
;;fllf I -3'� fflT lffr � 'f� fmtl«f 
� llf°R �.i- .tl' � � � rn t f� 
�r � � ffi<fT 'TliT t I 

� m it � .rm cfiT arr; � 
�� Ai f� if; �-'ll� �-�·�:'fi 
� olfTlf ;;rirr;:r, ;;rT fer. � ft t 
� if; �� ctiT lfT �W if; �  
if m� GITTfr � , n �,fr.ff .m � � 
it i:qf.iA.4�� lil � � t .. 
� lR: iF � T  � cfi17!.ff � � 
� f� 'TliT 'ff, f;;r;:r q f� liT �
cfiTU <fi'T m-uir � 'l'T I �� cfi17!.f it 
�� � 'll'T �.:r � «m m � � 
rn I �i'I' lli'T � J;ITTT1f er� liT rorrtffl 
� cfiT � f<tilrr 'TliT t I � ii'@ � t 
Ai n � if; �.qy� ifWo IJ;if m 
��� � i. f.r-Ttmr ��� 
� I liT-ft {(� � � �o ltilf f, 
f;;r;f if;��" � �'l, 'mf � liT � � 
(tlf.' � � I �-�'?" � ifgo 
� � I '4:f.:1foqft1i!ht iF � 
�);l � � q � mrfr ctil � � 
q �� f.r.li'T ,ifT W 'ff I � lifil"rA it; " " 
;;m:' � � �.f' � 1'il {"T if@ �  

� R'lIT t f.ti � � m 1'i1'ffl rn f, 
liT Aitt � q,:!-ifm lliT � � t. m 
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[ Ji,ft 'U'f roril'] 
if�� W it; fCfi � Grr:ft� ��r ��'i i:t 
m ;r{ �' '3'oi <fit ��n � lfiT 'l'�n: 
;a-.; iuf<ilif>1-1 'fi"T "1'�1 �, ;;r) q��, lfil'r!' � 
� ;a-.; <fit -� � � � I 

W f.ffi if ;;r) .mf WT ;r{ �' �;:r if 
� lffift-lflcT .nor c1fr � t'..lf 'fi"T �T"f 
� "flft� I �if, Gl'T7T a-) � ! f;r, Gl'T �11T 
aro.R � � �;fr � � � �'R f;;r;r 
<fir fifga- � � iiTfclir � � � m, 
or� �� � t flfi '3'if itr � cfir-J:f i:t 
f� (t ;r{ t � cfTcfft � lfiT 
� ij° ��� flti/.fT ;;rf � � I 

�� !� f� 'Hf f'i>flf <fir �ITT t 
f<fi � ij' .r,r�.r,n: ;;r) �� � fef. in,.r 
�' f;;r"f iti 4'rn ifg"a �:f� ;;ri,R � ,qn: 
� �li) lfil·� m iii:f '1;f4"'1'T <FfT � 

qn:qn: q;r tT;;rrn 'lfIB !, '3'if�r rot-.., 
f� c¥f lf;rn;l -t iii:A" <fir cfGf� � �� 

lfiT � ef.vfT � �ITT ! I �� lf� 

f�r � fCfi !tir't fcr,m;r l1'T 'fir{ Cf>1�a<t.1 ,. 
wn:� mfa<f.��r��'R�r 
;;r) � t ;;r) �� ��'t 'fi'T hr ! � 
-rm � �r a-) '3'ij' ���� 
f<filfT ;;rT � ! I f�l q-'l'fr� lt,1' 
� � � .r@' �ll'T, q- �'rn � 
� f� tflU t I �� lti'T!.f if lf� � 

� Ai' f� ft h � cf€;: tzf�zn: if 7,lFfT 
a'of � � �  f� ;;rr�t I -q· 
� � f<ii �ff cfT't it � �t ;;rf"l'T 
�� l!'h: 1fT;r.fT!i lp.{T ;;ft lliT afcffiTrlT 
�If flfi �Cfi � ll'T �) m'� l1'T � 

� <1fr� WT<: � � � �  cr.r 
'3'�T ��tcf� f<FlfT Gl'T mr l1'T � 

'f� ij' ,;ri ll'T.ft �� � l1'T � � 

lfiT ��lfTT. � « .ft�� � �ITT 

t I WT<: � �T-1 c1fl' �q;rf � c1i1 � 
t a-) � �� in�� �) f.t; � 
� '3'oT �it I {� cfffif lf. � t 
f1li' ir;,,fi � � ctn: i I 

Tenants' Relief 
Btu 

�� lfil'J.il it � �r � � tm t 
flfi �{� lTcffu ;;r) \il'ffl � 
mr m� ��"fl� lfil� 

� ll'T f� � ll'T � \il'ffl fm .ft 
� if �T, � Cfif'rf ffi� .f� � I 

� iif1r � �� � � f.Rn: fc(;'lfT 
'fT cr.r �r lfi� 'fr f lfi lll ffl -r8a � 
cfTcf "f� t fCfi � �� � <fir 'ifr� lfiT 

�lfT"f "f � 1 � m;;r a<f. ii1ft1ifiM lfiT 
�� cfTa lfiT �N � mt( � fCfi t f�) 
cffl" � m if ;;rit"R � � 1rh: m 
it ;;r¥iR � ra � m � of.fr€\° � 1 
;;r.r � �r �� � ii; �T'i � � m 
it·� �  flfi � <fit ir;-rf �m ��i 
;;mr i miR � � fifi � �r 
if. m� f�r � lfiT .rr �r .r� 
lfi\ITT ! J;fh: � � f� it � 
"flf� fcti � inft:rr.r.r ifiT lll lfi� ri 
fif. �: � �;:r if; oh: 4'"{ lfiTli � 

� �'h: '3'�1 t 1!fil f.r1ti ii t fo"' 1-1 ctiT � 
� '<11� I � � ij' � 
f� � ;;rrm � I �T lfTM ��T 
;f � flfilTT f<fi m.r,n: cf.T f� it 
�¥, o o o  �lfi� ;;rqR � lfiT � t 
t;fR � ;;rift.f CfiT � lf,"tjm � � I 
q.r �",r � � fer, � <t,i:q�:wt 
flfi"f �mr <fit f� ? iflfT '3'� � -
�� it ifillR'lif>I< � ft!_��I< �'ffl' lfT 

fer, � �m '3'r� <fit nra � 
f;;r�r;:r fCfi � ffla- � ;a'.f ;;rift;n 
� � �r a ,;it{ � 'WA' "ITT' 'Ii) 
'3'.f<TI � �a' ! I �q i�� 
� � fCfi � cfi"lefiM if flfi"f-fCfi.f 
� 1'il f� �  I 

m¥f �r ,it � � ��;rr �Tll'T A7 
;;rT �ffi fim � �(t � I fflc 
tc '4" � � � � ;;r) �c � cTt1f 
� ffl fir.{� � � I 9;fTiil' (fl � 
t Ai' � .fifcfi;�tu;i m � lfi<: � � 
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m Q: !R'ro � � m'T � m� 
if � i lf1"{ � cl"R it lfiTffliT"{ iiiT 
� � wft � �Tlf "<-Wd" t .f � 

'3'� � if � ��r � � t ffl 
;r {)" ;;qro lf,nqr"{ if.1: � ! ,;i\"{ if �r 
'3'� �if'R � � � CR: � a 
� �T � �ITT t f<fi li� 'ffcffl' 
t :;r) 'm'lT � � f..li � �) � � 
� m� if � q'fi:fT t I m �m 
mq � � �u-,r,r 'Jf"T lfii( if � ttm 
rn,r,r � "ftf� for, � wq-r � 
ffl �,: i::)-;:ii if f� ti:T I � 

� � mfucfi if f�r � ti:T 
111<: �.g- <Fr�r.:· if ,;fr ;pr� <f.mr lf.v.l'T 

� t ,;r'r<: r�.-�<tr � ltfl' 
q;;r� u �r � �r t "ft<: 
f�<tr � �· mfucr. <f.'m <ti'ri:re
� �� t f� f<PIT :;r,.fT '<iTf(lf I 

,;prr �wrr ;:;ft' �r �� lfTrf.fl<f �i 
� if>"� � fif. WR mq nqrn � � 
<:fl �� GfTT ij -nTf 'm'lT �1:il iATff �' 
�"TT f�fifcq o!'iWI' � fcti ;r,,� lff.ii 
i't �mri:r<: <li1' if.?"{ 'n,<iGT ;;� lff.ffif t 
q-"\1: .J Hrqi "·JJ.r.r <l'ir{ 1nnm .;tfr 'Pg'�r 
<ff� � � � � fq-g-or t f;;rn- � 
ij �q'rrf it; mfu.fi it; ;;� � � 
flffll .:;�r ¥fr 1 � mf�; <FT �11:r � 

� fcfi � '3'�1fil' � ,:rar � t 
� ffl"T <R:m � t 'J;fl� �� 
mJT lift aR rn t fu?J � � 
<A'ffi � � �rf q.f ;;rr;'t' t ifR '1ft 
,r!fi � r�r!fecl �mr ti � fqm � 
� ;;rmr � ffl � ilf� � � 
� t I � q-;i � � � fir, ;;r) 
� �m � � � � � if �  r� 
ITTfcr.1JM1:t11���a ��;;rf� �� 
t' � �i!' f.t; �ire' "'-m cfcRf fim:r � 
� � it �m m .Jl'ift.f t r� ffl if 

Q;ftMf"1M ;ftmr lliT � ft 'Rm� 

Bin 
� � � � lf1"{ �;; � � ij � 
ffi � ;;r,:n.rr ,m- � Ai11T 111rr t 
ffl � {)" � � �� ITTT � 
t rn �� � � t Ai" flfim� m 
ffl��(�llr�f I ���� 
m,r � flt;- f� ,mlf\' if � .m 
� t a-) � '1ft ml� t lfiff.f � 
ffl � llfiT m � t  , � �  
�"TT <R:rft' "'1� flfi Q;flfq flit �M llfiT 

� ltir{ ifrkfmA lfT;;f' � t 
ffl l.������lfl' (fl � 
� � � lfh: � � ij � � t 
(f) m llfiT� t m ;;i-r m� t 
'3'-'Rit �r � � if>l7ilf �, � � 

"'1'� �u � � r !t>i: lfT f Gf'ij' � � 'Jf"T 
'<iT� � l:«llll � <R I � �ffif � -
� mi' �  Q;fcrcrf� ;nfu� � � 
�, if �� ffiT �mr t 11h: if � 
iirnm �RH t er) ��<Ii) 1!mf� �ff if(Y 
�r si1l �r t 1 �� f�f lfi'T � 
� �nwr lli) er� � llfiT � 
� �<TT t I 

� <ITTf � t fir. �m i m 
;; fuq; m IIT1f t:rmflfi !tit ffl� 
rt lTT ��) iti';;i-) � q,: 1;1r.:ft fll'mlfi
ml' f� t iff�lfi �l'. lliT � 
er,� "ft<: � �).r/ it;' ffi � � I 
� llfiT¥ � llirf ;r� t a-) lfiir t 
cf.lf l� � � � � � g:) 
� "'1�lf I W lfil'B it; 'R� � of 

� � � if,J lrrf;r:.r,f � � 
"'flfyfi I � � �m � � {tlfi � 

� i:tlfi � lfir � � �� �  � 
lfmTI � � vfl' � ,�i ir�i � 
lfi"{ 1'fflr{ � � lfi"{ ;ft ffl lfl� 
m � Q;if>" �ii: lfT � � !R'l�.ft 
� � ir"f t a-r � ll'rn: �m � 
... � � t � fifilfT � t. lfT 
� � � t lfT irmAi � llifflT 
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[ 15ft mrr "{1fVT 1 
t, cr) ;;r) � �� �  rn��, 
� 1fITTriti � ;;rm t lfT � � 
� -a'oT � t lll'tt � irtTII '1111� :ft 
�� � t fflTR � , � �  
'fT I W <l'Tffl -a'� if; ill� it � � 
;;r� ia ij'Tvll �� rn wii: 
�� it � � �  f� 1TlfT 

(ff �it � JU � � �  �cft' 
t 1  

� � :;ft � r�ijfqfo,t1 if; m 
it � � l I "!i f� � � ifT"{ 
it � ;;� t I 1il'ro � ( .rr) it � 
f,.rlfi ml 1TlfT t I 

"The landlord was present 
under a disability "Bt the com
mencement of the vacancy. At that 
time he was disabled. Then, after 
two years of his becoming able, he 
can be ejected or he forfeits the 
right or the privilege that was 
given to him or her at the time of 
the commencement." 

(� q� lfi'i :;t.:w �.;�r � if 'lll1ciT 
t en- ll'� f.;� it � ifg� ��r .,.� t , 
'Pii'Ai � i;fff� t f.t; W11: lfi;-f fTir-
1:t� i:rnr;; � � 'cfiRf, t:tc �r � 
,;rrq; lti'fflZ f;l'R ;;('if � �) � it; 
� � � � t en- � �) � 
it; � �,m � �m t lfT �� 
;;r) 'ffl:c � 'f m � <im fifilrr "1'T 
� t, � ffl � � I 

� ;;r) lfiTiJ_,t' ,;rJq' it; � t � 
.m- it �<li" .rra � � �.ft' �q flfi 
� if; "'lff � � ;;r) � 'f " 
m (t'ti � �. � it; ;nf�f'ii�ta., 
t, �;u (t'ti� � � it 
q-.f .:r � r� ir!f rn rn rn � i 
ffl it lfiTi'l it IR\ t:,";ft mr<rm:t fit 
fcl; � � �Fm � ffl � � 
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Bill 

\;f"@'I' 'fT ITT �� � lfi'.t � lf.ll!dlf.j < lfiT 
� � � 'fT �"{ � � � lfTR<n: 
� � 'if� t �� �) ;;rrm 'fT I ;;rif 
� t �� � � t:tf<irr iti �  
�'f lfiT � rn, ,;nq {< 
� � t ffT � (t'ti � :f if@ a I 

iigcl � 'ITTlrT it �,l :flf� it; wn: 
if>llldif>i <."i ctiT <r,r;:r,:r it;- i«11� �� 
� fGlfT � q'R -a'�liT f� � -a-;; iifift.:ff 
lfiT f?: ,r;rr �T "{f� t!llTT lfffl 
���t��-r,:ifttrn 
lf iii'� tj tj �trr it � lJ ;n: '! n'r � 
� q<f .ft .r) <ifilfiT � q-°h: ;;r) ,;i-t,r 
t:tf<lfr tf'r;r <ITT � � �rii J q-1'( 
mr�f.m:rir � rn �. � lfiT;:r,:r 
� f�� tl"tf ij �� q;� flfffifl i 
�-rm 'o.'f' � �r i;f@l ! ;;rr �111' 
fu;,,t it; wn: � �Fm it �  ctiT 
lfT � �Fm if; wn: j;fr� <fi) 
�GT.f lti'T q"{ t I 

if· W f� <tit �;r, ir� � .. 
irr-reT � I � �� �clll �t �ffi � 
m lfir -rR it m r< f<f.'lfT ;;rr � � , 
� �if' if@ � t f<F � � Cf�i;f"{ 
it � �Ii � � � � lf.T,f;; 
m1T_ m � ij' �lru lfir �::�; 
m ,tt �u '11 f � cif, M <ti) � <ft trt vft' 
m m � � � m �  
� � � � crrzrr ;;rr;rr 'if!� f;;m 
� if; aiTI: IITiif � 1:trotl it; rfim-f 
t 1 1'· � , Ai � m:t' lti'T � �  
� t ,;m: � ;;r) vro � lfT 
;;rr 1fro � � i � i -rR 'Nl"t 
it ffl1fifr, -a-;;� {< m �  r� �� 
� si!T ffl � I  

Shrl Ranra (Tenali) :  Mr. Deputy
Speaker, Sir, I am generally in a1ree
ment with the objects of this BiJJ. It 
is proper that Parliament should take 
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equal interest in the claims of the 
small landholders as well as their 
tenants. The tenants should be as
sured of security of tenure as well as 
reasonable scale of rents. I am glad 
that this Bill makes also one other dis
tinction between tenancy in rural 
areas and tenancy in urban areas. This 
Bill deals naturally with tenants in 
urban areas. Therefore, so far as 
security of tenure is concerned, no  
time-limit i s  fixed and the tenants are 
assured of permanency of tenancy as 
it were subject to certain conditions. 
Clause 3 indicates the four conditions 
under which alone a tenant may be 
ejected. These deserve very careful 
consideration. 

As my friend to my right had al
re:idy drawn the attention of the 
Minister, I would certainly be glad if 
the Minister would give a little more 
consideration to clause 3 ( 1 )  ( a ) . You 
were ,:!'Ood pnough to draw the atten
tion of tht> House to the fact that it 
should be open to the tenant to pey 
the rents long before the landlord is  
obl iged to go to the courts or at least 
after he had gone to the courts and 
obtained t1 decree. After having 
obtained the decree. why should not 
the landletrd be entitled. eccordlng to 
your sugrstion, to reclaim the use of 
the Janet when the arrears are not 
paid? Th• question raised by mv hon. 
friend to my ri�ht was. whv should 
not the l 1mdlord as well as the Gov
ernment -ind the court first try to col
lect the!!e arrears-the decree amount 
-from ar other orooerties that the 
tenant wo•lld be having and onlv for 
the b<tlant'C! trv to proceed agai�st the 
]end that ls bein� cultivated bv the 
tenant? I� bv any chance, the decree 
amount e<rJld be collected from out of 
other oronerties-especialJy moveable 
properties-why not that effort be 
made first before tr:ving to recapture 
the ownership and the m;e of the 
land? That Is the Dolnt thr.it has been 
raised. I wou1d lik1> the Minister to 
give due consideration to that point. 

I am not in a,n-eement with mv hon. 
friend who safd that you are cr�tfng a 
new ·  system of Iendlordisrn, There i8 

Bilt 
no such thing as landlordism, because 
there is the question of what is known 
as the scale. We have done aw-ay 
with the old sYStem of landlords
jagirdars; talukdars; etc . These are 
small people who would be owning 
land below the ceiling limit. If for 
some reason some people find it pro
fitable and are obliged to lease out 
the lands to the tenants, we should not 
straightaway pounce on them saying 
that thev are capitalists, exploiters and 
landlords and ther�fore, they should 
be completely dispossessed of their 
1ands. That would not be proper. 
ESl)eCially in urban ereas, those people 
who have got lands can use them as a 
kind of security and it would be pos-
sible for them to raise some capital 
and get into various businesses, start 
small industries and find employment 
in the town!!, and in that way look 
after themselves. At the same time, 
they can lease out the land to the 
tPnants. By leesing out their land to 
the tenants, we should not think that 
they are trying to exploit them. On 
the other hand. instead of trying to 
keep two strings to their bow and 
preventing the tenants from having 
the opportunity of becoming self
employed peasants finding employment 
on those lands, they cen easily be 
treated as doing a favour and a nice 
thing indeed to the tenants by enabl
ing them to find employment on the 
lands as self-rPSoecting tenants. There
fore, I do not think it is proper to cell 
th�e people landlords, giving them a 
bad n11me and afterwards saying that 
they should be completely dispossess
ed. 

Then, there ls the other question. I! 
these tenants are to enjoy permanency 
of tenure end security on these lands, 
under what circumstances can they be 
evicted? Four of these circumstances 
are enumerated in clause 3. In addi
tion to that, an exception is souiht to 
be made in the case of disabled peo
ple. I speak 1mbject to correction-I 
understand that accordln� to this Bill, 
these dic;-abled people would be entitled 
to ask their tenants to Rive up their 
lands in order to enable the Jand
owners to build their own dwe111ng 
houses, cattlesheds, small busfneq 
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[Shri Ranga] 
premises, etc. either for themselves or 
for ·any member of their family. Is 
the net spread far and wide? No ; 
because family is defined here in this 
Bill. It means: 

" (i ) in relation to a person 
belonging to a joint Hindu family, 
every member of such family ; and 

( ii )  in relation to any other per
son, the person, the wife or hus
•band, as the case may be, and the 
dependent children and grand
children of such person." 

Only upto that : Any of these people 
may think of building a dwelling 
house, a cattle-shed or business pre
mises on this particular site. They 
can enjoy this privilege up to a t ime
limit; they can enjoY it not longer 
than two years ,after the disability is 
over. Thereafter it would not be pos
sible for them to evict the tenants. 
Until then, they would have the right 
to build any of these things. There
fore, it would not be necessary for a 
widow to remarry in order to come 
back into possession of the land. 

15.38 hrs. 

[DR. SUSHILA NAYAR in the Chair] 

Shrt Tyagi: Let the Minister say so. 
Can she during the course of her 
widowhood eject the tenants from the 
land? Suppose somebody leaves two 
or three small children and the uncle 
of the children wants to il'.lvest some 
money in a building on the land, so 
that their tuition fees and other ex
penditure on education me.y be met 
out of it. It cannot be done unless the 
children are adults and after two 
years, when they become majors. Then 
only their scholarship will be 
guaranteed. 

Shrt Ranga: I am in agreement with 
Shri Tyagi that a widow should be 
entitled to do these things while she 
continues to be a widow, because she 
happens to be a disabled person. She 
ceases to be a disabled person only 

when she gets married. What ia more, 
she can enjoy this privilege of dis
ablement only up to two years after 
having got rid of her disablement, 
that means, after having got a new 
husband. Unti l then, according to 
me-I have already said I am speaking 
subject to correction-she would be 
entitled to evict the tenant and get 
back her land, build a dwelling house, 
ce.ttle-shed or business premises. I 
would like the Home Minister to give 
some consideration to our interpreta
tion-the fear expressed by Shri Tyagi 
and the kind of assurance I am incli
ned to feel about it. But nevertheless, 
our obj ective is one and the same. We 
want to help the widow to enjoy her 
privilege end right. 

Shri Tyagi : Why not make the lan
guage quite clear? 

Shri Ranga: It is for them to do. We 
want the widow to be protected. We 
want her to go back to her own land 
when she continues to be a widow, 
whenever she feels like thoat for any of 
the purposes that are stated here. That 
is all . If my hon. friend, the Home 
Minister, is willing to redraft it in a 
more explicit fashion,  we would only 
be too happy. 

I want special attention to be p,aid 
by the House to one very important 
consideration. Why are we so parti
cular about the tenancy legislation? 
Why are we particular that our 
tenants should enjoy the security of 
tenure? It is a matter of employment 
for them. Their employment is differ
ernt from the usual employment that 
we find in the shops and factories 
under her employers. Here it is their 
own employment which they find on 
the land through their own efforts 
and, therefore, we want to ensure the 
continuity of this employment. As far 
es possible, we would like them to be 
made permanent and it is because of 
this that we want to limit the right of 
the land-owners, as far as it is possi
ble. If the land-owners are themselves 
willing to cultivate their lands for 
employment thereunder and i:.enuun 
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independent agricultural producers, 
well and good, and all credit to them. 
But if they would like to go to some 
other employment and lease out the 
lands to the tenants, then we would 
like all the attention of the State to be 
diverted in favour of the tenants so 
that they would feel themselves com
pletely secure in the enjoyment of the 
self-employment that they find in the 
lands. 

Then, I would like the House to give 
some consideration to the other point 
raised by our two hon. friends, Shri 
Tyagi and Shri Radha Raman, and that 
is the question of compensation . This 
legislation is with regard to urban 
areas, where the land values ere going 
up. So, there is always temptation for 
the land-owner to sell his land, and 
there is n othing wrong in it. But when 
they have an opportunity of getting 
some benefit from out of the rising 
land values, should it go only and 
solely to the land-owners or should a 
portion of it be diverted to the tenants 
also? Because, if you look into clause 
6, in regard to rent the tenants are 
expected to get four-fifths of the agri
cultural produce, because of the 
trouble they have taken. It need not 
be as much as that in rural areas but 
it has to be as much as this in urban 
areas. Because, naturally, here the 
standard of living is higher and the 
costs of cultivation are higher. Natur
ally, the temptation for the tenants to 
leave the land and go to the town is 
much greater. Therefore, it is neces
sary that we give every possibly in
ducement to the tenant to stick to the 
land and cultivate it. So, there is 
nothing wrong in allowing them as 
much as four-fifths of the agricultural 
produce for their own labours. When 
so much consideration is shown for 
their contribution, should not the 
same consideration also be given when 
it comes to the distribution of the 
payment of compensation between the 
land-owners and the tenants? Suppose 
the compensation sought to be paid is 
Rs. 10,000 per acre. Would it not be a 
just proposition or suggestion that the 
land-owner might be given Rs. 2,000 
and tbe tenant Rs. 8,000? It should be 

Bill 
distributed in some such way, and 
there mould be provision for that. Of 
course, there is no provision in this 
particular Bill for that, beceuse this 
does not deal with sales at all. At the 
same time, I would like the Home 
Minister to keep this consideration in 
mind and come forward with suitable 
legislative proposals because there is 
greater urgency in the matter as there 
is greater and greater temptation for 
the land-owners to sell their lands as 
soon as possible and cesh in the rise in 
land values. Before they run away 
with all the benefits of the rise in land 
values, leaving nothing at all to the 
poor tenants, I would like necessary 
legislation to be brought forward in 
this House to prevent that. 

In conclusion,  I would like to say 
that there is nothing in this Bill to 
prevent a land-owner from selling hls 
land to the detriment of the self-em
ployment of the actual cultivator. So, 
something has got to be done in order 
to assure the tenants either some com
pensation,  or continuity of self
employment through the cultivation of 
the land, so that the land-owners will 
not be obliged to think in terms of 
selling their lands. 

Mr. Chairman : I have got names of 
five more hon. Members who wish to 
speak on this Bill . We will require 
half en hour for the clauses and the 
Bill has to be over by 5 O'clock. May 
I know how long the hon. Minister 
will take? 

Shri Datar: I shall take about 
twenty minutes. 

Mr. Chairman: That means we are 
l eft with 25 minutes for the general 
discussion. 

Shrl Braj Raj Singh: Why should it 
be finished by 5 O'Clock? We have 
saved some time in the Income-tax 
Bill. So, we can increase the time 
here. 

Mr. Chairman : According to the 
time that has been allotted at present, 
it should be over by 5 O'Clock. If 
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[Mr. Chairman] 

the time has to be extended that is a 
different matter. But we a�e towards 
the fag end of the session. So whether 
it is possible to extend the iime that 
will also have to be considered. ' Now 
Shri Naval Prabhakar. 

1ft "'"' � (� �
'Uffil'-111,�f'<la ;;r,fu.tt) : � '1ft', 
� �) f.ffi mzrr t {1:f � � T,r.ft 
t ,;m: �;l' � � m !  I � �) 
� if lfi� � m � � cfifo.f 
� f.f;" � �"1" � � � I 

� � f;n-� � � � 
� <t>� � ?:fr ,;m: � � � 
11'T'f'r �� fu li ·fur i;l ,;m: � � 
tn: !ffif �� cfl'i-1' <AT I � �I' 
f� "1 tft" � � m �  
�fir �m: � <AT I � f� 
i!f t � � f.ffi l-fffi tT'1fT ! 
� f.ffi if � n �r � 
;:;mrr '-fT I 'llfR � � mt !fil � 
sm�� 'fr f.f;" � '!_fir".-.n: oA �it 
IITI: � �� ?:IT  I f� � �  
in � t �  � � �� 
� .rr � � tT'lff  1 � � � 

� � tT'1fT !lfh: m �T � flfi 
� � "fTlf tn: � � f� t 
r� iP'11T 'llfh: � � n i � 
'llfT � t �� �� tn: � � � 
�. lfh: � �111' ;;r) Ai" �  Sffl';ToT 

� � � vi �-it f� �:� � 
tT'1fT I 

m �� ifT1: .m: � 1'i'T f�ffl 
� l � � � � t � it  
q� 4if�4tiit it;' �� t X 00 lti1' 
m �� t ft rn � � �  
� f"1° i � oA' �q I 'lif � 
� �  l!'Tf t mit ��t f1'i 
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'3'.ffil � � � \if'!� I � ��T 
f.m mzTT 'fT � � if � f.ffi 1" I 
� m;;r � � 'llfm � I it· lfr-fflT t 
f.f;" � cfl'� � ;;r) 1lcfm t � 
� � � � �� � fir.!J �lfi 
� m'f rn � Ifft if@ !fi� irt � � 
f.f;" � � ,;m: � � imTlf � 
� if ��o ittcr tr m � xo qr 

XX tf'Tcf nit 'llfT tf'!f ! I � � ittcf 
" � � oo t  � � � cfl' 
�-r oA'm tf'qJ q-h: �) � � 
f� � ffl � � flfi � if>ll!(iif>I( 
� � � 'l"N<f.T< � ,;m: � 
'lf-m.: � tf'tfT �� � �r 
t mt � � f� � I  �� 
cfT � efcfqm; � � I � � 

� r11° I m � t X tf'Tcfl !fi) '1ft 
'3'ID � � f� � '.f<Wf. � 

f� tp't I � � � tf'Tcf � it. 'llfT 

� � � � Ai T7'1til � f� 
� � � t 1 � � � �  
if � mqr 1 � m �r � � i  
f.f;" � � � � !f.1: � !  
� �<Tlf� � I IR 11Nil\i!lll 
tr,(;\" t � � cfoll!dif>I < Ifft lf1fl" �T 
� ��T � �  If,,: � I  

1fy.f ��If f1'i -rn f� t �� 
� � � � � � I �� 
� ifft <timr m Ifft ,� � 
� t  1 � � t flfi � '(� o't 
� U I m m _;ft � � � �  
if>'T it'Tfflif>' t � lf4T !Rtf'T ? � 'l<T 
sr� �. 11Ncfitfw � � lfh: 
�� <ti�T fit;" �  tn: lfT'f Gf'ift.f �� 
� �If I � � 1'ft' iJf 0) 
� � it ifill!dlf.f( 1'ft' 1JlfT � 

� � lf· � ffl � � � 
t ·,;m: 1f· � I flt;- 'li"l� 1'ft' lf4T 
� "tltft � � � if>'T 'fUT.f 
� I � � t flfi ,i« � lfl'{lfr � 
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� t � it � �;;rr � ;;nm t  
lfT ll'R � � � � � t  
m ��or ��,� �  t �ltiii 
� �r � � � a-r � �  
-� :qJ"('qlf � � � 'qTij'f t I 

1fT\if � � �;, cfil�ctcfii<.l � �);t 
� t , �r � �tn: cfi"r ..rr�fr 
� -« '{'I' m't �;;i· t � w;, 
* � � � �T � <Alft- 7 
-�� cfi"t{ �� � cf,T �cf ;,� � 
� � fflcf,iA ;,{T fcfi"lfT ffltT � f<fi" 
� � of1G .ft ;re<li"T J � fm; ml I 

� llW f� it�) � t <fil�
cfi"T"( t 1 1:!;<f,' lf�ft"T <Fmrcfil"( � �1"( 
� lfTlAT cf.T�"{ I q.f" �) �T 
<fill'ictcf>I"( � �"Ai"T �'fR cf,T -« m<f.T"( 

ll'f-.rnr.ir <n:<'l'r t ;:r) m -11� �r � 
ip;nf� �r � �� � " m� �"tl'. £: 
m lf:T ,;r,rrr� �)in � I r.: \qR lfln:l<li 
·llil � � llfT< � o mil ir""ii-r <f.'mf

<fi"T"< <fi"r rm i , i);f',tiif �� f;:;rm 
� ""�a<t>, < 1:fTfq'i:1' m ..rr � �. 
-� cf,i�dif>I < �) fcf> � �1 � 'IRT 

,;nm � �n: � � it. ir� llfR 'fl"'IBT 
it .r,-n gm �. � � � cf)"( 

� -::r.r �ll'T it ll'T ;;rr � cfoT � 
t � t m � � � �  lfiT 
� � �T�, �<f �T if�� cfiWi<f>I < 
'liT J� � fire-m ! I ir· � 
lM"T � ?f�� � � f<fi"�� 
it \Jfof fcr. � :a-« �ift;, <fiT � m 
� � <-ftrr m�i:rr<ra rm � 
;;r) f<fi" m;;r �� t � ir1m ��
� <fiT fm t I � �� �  
1f�qr �:n: il'i w-ms: ..-� f'll1•i 
m � iF.f1: llfR .rm � � I 
� 'TI� lfi� � ... � � im( 
'NT -!l1 {fl'TT ,;tR � mm 'Ii� 
t � fflf � roil' 'li'm� t\' 
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Shri Balraj Madhok (New Delhi): 

Madam, while supporting the general 
principles and general objective of the 
Bill, I beg to submit that this Bill 
only touches the fringe of a big and 
growing problem. The Indian metro
polis, that is Delhi, is growing fast and 
no one can stop it. With the social 
and economic policies that we are 
pursuing, its population is bound to 
grow and the three hundred villages 
which today are included in the Delhi 
territory are bound to be urbanised. 
Theretore, this problem does not con
fine itself to 4,000 acres or 1,700 ten
ants to which this Bill just now 
applies. Of these 1,700 tenants we 
are told that about 500 have already 
been evicted· by private arrangement. 
Why? Because they find that they 
cannot continue. The pressure of the 
circumstances is such that few tenants 
can afford to carry on litigation or 
quarrel with the landlords and there
fore even if they are protected by this 
Bill, the fact remains that agricultural 
land which is with them today will 
not be with them tomorrow, because 
very rapidly that agricultural land it 
getting urbanised. Therefore the 
real problem is not how they can be 
saved from eviction, but the real 
problem is what alternative ere you 
going to provide for them. 

Now, that can be done in two ways. 
One is that they should get a share in 
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the enhanced V'lllue of the land which 
1s directly resulting from the urbani
sation of the territory of Delhi. That 
ls not happening. The advantage of 
the enhancement of values goes either 
to the landlords or to the colonisers 
and the poor tenant who tilled the land 
end who has no other mainstay, ex
cept the land, does not get anything. 
Therefore, one thing that is needed is 
that provision should be made that 
whenever land is acquired by the 
Government or . is taken by a private 
coloniser the tenant who has no other 
source of living must get a due share 
of the enhancemen t .in the value. That 
is n ot being done. Even the marusi 
tenants are not being given full com
pensation . Though they pay land 
revenue directly to Government, when 
it comes to the question of peyment of 
compensation, they get only ten annas 
and six annas go to the zamindars. 
This is unfair and unjust. Therefore, 
provision should be made that full 
compens,ation should be given to the 
tenant cultivator. 

Secon dly ,  s teps should be taken that 
those people who are getting displaced 
should get some land elsewhere, 
where they ean carry on their  agricu l 
tural avocation. There are certain 
lands in far off areas in Delhi which 
can be reserved for them ; or new 
Canal colonies are going to come up in 
Rajasthan where people from outside 
will have to go. These _lands should 
be reserved for these agriculturists 
who are getting displaced. The Bill 
provides that they will not have to pay 
more than one�iµth of the produce as 
rent. That is good so far as it goes. 
But the question is where agriculture 
is going on production is falling. This 
is due to the Government notification 
freezing all the 34,000 acres of land 
available in Delh i. This has created 
a soote of suspense in almost all the 
agriculturists. Proper attention to 
the development of land is not being 
given by them. The provision in the 
Bill that thev will have to pay only 
one-fifth of the produce as rent would 
not be of much help, because there 
would not be any agriculture; and 

Bill 
even if it is there, it is going to lan
guish. Therefore, the real problem is 
not of providing some relief from 
eviction but of providing them with 
some alternative job to live on. 

In that respect I would like to draw 
your attention to the wider question of 
Delhi's urbanisation. As many hon. 
Members have pointed out, unauthor
ised colonies are growing very rapid
ly. Why? Because the population of 
Delhi is increasing very fast. People 
want shelter. They do not have shel
ter, and they do not have land. What
ever lan d there wias, Government has 
acquired. · Government sa.ys that pri
vate colonisers were profiteering. True, 
But the question is : what has the Gov
ernment done? It has frozen the land, 
and for the last two years it has only 
been adopting a dog-in-the-manger 
policy. It has not developed any land 
or given any plots to the people who 
need them. The result is that new 
constructions have stopped. 

Th ere are two results of this . On 
the one side rents of urban property 
have gone  up in the 1-ast two yean; by 
one h u n dred per ren t .  A house which 
vou cou t d  have for Rs .  1 00 two years 
back you cannot have for Rs. 200 
today. As a result the city house
owner is reaping big profits. On the 
other side the people who cannot pay 
that much rent are forced to take re
course to unauthorised constructions. 
We are blaming them for these unau
thorised constructions. But actually 
our laws, our policies force the people 
to take recourse to that. They cannot 
pay th-at rent , and so these colonies 
are growing fast. While Government 
is trying to clear slums on the one 
side, new ones are coming up very fast 
in all parts of the Delhi territory. 

I would therefore conclude with 
this. As I said in the very beginning, 
I am in full sympathy with the gene
ral principles of the Bill. But I feel 
that this Bill is very inadequate: it 
only touches the fringe of the problem. 
I would appeal to the hon. Minister to 
look into the wider question and see 
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in view of the rapid urbanisation 
which cannot be stopped. Can you 
provide relief to those people who are 
living on agriculture and who will no 
longer be able to live on agriculture? 
Secondly, how are you going to pro
vide relief to those people who are 
coming to Delhi, who are living in 
Delhi, who want shelter but who can
not get shelter because the shelter is 
getting costlier? Unless this two-fold 
problem is looked into and tackled in 
a wider and realistic way, the prob
lem will go on getting aggravated, and 
the misery of the people will not end. 
This is the only submission I have to 
make. 
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�ct� it Ir� ili'T !lfR lriif � ,;p:rr.f f�r 
�� if; f� � sill �T i I � q� 
;lfR � ", o o o t:i;<li"; "1f it <r.r f� �Tm 
ol m "!llf� <!>T ITTT<tiT 1!�f� 
�@T I !If.if 1fii q� f cm:rT 1lf.rcftif it, 
f� � sill �1 i, �ij' qffif 73'� � 
!fir � 1!� �)ITT I � ij'iif � 
� <r.r � ;,�[;' �-t �-r.ar f';,,tt,1 
;;ri:rA �Rr � �n: ;; {T qQ -:Z:�ifi fol{ 
f;;r,it�� o� �i"T �'"<tii:fr t fq; mer 
fer,« <ii"Tlf � f� �ij'r,) i � � � I � 1j· 
?:Pr�' fcf. �i'T'fi �rcrt cf,[ :;;r) ai:m 
�RT .frf� q� �cf>tTt it.:rr 'iiTf� 1 
1!,llff<fJJ'T �T �-l>T <f�"f f�ITT � �n: q� 
irrzr irn:r ftfiw � �'tt ��) m:rr� �1 
�mfr ! f<ii q� lfmrcl' it ;:;rJ ij'i'.Fffi � I 
� �@ t fi.fi <t� �r ��� it Gfr �T 
t I f� 1.fi'T ;;J"t:fl<f :{) vi {cl'l � � 
cf,l=q�� it. -rrt it :;;r) lfirJ.<f � q� � !, 
f�tra �r { 1r'tt �rn flif,R{r lf>"T 
si:rr;, � � <fE!T l1<iT � I �fi.fi<f "jfiif 
r�.....-r �-;;crrif t f� �""in" � 'ti.�. 
� ;;r) 1!1lfr<ff lfiT au,.jr � cl� aiFlir 
� ¥, o o o �1.fi'J cfrz.fl' ;;r) ;:;i''f'R t � 
imr� t 1 

f�';f cfiT wrn ifi1t if. �<ii "'"� 
;;rt�« � ,;i � I � CTWT Q;<fi G�cf 
� ifffi'l'T � � f<fi ·J�I T·� �� t fifi 
�,'f.r ;iri:ft'rr t!l� . . . �,i;r.; � t � 
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�.,- �r �� t � '.f� � '  
� fifi«r �fcq m,¢ <FT 1'� 
m it� fifi«r � «) �) «1 � � ITTT 
1r'tt !lfCf'.fT .fTli f� f� �) err 
�ifR � �� llrR fsiA' � �'l'R � � 
tJf t � fiiRT ;;f'l'R ;t � �ll I �Tlr 
cfiT? t � "'"� ;:;i'fmr � � �. � 
� �ifR � �r sill � �  f�r �_,. 
lfi'T �� � I ,� a-) ll'� � �IH;;yqf� 
� !lfR �� wn: rm t � cij' 1.fiT ifi){ 
� �r t lfi'T( 3i'iiT !lfR .,-m 1.fiTil-f 
cfiT ;,-n ij" <f�T � I �fifiil ,I� m � 
r�ifit � ij'f R> f� ��r � 
��'f.t �RT �r if� � f� «) �) ij'f �� 
� <ii1: f<P,ft �� r � 1h.n: or;, � � 
�fi.fi';{ f;;i-1:r ·ir1( � �I ti,� � .JIB �� 
�Cfl{J �� r.q n: �'JR l<n:� ifiT i � 
:;;rr�r t fT. �<f .r;,r 1, �ifit ;;ri:r!'if 
<f�T f:r,, ll''f.'.fr t. m or9� ;;r,.:r fi:n:r �:f>Cfr 
t I 'q'<f '-Tl'J\: ff..tfl <fir "!�if ilsT �, 
iifT� 'if� �� t. '3�ii'i �) � ftm.r 
t �t f-irarfr I if<A" �lJ\ �if.I f�T 
cfiT11T*fcq �)mefr if ;:i-r.:r f�«fr f� �. 
�) �ifiT �i:rt ITTT'ii � ,;rf�;r, �') ;;rl{T,f 
f� ij'�f � I 

Q;i.fi <1'10 � � �T � �@T t I 
� �r � lRil.JT it f� � � 
��� � I �ij :qn: «) f� i Im � q 
n 4t � f� �  f� � t  
� � ;;r) �mt � !, �ililil 
� � �r !lfcr,:ft �� <fiT �� 
� i -
Mr. Chairman: The hon. Member 

mayconfine bis speech to this Bill. We 
are not discussing the general ND& 
1tructure at the present moment. 

�o � � : �� 'Ir{) iif�m:r-ft 
t fi.fi 11 -(t �ill �� � 'if om 
IITffl ih; � � � if(\' «� t' ' 
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���lfil�,  fif." it �  
irn i ,ir � ifil � "' f ifi � i5Pft.r 
� � cfi'� iilTffi' t .� ;;r) � 
* ;;rr;rr t m �m ifiT ;;rr � i, 
� cftlT t I 1{ .  '3� � � iilT � t I 
�cfi' 'q'� f� � � ffl � I 'Ii' ofcoll't 
t � "'fil � � �  1 f� � if; f� 
-.f1:ft;:r ;,;rr ;;n�;rr, i3'+fifit ,;rrq- �� I �T T 
•'r°tifi<: -il'if cf<fi' � .f�T if �T cfof cfcfi i:I') 
cf� ffl f� if; ll'cfil'.f if �T I � if 
� ITT'-tiro' .f�T cfi'T ifilt!Tttfccf �� 
ifi'r � ar;, lftlT 1 �if <l'Ri T t -ITT" �'fit 
'ifrf� qr flfi f:;rn SR!ir � � mtll � � 
cfTf� � mr; ififi.r � � <frfcr� 
� �r 'if!"� � 'q' n: 'ifrimT l fcfi � 
f�r it �r � �n<r. � if,rn:r t, al 
� q<fcf +TT f <F�T "fi'T ari:p:: ra � 
�iit :;rqr;, � � 'q'R i3'1:f �tmF:T ifi 
� � � ::;r) fcfi 1'ff1T{) ;,)'R1 !fi'T iFRft 
� 1 f ifi�r ifir "'{ rn �+r i;g"{r cfit �l 
�n: � t, lfQ <fil( P<f1 a;r� ,:ft'f-1 �r � 1 

ll'R•ftir P.:ft' ;:r,.:i- 'Sf"'1 r� --: fr ;'j' 
cf;.:q,a,a..Y cfiT � fcfilfr � I � � 
��'-A 1;�1 1!GftU cfiT f;,'f'Jli fifitll 'q'R 
� ITTqj ih-+r�r 1 ,;rn: �h +r'tm 
1!m-n iT +rr +r�·lft 1!� f� 
��� f�;:rr � aT ih +r� 13:;;rm 
ifiT ;r.:-+f�lfl � � 'ftlT "4 l<W-1 cfid I 
t I � �cfi -ffq 'Ii' <f�T :rnfflT � 
f<fi � f�t l{m-'t 'lit i3'ofllT � 
ij'l �ifil <tft( �T � 'fl fo�1 fo (11  
·cJl-11 rfQ.T �T t I l!if lJni+f � f ;r; �� 
<l>f� ifiT <11! .ftfJ t f<r. f-;r,, t imr 
,;rq;:ft ,nrr;, ;;� t tlT 'lf1' i;-:if '1ft -;rift.r 
arm � :q-R � qt� � � 1t�.r � ---

� "'"' Sl'<f'IIII'( : -I � if ;;r) 
�T f� efl! +fTf<1'fi <lit f�, 
'l"ii!T't 'iiT � f� I .. 

.-to � � : 'li' � � :Jl'r �J 

BiH 
�"111' ifif� � .ft,cr l flti f:.fl'f 

1!iill � imr qnf �cfi', � lfiif �ll' t �) 
�-r���trm��� �  
�) � � �� T ii!1ft.r tlT � cfil'lf � 
ifiT tlT � ifiT i,fif cfcfi !fi'l( {� � 
f!filn � t � qcffl cfifi i3'ffl t� 
� fifitll iill � ! �'tt � �� illl� " 
it fifi ,;i-� ar�r lfi'r �lfT +rr � � t 
ITT +TT t�� � fifitll iilT �r l 1 
it� �.r �r fw� if � 1 ri fifitll 
fifi f<fi�T lfil � it m ;;f'irr,:r � +rr 
� al � -r� � qcffl i3'm 
13:,;rrcn.rr ;;f'� f�r ii!T.fr � 1 lfiif 
� <fill �<:AT ar ;;i-� �R"r 'ifrf� flfi m 
� � m� 'q'� ll'Tf;,;r97 ct;T flfffif Q ar 
� : i:rA 1!� ifil f� � tlT t� 
� �r � fifi � : i:rA lfifu'ifi ifit flfi 
�n: �� m 1!� ifit f'A' � 1 'lf1' 
�h-lf�T "'mt �. i3'.fifiT +rr �m �er 
�f� �<: �);,r 'if!"f� I 

l'.fi � clfPft � �. 'q'R � 
rn q"( fcNcff t ;,fl; in: �. en m 
IP-ft' � ifiT -i1'U ml' if � ffllfT I 
iru � t fif\' � m« � � cfof
� � � � �' �"'.r il � 
� ij � ;rm �  I � � �  
if'i'iIT � � � t � � �, 
lfT � � � �' lfT � ?TU 
� ff>"'{ �. � ifiT � «ftffi4rj t q: � 
� t" Pffi I � ffl if � 1'iTf � 
� fit,' � � � if;,ifl � � lf4\' 
� ii!lft";f � � �. � 
m« � � � � � '3'1:1' ffl 
� � � � .r,:r �. � m �  
lfT "U{ � � ;rm  t � it �  
� fif>' � ffl � � � itl' ;rm t  I 
� il"Rt ifiT q'J � � ffl' it t 
Witil � �. � � � � 1'  
'M � � fif\' � � ffl 'lli  
� 1:(!ff � � \JlilU � ;:i- ifl 
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(:;no �llfirR � 
� I � iii) ll'Ncfm: � lf� � 

�(\' Ai � n:ifur lti( � �ij � 
� lfiT � �' lfT lit'� � 
4A � �« ll'Ncfm: � I � ll'Ncfm: 
�«� �. � �« � iii) �  
ifi'� � � � ffl � � � I 

q'if ij• � �q.f of@ � � 
� � # � ii"@" ;;r� lti('ir � 
� Ai �'T iti4T� t �if � ��� -ti 
� � itiU� "o �m IJ,lfi; ;;rift';; lfiffi
illit' �� �q �. � i�r f.r. ll"':mi �� 
if lti�, �� i 1r� � ,;r:;;w 
� t I � �  of� � �I� � �  
� �r t  I � � �� �m 
ij � t I f;;rn- �q.r � � ffi ?.IT 
�� �q.f � � � lf� ;;rift';; � 
� qt �<lit q';;n.r t � � � cf,"( 
� � �  I W � ff m;;r .tf 
�� �� � �m �. �«<f;T 
�« l,ftfr �;rr �. �l� cf � � 
ifi'"< ;r@ �<l"d' fucTt ;;rift.f � lITTfT ffi 
it; I W � �<lit �fw.i # lfT � 
�m 1i ;;rq'tif t Gf� 1i � � cf>T 
� � � 1 � ;;r) � �  
� � � <tiT � ,;r"h: � ;;J) � 
������ ' 

Shri Jl, C. Sharma (Gurdaspur): 
Madam Chairman, several persons 
have welcomed this Bill. But I am 
not in a mood to welcome this Bill in 
any sense of the term. This Bill is 
like a vitamin injection being given 
to a patient who is going to expire 
very shortly. 

Ch. Ranblr Singh: That is correct. 

Shrl D. C. Sharma: This injection 
may be good from one point of view. 
But nobody would deny that thl11 
injection has been too late and that 
instead of saving the patient in time 

Bill 

this injection has only made his death. 
slightly more comfortable. I feel that 
this is one of those half:.:hearted 
measures, one of those measure, 
which show lack of planning on the
part of our Ministry and which is 
not done on a balanced view of what 
is happening in this coWltry and als()I 
in this metropolitan city of Delhi. 

We are alJ full of admiration for. 
the big structures that are being put 
up in Delhi. But I would respectfully 
submit that these structures are built 
upon the blood (An Hon. Member: 
Graves!) of these poor peasants. I 
do not know why our Government 
which has so much solicitude for the
peasants should not have done some
thing to alleviate their misery and to 
save them. 

There was an English poet Oliver 
Goldsmith who wrote a poem called· 
the Deserted Village. In that poem 
he gave two lines which are very 
significant lin<'s. 

"Ill fares the land, 
to hastening ills a prey, 

Where wealth accumulates, 
and men decay" 

Let Delhi grow from strength to 
strength; let Delhi become the para
dise for black-marketeers, for Gov
ernment servants and :for Members of 
Parliament. But I do not think that 
this Delhi is going to be of any use 
when I find that the people who had 
been in possession of the land on 
which we are building these mighty 
structures are suffering a kind of 
liquidation, illegal liquidation, if I 
may say so. Therefore, the first point 
I want to make is this. Government 
which is very fond of appointing 
committees and comm1ss1ons and 
investigation comm1ss1ons, should 
appoint straightaway a socio-economic 
investigation commission and try to 
find out how the land has passed from 
the hands of these peasants to th� 
hands cA colonuers and also from the 
hands of coloniaers to the bands of 
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builders. It is a very urgent social 
problem and I think the G�ve�nment 
will be failing in its duty if it does 
not try to find out what has happened 
all along the line. 

Why I say so is this. If the peasant 
has got one rupee for the land he 
sold the coloniser has got Rs. 20 for 
the 'land he has sold to the builder 
and the builder has been able to reap 
a profit, by putting up big structures, 
out of all proportion to the cost of 
land which he has paid. It is a very 
big social problem and this problem 
leads to the concentration of wealth 
in some hands and to the wrong!ul 
acquisition of land from some others. 
This is the first thing that the Govern
ment should do and after having done 
so it should find out what profit the 
b�ilder is reaping, what profit the 
coloniser is reaping and what loss the 
poor peasant has suffered. After that 
they should try to give to the peasant 
his due and should bring forward a 
Bill , complementary and supplemen
tary to this Bill in which it should be 
shown that all the land that the 
Government has acquired from the 
peasant and all the land that the other 
agencies have acquired from the pea
sant have been properly assessed and 
that the poor peasant is going to be 
given a proper share of the profit 
which all these agencies have reaped. 
I think this is what social justice 
requires. I know that social justice 
is one thing and admini stra tive justice, 
another. Administrative justice will 
find a pallative in bringing such half
hearted measures. But I stand for 
social justice and I say that this 
should be properly enquired into, and 
no peasant should say ,that he has had 
a wrong and unfair deal and no 
peasant should pass before a mighty 
structure and say to himself: "Look 
here I am without a shelter nor do 
I ha�e any means of livelihood but 
these structures have been put up 
over the land which my grandfather 
tilled and which my father tilled and 
which I too tilled at one time. That 
land has been taken away from me by 
giving me some kind of compensation 

BiU 
which is not in keeping with the 
advantage which those persons who. 
acquired the land from me got." 

The first thing is that you must 
appoint the Commission. The second . 
thing is that you must try to com
pensate the person from whom you 
have taken the land and the third 
thing is that, if you are not abll" to . 
give this poor peasant compensation, 
you must take in hand the problem of 
this resettlement. This is a problem 
which you cannot shirk. I think that 
a contented and happy peasantry, a 
prosperous peasantry, is the backbone 
of a prosperous India and if you try 
to build imposing structures by dep
riving them of their land, you are 
trying to cut the ground from under
neath the prosperity of India. There
fore, that is the first point that I want 
to make in regard to this Bill. 

My second point is in regard to 
clause 3 of the Bill. Under what cir
cumstances are these peasants going 
to be evic ted? I know this Bill 1s 
there to prevent these peasants from 
being evicted. It is a noble idea, a 
fine idea. But somehow it so happens 
that the noble idea or the operative 
clause is vitiated by the exemptions 
that are given. Here is an exemption 
in clause 3. In fact, the exemptions 
arc so many that I tell you that no 
peasant  will be able to evade eviction. 
One can bring a suit against him say
ing that he has not paid arrears of 
rent. These ignorant and Hliterate 
peasants cannot be any mPttch for 
those persons who own lands and 
who are there as proprietors. 

Then, the authorities can say that 
"this man lias failed to cultivate the 
land ; this man has not made use of 
the land for the purpose for whirb it 
was meant." I think clause 3 of the 
Bill is a very ingenious one framed 
in the quiet of the Home Ministry. It 
is a clause which is a challenge to the 
tenants and which says to them: ''Do 
what you may; you cannot be saved
from eviction." There are so many 
exemptions given here that any 
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[Shri D. C. Sharma] 
, tenant can come within the mischief 
of anyone of these sub-clauses. You 
will see that so many persons will be 
_put to trouble only because of all 
. these provisions. 

My hon. friend Shri Tyagi is a great 
advocate of widows and widowers, 
and naturally so. I admire him for 
that. 

Ch. Ranbir Singh : The hon. Mem
ber is also a widower! 

Shri D. C. Sharma: But I cannot 
understand how he can save these 
widows from coming within the mis
chief of these provisions. Ch. Ranbir 
Singh was saying that something is 
going to be done to prevent wjdows 
from coming under the purview of 
these clauses. But I tell you that so 
long as our lawyers are alive and so 
long as our courts of law are open, 
I think that clause 3 is going to be a 
clause which is going to do a lot of 
mischief so far as eviction is concern
ed, and there is going to be no relief. 

My third point is this. The Gov
ernment, in clause 1 ( 2) , has reserved 
to itself certain rights. It says that 
these provisions would not apply to 
what the Government acquires. I am 
conscious of the needs of the Govern
ment in this matter and I think if 
these needs are justified, the Govern
ment may do something after payin1 
due compensation to the persons from 
whom the land is taken. I would also 
say that what the Government is 
going to ask for itself, should also 
be given to those trusts and religious 
and educational bodies which are 
doing goOd to the public, that is to 
say, if there is some area which has 
been taken for public utility or for 
medical purposes or for some pur
pose which is good for the public, I 
think that area also should have the 
same privileges which the Govern
ment has reserved for itself. Of 
course, I would Bay that we should 
Bee to it that the taint of commerciali
atlon is not found on these bodie1. 

Bill 
li there is a school where they are 
charging more fees than necessary, a 
religious body which is making money 
out of something, a hospital which is 
making money out of the suffering of 
o ther people, if there are such things, 
they do not deserve any of our sym
pathy. They should not be given any 
concession. But those institutions 
which are serving educational or 
medical ends in an unadulterated 
fashion should be given some kind of 
concession which the G0vernment it
self is enjoying. 

I think religion is a very important 
thing in my country and religi on 
should be given all kinds of conces
sions. But I also believe there are 
other things along with religion. There 
are charit11ble institutions which are 
doing the same amount of good to my 
country. I believe those institution/i 
should a l so  be given some kind of 
concession which they have been 
given . 

Las tly, the Chief Commissioner has 
been made here practically the sole 
j udge of these things. I do not yield 
to anybody in my respect for the 
Chief Commissioner ; I have great 
respect for all administrators and 
officials and I respect the Minister 
also. But I do not want that any 
officer should be given so much autho
rity. Therefore, I believe that some
thing should be done, so that the 
Chief Commissioner is not made the 
sole judge of these matters. 

With these words, I think this is a 
very very inadequate Bill and that 
some supplementary Bill should be 
brought in, so that its purpose may be 
fully served. 

Sbri Datar: I am obliged to hon. 
Members for the suprort, rather the 
extent of the support, they gave to 
this Bill . There were other hon. 
Members who raised certain objec
tions more or less on account of a 
misapprehension of the correct posi
tion of the present Bill. That is why 
I should like to reply to the points 
raised by the hOn. l\lembel'I. 
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Shri Braj Raj Singh and also cer
tain other hon. Members thought that 
.this was something like a zamindari 
abolition Bill or the Land Reforms 
Act that was passed by the Delhi 
Legislature a few years ago. So far 
as land reforms are concerned, you 
will agree that these land reforms had 
to be brought about after great con
sideration, in respect of the agricul
tural lands in the rural areas. In 
Delhi, there was a Land Reforms Act 
which largely fol l owed the principles 
laid down in the U.P. Zamindari 
Abol it ion and Land Reforms Act and 
very important and substantial rights 
of bhoomidari were given to the 
tenants. That was in accordance with 
the policy that the Government have 
been following, of investing the actual 
cultivators of the land in the rural 
areas, with substantial proprietary 
rights . After dealing with all these 
cases, now what we are concerned 
with is the urban area . Till now, 
either under the Act of l 954 of •he 
Delhi Legislature or certain amending 
Acts passed by this hon. Parliament, 
the urban area was completely exclud
ing from the operation of these 
reforms for obvious reasons. One was 
that inasmuch as this was an urban 
area, naturally it was to be utilized 
for the purpose of the development 
of Delhi city and its suburbs. 

Shri Braj Raj Singh:  At the cost of 
the peasantry. 

Shri Datar: No question of "at the 
cost" now. May I explain the whole 
position? The hon. Member will 
kindly bear with me and hear me. It 
is not a good habit to go on interfer
ing with a speech and interrupting. 

Shri Braj Raj Singh: May I point 
out that it is my fundamental rightT 

Shri Datar: There is no fundamental 
right to obstruct. 

Mr. Chairman: Order, order. 

Shrl Braj Raj Singh: Making inter
ruption is a fundamental rfeht. 

Bill 
Mr. Cbalrman: Nobody s'hould rise 

in his sea't when I am standm1. 

Shri Braj Raj Singh: But tile hon. 
Minister is standing. 

Mr. Chairman: May I say that there 
is no such thing as fundamental right 
of interruption in a debate? •rr.ere 
are times when the speaker yields the 
floor. Then hon. Members are at 
liberty to ask any question or make 
interpolations. When the hon. speaker 
does not wish to yield the floor, I 
think it is only proper that the hon. 
Members do not insis t upon making 
interruptions. Now I will be obliged 
if the hon. Minister is allowed to con
cl ude his speech, because there are 
only 20 minutes to 5, and the House 
has to adj ourn at 5 o'clock. 

Shri Braj Raj Singh: May I just 
explain ? I do not want to say any
thing about the ruling and I quite 
agree with you. But is it correct for 
the hon . Minister to take the p0wers 
of the Chair into his own hands? It is 
for you to decide not for the Minister. 

Mr. Chairman : May I say that the 
Cha ir can look after itself and there 
is no need at this particular moment 
to protect the Chair? There may be 
occasions when the Chair may have 
to be helped, but that is not the case 
at the present moment. 

Shrl Datar : I was pointing out that 
this was an urban area and, there
fore, thr urban area was excepted 
from the general provisions relating 
to land reforms. But, ultimately, 
Government found that even in this 
area there were certain agricultural 
lands and there were certain tenants 
who require protection for the time 
being, so far as certain reliefs were 
concerned, beca 1 1se the process of 
urbanisation naturally takes place not 
immediately but gradually. That is 
the r"ason why I made it clear in my 
opening speech that here in this case 
we are dPaling with urban areas. 
Even in respect of urban areas we are 
dealing with Janda mostq covered by 
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notifications issued by the Chief Com
missioner of Delhi under which, in 
the course of the next few years, 
these lands will have to be acquired 
for the benefit of the people. 

So, with this background we have 
to consider the question, not from the 
rural point of view, not from the 
general land reforms point of view. 
If that is appreciated, then most of 
the criticism that has been very 
unwarrantedly levelled at us will 
have to disappear or will have been 
met quite satisfactorily. My hon. 
friend, Professor D. C. Sharma, con
tended that this was some injection 
which would merely protect the pro
cess of life for some time. May I tell 
him that it is our desire to see that 
the tenants as a class, the peasantry 
as a class, are entitled to the fullest 
rights, so far as any area is concemed? 

Shri Braj Raj Singh :  Question . 

Shri Datar: But we should also 
take into account  the circumstance 
that the development of Delhi has a 
bearing upon the advantages that 
the peasantry will be entitled to 
have. Let us not, for certain other 
motives, make, what we call, a 
bogey of the rural areas, of the ten
ants, of the l and-lords, of the urban 
areas and the rural areas, because 
the development of Delhi, may i t  be 
. .mdersiood very clearly, will be of 
the greatest advantage both from 
the point of view of general benefits 
as also from the point of view of 
employment to the various poor 
people including the peasants in the 
Delhi territory and the surrounding 
areas. If this bacltground is under
stood, I am confident that the objec
tions that have been raised will have 
to disappear without any further at
tention being given to them. 

The next point that I should like 
to deal with is aibout certain objec
tions that were made by hon. 
friends. My hon. friend, Shri Tyagi 
who is generally careful in &'01.ni 

through such Bills, has pointed out 
certain difficulties and I thought that 
it might be better to make the posi
tion in the provisions of this Bill 
clear beyond all doUJbt. Anothe.r hon. 
Member also brou,ght ·before ns cer
tain difficulties in repect of one of 
the ,clauses. In fact, Professor 
Sharma gave us the credit by say
ing that we invented in the Home 
Ministry the wordings of a parti
cu lar provision in  clause 3. That is 
entirely wrong. My hon. friend, 
Professor Sharma, made a reference 
to c l ause 3 ( 1 )  ( b )  which reads as 
fol lows :-

"where rent is payable in 
kind that he has without suffi
cient cause failed to cultivate 
the land in the manner or to the 
extent cusi01JT1ary in the locality 
in which t!he land is situated;" .  

May I point out to my hon. friend, 
with due deference to our profes
sors, that sometimes they are un
real istic also to a certain extent, 
they are academic also and without 
considering they go on charging us. 
May I invite his attenti on to the 
fact that a piece of legislation which 
has been in use in the Punjab State 
contains this self-same clause, this 
very clause. The Punjab Act contains 
this clause and we have borrowed it 
from the hon. Member's provincial 
legislation. All the same, in spite of 
this . 

Shri D, C. Sharma: Does he mean 
to say that I will not criticise any 
enactment of Punjlab if it does not 
conform to social custom? ( Interrup
tion) . 

Shrl Datar: Anyway, I want to ab
solve myself from what he calls in
genious manipulation. That is en
tirely wrong. 

All the same, may I point out that 
inasmuch as some words are likely 
to ·be interpreted in a manner which 
-Y not. ibe correct, I am puting in, 
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an amendment according to which 
these words, name1y,-

"in the manner or to the ex
tent customary in the locality in 
which the fand is situated". 

are going to be omitted. I hope 
my hon. friend will be satisfied to 
know that we are going to omit 
these expressions which we had bor
rowed from his State. 

Shri D. C. Sharma: All  States are 
one .  A l l  Sta tes are yours. 

Shri Datar : My h on .  fri end, Shri 
Tyagi  madt' a refc>rence to clause 3, 
sub- c l ause ( 2 ) ( b )  and stated that the 
words "within two years" therein 
W t'l' ( '  l ike ly to be> d is :idvantageous to 
the prrsons for whom this period of 
l im i t a t i on was laid down. He believ
ed tha t  thcrC' wE're certain persons 
under  disability who might l ike to 
take advantage even during the 
period of their disability of certain 
b0nefi t , .  Thi· underlying principl e  
was t ha t  a person under d isabil ity 
i s  a p r·rson na tural ly under disabi
lity in the sense that he cannot take 
advantage of that. All the same, 
with a view to accommodate his sug
gest ion which is understandable what 
we are doing is that for the expres
sion "within two years" we are hav
ing the expression "not later than 
two years" . So that would meet his 
obj ection. 

Shrl Tyagi : That is right. 

Shri Datar: Then my hon. friend, 
Shri Braj Raj Singh wanted some 
figures as t.o horw many acres of 
lan d had been there in respect of 
which there were evictions. I would 
give the figures to him. So far as 
tenants ej C'ctC'd in court are concern
-ed their numlber was 19 and the 
ar�a involved was 21 acres. So far 
as tenants ej ected out of court or 
privately are concerned, they were 
477 in number and the total acreage 
was 482. Thus you will find that 
496 tenants had been ejected and the 
·area from which they were ejected 
was 503 acres. Thia has to be con-

Bill 
sidered against the ,background of 
4,000 acres of land and about 1 ,200 
tenants. 

Then it was contended that these 
persons ought to be entitled to a 
share in compensation . I have point
ed out that whenever any of these 
lands were acquired compensation will 
have to be paid under the Land Ac
quisition Act. Now when compensa
tion is to be paid, these tenants 
a l so are enti t led to compensation. It 
is not  that the landlord wi l l  take the 
whole amount of compensation. 
These tenants also will have a sub
stantial  compC>nsat. ion to their share. 

Shri Narayanankutty 
(Mukandapuram ) : What 
quantum of compensation? 

Menon 
is the 

Shrl Datar : I t  depends upon ihe 
length of their occupation. I have 
got hen.' some figures according to 
wh ich  thl' occupancy tenants get more 
t ha n  �vcn the landlords. Otherwise 
the  l and lords woul d get more nor
mal l .v .  So, the l ength of the period 
of  O( 'C:Upat ion is a factor which is 
taken into account. I may therefore 
assure the House that they also would 
be en t i t l ed to proper compensation. 

So far as religious and charitable 
institutions are concerned, most hon. 
Members who criticised this pro
vision had not observed the expres
sion "requires the land bona fide''. 
The starting of a hotel , as my hon. 
friend suggested ; might not be a bona 
fide purpose . 

Shri Braj Raj Singh : You have not 
defined it. 

Shri Datar: In any case, the word 
"bona fide" is there; and if anything 
is done Tiutla fide ; dishonesty or dis
ingeniously they cannot have the 
advantage of this . 

My hon. friends on the other side 
critic ised very strongly the conres
sions that have been given to religious 
or charitable institutions. They do 
not want anything so far as religion 
is concerned. All the same we have 
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to look after these religious insti
tutions and I might tell my hon. 
friend Mr. Sharma, that the word 
"charitaible" includes educational, 
medical or any work which is done 
without any idea of profit, with a 
view to benefit the community. There
fore, these words have great value. 

Then the words "dwelling house", 
"cattleshed" or "business premises" 
have been pur,posely introduced. The 
urban population and the l"W'al po
pulation would mix together and in
spite of what certain quarters said, 
they would mix harmoniously and 
the false distinction that is some
times sought to be made between 
the rural population and the urban 
population, or between the land
owner and the tenant, has to go. 
After all , we are one. We have to 
look after the whole society and 
,greater attention has to be given to 
those who are not well situated, who 
are poor and to whom greatest ad
vantages have to be given. 

Shri Tyagi :  I would like to have 
one clarification. The amendment 
my hon. friend has accepted seems 
to be quite satisfactory. Would he, 
however, make it quite clear, that 
during the days when this disability 
occurs on a young child, or a minor 
:fur instance, if somebody wants to 
build some house for the children . 

Shri Datar: I have met the sub
stance of the hon. Member's conten
tion. 

Shri Tyagi : Will he be 
to eject tJhe pocson and 
house during that .period? 

qualified 
build his 

Shri Datar: I would tell the hon. 
Member not to take any further 
commitments from me. The word
ing is very clear. "Not later" means 
that the earlier period does come 
in . 

'"' ;II"" s:r�� : 1l' � � � 
� � I ;;fl' � if/ltldcf\1 < �' lfii 

� qi: ""  "'1' ffl ifi��lll'1 m-1' t. 
ffl � � � � lf>1 � W  
� it m t m m � ? 

Shri Datar: So far as these persons 
are concerned, even though they are 
in uiiban areas, they have to be 
looked after and that is our general 
policy, as one hon. Memlber said in 
the course of his general observa
tions. 

Mr. Chairman: The questioo is : 

"Thai the Bill to provide re
l ief to the tenants of land in the 
urban areas of the Union ter
ritory of Delhi , be taken into 
consideration." 

The motion was adopted. 

Mr. Chairman: We wm now pro
ceed with the clause-by-clause 
consideration. There are six am
endments given notice of by Shri 
Ansar Harvani. He is not in the 
House .  So nothing is to be done 
about those amendments. There are 
two amPndments proposed by the hon. 
Minister which we will  consider under 
clause 3 .  

Now I will put clause 2 to  the vote 
of the House. 

The question is :  

"That clause 2 stand part of the 
Bill". 

The motion was adopted. 

Clause 2 was added to the Bill . 

Clause 3- ( Grounds of ejectment 
of tenant ) 

Shri Datar: I beg to move : 
( i ) Page 2 ;  lines 34 and 35 ;  omit-

"in the manner or to the ex
tent customary in the locality 
in which the land is situated". 

( ii )  Page 3, line 14,-

for "within" substitute "not later 
than". ( 8 ) . 
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8llri Tya,1: Why not "within the 
period not later than two years"? 

Shrl Datar: Instead of "within two 
years" it will be "not later than two 
years". 

8hrl Tyap: Within a period not 
later than such-and-such- that will 
be clear. The period will start from 
that date. Otherwise that doubt will 
be there. 

Mr. Chairman: Shri Braj Raj 
Singh. 

�r "� f� : � ;;ft, i:rr,=r
;mr lF'IT � .tt � � � � it iilT 
� irn � � t '3',f it � rn
ik c; it; �  it -4·� M ""� � I  
ffl � ¥Tm � fit; "Rk;r" if;' � !fU 
11;,n?: � i;;-" W f<tlrr ffl I � 
� � f.t, � � <fiT irn If'{ it; 
lFJft � '3'.f mn:r mirr 1"1', � 
miff <fil, ,J,�ifi!i:ii! cr.r �.r,r.n: � � g, 
m <fiT F-s?lfo1f*r <f.T �m it �� 
� <fil' � �T � I �  � mrn
zyTT, � f-s?lf<ilf�lt <tfr �ffl"ff it �T 
;;.f �l'TT if;T � � �  I m �
� it; mr �m �. � � � f.t. 
m ;;rr � t cr � ! , � 
� � irn � lf?Jft �TGlf <tfr 
� � t fit; fmil� <tfr � if 
� �� � cr.r � ';3ol' �1111 
� � �' � l"1' i�� � cr.r ' 
� �.r <fiT � �, ITT � � f.r,;r 
t· ';3� it; � � I ,;fif 1'l'1T"< 

� � � � � ! :  
" . . . .  and the proceeding for 

ejectment is instituted not later 
than two years from the date 
when he ceases or has ceased to 
be a person under disability." 

17 hrs. 
m � � amft �  t, ITT il' �  
t Ai �� 1'iT 1'i1'f ""' ;r(Y f.A;mrr I 
� w � t � if iilT � � 'IT, 
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�m a'R � mO'q (fle�\ilt.:« � 
� it, �mr il' �m i fili � 
� 1'i1' !tri •McNit{ift t I � it lfffl 

�� if(f t Ai •l ;;i) � � t q: 
aiTf "m � lfiT q-m: ... rn t 
� �m t, � !ftfi:A; ,mm· 
� .f(f � t, 1fT � flt>" !fTfiA; 
�- � .f{f f I 1A' iil1' � im'lfT 

'11' -rn ll· � � t � �  
t fer. Jf'?!ft � � � 
f� � I � ii!T � � ifffl � !  
ITT �  <ti111a.,;1< 'tit �  rn it; m
ltivfl' � � 1fT � � !f.'viT � 
� ? wn: ,wmc,.i < � pt.if � � 
� "+fTcAT « <fiT{ ifm' • � ITT 
ll. � � fer, � ffllfi �T � 
� � 1 ;;mr ll� � qr, � �  
" ' .. ..-..;.: ,, ' � ? i(jijj't,j�,s -,,i .,.v11 ii- � 1fT 'll;tl • 
� <firf qf� � � f.r. ffl 
ro � �r f.;;r;; f.t "� � � 
fG \l ,.,;,1ifc�" m ::ifT � � 1 ;;r.r a'!fi' 
� fef� � -� � a'ifi � it 
:;fr;;' � � f;;r;r t ft:r'lf � ffl11T 
f;r, ';3t� � � ifi f� �  I � �  
it ifffl ffl � iim � � , 
ITT ;r-G � <fiT ';3� � � � t 
� � t flt>" � �� � � ifi' f� 
� ifit<l'T � �. ITT � � �  
� � ' 

Shri Datar: I shall reply to the
latter point. So far as the latter point 
is concerned, my hon. friend wanted to 
make a distinction between the rights 
of the tenants as such and the rights 
of the religious institutions. So far 
as the present amendment is concern
ed what we have done is to hold a 
baiance equitably between the rights 
of the institution and the rights of 
the tenants as such. 

Under the scheme of this Bill, the 
tenants will not be affected at all. 
The tenants will continue in possession 
of the lands held by a religious or 
charitable institution, but the lands. 
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-wm be taken away only provided 
bona fide they are required for fur
therin.g the cause or the purpose of 
the institution. Only in that case, the 
tenants will be dispossessed. Other
wise, the rights of the tenants are 
supreme. They have been kept as 
they are. 

Sbri Tyagi : Before you put the 
amendments to vote, I would like to 
move an amendment to the amend
ment . Since these amendments were 
not given notice of earlier, we could 
not give notice of amendments to 
.these amendments. The amendment 

BiU 
seeking to substitute the word 'with
in' by the words 'not later than' is 
welcome . . . . . 

Sbri Datar :  That is a different 
amendment altogether. 

Mr. Chairman: I am afraid that it 
is time for the House to adjourn now. 
The amendment to the amendment 
may be given notice of. 

17 .04 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday; May 
2, 1 96 1 /Vaisakha 1 2 ;  1 883 ( Saka) 
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D. Delhi Cantt. for Indian 
troops in Congo 

4212. Public relations drive in 
Oil Industry 

4213. Criminals in Manipur 
4214. Deel ne in foreign assets 

and increase in Reserve 
Bank advances 

4215.  Removal of lepers to a new 
colony 

4216. Journalistic posts in De
fence Ministry 

4217. Automatic fire alarms in 
Delhi 

4218 .  Correspondence with 
Accountants General in 
Hindi 

4219. Appointment of Liaison 
Officers in Home Ministry 

4220. Hindi equivalents 
422 I. Hindi in Delhi Police De

partment 
4222. Translation of manuals 

etc. in Hindi 
4223. Hindi translation in Law 

Ministry 
4224. Engineering college at 

Palghat 
4225. Jeeps for Punjab for food 

production drive 
4226. Imphal Sporting Club 

4227. Recommendations of Com
mittee on Protective Cloth
ing 

4228. Treaties and agreements in 
Hindi 

4229. Registration of societies 
4230. Hindi forms 
4231 .  Correspondence in Hindi 
4232. Import of petroleum pro-

ducts 
4233. Mazagon Dock Ltd., 

Bombay 
4234. Canadian Defence Team 
4235. Military schools 

4236. Free education for children 
of Defence Employees 

4237. Sambalpur District of 
Orissa 

4238. Legal aid to Scheduled 
Tribes and Scheduled 
Castes 

4239. Pending cases in Orissa 

14634-3 5 
14635-36 

14636 

14636-37 

14640-41 
14641 

14641 -42 
14642-43 

14643 

1 4643-44 
14644 

I46 t4-45 

r464S-46 

14646 

14646 -47 
14647 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

:z:. 

U.S.Q. Subject COLUMNS 

No. 
4240. Seizure of illegal mint in 

New Delhi 
4242. I.A.S .  Officers 
4243. Murder of milkman in 

Delhi 
4244. Quotas for stainless steel 

to firms in J agadhari 
(Punjab) 

4245. Government Co-educational 
:at.I Higher Secondary School, 

t Sarojini Nagar, New 
Delhi 

4246. Government Girls H. S .  
School, Sarojini Nagar, 
New Delhi 

4247. Foreign exchange through 
illegal means 

4248. Dictionaries in regional 
languages 

4249. Public Employment (Re
cruitment as to Residence) 
Act 

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE 

Shri Hem Barua called the atten
tion of the Minister of Rail
ways to the recent accident 
to the 8 Up Howrah-Puri 
Express resulting in the death 
of one person and injurie8 to 
many others 

The Deputy Minister of Rail
ways (Shri S.V. Ramaswamy 
made a statement in regard 
thereto and also laid on the 
Table a copy thereof. 

14649-50 

14652 

14654-55 

PAPERS LAID ON THE TABLE 14657-58 

( 1) A copy each of the following 
papers : 

(•) Annual Report of the Indian 
Oil Company Limited 
for the period from 30th 
June, 1959 to the 3 1st 
March, 196o along with 
the Audited Accounts and 
the comments c4 the Com
ptroller and Auditor
General thereon, under 
sub-section (I) of Section 
639 of the Companies Act, 
1956 

(ii) Review by the Govern
ment of the working of 
of the above Company . 
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PAPERS LAID ON THE 
TABLE-contd. 

(2) A statement showing 
the extent of operation of ban 
on recruitment in various 
Ministries/Departments du
ring the year 1960, in pursu
ance of the recommendation 
contained in paragraph 28 of 
the Ninety-second Report 
of the Estimates Committee 

(3) A copy each or the following 
papers : 

(i) Annual Report of the 
Council of Scientific and 
Industrial Research for 
the year 1960-61 along 
with the Audited Accounts 
for the year 1959-60, un
der Rule 79 (iv) of the 
Rules and Regulatiom 
and Bye-laws of the said 
Council. 

(ii) Annual Technical Report 
of the Cuun'.:il of Scientific 
and Industrial Research 
for the year 19�9-61 

· 4) A copy each of th� following 
Reports of the Law Com
mission : 

(i) Sixteenth Report on the 
Official Trustees Act, 19 I 3 

(ii) Seventeenth Report on the 
Trusts Act, 1882 

'v1.ESSAGES FROM RAJYA 

CoLUMNS 

SABHA . 14658-59 
J) Secretary reported the f�l-

lowing mesasages from RaJya 
Sabha : 

(i) That Rajya Sabha had 
concurred in the recom
mendation of Lok Sabha 
to nominate seven mem
ben from Raiya Sabha 
to associate with the Com
mittee on Public Accounts 
of Lok Sabha, and had 
communicated the 
names of members of 
Raiya Sabha who had been 
elected to the Committee 

(ii) That Rajya Sabha had no 
recommendations to make 
to Lok Sabha in regard 
to the Finance Bill, 196 1 ,  
passed by Lok Sabha on 
the 22nd April, 1961 

PRESIDENT'S ASSENT TO 
BILLS- 14659 

Secretary laid on the Table the 
following Bills passed by the 
Houses of Parliament during 
the curent Session and assen
ted to by the President since 
the last report made to the 

PRES '.DENT'S ASSENT TO 
BILLS-contd. 

House on the 17th April, 1961 

(r) The Apporpriation (No. 
2) Bill, 1961  

(2 )  The Orissa State Legisla
ture (Delegation of Powers) 
Bill, 1961 

(3)  The Finance Bill, 1961 

REPORT OF COMMITTEE 
ON ABSENCE OF MEM
B ERS FRO M SITTINGS OF 

CoLUMNS 

THE HOUSE PRESENTED 1466 1 
Twenty-fourth Report was pre-

sented. 14461-66 

REPORT OF COMMITTEE OF 
PRIVILEGES ADOPTED 

Twelfth Report was adopted . 

BILL REFERRED TO SE-
LECT COMMITTEE 14667- 1 4703 

Further discus,ion on the mo
tion to refer the Income-Tax 
Bill, 196 1 to a Select Com
mittee c .mcluded and the m'.>-
tion was adopted r 4703 -86 

BILL UNDER CONSIDERA-
TION 

The Minister of S tat.: in the 
Home Affairs (S hri Datar) 
m,>Ved that the D �lhi (Urban 
Areas) Tenants' Relief Bill, 
1961 be taken into considera
tion. The motion was ad
opted. The clause-by-clause 
consideration of the Bill was 
taken up, but not concluded. 

AGENDA FOR TUESDAY, 
MAY 2, 196 1 1 VAISAKHA 12 ,  

1883 (S aka) 
Further clause-by-clause con

sideration and passing of the 
Delhi (Urban Areas) Tenants 
Relief Bill, and also 
consideratio n and passing 
of the following Bills : 

1 .  Th� Markethg; of H�avy 
Packages (A'11en1rnent) 
Bill 

2. Appropriation (No. 3 !  Bill, 
1961 .  

3 .  Appropriati :m (Railways) 
N->. 3 Bill, 1961  

4 .  Coal Mines (Conservation 
and Safety) Amendment 
Bill 

Discussion and voting on De
mands for E,c:ce» Grants 
(G:neral), 1 958-59 anJ 

Demands for Excess Grants 
(Railways) 1958-59 
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